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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 26, 1971/ Agrahayana 3, 1893
(SAKA)

e

The Lok Sabha met at Elsven of the Clock.
[Mr Speaxex in the Chair]

ORAL ANSWERS TO QUESTIONS

Suggestions by National Council of Applied
Ecomomic Research for Providing Jobs to

Unemployed

-+
*211. SHRIP, GANGADEB :
SHRIP. M. METHA :
DR. SANKATA PRASAD :

Will the Minister of PLANNING be pleased
to state :

(a) whether Rs. 106 croves integrated pro-
gramme to provide jobs to the unemployed
and to launch in attack on poverty has been
suggested by the National Council of Applied
Economic Research ; and

(b) if ws0, whether Government have
examined these suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) and (b). A statement is
leid on the Table of the Howse.

The National Council of Applied Economic
Rescarch has suggested an integrated pro-
gramme, for the gegeration of additional

The proposal envisages providing of employ-
ment to educated unemployed under well
turned-out schemes for mapping out the
country in terms of worthwhile public works
projects. The scheme would provide employs
ment to graduate engineers and diploma
holders, who will do the initial surveys for
road works, irrigation works, soil congervation
ctc. The proposal also envisages offering em-
ployment to one lakh of educated persons with
general education such as graduates, inter~
mediates and matriculates, mainly as teachers
in village schools. The total financial require
ments for the project are Rs. 31 crores for
employment to educated unemployed and
Rs. 75 crores for the rural works project.

The other suggestions made are : that these
programmes should be integrated into the Plan
and the cost of it met partly by economy in
expenditure and partly by raising fresh re-
sources, Restrictive practices inhibiting pro-
duction should be removed. Adequate supply
of raw materials should be assured.

Government have generally kept in view
these considerations and have formulsted
various programmes under the Plan. Special
programmes thus formulated include Small
Farmers Development Agencies (Rs 67.5
crores), Agencies for Marginal Farmers and
Agricultural Labourers (Rs. 47.5 crores),
Rural Works Programme (Rs. 100 crores),
Dry Farming Programmes (Rs. 20 crores) and
Area Development Schemes (Rs. 15 crores).
In addition, the Crash Scheme for Rural
Employment which has beea taken up during
the current year, is expected to provide
employment for 1000 persons on an average
in each District, A provision of Rs, 50 crores
has been made in the budget for 197172 for
this programme. A special provision has also
been made in the Central Budget for 197172
for schemes specially designed to suit the
educated unemployed, including engineers and
technicians, The main programmes agproved
relate to! employment of teschers in the
primaty schools, rural engincerlug mirvys,
sctting up of agro-scrvice oentess, sxiending
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assistance to entrepreneurs for setting up small
scale industries, investigation of road works to
be undertaken in the Fifth Plan, building up
of design units for rural water supply and pro-
. viding asistance to entreprencurs for setting
up of petrol dealerships, These programmes
are expected to provide employment to a large
number of teachers, engineers, diploma holders,
draftsmen, graduates and matriculates besides
semi-skilled and un-skilled workers.

BHRI P. GANGADEB: Has this Council
suggested that if these programmes are super-
imposed on the existing programmes of invest-
ments and ¢ penditures its impact will be
inflationary andy therefore, to ward off this
danger they should be integrated in the Plan
and not super-imposed on the plan? If that
be so, whether the Government is considering
to incorporate these schemes in the reappraisals
of the Fourth Planas well as in the annual
plans of 1972-73 7

SHRI MOHAN DHARIA : It is true that
the Council has suggested that if these plans
and programmes are to be accepted, the
resources should be mobilised either through
economy or through fresh taxation. At the
same time, it has alto suggested that they
should be included inthe Plan expenditure,
While the Fourth Plan is now on appraisal we
are considering these various schemes. At
the same time, many of the schemes proposed
by the Council are already accepted and under
implementation as part of the Plan.

SHRI P. GANGADEB : Since there
are more unemployed engincers in  this
country, and jobs are not available for
them, may I know what steps Government
are taking to induce these engineers to start
their own industries in the villages P

BHRI MOHAN DHARIA : Along with
the various plans and programmes now under
implementation, the public finance institutions
have now declared serveral schemes of liberal
credit. Seweral facilitics are being given by
the Industrisl Finance Corporations and the
industrial development corporations to the
young engineers.

SBHRI P. GANC OEB: May I know
whether the Gow 7 pent is also proposing to
secord high prio, #o0 employment-oriented
ipthustries in this coumtry ?
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SHRI MOHAN DHARTA : Ihave asured
this Flouse earlier that all schemes which are
orlented and production-oriented are belng
given the highest priority.

SHRI P. M. METHTA : It is mentioned
on page 2 of the statement :

“In addition, the Crash Schemes for
Rural Employment, which has been taken
up during the current year, is expected to
provide employment for 1,000 persons on
an average in each district. A provision of
Rs. 50 crores has been made in the budget
for 1971-72 for this programme.”

I'would like to know from the Minister how
many persons have been given employment
and what is the actual amount spent under
this scheme for the purpose of employment,
I would also like to know whether this employ-
ment is of a permanent or temporary nature.

SHRI MOHAN DHARIA: This crash
programme for rural unemployment is of
a permanent nature. It is not only Rs. 50
crores but Ra. 150 crores for the ramaining
period of the Foruth Plan has already been
sanctioned. So far as the exact impact of
these schemes is concerned, we are awaiting
reports of appraisal of the Fourth Plan, I can-
not say today what is the exact impact and
how many persons are already employed

ot gOR WA wEHYW : 1 qg AT
W ¢ F o afegd ou W@ gEw
faraar &, se oF gRE ag A fr
W W ¥ waT d|ar F G A gy wd
dury gx gEAl w1 ow fegan o,
faad g A Fdorrréy g @ A agd
N Iqard w7 g T ¥ for
qerr § wsw faair & &7 ogem
fam & ? afy gf, o feeeit awst w1 o
fegra vt ok § o< feady woma &
Ty arer § 7

SHRI MOHAN DHARIA : It is trae that
they have proposed & masive schema of rosd
construction and house construction. All these .
schemes are woder considerstion, I dannot
say exactly what would be the mileage of ronds
ar the pumber of bouses consprucied,
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=t gFW W wgAW®  waA fhad
g @ g !
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SHRI MOHAN DHARIA : Itis trae that
some of the educated people are not prepared
to go to rural areas. But we have plans to
give a lot of incentives so that they will go to
the rural areas aslo.

SERI RAJA KULKARNI: Have the
NCAER studied the impact of modern techno-
logy on the structure of employment and the
potential for creating further unemployment?
Has it made any study of the impact of com-
puters, for instance, on the problem of
unemployment ?

MR. SPEAKER :

He is enlarging the
question.

SHRI RAJA KULKARNI : When NCAER
is studying the impact of unemployment it
should also consider those things which create
unemployment.

SHRI MOHAN DHARIA : It is not under
our control. But in any good work that is
undertaken by it we will give our co-operation.

SHRI P. VENKATASUBBAIAH : While
these programmes may be good and worth-
while, defficulties are created when it comes
to the question of implementation because they
are being frustrated by some bureaucrats and
vested interests.

MR. SPEAKER :
duction.

SHRI P. VENKATASUBBAIAH: May
1 know whether the Government propose to
have a vigorous follow-up action by appointing
a reviewing committee to see that these plans

Let there be no intro-

are implemented as per programme ?
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SHRI MOHAN DHARIA : Ientirely agree
with the hon. Member that even when good
schemes are sanctioned they are not properly
implemented. Therefore, while reorienting the
whole Pla.;-we are insisting on certain mone-
tary system whereby it would be possible not
only to prepare plans but also to see that they
are properly implemented.

SHRI DINEN BHATTACHARYYA: It
is mentioned in this statement that a provision
of Rs. 50 crores has been made in the budget
for 1971-72 for this programme. Is it some-
thing different from the Crash Programme ?
Secondly, if itis a special and separate sanc-
tion may I know whether it is a fact that in
West Bengal a large number of half-educated
and uneducated young people have been
recruited in the police department out of this
fund?

SHRI MOHAN DHARIA: The main
question is regarding the suggestions made by
the NCAER. In the reply I have said that
the scheme of this crash programme for rural
employment opportunities with a provision of
Rs. 50 crores is a Government scheme,
sponsored by the Central Government, and it
is made applicable to all the States, The plan
submitted by the Council for employment is
absolutely different from the schemes which
are under implemention by the Government.
However, it istrue that many of the suggestions
are already being executed by the Central and
State Governments. So far as the other ques-
tion is concerned, I am not ina position to
say anything just now.

Establishment of T. V. Training Institute
in Delhi

*212, SHRI N. E. HORO: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the Television Training In-
stitute has been established in Delhi by
Government ; and

(b) if so, its training course and qualifica-
tions for trainees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION A D
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) A TV Training Wing is being
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set up in the Film and TV Training Institute
at Poona. Pending construction of buildings
at Poona, arrangements for TV training have
been made ot Delbi,

(b) Tt provides post-entry and in-service
training for different categorics of personnel
employed in TV stations.

SHR1 N. E. HORO: I would like to
know whether the Government are thinking of
opening more 1. V. training centres in other
States alto. If they do not have any pro-
gramme at the moment, in view of the fact that
T.V.is getting more popular and ore
technicians are needed so that the benefit of
T. V. could be available to all the States, will
they open T. V. training centres in other
States also ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATIL NANDINI
SATPATHY) @ The present trainicg  centre is
sufficient for the T. V. stations we have in
India. But azs and when the necd will arise,
we will look into the matter.

Legislation to curb role of foreign inoney

#2135, SHRI RANA BAHADUR SINGEL:
Will the Minister of HOME AUFAIRS be
pleased to state:

(a) whether a note was recently  circulated
by Government to all opposition parties for
their comments in wespeet of the proposed
legislation to curb the ru.c of forcign money ;

(b) whether the views of the political parties
concerncd have been received in this connee-

tion ;
(c) if so, the main features thercof ; and

{(d) when the proposed legislation is likely
to be introduced in Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. . PANT): (a) Yes, Sir.

(b) to (d). The views of only three prrties
have been received, so far. They have sugges-
ted that the contents of the report of the
Intellizence Burcau should be disclosed and
that the scepe of the proposed legislation

NOVEMBER 24, 1971
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should be enlarged. In his statement of 14th
May, 1969, the then Minister of Hoine Affaits
explained the reasons why it would not Le
possible to disclose the contents of the report
of the Intclligence Bureau. The proposed
legislation will be introduced after t.e views of
epposition parties have been ascertained.

SHRI RANA BAMHADUR SINGH: In
part (d) of my Question I had asked for an
indication as to the time factor by when such
a law would be supposed to  be made
operative.

SHRI K. C. PANT: As I said in my
main reply, the Opposition parties were asked
to give their views. Some of them have replied.

fany of them have not replied. We are
waiting  for their  replies. We  shall give
adequate opportunity to all Opposition partics
to give thar views.

SHRI RANA DAIIADUR SINGH: [
had zsked whether there is auy time limit
before the Government as to when the law
could possibly be made operative. In view of
the fact that the Opposition parties have yet to
come ont with their views in this regard, may
I know whether the Government has any idea
by when the law would be made operative ?

SHRI K. C. PANT : We would not rather
like to lay dowar any time-limit. We would
like to consult the Opposition parties.

St e wg fawme o Ba wsdifss
gql & 9°v o qF £ a7 fra faw &
Aq g 7

I FOr dF qeq . TFae T,
dro gie (THo) AT7 FIAT—3T 7 &
ST AT TF £ | 9T ar fa e gat o
feaar ar, arfar F s ot a8 ar §)

Lockout declared by M/s. Braithwaite and
Co. (India Ltd,

+
*216. SHRI MANORANJAN HAZRA :
SHRI K. MALLANNA :

Will the Minister of INDUSTRIAL DE-
VELOPMENT be pleased to state,
Braithwaite and Co.

(a) whether M/s,

R
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(India) Ltd. has declared lockout in Angus
Works at Bhadreswar and Hooghly on the 10th
September, 1971 ;

(b) if so, the reasons therefor ; and

(c) whether any steps have been taken by
the Government to lift the lockout ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) M/s. Braithwaite and
Co. (India) Ltd. has decclared a lock-out at
Angus Works with effect from the 11th Septem-
ber, 1971.

(b) Due to inter-union on rivalry, workers
of Angus Works had been indulging for some
time in agitation, persistent disorderly be-
haviour, threats of assault, intimidation of
officers and resort to go slow tactics resulting
in serious shortfall all in production. The un-
recognised union did not accept the bipartite
agreement between the Company and the
recognised union on the issue of bonus for
1970 and intensified its dgitation bringing the
production in the shops almost to stop. On
10th September, 1971 a group of workers
rushed into the office of the General Mana-
ger where he was dragged, abused and assaul-
ted. In view of the state of disorder, violence
and hooliganism which had develeped, the ma-
nagement had no alternative but to declare a
lockout from 11th September, 1971.

{c) The managernent has been having dis-
cussions separately with the representatives of
the recognised and unrecognised unions at a
series of meetings to reach an agreement on the
basis of which the factory could be reopened.
These discussions are in progress.

; SHRI MANORANJAN HAZRA : May I
know from the hon. Minister whether the lock-
q'ut took place while the conciliation talks were
going on for the bonus ?

" SHRIMOINUL HAQUE CHOUDHURY:
The position was this that one Union wants
that the bonus agreement should be given
effect to and another Union wants that it
should not be given effect to and both the
Unions went into such a fix that they brought
the factory almost to a stand-still. 'Some of
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the workers went and assaulted the officers at
the shoplevels. They also man-handled the
Manager. At that stage the factory had to be
closed.

SHRI MANORANJAN HAZRA: My
question was whether during the conciliation
talks, the lock-out took place or not ?

SHRIMOINULHAQUE CHOUDHURY :
No.

SHRI MONORANJAN HAZRA: My
second supplementary is, thatin view of the
answer given by the hon. Minister that the
unrecognised union did not accept the agree-
ment, may I know whether it is a fact that the
recognised union was a mere paper union with
a view to serve the cause of the Company ?

SHRIMOINULHAQUE CHOUDHURY:
I do not subscribe to this view.

SHRI INDRAJIT GUPTA : Is the
Minister aware of the fact that the Manage-
ment of this Angus Works itself has been
taking a partisan attitude as between the two
Unions and despite the fact that one is the
recognised union, the management has been
trying to favour the un-recognised Union in
many ways and this is what has exacerbated
the situation ? Is he aware of this ? If this is
so, when he saysin his reply that now the
management is trying to come to a settlement
with each of the Unions, would it not be
better for the Government to take a hand in
it directly because the Management itself is a
partitisan.

SHRI MOINUL HAQUE CHOUDHURY :
I am notaware of any such partisan attitude
taken by the Management. What I know is that
the demand made by the unrecognised union is
beyond the capacity of this factory to meet.

MR. SPEAKER : There is another gentle-
man also—Mr. Mallanna. Is he here ? Heis
not here,

DR. KARNI SINGH: Absent, Shri Afzal-
purkar.

SHRI PAMPAN GOWDA : Sir, I have been
authorised to put the question, (No. 218).

MR. SPEAKER : Yes.
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Additional Functlons und Respounsibilities
of Department of Sclence and Technology

#218. SHRI PAMPAN GOWDA (on
behalf of SHRI DHARAMRAO AFZALPUR-
KAR) : Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to atate :

(a) whether there is any proposal under
Government’s consideration to expand the
functions and respounsibilities of the newly
created Dopartment of Science and Technology ;
and

(b) if so, the salient features of the propo-
ml?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) : (a) and (b). The res-
ponsibilities and functions of the Department
of Science and Technology have been specified
in Presidential Notification Doc. No, CD-610/71
dated October 12, 1971. A copy of the Noti-
fication is placed on the Table of the House.
There isno proposal at present to make any
urther additions,

NOTIFICATION

In exercise of the powers conferred by
clause (3) of article 77 of the Constitution, the
President hercby makes the following rules
further to amend the Government of India
(Allocation of Business) Rules, 1961, namelyi—

1. (1) These rules may be called the Govern.
maent of India (Allocation of Business) (Ninety-
first Amendment) Rule, 1971,

(2) They shall come into force at once.

9, In the Second Schedule to the Govern-
ment of India (Allocation of Business) Rules,
196]—

. - " L

(2) for the entries under the beading
“Department of Science and Techno-
logy (Vigyanaur Prodyogiki Vibhag)”
the following entries shall be substi-
tuted, namely :

NOVEMEBR 24, 1971
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2. National Committee on Sclence and
Technology.

3. Promotion of new areas of science and
technology.

4, Oceanography including the scieatific
and technological aspects of the seabed
and ocean floor.

5. Bovironment and Ecology.
6. Fﬂl‘lll‘dmt

7. All matters concerning the Council of
Scientific and Industrial Research,

8, Survey of India and National Atlas
Organisation.

9. Botanical Survey of India.

10, Zoological Survey of India.

11. National Rescarch Development Corpo-
ration,

12. Annual Semion of the Indian Science
Congress Association,

13, Central Board of Geophysics.

14. The Pan-Indian Ocean Science Associa-
tion.

15. Coordination of areas of Science and
technology in which a number of insti-
tutions and departments have interests
and capabilities,

16. Undertaking or financially sponsoring

17. Grants to national rescarch institutions,
scientific amociations and scientific
bodies, including Indian National
Science Academy, the Indian Academy
of Science and the National Academy
of Sciences,

18. All matters concerning domestic teche
nology particularly the promiotion of
ventures involving the commerciathation
of such technolegy.

19, Irpernational Sciensific and Techuale-
ol Afhbes inclading~ -
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(a) the negotiation and implementation
of Scientific and Technological Go-
operation Agreements and responsi-
bility for the scientific and techrolo-
gical aspects of the activitis of
international organisations ; and

(b) appointment of Scientific Attaches
abroad.

Note: These functions shall be exer-
cised by the Department of
Science and Technology (Vigyan
aur Prodyogiki Vibhag) in close
cooperation with the ministry of
External Affairs (Videsh Man-
tralaya).

20. Matters commonly affecting scientific
and technological institutions e.g. finan-
cial, personnel, purchase and import
policies and practices.

21. All other measures necded for the pro-
motion of science and technology and
their application to the development
and security of the nation.”

SHRI PAMPAN GOWDA : As many highly
qualified and well-trained Indian scientists are
working in foreign countries for want of jobs,
is there any proposal before the Government
to call them back and give them proper jobs to
serve better our country ?

Mr. SPEAKER : This is just a suggestion
for action, but, if the Minister has got some-
thing to say, he is very welcome to say.

SHRI C. SUBRAMANIAM : We will con-
sider the suggestion made by the hon. Member,
But we should have proper jobs for them here,
and that is one of the functions of the COST.

Reopening of closed Industrial Units in
Calcutes

#219. SHRI FATEH SINGH RAO GAEK-
WAD : Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

{a) the total oumberof closed factories in
Calcutte, which have not yet been reopened
together with the number of those which are
consdéred as having been closed permanently ;

¢} the total nuigher of people rendered
but of employment a3 & cesalt of thesw glosures ;

Oral Answers 14
(c) the reasons for the closures ; and

(d) the steps being taken by the reopening
of the closed factories ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) to (d). A statcment is
laid on the Table of the House.

Statement

(a) Regionwise figures of closed unmits are
readily awvailable only for the period from
1.1.1971 to 31.8.1971. According to the pro-
visional satlstics received from the Government
of West Bengal, during the period 1.1.71 to
$1.8.71, 55 industrial units were closed down
in Caleutta; out of these, 38 units had not
reopened. One out of these 38 units is consi-
dered as permanently closed.

{b) In the 38 units which had not reopened,

the total number of persons cmployed was
7,798,

{c) The closure of industrial units is mainly
due to the following reasons :

(i) Labour-management problems,
(ii) shortage of raw materials,
(iii) lack of demand, and
(iv) financial difficulties.

{d) Among the various steps being taken by
the Government for reopening of closed factories
in West Bengal, including Calcutta, the main
and important ones are as follows :

(i) The Industrial Reconstruction Corporas
tion of India was set up in April 1971 with its
headquarters at Calcutta, for reviving and
rehabilitating the closed and sick industrial
units ;

(ii) An Ordinance has been promulgated
amending the Indnatries (Dcvelopment and
Regulation) Act, 1951, Among other things,
it provides, in respect of industrial undertakings
which have been taken over for management
under the provisions of the Act, a moratorium
from pre-cxisting liabilities, up 10 a maximum
period of five years. It also provides, in the
case of those undertakings whose current Habilie
ties excood current asscts for the sale of the
unidertaking at a reserve price aud simaktancous
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winding up of the company owning the
induatrial undertaking. Government may abo,
in public interest, move the court for recons-
truction of the company, 80 as to ensure that
the undertaking is not handed over at the end
of the period of take over to the same hands
which were responsible for its earlier mis-
fortunes.

(ili) The Governmentof West Bengal have
announced a package scheme of incentives,

(iv) Provison has been made in the impoet
policy for 1971-72 for advance allocation of
imported raw materials to closed industrial
units in West Bengal.

(v) Instructions have been issued to com-
mercial banks to hberalise the credit facilities
to the industrial units in West Bengal

SHRI FATEH SINGH RAO GAEKWAD :
May I know whether the Minister will kindly
spell out the incentives whach he refers to in
para (d) of his statement and will the Minister
say that these incentives will suffice to inspire
the confidence of the new and the old entre-
prencurs to set up new factories in West
Bengal ?

SHRI CHINTAMANI PANIGRAHI: I
suggest Onestion No, 234 may also be taken up
along with this,

MR. SPEAKER : Iam sorry they cannot
go together, as [ have scen them

SHRI MOINUL HAQUE CHOUDHU-
RY 1 The incentives of West Bengal Governe
ment are all listed by them. Itisa package
deal. If the hon. Member wants, I can read
them. There are 16 points

MR. SPEAKER : 16 points ? Better you
pend them a copy of this. It need not be at the
cost of other Members,

SHRI MOINUL HAQUE CHOUDHU-
RY 1 With regard to the other part of the
suestion it is too early to say,

MR, SPEAKER: Isit not in the written
stntement ? Are these 16 points not in the
written statement ?

SHRI MOINUL HAQUE CHOUDHU-
BY: No; wolad sunconced the 16 poim
Mil-cum
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SHRI INDRAJIT GUPTA ¢ You should
tell us what it is,

SHRI FATEH SINGH RAQ GAEKWAD :
What is his answer to my question P

SHRI INDRAJIT GUPTA : You will be
be sent a copy.

SHRI MOINUL HAQUE CHOUDHU-
RY : You have said that I may not read the
16 points. That is the first point, With regard
to the sccond point it is too early to say
whether these are giving any results or not.
(Tnterruptions).

MR. SPEAKER : Order, plcase. How
much time will it take if you read ?

SHRI MOINUL HAQUE CHOUDHU-
RY : The hon. Member asked that I should
spell them out. In part (d) (i) of my answer
I have said that the Government of West
Bengal have announced a package scheme of
incentives, The West Bengal Government have
announced certain concessions with regard to
sales tax and such other matters and they are
working out the details.

SHRI JYOTIRMOY BOSU: Itis no pro-
per reply, Sir.

MR. SPEAKER : The pomt is tins If
these were to be the replies, the details should
have been included in the written staternent,
You have not done it. Therefore, I do not
think there is any harm if you read the 18
points. You may do it in another 2 or §
minutes,

SHRI MOINUL HAQUE CHOUDHU-
RY: The Government of West Bengal
announced such schemes as refund of sales-tax,

interestfree loans, refund of fresh taxes speci-
fied etc.

ot goW W YA : ¥ ATAPE FT
WA WA R § |

SHRI MOINUL HAQUE QHOUDHU-
RY : These relate to the State Govermment.
These are to be given by the State Govermment.
1 can give only broad detsils of ir.

ML SFEAKER : ¥ sgrec with il 2ot the
Menrbor ik the quartide Ret,
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SHRI FATEH SINGH RAO GAEKWAD :
May I know the extent to which production is
affected on account of closures and also the
quantum of loss suffered by the factory-
owners ?

SHRI MOINUL HAQUE CHOUDHURY:
It is not amsesed in that way.

SHRI FATEH SINGH RAO GAEKWAD:
In what way has it been assessed ?

SHRI MOINUL HAQUE CHOUDHU-
RY : I would only say that the assessment has
béen made in regard to the number of factories

closed and the people unemployed as a result
of it. In that way, it has been assessed.

MR. SPEAKER : The hon. Mcember did
ask for these details in his main question. It
would require time to give answers to all these
questions, The hon. Member may give a
separate notice of the question and then the
answer can be given.

SHRI JYOTIRMOY BOSU ; Sir, you may
please allow a half-an-hour discussion.
SOME HON. MEMBERS rose—

MR. SPRAKER : The proper procedure is
that when the leader of a party is standing, the
others from that party should not stand. But I
find that SBhri Dinen Bhattacharyya and some
other Members from his party are also standing
along with the leader of his party, for asking

supplementary questions.

SHRI DINEN BHATTACHARYYA: On
a point of order. Let these questions not be
shut out, because the hoa. Minister’s reply to
the question is not correct. The question is
about the total number of factories closed in
Calcutta. ..

MR. SPEAKER ! When the hon, Members
turn comes, he can ask this question. He can-
not interyene at any time he likes,

DR. RANEN SEN: Isit a fact that the
Indusizial Reconstruction Corporation of India
has baen det up with a view to reopening all
the closed Indhustrial units in West Bengal ?
May I sho know whether it {4 a fact that
cortain people have beea taken on the board
of directors or the managerial comamittee of the
Indystrisl Revoostroction  Clorgeration who
theendélyes  are obrasiemally .closing  thelr
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factories and trying to get money out of the
Industrial Recomstruction Corporation, and if
30, whether Government have thought it fit to
keep those persons on the board of directors ar
the managerial committec, and if Government
have taken a decision, may I know what it is?

SHRI MOINUL HAQUE CHOUDHU.
RY: I have no such information, but if
specific information is given to us, weshall
certainly look into it,

DR. RANEN SEN: The Sen-Raleigh
authoritics are there, and they bave closed
their factories. .

MR. SPEAKER : The main question is
about the number of factories.

SHRI DINEN BHATTACHARYYA : The
main question specifically relates to the total
aumber of closed factories in Calcutta, and
Calcutta means the whole of West Bengal, I
suppose that is what the hon, Minister means.

SHRI MOINUL HAQUE CHOUDHU-
RY: Why?

SHRI DINEN BHATTACHARYYA : It
alio relates to the total number of closed facte
orics which have not yet been reopened,
together with the number of those what are
considered as having been closed permanently,
The answer s that 55 industrial units have been
closed g0 far, and 38 are sull remaining closed,
Among the reasons for their closure, nowhere
do we find any mention about the corruption
and mismanagement of the authorities due to
which some of the factories have been closed.
He bas only mentioned Isbour-management
problems, shortage of raw materials, lack of
demand and financial difficulties. But there is
no reference to the corruption on the part of
the management, owing to which a number of
factories have been closed. He is trying to
shield the bad management.

MR. SPEAKER : The main question is
only about the number of factories closed, But
he is now adding so many other things to it,

SHRI DINEN BHATTACHHARYYA:
These thi .
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answer given now is misleading. En this House,
we have raised the question many times that
it is because of the mismansgement and cor
ruption on the part of the managements that
80 many factories have been closed, but here
the hon, Minister mentions other things only
but hss nmot meationed these factories ; he is
finding fault always with the workers anly.

DR. RANEN SEN : The hon, Minister of
Labour himaelf had admitted in this House on
an ecarlior occasion that there were cases in
West Bengal where due to the malpractices
resorted to by the employers many mills had
been closed. But now the hon. Minister of
Industrial Development comes and pleads his
ignorance, This is misleading the House.

SHRI DINEN BHATTACHARYYA :
What is your direction, Sir? We are very
much agitated about this.

MR, SPEAKER : Let the hon. Minister
#ay something, and then the hon. Members can
rise one after the other.

SHRI MOINUL HAQUE CHOUDHURY :
The question relates to Calcutta and the reply
also relates to Calcutta. I never knew Cal-
cutta was West Bengal. That is not my know-
ledge of geography. So far as the mismanage-
ment question goes, only after an inquiry we
can say 30. During this period, such a case
has not come to our notice among these cases.

But it cannot be denied that some of the
closures also related to mismanagement. In
fact, some of the units we ourselves have taken

over were due to mismanagement.

SHRI H. M, PATEL: Will the Minister
please indicate what are the special instrucs
tiom isued to the banks for special facilities to
these units P

MR. SPEAKER : This is going into detail,

SHRI H.M. PATEL : It is in the reply.
Henayn instructions have been isued to the
banks, He should obviously know what the
instructions are ?

SHRI MOINUL HAQUE CHOUDHURY:
Banks have boen iostructed to give liberal
credit fucilities to indratrial units In W, Beogal,
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SHRIH. M. PATEL ¢ Surely he must be
able to indicate that.

SHRI RAJA KULKARNI: How maay
factorics have been taken over in West Bengal
after the recent Ordinance on takeover ?

SHRI MOINUL HAQUE CHOUDHURY;
We have not taken over any.

SHRI P. R. SHENOY : Have Government
taken any steps to take over any of the closed
factories ?

MR. SPEAKER : That is what we are
discussing.

SHRI MOINUL HAQUE CHOUDHURY:
Weare already processing some cases under
the powers given to us under the Ordinance.

SHRIH. M. PATEL - The replies given
are very unsatisfactory.

SHRI FATEH SINGH RAO GAEKWAD
There should be a balf hour discussion on this.
We will give him time to prepare.

MR. SPEAKER : That will be considered
later.

SHRI INDRAJIT GUPTA : May I speci-
fically ask this? Reference is made here to
the Industrial Reconstruction Corporation
which was set  up with headquarters
in Calcutta for the purpose of reviving
and rchabilitating the closed and sick induse
trial units. According to him, in Calcutta
proper, out of 55 industrial units which were
closed, 38 have not reopened, That means
only 17 have been reopened and 38 are still
closed, Out of the 17 reopened, how many
have been reopened thanks to the direct intere
vention or help of the Industrial Reconstruc-

tion Corporation ?

SHRI MOINULHAQUE CHOUDHUR ¥:
I cannot say about Calcutta.

SHRI INDRAJIT GUPTA : This isabout
Calcutta. Now he will not be allowed to go
outside of Calcutta,

SHRI MOINUL HAQUE CHOUDHURY:
s ast ot the information for Caloutsass
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DR. RANEN SEN: He does not know
where is Caleutta,

SHRI INDRAJIT GUPTA: In Calcutta,
not a single closed factory has been reopened
by thia Carporation.

SHRI JYOTIRMOY BOSU: I must say
that although the Minister has been here since
tix or eight months, his performance till date
has been far from satisfactory. May I ask if he
knows that the West Bengal Government has
published a book entitled Labour I970? That
says that labour-management disputes accoun-~
ted for 20 per cent of the closures. Has he
read that, and if so, what is his reaction ?

MR. SPEAKER : I cannot allow it; he
must be relevant, .

SHRI JYOTIRMOY BOSU: This is
about closure. Will the hon. Minister kindly
tell us whether lack of supply of raw materials
particularly steel, working capital and power
are the reasons for theclosure of many factories,
and if s0, what steps have the Central Govern-
ment taken to go to the aid of these closed
industrial units ?

SHRI MOINUL HAQUE CHOUDHURY:
I have already said that shortage of raw
materials is one of the reasons. It is there
already in the list of causes. Labour manage-
ment relation is not the only cause. It is one
of the causes, and I am glad that the hon.
Member himself put it as 20 per cent. There
is, one-fourth i. e, one of the four causes, I
have given. He attributes onefifth to labour
relations.

SHRI JYOTIRMOY BOSU: That shows
your character,

SHRI MOINUL HAQUE CHOUDHURY:
That shows my character ; true. (Intarruption).

MR. SPEAKER : No such remarks please.
(Interruption) Kindly sit down. The hon, Mem-
ber is in a position to revise any time whatever
he says.

SHRI JYOTIRMOY BASU : He has not
replied to my question, Sir.

MR. SFRARKER ¢ He has replied,
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SHRIMOINUL HAQUE CHOUDHURY:
I may inform the hon, Member and the
House that in some of the factories which we
have taken over there, we are having the same
experience including the Braithwaite where
the manager has been amaulted only the other
day.

SHRI FATEH SINGH RAO GAEKWAD :
Sir, have you acceded to my request for an
half-hour discussion on this ?

MR. SPEAKER : Not now. After I allow
all the questions ; because that was not accep-
ted, so I allowed further questions,

Closed Sick Mills in States

+
*220. SHRI G. Y. KRISHNAN :
SHRI ROBIN KAKOTI :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state ;

(a) the number of sick mills in the country
that have been closed by their owners, State-
wise ; and

(b) the number of mills out of them which
are being controlled by the Union Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CGHOUDHURY) : (a) and (b)., A statement
is ladd on the Table of the House,
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Stabines!

(s) Presumably, the Member refers to
cotton textile mills. According to the informae
tion furnished by the Ministry of Foreign
Trade, the number of cotton textile mills
closed as at the end of September, 1971 isas
follows :

NOVEMBEK 24, 1971

No. of Cotton Textile

Name of the State hﬂlh closed down as at

end of September,
1971.
1. Andhra Pradesh 5
2. Awam 1
. Bihar 1
4, Gujarat 7
5. Kerala 1
6. Maharashtra 3
7. Mysore 5
8. Punjab 1
9. Rajasthan 2
10. Tamil Nadu 14
11, Uttar Pradesh 3
12, West Bengal 15
18. Pondicherry 1

Total 59

(b) The number of cotton textile mills
taken over by the Central Government, afier
investigation under the Industries (Develop-
ment and Regulation) Act, is 34.

SHRI G.Y. KRISHNAN: In the state-
ment, it has been given that 59 textile mills
bave been closed, but the statemant does not
show, statewise, which of the mills have been
taken over. Will the Minister be pleased to
state that ?

MR. SPEAKER: Sick mills, Statewise.
Have you got it ?

SHRI MOINUL HAQUE CHOUDHURY:
Aszamsbghi Mills in Warangal, Andhira Pradesh
Ajodhya Taxtile Mills, Delbi; New Mallicans
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Ahmedabad ; Mahalakshmi Mills, Lid,, Bhnv-
nagar; Rajkot Spinning and Weaving Mills,
Rajkot, (Interruption) If I do mot read, you
sy, "I am not prepared with the amwer,” If
I read, you are impatient. Have patience now,
Then, Keshav Mills, Ltd.; Jehangir Mills,
Abmedabad; Jupiter Spinning and weaving
Mills and Manufacturing Co., Ltd., Abmeda-
bad—these are in Gujarat, Then, in Maha-
rashtra—

MR. SPEAKER : You can lay it on the
Table of the House,

SHRI MOINUL HAQUE CHOUDHURY :
Yes, 8ir. Thank you.

SHRI G. Y. KRISHNAN: Instead of
reading the whole list, you would better give
the number of sick mills, Statewise, That will
do.

MR. SPEAKER : What did you enquire ?
Part (b) of the question asks for *the number
of mills out of them which are being controlled
by the Union Government." (Interruption) He
only wanted the number now ; not the names.

SHRIMOINUL HAQUE CHOUDHURY :
Maharashtra, 8 ; Madhya Pradesh, 5; Mysore,
2; Pondicherry, 1; Rajasthan, 1; Tamil Nadu,
5; Uttar Pradesh 2 ; Andhra Pradesh 1. Delhi
administration—1 ; Gujarat—8.

SHRI G, Y, KRISHNAN: In the state-
ment, in Gujarat cotton mills reopened are B.
Isitafact? ......(Interrupiions). I am ssking
whether it is a fact that one more sick mill has
been opened. In the statement it is shown
as 7, whereas he said it was 8.

My second question is this, In view of the
growing unemployment problem, will the
Government assure the House that the other
sick mills would be taken over by the Govern-
ment immediately ?

SHRI MOINUL HAQUE CHOUDHURY:
I cannot assure that; weshall look into each
case and then decide.

SHRIMATI JYOTSNA CHANDA : I find
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SHRI MOINUL HAQUE CHOUDHURY :
1 understand that the Chief Minister of Auam
duriog his recent visit took it up with the
Minister of Foreign Trade and asand when
this matter comes to us, we shall look into it,

o wwe xavw feg @ gwi} &R @Y
Qi ¢, vud fear mar ¢, fF 59 fas
wx off faa¥f & 34 wm€ o€ § 1 fagre
¥ mar ¥ off g Frew @1 50 s
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ag T 9 & | & s g § R e
frz wfasy ¥ aTFT 3T B AT FE
wr faarT et & 7
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flw =g AH a1, Afefes g
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g
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SHRI R. 8. PANDEY: There are two
aspects to this problem. One is unemployment ;
the other in scarcity of cloth. What special
efforts are contemplated by the Government
to solve the problems : scarcity of cloth and
unemployment of people 7

MR. SPEAKER : This was about the last
question,

SHRIMOINUL HAQUR CHOUDHURY :
The sick mills that are taken over are managed
by the Ministry of Poreign Trade. If a separate
question is put to them, they will be able to
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SHRI SOMCHAND SOLANKI : The bon.
Minister mentioned about the sick mills in
Gujarat, May I know whether the Prabha
Cotton Mills of Viramgaon and the Durga
Cotton Mills of Khadi in Gujarat are consi-
dered sick mills or not ? What is the latest
position of these mills ?

MR. SPEAKER : This question does mot
arise. There may be hundreds of sick mills.
Ifyou ask how many patients therc are in
the hospital, he can reply, but if you ask about
the health and diagnosis of each and every
individual, you will have to give the names of
the persons,

SHRI MOINUL HAQUE CHOUDHURY :
I could not follow the question.

MR. SPEAKER : Heshould give specific
notice.

ot fte dto WH X TR WAy
% fasrad ary wh § F ward faw
fa & 7, v Taw Wy a
T2 @t ARATTH T G Wy
U &t arfow & F1or @ | g
wo AT FY gen§ Y WA & wreor G
§ gt & Aify gt UF 9w T
wgT 1 W Ag 4 9L qg faeww
femdnft fs Y€ o frer ow fadw oy
¥ qrr T AG @, Wi wy
3T 3, AW A W qrniow gwewd
T § 9k &7 aw | T ENE
wrg?

SHRI MOINUL HAQUE CHOUDHURY :
As a matter of policy it is impossible to com-

mit that every mill can be taken over. Some of
the mills arc g0 out-dated and outmoded.

SHRI B, P. MAURYA : That is my ques
weaw qEwa : aTT STy W fifwd

gw eqy ag frer @ &6 e orne
/| A

&t #o Qo o : ZEEr oy Fre
§ 1 ot ww e w e el i
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o ww w7 &Y § @ s S A
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MR. SPEAKER : I am not going to tole-
rate it. Please it down. Every day this is
going on from you.

SHRI MOINUL HAQUE CHOUDHURY :
It cannot be said as a policy decision that
every mill be taken over by the Government
or that no mill is going to be allowed to be
closed down because there is a provision for
investigation. It will have to be seen whether
the millis viable, whether it has outlived its
utility or not, whether it can be run as a feasible
proposition, That is why each case is investi-
gated. Wherever it is found that it is a feasible
proposition, cven if it costs the exchequer, such
mills are taken over.

A. R. C. Report on Centre-State Relations

¢221. SHRI HARI KISHORE SINGH :
Will the Minister of HOME AFFAIRS be

pleased to state 3

(a) whether Government have since taken
any declsion on the A. R. C. Report on Centre-
State relations ; and

(b) ifso, what are the decisions taken by
Government P

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA) : (a)and
(b). The report is under the consideration of
the Government.

SHRI HARI KISHORE SINGH: I
understand that this Report was submitted on
19th June, 1969, It is more than two years
now. May I know how much the it will
take for Government to came to any decision
on thls Report P

NOVEMBER 124, 1971
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BHRI RAM NIWAS MIRDHA:; It b
true that the Report was submitted by the
ARQ in June, 1969, butthe Report, by its
very nature, is a very complicated one, and
consultations with the State Governments ave
being held. We havesent the Report to the
State Governments for their comments, but
none of them has yet made any comment,
When their comments are received, it is pro-
posed to call a conference of the Chief Minis-
ters to consider the Report as a whole, and
then some ideas will be formulated.

SHRI HARI KISHORE SINGH: May
I know when the Report was sent to the State
Governments for their comments P

SHRI RAM NIWAS MIRDHA: The
Report was sent in August, 1971 and they
were asked to reply by October, 1971, But
up to this day they have not sent any replies,

SHRI DINESH CHANDER GOSWAMI :
May I know whether Government has taken
note of the Rajamannar Committee report on
Centre-State relations and what is the Govern-
ment's feaction thereto? In considering the
report of the ARC, may I know whether the
Government is taking a note of the other con-
siderations that have been mentioned in the
Rajamannar Committee report ?

SHRI RAM NIWAS MIRDHA: That
committee was appointed by the Tamil Nadu
Government and it is primarily for them to
formulate their view-point on that. When the
Tamil Nadu Government gives its reactions
and comments on the ARC report, they can
a3 well take note of the Rajamannar Come
mittee report. But what we propose to do is to
take note of only the views of the Tamil Nadu
Government.

Some Hon. Members ross—

Heaw W : A5T Y TN warw gy
Ry &1 Yarawar § s g e Wy
fearew wAT gy | Next question,

* 222, SHRI H, M. PATEL; Wil the
FRIME MINISTER be plaased to state :

(a) whether a coniroversy hat come up
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between the Indian Administrative Bervice
personnel, on the one hand, and the confede-
ration Central Government Officers and the
Qentral Information Service Association, on
the other, in regard to certain administrative

matters ;

(b) whether the atiention of Government
has been invited in this regard to a report
published in the Statesman of the 20th Sep~
tember, 1971 and

(c) if so, the reaction of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) : (a)
to (c). Attention of the Government has
been drawn to the report published in the
Statesman of the 20th September, 1971 under
the caption ‘Information Men Challenge
I. A. 8'. However, Government are not
aware of the existence of any controversy bet-
ween the personnel of one Service and another,
as made out in the press report.

SHRI H. M. PATEL : The press report is
fairly detailed and it shows that the Associa-
tions have represented to Government. Has
Government not thought it fit to go into them ?

SHRI RAM NIWAS MIRDHA: The
matter arosc out of a lcttcr that Shri Raina
wrote in the press. He was given a notice
regarding that and the matter is still pending.
‘There is nothing for the Government to doin
the matter except that Ministry concerned
should take proper action.

SHRI H. M. PATEL: When notice is
given with reference to the action of the Vice
President of a Service Amociation and the
matter is called into question on that ground,
would it not have been advisable for the
Government to have gone into this question
whether he ought to have been called upon to
explain and the posible consequences of this ?

SHRI RAM NIWAS MIRDHA : Govern-
ment always goes into all the guestions that
come before it. In this specific matter, itis
only & letter which s in dispute. A certain
offioér wrote & particular fetter for which dis-

ciplinary propseding has been fnidated, We
donet want t6 do anything more than that.
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Report on the attack om the life of Skei
Jyoti Bosu

+
*#223. SHRI BIRENDER SINGH RAO :
SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the report on the attack
on the life of Shri Jyoti Bosu, a West
Bengal leader, has been received by the Cen.
tral Government ; and

(b) if so, the findings of the report and
Government’s reaction thereto ?

THE MINISTER OF STATE IN THR
MINISTY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) and (b). According to
the information received from the Government
of Bihar, a charge sheet was submitted in the
court against two persons in connection with
the attempt made on the life of Shri Jyoti Bosu
at Patna railway station on 31st March, 1970,
The committal proceedings have been concly-
ded and the case is now pending in the
sessions court,

SHRI BIRENDER SINGH RAQ: MayI
know whether there was the hand of any
politicians behind this offence ?

SHRI K.C. PANI: The case is now
before the court,

MR. SPEAKER : Itisa sub judice matter,
It has already been committed to the sessions.
We should not aske for any further questions
till the judgment comes.

AN HON. MEMBER : Then, how was
it admitted 7

SHRI BIRENDER SINGH RAO: This
much can be asked whether all the persons
against whom there was mentioned in the
repart have been proceeded against.

MR. SPEAKER : Which report ?

SHRI BIRENDER SINGH RAO : Report
of the enquiry committee. He has mid that
oaly two persons haye been challaned. 1 want
to know whether fram the enquiry it tremee
pired that there were more than two pevsona
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and whether there are any persors who bave
not yet been proceeded against in the same
case ?

MR. SPEAKER : It is a very thin line.

SHRIK.C. PANT : I thiok the relevant
point he is raising is against how many people
the charge-sheet was made. I do not have
bere the number of people mentioned in
the FIR but I have here this information recei
ved from the Government of Bihar in May,
1971 that the investigation of the case has been
completed and a charge-sheet under sections
802, 307 and 114 of IPC and scction 25A of
the Arms Act has been submitted against two
persony—Havinash  Yadbav and  Surendra

Prasmd.

Exploitation of Atomic Energy by Indian
Atomic Scientists in Collaboration With
Russian Scientists

#2236, SHRI N. K. SANGHI : Will the
Minister of Atomic Eumergy be pleased to
state :

(a) Whether some Indlan Atomic Scientists
are likely to visit the Soviet Union for discuss-
ing programmes of scientific collabaration in
pursuance of the provisions of the Yndo-Soviet
Treaty ;

(b) Ifso, when the visit of the team is
scheduled ; and

(¢) Whether the team will be authorised to
negotiate with the Soviet authorities for crea-
tion of facilities in India for exploitation of
stomic energy for civilian and non-civilian
Purposes P

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C, PANT) : (a)to (¢). Under the colla-
boration agreement between the Department
of Atomic Energy of the Government of India
and the State Committee on the Peaceful Uses
of Atomic Evergy of the U, 8. 8. K., visits of
atomic scientists are being areanged. The colls-
‘boration between the two countries in this area
will be further strengthened under Article VII
of the Indo-Sovist Treaty of Peace, Friendship
and Cooperation. Our coliaboration iy for the
atilisition of Atomic Enegy for peaceful pue
poses anly.
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SHRIN. K. SANGHI : In view of the
serious situation on our border and the bellico-
sity of Pakistan, will you reconsider your deci-
sionto use atomic encrgy omly for pesceful
purposes ? If s0, at what intervals do yeu
reconsider this ?

SHRI K. C. PANT : I do not know whether
the course advocated by my hon. friend will
have any immediate impact on the tituation on
hand. Therefore, what decision has to be taken
on the larger question has to be taken onits
own merits.

SHRI N. K. SANGHI: In view of the Indo-
Sovict Treaty, may I koow whether any
dialogue has already started with the Soviet
Government that in case Pakistan uses atomie
weapons in a war against India, Russia will
supply us with atomic weapons for deferce and
retaliation ? Have we got any asurance from
them to that effect ?

MR. SPEAKER : There should be a limit to
new suggestions.

SHRI K. G, PANT : Itisa very hypothe-
tical queston. I do not think there is any
serious danger of Pakistan being able to
acquire nuclear weapons.

SHRI P. V. G. RAJU : May I know whether
there is any proposal to have a desalination
plant, in collaboration with some other country,
to convert sca water or brackish water into
fresh water through the use of atomic energy ?

SHRI K. C. PANT : Thi is one of the
areas that has been identified and proposals
have been made for the visit of our scientists
to desalination units in the USSR. The pro-
posal has been accepted by USSR,

WRITTEN ANSWERS TO QUESTIONS

Seisure of Arms and Ammmunition Ia
Punjab

#3213, SHRI PILOO MODY : Will the
Minister of Home Affiklry be plessed to siste 1

(s) Whether sizeable quantity of stms aod
smmunition bave bgen scised by the Punjsh
Palice during the ralde vo Naualie hidnoun
iti the Biaite ; mud ) e



n Weitten Anpoers AGRAHAYANA 3, 1893 (S4£4)

() if so, the action, if any, taken against
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C.PANT) : (a) Yes Sir,

(b) 47 persons have been arrested in
connection with the recovery of arms and
ammunition. Criminal cases have been regi-
stered in respect of these recoveries, and are
under investigation.

Production and Requirement of Tractors

*214, SHRI NAWAL KISHORE
SHARMA :
SHRI RAJDEO SINGH :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

{a) Whether Government have decided to
stop the import of tractors after 1972 ;

(b) Ifso, how the needs of the country will
be met by the indigenous tractors ;

(c) What is the expected production of
tractors in the country by the end of the Fourth
Plan period ; and

{d) the steps being taken by Government
to check the rise in prices of tractors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) and (b). No decsion
bas been taken to stop all tractor imports after
1972, However, all out efforts are being made
to step up the indigenous production of tractors
with a view to do away with imparts as soon
as pomsible,

(c) 60,000 tractors per year.

(d) Selling prices of tractors are fixed by
Government after periodical investigations nto
the cost of production to ensure that there is no
unjustified rise in prices,

Jssue of Lotters of intent for setting up
Socoter Plants

*217. DR. KARNI SINGH : Will the
Misdster of INDUSTRIAL DEVELOPMENT
be plemted to state :

(%) whathet ltters of intent have been given
& Kaw pactics 10 808 up sconter plants 3
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(b) if so, the total production capacity
thereof ;

(c) when the said four plants are expected
to commence production ; and

(d) the extent to which their combined
production is likely to result in the reduction
of waiting period for the allotment of &
scooter ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT (SHRI MOINUL HAQURB
CHOUDHURY) : (a) and (b). Twenty three
Letters of Intent for a total capacity of 534,000
Nos. per annum for the manufacture of scooters
have been issued.

(c) and (d). The implementation of these
letters of intent are in different stages of
progress. It is not possible to indicate at this
stage when production in respect of each of
these letters of intent will be established.
Obviously the shortage will be mitigated and
waiting periods reduced substantially if even
part of the capacity covered by the letters of
intent materialises, It is, however, difficult to
indicate precisely the extent to which waiting
periods for allotment of scooters will be reduced
at any specified future date as a result of new
projects coming up.

Fifth National Conferemce of all India
Newspaper Employees’ Federation

*224, SHRI DINESH JOARDER: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

{a) whether the attention of Government
has been drawn to the decisions and resolutions
of the Fifth National Conference of the All
India Newspaper Employces’ Federation beld
in Madras on August 21-22, 1971 ;

(b) if so, the salient features of the resoju-
tions ; and
() the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b). The Federation
paned 15 resolutions at the Uonference of
which & copy of the resolution on ‘Frem Mono-
poly’, was forwarded by them to the Ministry of
Information and Broadcassting. A copy of this
Resolution is laid va the Table of the House,
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(c) Certain proposals for the diffusion of
ownership of major newspapers and news
agencies are at present under Governtment's
conmsideration. A group of Ministers will go
into all aspects of the matter.

Resolution on the Press Monopoly

All India Newspaper Employees Federa-
tion, New Delhi

This fifth conference of the All India News-
paper Employees Federation, held in Madras
from August 20 to 22, 1971, expresses its grave
concern about the growing control of the news-
papers by monopoly houses in the country.
Organised sections of the newspaper employees,
including the working journalists, and the
progressive forces have always felt conccrned
about this dangerous trend in the newspaper
industry during the post-independence period.

Not only an overwhelming circulation of the
newspapers is controlled by monopoly business
houses, such as Tatas, Jains, Birlas, Goenkas
and others, but also overwhelming capital
susets invested in the newspaper industry,
including newspaper printing industry, is con-
centrated in the hands of these handful of mono-
poly houses. Profits, which these houses have
been making from these monopoly controlled
newspapers, are enormous. Particularly during
the last threc years the profits have gonc up
byleaps and bounds. Some of them arc pay-
ing fabulous dividends which are higher than
what 1s paid even by the industries, which are
known as high rate of profit-making, like
Pharmaceuticals, Oils and Chenucals.

The policies adopted by the monopoly Press
in the recent years have made it imperative
that immediate steps be taken to divest the
control and ownership of newspapers owned
by the big monopoly houses. Monopoly Press
has been nakedly and openly propagating
through their columuns anti-people policies.
In every struggle carried on by the working
people against capitalists and landlords the
monopoly Press conshstantly comes out as the
champion of vested intereats to supress demo-
cratic movements,

In every measure taken by the Government
of India towards nationalisation of banks, life
insurance and general insurance or acquisition
of land, this monopoly Press stowtly defends
the vested interests of the gapitalist and lands
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lord clas. On the imue of the withdrawal of
privy purses the monopoly Press solidly sided
with the princely clan. On the issue of the
amendments to the Constitution of India, so
as to vest the amending power with Parliae
ment, the monopoly Press stood with the
reactionary forces. Invariably this Press stands
on the sde of the communalists during coms
munal riots.

Thus, inshort the monopoly Pressin the
country has become the main weapon of the
reactionary forces against toilers’ movements

for democracy and socialism.

Noting these tendencies in the monopoly
Press in India as back as in the year 1956, the
Press Commission warned the Government to
take immediate steps to check the growing
control of the newspaper industry by the mono-
poly houses. Theteafter the Monopuly Com-
mision presided over by a Supreme Court
judge alv made similar recommendations
warnig against the grave dange: of continuation
of monopoly-controlled Pressin India Eminent
cconomists like Prof Mahalunobis also warned
the Government of this dangei.

All thesc years the Governnent of India
turned a deaf ear to these recommendations,
and the repeated demand from the newspaper

employces.

Compelled by the pressure of the demand
fiom the people and the newspaper employees,
the Government of India has announced its
intention to amend the Company Law to
“diffuse” the ownership and control of the
newspapers owned by the big business houses.
It has been, however, stated by the Union
Minister of Company Law that as yet no
decision has been taken by the Union Cabinet
on the question of amendments to the Come
pany law to curb monopoly control of the
Press. It has been said that the draft Bill has
not received the approval either from the
Minister in charge or by the Law Ministry.
This state of affairs clearly raises doubts whe-
ther the Government is serious about enacting
Legislation to curb monopoly Press,

This conference is of the view that & perusal
of the proposed draft Bill, a summary of which
hes appeared in the Prew, clearly indicates
that there are serious lecucae in the gropoved
amendments to the Company Jaw, The propos
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posed Bill exempts newspaper houses which
are owned by partnership firms, owned by co-
operative societies or trusts, or owned by indi=
vidual persons, irrespective of circulation. Parte
nership firms whose circulation is less than
one lakh, publishing not more than onc news-
paper, or exempted from the operation of the
Bill.

The Bill only provides that no person or
his agent can have more than 57 of the share
holdings in a8 newspaper company. The Bill
does not provide the manner in which the
present ownership of the newspapers by the
monopoly houses can be divested of their
present share holdings on the cominencement
of the amended Act.

On the contrary the Bill provides an extep-
sion of time in the case of individuals to retain
the control of the newspaper for a perod
exceeding six months from the commencement

of the Act.

This lacunae give rise to doubts about the
intention of the Government whether it is really
serious about putting restrictions on the mono~
poly Press. The Bill is completely silent about
the divestation of the present ownership of the
newspaper industry by the monopoly houses
such as Times of India, Statesmun, Hindu,
Hindustan Times and the Indian Express
group. This clearly shows that no provision,
which the Government of Iudia wants to take,
will deprive immediately the newspaper mono-
poly and owneiship of the newspapers by big
business houses.

On the contrary our past experience in this
regard is not very reassuring. Steps recently
taken by the Government of India in connec~
tion with the nationalisation of the gencral
ingurance clearly shows how half hearted
measures have been taken by the Government
on the question of nationalisation of the insu-
rance business.

Directors of the general insurance companies
have been appointed as Custodians and big
business houses are pald Rs. 30 Lakhs per month
only for the adminisiration of the general
nsursnce business.

‘When the Life Insurance was nationalised

the people hnd cherished a hope that nationali-
sation of the life lmarsace wauld belp the

n. 1
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common man to improve his conditions. But
the experience shows that nationalised Life
Insurance Corporation is put to the services
of the capitalists by advancing fabulous loans
to the big business houses and by investment
of the funds in the private sector industry,
The same is the case with regard to nationalis
sed banks. Judging from the past experience
about the nationalisation of some of the
industries these lacunae in the Bill show that
the measures which are proposed to be taken
to divest ownership of the ncwspapers by the
monopoly houses are not likely to yield the
desined result,

At the same time this conference strongly
resents the attitude of the newspaper cmployers
and reactionary forces who have started attack
in their newspaper cloumns against the pro-
posed steps of the Government. Every news-
paper during the last few days wrote ediforials
agaiust the move of the Government to
*diffuse” ownershup of the newspapers of the
monopoly business houses,

These monopoly newspapers and the reac-
tionary forces have started shedding crocodile
tears inthe name of democracy in order to
retain control of the newspapers and of the
entire economy of the country.

In the circumstances, this conference is of
the firm opinion that newspaper employees
cannot take this announcement of the Govern-
ment of India at us face value. We will have
to be very viglantin regard to the steps the
Government will take in this regard.

This conference warns every section of the
newspaper employees not to be taken in by the
Government’s announcement in this regard.
Sixteen years back the Press Commussion had
recommended immediate steps to check the
monopoly in the newspaper industry. It is
nine years since a judge of the Supreme Court,
ntting as the Monopoly Commission, recom-
mended urgent steps to be taken in the direc-
tion. But the Government till recently did
not move in the matter. In this situation unless
the newspaper employees, along with all pro
gressive forces, unitedly launch vigorous cam-
puign and agitation and create a public
pressuie the Government is not likely to take
steps in the right direction.

This confercnce appeals to every section of
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the newspaper employees and particularly to
the TFW]J, the PTI Federation and the UNI

Staff, to launch a joint agitation to create the
premure of public opinion in the country

This conference calls upon the Government
to take immediate steps to bring adequate
legislation to divest ownership of the news-
papers from the business houses.

This conference s of the firm opinion that
unless the proposed Bill is amended, the
Government will not be able to divest the
ownership of the newspapers from the hands
of the monopoly houses, Without these steps
the press will not become free in the real
sense of the term, which can be put to the
service of the people for the advancement of
democracy and socialism in this country.

This conference calls upon the Government
to make the following provisioms in the
proposed Act :

1. Remove the provision of 5} share for
an individual in the newspaper and
provide that not less than 60% share
capital shall be owned by the employees.

2. Instead of calling upon the sharcholders
to surrender their shares in excess of 5%
of the share capital within six months
the Actshould provide for confiscation
of shares owned by present shareholders
on the day of the commencement of the
Act.

8. To withdraw exemptions granted in the

proposed Bill from the operation of the
Act in such cnse as

(«) Ownership vested with individual
irrespective of circulation.

(b) Partnership, Co-operative Societies
and Trusts,

4. Amend the provision regarding directors
to be allotted to the jouenalists and the
noo-journalists from 50% to 60%,

This conforence sppeals to all newspaper
employres, detmocratic political parties and
Mumhmdm

ownership of the Prems from the big monopoly
houses,

Working Results of Industrial Machinery
and Transport Equipment Industries

225, SHRI M. RAM GOPAL REDDY ;
Will the Mumister of INDUSTRIAL DE-
VELOPMENT be pleased to state ;

(a) the performance of basic and capital
goods industries like industrial machinery and
trapsport equipment in 1969, 1970 and during
the first half of 1971 ; and

(b) whether they have recorded any decline
and, if so, the reasons therefor ¢

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) and (b). An analysis
of the official index of industrial production
(base 1969—100) undertakert by the Reserve
Bank of India, reveals the following trends in
the basic and capital goods industries during
1969 and 1970.

Percentage change
(+ or—)
1969 1970
1968 1969
(i) Basic Industries +89 442
(i) Capital goods industries +1.8  +4.7

(il1) Transport equipment

and allied industries  +04  40.1

Data on the official index of industrial pro-
duction for the period January—May 1971

reveals the following trends :

Purcentage change

(+ or =)
Jan—May 1971
Jan—May 1970

(i) Basic Industriss :

Electricity gencrated + G4
Mining and quasryivg - 43¢
Baaie Metal ydcistifel LRIV S T
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() Capital Goods Fndustrias :

Non-electrical machinery 4+ 6.1

Electrical machinery +142
(iii) Transport squipmeni and allied

Industries :

Transport equipment —11.3@

*Largely due toa fall in the output of coal
following lower off-take by Railways and
Steel Plants and also due to transport bot-
tlenecks.

@Largely due to fall in the output of railway
wagons industry as & result of lack of orders
from the Railways.

Commission to review the Functioning of
Police Forces in the Country

#227. SHRI BIREN DUTTA :
SHRI C. JANARDHANAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have appomted
any Gommussion to review the functioning of
the Police forces throughout the country ;

(b) if so, the terms of reference of the Com-
mission ; and

(c) the reasons for appointing the Cormis-
sion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. Q. PANT) : (a) No Commission to review
the functioning of the police forces in the
country has been set up. However, » high
powered Committee under the Chairm anship
of Prof. M. §. Gore has been constituted to go

into matters relating to police training.

{b) Thetermsof reference to the Committee
are in the statement attached.

(¢) The reasons for settiog up such a Com-
mittee are (i) the urgent noeds to ideatify, and
find ways and means of eliminating, basic
shortcomings in the arrangements for the
tradoing of police oficers of various ranks in the
CGestre and the States, and also () the nocd to
restrovture such arrangements in the light of
o soploiponomic bickground of the soumry,
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our value systems, and the continuing impact
of sclence and techmology not only on social
norms and bebaviour, butalso on the methodo-
logy of the Government and its functionaries,

Statement

Tarms of reference to the Comumitttes on Police
Training

(1) Tolaydown the objectives which should
govern all arrangements for the training
of Police Officers in the socio-tconomic
background of the country and our
valuesystems and the continuing impact
of the progress of science and technology
not only on social norms and behaviour
but also on the methodalogy of Govern-
ment and its functionaries ;

(2) Toidentify the basic shortcomings in
the arrangements for the trainng of
Police Officers under the Centre and in
the States ;

(3) To suggest measures to be taken to
bring about the desired improvement in
the existing state of affars and in
particular to make recommendations on
the following points :

(a) whether 1t is necessary to set up
any more institutions for this pur-
pose cither under the Centre or in
the States ;

(b) Whether it is necessary to start any
new refresher/specialist course for
any one or morc categories of
Police Officers ;

(c) in what manner the curricula of
the existing courses may be re-
vised ;

(d) what modern aids to and methods
of instruction can be usefully em=
ployed in the training of Police
Officers ;

(¢) what steps are necessary to improve

the quality of Instructors in Police
Training Institutions ;

(f) what means are necessary to pro-
duce the educative literature that

fs necosnry for thiy purpose ; snd
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(g) improvement in the relations
between the police force and the
public based on mutual trust, con-

fidence and co-operation.

(4) To suggest changes considered necessary
in the educational and other qualifica-
tions prescribed for and the methods of
the recruitment of Police Officers of
various ranks so that they may be able
to benefit from the improvement of
training arrangements; and

(3) To meke any other suggestions conside-
red relevant to this subject.

Pakistani Undertrial Prisoners Escaped
from Amritsar Jail

*228. SHRI MADHURYYA HALDAR :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) Whether Government are aware that
scven Pakistani undertrial prisoners escaped
from Amritsar Jail with help of the Jail officials;

(b) Whether any action has been taken
against the concerned Jail officials ; and

{c) Ifso, the nature thercof ?

THE MINISTER OF 5TATE IN THE
MINISTRY OF HOMR AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
According to the information furnished by the
Government of Punjab, seven undertrial prison-
ers of Pakistani nationality escaped from the
Central Jail, Amritsar, on the night between
26th and 27th August, 1971, due to the alleged
negligence of some of the jail officials.

(b) and (c). The following action has been
taken against the concerned Jail officials :

(i) The Supreintendeat of Jail, one
Assistant Superitendent of Jail, one
Head Warder and two Warders
have been placed under suspension,

(ii) Charge-shects have been sreved on
the Superintendent of Jail, and two
Deputy Surerintendents of Jail.

(iif) 3 Warders and 3 Convict officials
have been arrestod by the police in
connection with this cese.
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Students Unrest ‘and Law and Order
situation in the Commtry

%229, SHRIMATI SAVITRI SHYAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) Whether students’ unrest in the country
is on the increase as a result of the lawlessness
indiscipline in the country ;

(b) Whether clashes between the students
and the Police are on the increase day by day ;
and

(c) Ifso, whether Government are consie
dering a proposal to take over and transfer the
item of law and Order from the Concurtent
List of the Constitution to the Union List ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). The Govern~
ment do not have any information to indicate
such increase ecither in students unrest or
clashes with police.

(c) No, Sir.

Nazalite Movemenat in Delhi

*230. SHRI NARENDRA SINGH
BISHT: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Naxalite movement has set
its feet in the Schools of Delhi and that a
student of Hrgher Secondary Class was among
those who were arrested in Delhi on the 30ch
Qctober, 1971 ; and

(b) if so, the steps taken or prupused to be
taken to nip this eval in the bud in the Schools
and Colleges of the capital ?

THE DEPUTIY MINISTER IN [HE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) aud (b). No, Sir.
However, strict vigiance is being maintained
i regard to such activities,

Trained Pak Spy Ring in Puajab

*231, SHRI SAT PAL KAPUR:
SHRI R, V. BADE ;
SHRI NAGESHWARARAO :
Will the Minister of HOME AFFAJRS be
pleased to state ;

() whether a highly teaindd Pakisani spy
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ring has been smashed in Punjab on the 80th
October, 1971 ;

(b) if so, the number of persons of this gang
arrested and the actlon taken against them ;

(¢) whether highly incriminating documents
and maps had been seized from the spies ;

(d) whether these Pakistani spies had any
connection with some high and influential
persons of the State ; and

(¢) if 50, the action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to,
(c). One Pakistam national, suspected to be
a spy, was arrested on the 30th October, 1971
and the case is underinvestigation. It would
not be in the public interest to Jisclose further
details at this stage.

(d) No, Sir.
(¢) Does not arise.

Arrest of a Pakistani Woman and her
Son on Spying Charges in Udaipur

*232. SHRI AMAR NATH CHAWLA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Police had arrested a
Pakistani woman and her son on the charge
of spying in Udaipur ;

(b) whether she had connections with many
influential persons ; and

(¢) if so, the action taken or proposed to
be taken against her and the persons with
whom she had connections ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL

national snd her minor son were arrested for
contravention of the provisony of the Foreigners
wod Eamport Acty and remanded ta judicial
ovglodyy The. cosm agelist thom wry umder
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investigation. There i no information that
they were involved in espionage activities.

Ban on Forward Trading in Gur

#233. SHRI §. M, BANERJEE : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whetheer forward trading in Gur bas
been banned :

{b) if so, the reasons therefor ;

(c) whether a lot of black-marketing was
going on in forward trading in Gur ; and

(d) whether the action has been taken
against them and, if so, the results thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDITURY) : (a) Forward trading in
gur has been suspended with effect from the
18th October, 1971.

(b) In view of the rising prices of sugar and
gur and the possibility of large scale diversion of
sugarcane to the production of gur, adversely
affi cting the production of sugar,

(c) and (d). No black marketing as such
was going onin forward trade nor was any
serious or large scale irregularity brought to
the notice of Forward Markets Commission.

16-Point Programme to step Industrial
Development in West Bengal

%234. SHRI CHINTAMANI PANIGRAHI :
SHRI SAMAR GUHA:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state ¢

(a) whether the Central Government have
drawn up a 16-point programme to step up
industria! development in West Bengal ; and

(b) if so, the main features thereof ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY): (n) Yes, Sir.
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{b) The recommendationy contalned in the

18-priat programme for stepping up industrial
development in West Bengal are ¢

1.

4.

Legislation, umilar to the Textile Mills
Act of Maharashtra, should be promoted
for taking over free of encumbrances,
industrial units which were in difficulties,
by Government, This legislation would
necessarily cover the country as a whole,
but should be considered in the special
context of the West Bengal situation.

Stepy should be taken to suitably amend
the Industries (Development and Regu-
ation) Act to enable the Government
permanently to acquire industrial units,
the management of which might be
taken over under Section 18A of the
Industries (Development and Regu-
lation) Act. Government would have
to invest large sums in some of the
undertakings so taken over and it would
not be proper to return them to private
control after bringing them to a state of
good health.

. Muitiple shift working should be allowed

to units located in West Bengal where
at present they are allowed to work only
a single shift.

Special steps should be taken to endeav-
our to augment the orders for wagons
placed by the Railways (on units in
Weat Bengal).

Final decisions for placing orders in
regard to the second Howrah bridge
should be taken very early by the Trans-
port Ministry. Much of industry in
West Bengal is enginecing. Recom-
mendations 4 and 5 are likely to stimue
iate considerable industrial activity in
West Bengal.

The Raw material requirements of West
Bengal will be considered with special
sympathy. A raw materials baok could
be organised by the State Small Industries
Development Corporation acting as an
sgency for socking and distribution.
Secretary, Industries, West Bengal,
would indicate realistic requirernents of
the State 8SIDQ for iron and steel.
If neootsary, the requircments coudd be
ntet by sllowiog dmports,
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An endeavour should be made to raise
productivity and improve management
labour relations in West Bengal, The
Union Ministers of Education and Social
Welfare and Labour already had this
matter in hand.

Immediate steps should be taken to
vitalise and strenghten the West Bengal
Industrial Development Corporation.

The sct ups needed reorganisation, in
order to make these bodies active and

dyna mic [ romotional agencies for indus-
tral growth broadly on the SICOM
model in Maharashtra, Considerable
emphtasis was laid on this suggestion. It
was noted that the State Industrial De-
velopment Corporation was reported
to be short of funds, Once it was
reorganised and activated, it might be
possible to issue debentures and persuade
the public financing institutions to sub-
scribe to them .

. The Development Commissioner, Small

Scale Industries, should set for his orga~
nisation the creation of a target of 2000

small units per year in West Bengal, 1 e,
double the existing number.

The State Government should carry out
a rapid survey of each district, from the
point of view of identifying industries
suited to the area based on local raw
materials and skills, capable of providing
employment to local youth, This should
be supplemented by active steps for
assistance, e. g. the preparation of feasi-
bility and project reports, earmarking
and acquisition of land, etc.

11, A branch office of the proposed Bureau

12.

of Entreprencurial Guidance may be
opened in Culcutta for the benefit of
West Bengal entreprencurs,

Pending applications should be disposed
of very quickly, The pending applica-
tions of the larger houses should be
cxamined on merits.

13. The State Government should actively

pursuc and ensude prompt implementas
tion of leticvs of fntent that are iisued.

16, Buecpt for Ouléuwia, Howeab and 4

Pasgunss Dbisdots, the whole of Wt
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Bengal may be treated as ‘backward
area’ for purposes of the provisions of
concessional finance by public financ-
ing institutions. At the same time special
steps should be taken to ensure liberal-
ised credit of facilities by the
commercial banks to West Bengal units.
The Government of West Bengal should
hold immediate consultations with the
Reserve Bank of India in this regard,

15. The incentives presently given to new
industrial units by the States Govern-
ments should be reviewed to see if addi-
tional incentives could not be offered
on the pattern of the practice in Maha-
rashtra, Tamil Nadu, Gujarat, etc.

16, The 10% subsidy scheme should be
reviewed from the point of view of
increasing its effectivencss as well as cover.
age for the country as a whole, but with
specical and immediate reference to West
Bengal. The possibility of pupulation
being adopted a3 the operative criterion
for nominating the number of districts
to qualify for ‘backward area’ treatment
should be conmidered as also the neces-
sity for and advisability of increasing
the quantum of subsidy.

Police Firing on Students at Imphal
(Manipur)

#235. SHRI DASARATHA DEB: Will
the Minister of HOME AFFAIRS be pleased
to state ;

(a) whether a judicial inquiry has been
ordered into the Police firing and lathi-charge
on students at Imphal, Manipur resulting in
the wounding of aix students ?

(b) whether Government are aware that
the student’s unrest has been caused by the
acute food scarcity and rocketing prices ; and

(o) if so, the reasons why the Border
Security Force, the Manipur Rifles and the
Central Reserve Police were used against
students who were agitating about a popular
course regarding food soarcity ?

THE OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K Q. PANT) 1 {s) 10 (8). According to o=
focointion toceived, flam the Goverament of
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Manipur, the All Manipur Students Union
organised an agitation in Septemder, 1971
ostensibly on the question of adequate food
supplics at reasonable prices. The Government
bad made arrangements for the sale of food-
grains through fair price shops. However,
onthe 23rd and 24th September batches of
students organised demonstrations at various
places in Imphal had also indulged in violence
and arson on public property. On the 24th
September, to disperse the violent mobe the
police had to resort to firing. The incidents
during these two days resulted in injuries to
two magistrates, 40 police personnel and
9 others, There was damage to 7 Government
vehicles and other public property, In all
231 persons were arrested. Upon tendering
apology, all of them, except 46, who were

* involved in incidents of violence, have been

relcased. The cases against these 16 persoms
are sub-judice. No judicial inquiry has been
ordered.

Scarcity of Essential Goods in Assam

*236. SHRI NIHAR LASKAR : Will the
Munister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether there 15 a scarcity of essential
goods in Assam ; and

(b) if s0, the reasons therefor and the steps
taken by Government in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) and (b). Reports of
scarcity of certain essential goods have been
received from Assam, apparently as a result of
transports difficulties, floods and influx of
refugees. Efforts are being made to tide-overthe
situation by removing transport bottlenecksand
by pushing aditional supplics. Powers have
also been delegated under Essential Commoditics
Act, 1955 to all State Governments including
Assam Government to deal with the situation.

Production of Portable Typewriter
mbymn:‘h'mm-ﬂ
Qo.

*237. SHRI DINEN BHATTACHARYA @
Will the Mumister of INDUSTRIAL DEVE-
LOPMBNT be pleased to state :

(a) whether a lcenco has been isued o
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Remington Rand and Company Limited for
the production of Portable Typewriter
machine ;

(b) its sanctioned capacity of production
per year ;

(c) whether the Company was asked to
apply for licence outside the State of West

Bengal § and
(d) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) and (b). No, 8ir. Only
& letter of intent for the establishment of a new
undertaking at Faridabad in the State of
Haryana for the production of 15,000 Nos, per
annum of Portable Typewriters has been issued
in favour of M/s. Remington Rand of India Ltd.

(¢) No, Sir.
(d) Does not arise.

A. R. C. Recommendation Regarding
Research and Development in Telecom-
munications Technology

#238. SHRI C. CHITTIBABU : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether the Administrative Reforms
Commission had suggested a review of Research
and Development in Telecommunications
technology 80 as to keep pace with the advances
in other countries ; and

(b) if so, the action taken thereon.

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a) The
Administrative Reforms Commission have, in
their Report on Posts and Telegraphs, recom-
mended that the production of telecommunica-
tions equipment in the existing public sector
undertakingings or others which may come up in
future, should be 5o organised that the country
keeps pace with modernisation and develop-
ments in other countries and our telecommuni=
cations symem keeps abreast of the latest
technology.

(b) The Government of India are consider-
ing the setting up of & Committee of technical
experts to undertake & comprebensive review of
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the present position prevailing In the various
research and development organisation under
the Ministry of Communiecations and to recom-
mend steps for widening the scope of research
in these organisations and for ensuring that
they keep pace with the latest developments in
technology in the field of telecommunications.
The composition and terms of reference of the
Committee have not yet been finalised.

Rate of Growth of Small Scale Indus-
trial and Corporate Bectors

*239. SHRI SHYAMNANDAN MISHRA :
Will the Minister of INDUSTRIAL DEVE-~
LOPMENT be pleased to state 3

(a) whether a firm figure of the rate of
growth in the organised corporate sector of
industry during 1970-71 has been arrived at ;

(b) ifso, how does it compare with the
rate of growth in the small scale industrial
sectors ; and

{c) the rate of growth in the small scales
industrial sector during 1969-70 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) The rate of growth of
the corporate sector has been estimated to be
4.8% in 1970 and 1.5% in the first five months
of 1971.

(b) and (c). The rate of growth in the
small scale sector for 1970-71 has not been
computed; the rate of growth for 1969 over
the previous year is estimated at about 11%.

Theft of Jewellery from Ashoka Hotel,
New Delhi

*240. SHRI M. M. JOSEPH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(x) whether any enquiry was held into
the theft of jewellery from the Ashoks Hotel,
New Delhi on the Ist November, 1971 and
any arrests were made in that connection ; and

(b) ifso, the result thereof and the adtion
taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : () Yes, Sir.
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(b) The stolen property has been recovered
and six accused persons arrested. Investigation
is 10 progrems,

Damage due to Flood and Excessive
Rainfall in Palamau (Bibar)

1394. KUMARI KAMALA KUMARI -
Will the Mnister of HOME AFFAIRS be
pleased to state :

(a) whether her attention has been drawn
to the front page news 1item appraring n
famous weekly namely the ‘Saptafisk Haldhar®
dated the 29th July, 1971 of Bthar regarding
the flood and excesnive ramnfall 1n July-August,
1971 1n the Dustrict of Palamau (Bihar),

(b) whether the damage worth Rs one crore
has been claimed and in all one thousand
houses have been destroyed depriving nearly
ten thousand people of their houses ; and

(c) 1f so, the remedial measures adopted by
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H, MOHSIN) : (a) to (¢). The requute
wnformation is being collected and will be
placed on the Table of the House assoon as
it 1 received,

Ban on creation of New Posts inP & T
Department

1395. SHRI SAMAR MUKHER]JEE .
Will the Minuster of COMMUNICATIONS
be pleased to state :

(a) whether the Posts and Telegraphs
Department 15 contidering to withdraw the
ban order issued by it on the creation of new
posts of mazdoors (Regular) to absorb the
catual labourers who have completed more
than two years continuous service in the Tele-
phone Districts ;

(b) whether the case for withdrawal of the
said ban order is lying with the Posts and
Telegraphs (Finance) for approval since March,
1971, and if so, the reasons therefor ; and

{c) the sction propoted te be taken to
expedjte the imue of order withdrawing the
baxt an the creation of new posts of macdeors 7

Wriltan Angiosrs 54

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Apparently the reference to the ban order in
this part of the question 18 to the orders issued
by the Pand T Department on 30. 11. 67,
according to which it was, Inter alia, decided
that no new posts of regular mazdoors should
be created till further orders in the Telepone
Dustricts  The posnion has been recently
reviewed and a decsion has been taken that
pending fixing of proper standards as a result
of a regular study by the Work Study Unit of
the Pand T Durectorate, 50% of the casual
mazdoors who have put 1n service of five years
and above on 1 10, 1970 may be brought on
regular establishment

(b) The presumption made 18 not correct,

(¢) The postion has already been explained
m the reply to part (a) above

P&T Offices in rcated Buildings in
Assam Circle

1397, SHRI ROBIN KAKOTI Will the
Minuster of COMMUNICATIONS be pleased
to state :

(a) the number of Posts and Telegraphs
Offices in Assam Circle housed in rented
buildings ;

(b) the amount of rent pad per annum,
for these bualdings , and

(c) the steps taken by Government to cons-
truct buildings for the Assam Circle Posts and
Telegraphs Offices ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N BAHUGUNA) : (a) 644

(b) Rs 14,50,125 00

(c) Swnce 1-4-1951, 75 new buildings have
bren constructed, 71 buildings have been
extended to provide additional accommoda-
tion and 24 old buildings have been recons-
tructed after demolition. Ason 1-11-71, 147
out of 623 departmental post offices are fune-
tioning 1n departmental bwldings Work on
4 such projects 18 1n progress at present.

1. A. 5. Oficers in States and Unioa
Territories

1398. SHRI ROBIN KAKOTI: Will the
PRIME MINISTER be pleased to state :

(a) the total pumber of I. A. 8, Officers in
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various States and Union Territories at
present ;

(b) the total number of Deparimental
Secretaries in the various States and Union
Territories, Statewise and Union Territory-
wise ;

{c) the total number of Departmental Sec-
retarics and Deputy Secretaries in various
Ministries of the Central Government ; and

(d) whether the Central Government are
awarc that quick promotion of the I. A. S.
Officers to various higher posts induces the
administrative efficiency ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): The
information, ason the st January, 1971, is
given below :

(a) 2763
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Laccadive Islands

Manipur

Pondicherry

Tripura

North East Frontier Agency

»a
8’—&1“&—#*"“

Total

(b)

North Eat Froniir Departmal ey
“ewo. i 72
Service.

1 2
Andhra Pradesh 11
Assam 12
Bihar 16
Gujarat 13
Haryana 7
Jammu and Kashmir 10
Kerala 16
Madhys Pradesh 17
Maharashtra 17
Meghalaya (autonomous State
within the State of Astam) 6
Mysore 12
Nagaland 7
Orisa 14
Punjab 1
Rajasthan 15
Tamil Nadu 13
Uttar Pradesh 25
West Hengal 16
Andaman and Nicobar Islands 1

Chandigarh 3

(c) Number of posts of Secretaries and
Deputy Secretaries held by members of the
Indian Administrative Service in the various
Ministries/ Departments of the Central Govemment,

Secretaries Daputy Secretaries
32 93

(d) Promotion of the members of the Indian
Administrative Service to various higher posts
are made after duly considering their suitability
for such promotion

Persona Arrested for Spying for Pakistan
and China

1399. KUMARI KAMALA KUMARI :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unstarred
Question No. 5975 on the 10th April, 1970
regarding persons arrested for spying for
Pakistan and China and state ;

(a) whether the requisite information has
since been collected ; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a)and (b). Yes, Sir. 117
persons were arrested during the year 1969 for
such activities. 76 of them were Indians, 33
Pakistanis, four Tibetans and the remaining
four from Pak occupied Kashmir,

Absorption of Surplus Emplopess of Delhi
Adminigteation

1400. SHRI K.M., MADHUEKAR : Will
the Minister of HOME AFFAIRS be ploased
10 state §

* (a) whethor the services of about 500
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L.D.Os. employed by the Delhi Administration
in 196566 on ed Aoc/temporary basis, were
terminated during the year 1968 on being
declared surplus ;

(b) the number of persons out of those who
have since been reinstated or absorbed in
various offices of the Delhi Administration ;
and

(c) thc steps taken by Government to absorb
the remaining persons and the time likely to
be taken in absorbing them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) to (c). LDCs appoint-
ed on ad hosftemporary basis were accorded
three opportunities during the years 1966 to
1968 to pass the prescribed competitive
examination. A limited examination was also
organised for ad hoc employees and the standard
of this examination was kept lower than other
competitive examinations. Those who qualified
in these examinations werc retained in service
and the services of the failures (30) as well as
those who did not take the examination deli~
beratly (197) were terminated.

Three Harijans killed in Bilaspur District

1401. SHRI AMBESH : Will the Minister
of HOME AFFAIRS be pleased to refer to
the reply given to Unstarred Question No. 1837
on the 7th August, 1970 regarding three
Harijans killed in Bilaspur District (Madhya
Pradesh) and state :

(a) whether Government have since received
the report in this regard ; and

(b) if s, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)and
(b). The mssurance given in amswer tothe
Lok Sabha unstarred question No. 1837 dated
7th August, 1970 was later fulfilled on the basis
of information received from the Government
of Madhya Pradesh. It was stated that three
Satoamis of district Bilaspur had been murder-
ed on the 2nd May, 1970. The Police had
registered & case under sections 148, 149 and
302, IPC and had arrested 23 out of the 24
petsend  wcouged, The Polics bad taken
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appropriate stcps to ensure that there wasno
recurrence of the trouble. The progrem made
in the investigation/trial of the casc is being
ascertained from the Government of Madhya
Pradesh,

Action against Trustes of all India Blind
relief Soclety and Dr. Bhagwan Das
Memorial Trust, New Delhi

1402. SHRI AMBESH : Will the Minister
of HOME AFFAIRS be pleased to refer to the
reply given to Unstarred Question No. 6834 on
the 4th August, 1971 regarding All India Blind
Rehef Society and Dr, Bhagwan Das Memorial
Trust, New Delhi and state :

(a) whether a trustee of a public trust can
be a beneficiary of the same according to the
provisions made in the Trust Actof India;
and

(b) ifnot, the action taken against the
Trust in the form of pay and allowances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). These institus
tions are registered under the Societies Regis-
tration Act, 1860 and not under the Indian
Trust Act, 1882, The Registrar of Socicties
has no powers to initiate or take any action
against any member of the Society for violation
of its rules and regulations. Suitable action,
depending upon the specific allegations, can
be ipitiated by any aggrieved person against
the Society under general law.

A. M. L E. Qualifisd Enginsering Diploma
Holders

1405. SHRI 8. D. SOMASUNDARAM :
Will the PRIME MINISTER be pleased to
refer to the reply given to Unstarred Question
No. 2913 on the 8th August, 1969 and state :

(a) whether the requisite information
regarding the A. M. L. B. qualified Engineering
Diploma Holders has since been collected ;

{b) if 50, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (s)and
(b). The information asked for in Lok fabbs
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Unastarred Quiestion No. 588 dated the 21st
February, 1969, referred to in Unstarred Ques-
tion No. 2913, was subsequently laid on the
Table of the Howe on 28th March, 1970.
However, a copy of the statement placed cn
the Table of the House in fulfilment of the
Assurance is laid on the Table of the House.
[Placed in Library. See No, LT—1102/71].

Activities of Anti-Social Elements on
Border Area of Kutchin Gujarat

1404. SHRI SOMCHAND SOLANKI :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether Government are aware that
recently the activities of anti-social elements
are continuously spreading over the border
area of Kutch in Gujarat ; and

(b) if so, the number of spies and anti-
social clements arrested and detained separa-
tely between July, 1971 and 31st October,
1971 ?

THE DEPUTY MINISIER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Government have no
auch information.

(b) Does not arise.

Terror let loose against Harljan Familics
of Bassi Tehsil ( Jaipur)

1405. DR. RANEN SEN : Will the Minis.
ter of HOME AFFAIRS be pleased to state :

(a) whether 40 Harijan familics of a small
village in Bassi Tehail of Jaipur District in
Rajasthan left their homes in the wake of
terror let loose against them by the caste
Hindus of Palawale and other nearby villages ;

(b) whether they came to Delhi in the
sccond week of September 1971 to mect the
Prime Minister to seek redressal of their grie-
vances ; and

(e) if so, the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to (c).
No Harljans of sehsil Basi in distriat Jaipur
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came to meet the Prime Minister in New Delhi,
However, a copy of a representation which had
been addresed by the Harijans of village Bassi
to the Chief Minister of Rajasthan, was recei-
ved by post in the Prime Minister's Secretariat
in early September 1971. The representation
complained of oppression by the caste Hindus,
The State Government have been requested to
inquire into the allegations.

Ejection of Harljan Cultivators in Village
Kherl Ganaras (Patials)

1406. SHRI B. N, REDDY : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the attention of Government
has been drawn to the ejectment of Harijan
cultivators in Village Kheri Ganaran near
Patiala (Punjab) by the higher class land-
owners ; and

(b) if %0, the steps taken by Government to
stop the eviction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). According to information received from
the Government of Punjab, there are some
disputes over land between Zamindars and
Harijans in village Ganda Khir in district
Patiala. These disputes are sub-judice in Civil
and criminal courts,

Blockage of Road Leading to Harijan
Colony in Gurgaon District

1407. Shri Y. ESWARA REDDY: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government are aware that
the caste Hindus of Hodel town in Gurgaon
District (Haryana) blocked all roads and
streets leading to a Harljan locality in the town
during August-S8eptember, 1971 ;

(b) if s0, whether any enquiry was mads ;
and

fc) the punishment given to those found
maltreating the Harljans ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRIF.
H. MOHSIN) : (a) According to the infor-
mation received from the State Government,
no such incident took placc in Hodel town
during August/September, 1971.

(b) and (¢). Do not arise.

Retirement ages of Peons|L. C. 5. Officers/
Judges of Supreme Court

1408, SHRI SHASHI BHUSHAN : Will
the PRIME MINISTER be pleased to state :

(a) the ages of retirement of a peon, and
1. C. S. Officer and a Judge of the Supreme
Court of India ; and

(b) the specific reasons for disparity in the
ages of retirement of these persons ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS ANDIN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) and
{(b). The ages of retwement of a pcon, an
Indian Cuwil Service Officer and a Judge of
the Supreme Court of India are as under :—

(i) Peon—A peon is a Class IV official.
Under F. R. 56(c) a Government
servant 1n Class IV service or poit
shall retire on the day he atiains
the age of 60 years.

(ii) I C. S. Officer—Under F.R. 56 (f)
a member of the Indian Civil Ser-
vice shall retire after 35 years’
service counted from the date of
his arrival in India, provided that
if he had at the end of 85 years’
service held his last post for less
than 5 years, he may, with the
sanction of the President, be per-
mitted to retain that post until he
held it for 5 years.

(iii) A Fudgs of the Supremse Couri—Under
Article 124 (2) of the Constitution,
every Judge of the Supreme Court
shall hold office until he attains the
age of 65 years,

Clam IV staff bad po fixed age of superan-
ntition upto 3lst March, 1936, From J&t
April, 1936, the age of wperannuation for
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Class IV stafl was fixed at 60 years and it con-
tinues to be 80 since them, The provision in
regard to members of Indian Civil Service iy
also in force from pre-Independence days and it
is protected by Article 314 of the Constitution.
The age of retirement of a Supreme Court
Judge has been determined by the Constitu.
tion itself.

Nationalisation of Cotton Trade in
Maharashtra

14059, SHRI H. M. PATEL: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether the Maharashtra Asembly has
passed a Bill for the nationalisation of entire
cotton trade in the State ;

(b) whether the State Government bad
consultations with the Union Government
before initiating this legislation in the State
Legislature ; and

(c) the reaction of the Government of India
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
The Maharashtra Assembly has passed a Bill
providing for carrying on for a certain time of
all trade in raw cotton through the State of
Maharashtra.

(b) Yes, Sur.

(c) The Government of India had suggest-
ed amendments to certain provisions in the
Bill keeping in view the interests of both the
growers and the marketing of Xgpar. These
were accepted by the State Government and
incorporated in the Bill.

Export of H. M. T. Watches

1410. SHRI DHARAMRAO AFZALPUR-
KAR : Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state ¢

(a) whether Indis has been exporting
H. M. T. Watches to foreign countries ; and

(b) if a0, the names of those countries and
the amount of foreign exchange earned during
the last two years ?
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‘THE MINISTER OF STATRE IN THE
MINISTY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
Yes, Bir.

{b) (i) Namesof the countries : USA, Canada
Sudap, Ceylon, Awtralis, United Kingdom,
Hong Kong, Lebanan, Iran, New Zealand,
West Indies, British Columbia, Fiji, USSR,
Uganda, Norfolk Island, Holland, Denmark,
Taiwan,

(i) Total foreign exchange earned
during :

1968-1970

1970-1971

Rs. 21,449/
Rs. 85,030/

Setting up of Committee to Study Leather
Goods Industry

1411, SHRI V, MAYAVAN: Will the
Minister of INDUSTRIAL DEVELOPMENT

be pleased to state ¢

(a) whether Government have constituted a
Committee to study leather and leather goods
industries ; and

(b) if so, the terms and reference of the
Committee and its constitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
In exercise of powers conferred by Section 6
of the Industries (D & R) Act, 1951, the
Government of India has comstituted the
Development Council for Leather and Leather
goods Iddustries.

{b) The functions of the Development
Council arc those coumerated in the 2nd
Bchedule to the Industries (D & R) Act, 1951,
a copy of which is available in the Library of
the Parliament.
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Attack on Residents of Katju Nagar
Colomy of 24 Parganas District, West
Bengal

1413. SHRI DINESH JOARDER : Will
the Minister of HOME AFFAIRS be pleased
to state &

(a) whether a group of antisocial elements
attacked some houses of the residents of
Katjunagar Colony, 24 Parganas District (Wast
Bengal) on the 14th Oectober, 1971 and now
the people in the colony are living panic-
stricken ;

(b) if so, whether any prompt action has
been taken by Government to remedy the
situstlon by booklng, the antieccial ehesaents
responaible for the attck and creats pescefsl
stmospbers in thiy coloby  and 1 1T
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(c) if not, the reasons therefor P

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H, MOHSIN) : (a) to (c). Facts are being
ascertained from the State Government.

Cases of Kidoapping in Delhi

1414. SHRI BIRENDER SINGH RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of kidnapping cases in
Delhi during the year ending 15th October,
1971 ;

(b) the number of cases which have been

detected and challaned ;

(c) the number of cases which remained
untraced ; and

(d) the steps taken or proposed to be taken
to detect the untraced cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) During the period from
1.1.1971 to 15.10.1971, 299 cases were 1eported,
out of which 9] cases were cancelled.

(b) 134 cases were detected. Out of which
88 cases have been challanedin the Court. The
remaining 46 will be challaned soon.

(c) 24 cases were reported to the Court as
untraced.

(d) All possible efforts are being made to
work out these cases by way of collecting
intelligence through sources, keeping secret
watch and interrogating undesirable persons
who indulge in such types of crime.

1415. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minbster of HOME
AFFAIRS be pleased to state ¢

{a) whether one Corporation Councillor of
Caleutts, Lakshmi Dey by name, and one Shri
Ghose, 308 of an Employees’ Union leader,
Were cupht rad-banded with fire arms in
Wesk Boggal recemtly ; and
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(b) if so, what is the latest development of
the case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). The required
information is being collected and will be laid
on the Table of the House on receipt.

Recovery of Explosive Materials from
State Transport Depot, Calcutta

1416. SHRI PRIYA RANJAN DAS
MUNSI - Will the Minister of HOME
AFFAIRS be pleased to state :

(2) whether before the Bengal Bandh day
on 12th October, 1971, certain explosive
materials were collected by the Police from the
State Transport Depot, Calcutta ; and

(b) if s0, the number of persons arrested in
this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H MOHSIN) : (a) and (b). The required
information is being collected and will be laid
on the Table of the House on receipt.
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Attack on idents of Rajendra P d
Colony Jadavpur (West Bengal)

1418, SHRI MADHURYYA HALDAR :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether Government are aware that
the anti-social elements attacked with bombs
and fire arms the peaceful inhabitants of
Rajendra Prasad Colony, Jadavpur P.S., 24
Parganas District (West Bengal) on the 6th
Ootober, 1971 and killed Shri Ajit Bose, ane of
the inhabitants ; and

{(b) if so, the steps taken by Government to
book the culprits responsible for this attack and
morder and to arrest the prevailing terror in
the area ¥
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). According to
the information reccived from the Government
of West Bengal, no such incident took place,
However, shortly after the mid-night of 6th/
7th October, 1971, an explosion occurred in a
house at Haripada Datta Lane, adjacent to
Rajendra Prasid Colony, while some persons,
reported to belong to CPI (M) were making
bombs. As a result of the explosion, the house
was badly damaged and some persons were
injured. Three of the injured persons sub-
sequently expired in the hospital. A case has
been started over this incident,

Foreign Exchange for Small Car Project

1419, SHRI PILOO MODY: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(=) whether Government’s attention has
been invited to a'report in the Motherland of
the 9th September 1971, saying that contrary
to understanding given to Parliament, Shri
Sanjay Gandh: has been granted foreign ex-
change for importing certain machinery and
components for his small car project ; and

(b) ifso, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). Shri Sanjay Gandhi has mot besn
granted any foreign exchange for the import
of plant and machinery or components for his
passenger car project.

Malpractices in Indian Enterprises
Abroad

1420, SHRI R. P. ULAGANAMBI : will
the Minister of INDUSTRIAL DEVELOF-
MENT be pleased to state !

(a) whether 90 per cent of the 167 Indian
enterprises abroad have not repatriated even
a single paise 5o far ;

(b) whether some of the busines men are
indulging in malpractices ; and

(c) if s0, the steps takea by Government t@
remedy the sjtuntiot P T
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT (SHRI GHANSHYAM OZA): (a)
to (c). As on 3lst March, 1971, 125 proposals
have been approved for joint ventures abroad,
involving a total investment of roughly
Rs, 18.2 crores. So far remittances have been
made of approximately Rs 86 lakhs which
works out of the proposals approved to 4.7% 1n
terms of the investment. There is need for
systematic remittances by entreprencurs who
have established joint ventures abroad but may
not have made regular remuttances 1n full of the
foreign exchange earned by them, It 18 neces-
sary to ensure that all earnings, ansing out
of joint ventures abroad, are repatriated. This
matter 15 under examination
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Voluntary cut in Salaries by Ministers
for Banglia Desh Refugees

1422 SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minuter of HOME
AFFAIRS be pleased to state the number of
the Central Munmters, who have voluntanly
offered cut from their salaries for the Bangla
Desh refugees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H MOHSIN). All the Mcmbers of the
Council of Minssters have accepted a cut
their respective salaries as a measure of ecos
nomy in the context of Bangla Desh problems.

Activities of Pakistani Saboteurs in India

1423, SHRI K LAKKAPPA. Wil the
Minuster of HOME AFFAIRS be pleased to
state .

(a) whether a bridge ncar Mohanpur on
the Agartala-Simba road was destroyed by the
Pakistaru saboteurs on the 22nd October,
1971,

{b) ifso, the extent of damage caused as
a result thereof and whether auy Pakigtani
sabotcurs have been apprehended | and
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(o) the details of the protest lodged with
Pakistan and the steps taken to check such
recurrences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H MOHSIN): (a) and (b). According
to information received from the Government
of Tripura, on the 22nd October, 1971 at
about 8.43 p.m. the wooden brigde near
Mohanpur on Agartala-Simba Road was
damaged asa result of explosion. The dam-
age is estimated at Rs. 10,000/-, No arrests
have been made 50 far in connection with the
incident.

(c) No protest has been lodged with
Government of Pakistan. Appropriate pre-
cautionary measures, have been taken to safe-
guard the sccurity of our vulnerable points
and vital installations.

Pakistani Agents in Camps for Bangla
Desh Refugees

1424¢. SHRI M. M. JOSEPH :
SHRI HUKAM CHAND KACH-
WAL :
SHRI N. E, HORO :

Will the Minister of HOME AFFAIRS be
be pleased to state :

(a) whether some Pakistani agents have
entered in the camps sctup for the Bangla
Desh refugees ; and

(b) ifso, the steps taken by Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) No such arrest has
been made in Bibar, Madhya Pradesh
and Uttar Pradesh. The Government of
Amarn have intimated that 8 persons,
including 2 from Meghalaya suspected to be
Pak. agents entered camps set up for the
refugees. They have been arrested and cases
under Section 3 Official Secrets Acts/ 8 (B)
ofthe Asam Maintenance of Public Order
Act have been tdken up against them. Infore
mation in respect of West Bengal and Tripura
is awaited snd will belsid on the Table of
the Hou
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(b) The utmost vigilance s belng main-
tained by all concerned agencies. Systematic
arrangements exist for the registration, screen-
ing and interrogation of refugees.

Decline in Percentage of Working
Population

1426. SHRI 8. P. BHATTACHARYYA 1
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Government
has been drawn to the fact that according to
the 1971 Census, the working population of
our country has come down to 34 per cent
(1971) from 43 per cent (1961) of the total
Ppopulation ;

(b) ifso, the causes for the decrease ; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOSIN) : (a) Yes, Sir.

(b) and (c). It may be because of differ-
ence inthe concept and definition of “worker™
adopted in the 1961 and 1971 Censuses, the
two figures as such are not strictly comparable.
Detailed tabulations of the census economic
data have to be awaited in order to draw
definite conclusions.

Discovery of Bombs, Mines and other
Material by Border Security Force

1427. SHRI H. M. PATEL :
SHRI BIRENDER SINGH RAO :

Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the Indiam Border Security
Force during the last few days have discovered
bombs, mines and other materials for sabotags
ing in the country from the hide-duts of the
Pakistani saboteurs on the eastern bordes ;
and

(b) if s0, whether sy action has bee
taken to check the activities of she Pakistanl
saboteurs in India ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a). Yes,
Sir. In the past few weeks there have been
a number of instances in which the Border
Security Force uncarthed anti-personnel mines
and other explosives meant for sabotaging
ingtallations, from Pakistani saboteurs, who
had mneaked into our terntory adjoining East
Bengal, at many places.

(b) The Border Security Forces and the
State police forces have intensified the vigil
all along the border areas which are being
intensively patrolled ; besides, the people in
these areas have also been actively assisting
our security forces in rounding up these
gangs.

Ilegal Movement of Explosives detected
in West Bengal

1428. SHRI JYOTIRMOY BOSU : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state *

(a) the number and quantity of 1llegal
movement explosives detected in West Bengal
since 1968 ;

(b) the authorities who have detected
them ;

(c) the steps taken by Government in this
regard ; and

(d) the names of firms which have drawn
enhanced quota of explosives ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
to (d). The information is being collected
and will be laid on the Table of the House.
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Setting up of Industrial Reorganisation
Commission

1430. SHRI P. M. MEHTA :
SHRI P. GANGADEB :

Will the Minister of INDUSTRIAL DEVE
LOPMENT be pleased to state :

(a) whether Government propose to set
up an Industrial Reorganisation Commission
to disperse the holding of large industrial
Houses ; and

(b) if so, how far the Commission will
help the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
No such proposal is under consideration in
this Ministry.

(b) Does not arise,

Lock-ount in Indian Tobbacco Company

1431, SHRI MUHAMMED SHERIFF :
Will the Minister of INDUSTRIAL DEVE.
LOPMENT be pleased to state ;

(s) whether the management of the Indian
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Tobacco Company had not taken permission
from Government before declaring a lock-out
in the factory on October 6, 1971 ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : (a) and
(b). No permission is required to be obtained
from the Central Government under the provis
sions of the Industrics (Development and
Regulation) Act, 1951 or Companies Act, 1956
for declaring such a lock-out. [If, however, an
industrial undertaking remains closed for a
period exceeding 30 days, then the owner
thereof 18 required to iaform the Government
of the fact within 7 days of the expiry of the
said period of 30 days. The factory of Indian
Tobacco Company is reported to have remain-
ed closed for 13 days only.

Sotting up of Investment Guidance Centre
in Calcutta

1432, DR. RANEN SEN : Will the Minu-
ter of INDUSTRIAL DEVELOPMENT be

pleased to state :

(a) whether there is a proposal to set up
an Investment Guidance Centre 1in Calcutta
to amist the prospective investors to take
investment decision ;

(b) if so, the main features thereof ; and

(c) when the Guidance Centre is expected
to besetup ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
{a) Yes, Sir.

(b) The Bureau will be an advisory body
providing facilitics of guidance to the catre-
preneurs in matters relating to basic and
factual information about investment prospects
and needs etc. It is expected that the Bureau
will assist in harnessing national resources for
expanding production and employment oppor-
tumities.

(¢) Itis in the process of being setting up
and is expected to start functioning soon,
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Unearthing of Foreign Exchange Racket

1433. S8HRI NAWAL KISHORE
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether a racket in conncction with
foreign exchange has been recently un-
earthed ;

(b) if so, the total amount of foreign ex-
change scized from the gangsters ;

(¢) whether some arrests have been made
in this regard ;

(d) whether some mistionaries and foreig-
ners arc involved in the racket ; and

(e) the steps taken by Government to put
a check on such rackets in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) ; (a) and
(b). The reference appears to be a seizure
made on 18th August, 1971 by the officers of
the Special Customs Prevenuve at Kasargod,
Mysore when some documents and foreign
exchange amounting to about U.S Dollars
10400 and £ 4003 were received,

(c) 15 persons have been arrested during
further enquiries in connection with this
seizure.

(d) Since the investigation 10to the matter
isin progress, it will not be desirable to
divulge the nature of the allegations or further
details, as this may hamper the enquiry,

(¢} The Directorate of Enforcoment take
action in accordance with law in specific
cases of wiolations that come to notice. Appro-
priate legislative and administrative measures
are taken from time to time to curb violations

of Foreign Exchange Regulations,
Jammau and Kashmir Lottery Scandal
1434, SHRI MUKHTIAR SINGH
MALIK :
SHRI YAMUNA PRASAD MAN-
DAL: "

SHRI HARI KISHORE SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state &

(s) whether the members of the Xodian
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Audit and Accounts Service have come under

cloud in the Jammu and Kashmir Lottery
Scandal ;

(b) whether Government have any organi-
sation 10 act as a watchdog on its behalf in
case of lotteries run by the State Govern-
ment ; and

{c) the measures which Government pro-
pose to take to check malpractices in such
cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to

(¢). The required information is being col-

lectrd and will be laid on the table of the
House on receipt.

Measures for Civil Defence
1435. SHRI  DINESH CHANDER
GOSWAMI :

SHRI HARI KISHORE SINGH :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the reason why inspite of serious threat
of war from Pakistan, no effective measures
for the Cuvil Defence have been taken in the
country and more particularly in the Eastern
region ; and

(b) what further steps Government are
taking to make the Civil Defence more effec-
tive to meet the situations arising from the
hosutle neighbour across the border ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). Adequate
steps within the means available are being
taken by the Central and State Governments
to strengthen civil defence memsures in the
various parts of the country including Eastern
region. Some of thete meastres are installa-
tlon of additional sivens, mobilisation of civil
defence sotvices incjuding improved communi-
cations, and black-out exercises.
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Creation of Artificial Shortage of Consu-
mers goods by Manufacturing concerns

1436. SHRI SHIV KUMAR SHASTRI:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether Government are aware that a
large number of Companies, some of whom
are manufacturing products such as Eveready
Battery Cells, Sunlight soap, Colgate tooth
paste, Safcty Razor Blades are monopolist and
have manoeuvred short supplics, are indulging
in black-marketing through tagging 1. pushing
other products on the back of short supplied
products ; and

(b) if so, the steps Government propose to
take to stop such malpractices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOF-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Government have not received any such
complaint against manufacturing companies.

(b) Does not arise.

Police Firing at Haldia (West Bengal)

1437, SHRI R. P. DAS . Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether five persons weie killed and
a number of people injured at Haldia (West
Bengal) onthe 22nd September, 1971 asa
result of the Police firung ; and

(b) if so, the action taken against the
Police officials responsible for this firing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) According to report
received from the State Government a police
party, which had gone to Haldia for apprehen-
ding offender was subjected to severe brickbat-
ting by a mob of about 2,000 strong, The
police opened fire in sclf-defence, asa result
of which 15 persons were injured. 3 of them
later died. 13 police officials were also injured
as a reault of brickbatting.

(b) An executive inquiry into the matter

was being held and the report of the inquiry
is awaited,
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Sarkar Committee Report

1438, SHRI N. K. SANGHI: Will the
Minister of SCIENCE AND TECHNOLOGY

be pleased to state @

(a) whether the Sarkar Committee has sug-
gested the need for redefining the objective of
the C. S. I. R. and to make the research now
being done in the national laboratories more
purposeful for industrial utilisation ;

{b) ifso, whether for achieving the objec-
tive, Government bave considered the desira-
bility of effecting a report between the indus-
trialists and the scientists to ensure that the
plans for research are such that when comple-
ted, can be helpful for industrial exploitation
and

(¢) what particular steps have been taken
by Government to realise the objectives ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) The Committee of
Inquiry (CSIR) in their Report (Part-II) have
recommended that in future the activities of
the CSIR should be confined practically to
industrial rescarch and fundamental research
should be undertaken onlyin arcas where it
isrelevant to programmes of industrial rescarch,

(®) and (c). The Committec has rccome
mended that there should be an annual Get-
together of industrialists and Scientists for
exchange of views and for better appreciation
of mutual problems. There was reccently a
rescarch-industry meet organised by the Indian
Merchants’ Chamber, Bombay with the Direc-
tors of National Laboratories to create an at-
mosphere of mutual trust. Similarly the
National Laboratories of the CSIR are taking
Initintive in organising Get-togethers in  their
pespective fields of operation in a bid to come
more closer to the industry.

$-Dissensionsl Map of India

1489, BHRIMATI SAVITRI SHYAM:
Will the Minister of SCIENCE AND TEQH-

NOLOGY be ploased to state ;

(a) whether Government are planning s
$.Dimensional map of Indis ;
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(b) whether some forelgn collaboration
will be obtained for preparation of map or it
will be prepared by the Indian experts only ;

(¢) the main features of the map and the
useful purpose expected to be sarved by this
map; and

(d) the approximate expenditure to be
incurred on the scheme ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI C,
SUBRAMANIAM) : (a) No.

(b) to (d). 3-Dimensional maps have cone
siderable advantages for engineers and planners
in contour appreciation. But there are quite a
number of technical difficulties involved both in
the use of these maps and in their production.
‘This matter, therefore, will have to be con-
sidered from all technical aspects.

Staff Working in C. 8. L R,

1440, SHRI FATEH SINGH RAO
GAEKWAD : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state :

(a) whether the non-rescarch staff oute
number the research staff in the Council of
of Scientific and Industrial Research ;

(b) if so, the number, separately, of the
research and non-rescarch staff ,

(c) whether quite often persons have been
given sclentific designations in Divisions con-
cerned with purchase, stores, publicity, publi-
cation etc. ; and

(d) the steps being taken by Government
to reduce the number of non<research siaff?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (n) and (b). There
were 9444 Scientific and Technical Person-
pel and 2550 Administrative sl (excluding
Class 1IV) in the G, S. L R. and its National
Laboratories/Institutes as on 31, 12, 1970,

(¢} &nd (d). The Committec of Inguiry
(CSIR) intheir Report Partl hus interealis
obierved that quite often persons have Toen
given scientific desigriations in divisions com

f
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cerned with purchase, stores, publicity, publica-
tions, library, information, exteasion services,
manpower, pilot plant work, etc,, when, from
an analysis of their work and record, it would
appear that they are clearly performing ad-
ministrative/technical tasks, The Committee
do not consider it correct to give scientific
designations in these cases, The Committee
has, therefore, recommended that the C.S.LR.
should reclassify all the existing posts into
acientific, technical and administrative and
for this purpose the Governing Body of the
CSIR should appoint a broad-based Commi-
ttee. The recommendation has been accepted
by the Governing Body and a broad-based
Committee has been appointed accordingly.

Expenditure on C. S. 1. R,

1441. SHRI FATEH SINGH RAO GAEK-
WAD : Will the Minister of SCILNCE AND
TECHNOLOGY be pleased to state :

(a) the total expenditure on the Council
of Scientific and Industrial Research during
the last three years, year-wise, together with
the amount on establishment expenditure ;

(b) whether the poliferation of non-research
acuviues of the C.S.I. R. is consuming a
sizeable proportion of the available funds ; and

(c) ifso, the steps taken or proposed to be
taken to reduce the cxpenditure on establish-
ment ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) A Statement is
attached,

(b) and (c). The expenditure on administra-
tion on an average comes to about 22% on the
overall establishment expenditure of the
C.5. L R, asa whole during the last 8 years.
The National Laboratories have been advised
that the ratic of rescarch staff© supportiog
technical staff : administrative staff should be
keptat 1:2: 1 (mcluding the strength of
Class IV staff) and the imbalances where they
exist, between scientific, technical and adminise
trative staff should be corrected gradually and
sfiministrative expendliure on salasies should
be brought down gradually to 20% and less
of thie total establishment expenditure.
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Written Anreoers 82

Statemant

The total expenditure on the GSIR during
the last three years, ycar-wisc together with
the amount on establishment expenditure is as
under :—

{Figurea in lakhs)
1968-69 1969-70 1970-71
Total Expenditure 1871.670 1839.680 2120.147
Establishment expenditurs :
(i) Adminis=  165.275 153.918 185.704
tration
(1i) Scientific 564.400 534465  643.301
and Technical
Iotal 729.675 688.383 829.005

Notes The cxpenditure on establishment for
the Month of March, 1969 was made
in March, 1969. Hence the expendi-
ture establishment for 1968-69 is for
thirteen months while 1969-70 is for
cleven months.

Non-Utilization of Existing Facilities im
National Laboratories by Industrial
Centres

1442, DR. KARNI SINGH: Will the
Minister of SCIENCE AN TECHNOLOGY
be pleased to state :

(a) whether facilities existing in the Natio-
nal Laboratories located near industrial cen~
tres, have remained d by industri
despite representation of industrial intercsts
on the Executive Council of the Laboratories,
Scientific Sub-Committees, Advisory panels
etc. ; and

(b) if so, the steps being taken for
bringing industry and the Council of Sclentis
fic and Industnal Research close to each
other for making the latter more responive
to the needs of farmer ¢

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM): (a) No, Sir. The
use of the laboratory facilities by way of
sponsored rescarch, consultancy, testing etg
by the industries is on the inorease, .
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(b) The Sarkar Committee in Part IT of
their report has recommended that there
should be an annual Get-together of indus.
trialists and Scientists for exchange of views
and for better appreciation of mutual prob-
lems. There was recently a research-industry
meet organised by the Indian Merchants’
Chamber, Bombay with the Directors of
National Laboratories to create an atmosphere
of mutual trust. Similarly the National Labo-
ratories of the CSIR are taking initiative in
organising Get-togethers in their respective
flelds of operation in a bid to come more
closer to the ihdustry.

Shortage of Stecl Materinls in Madhya
Pradesh

1443, SHRI G. C DIXIT: Will the
Minister of INDUSTRIAL DEVELOPMENT

be pleased to state ;

(a) whether the construction works of
certain factories and plants are being handi-
capped at present in Madhya Pradesh owing
to an acute shortage of steel materials ; and

(b) if so, the names of those factories and
plants and the steps taken by Government to
solve the problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). There is a general shortage of
stecl due to which the construction pro-
grammes of factorics and plants both in the
private and in the public sectors are getting
delayed. Thisis an all India feature and to
that extent is true of Madhya Pradesh also.
Several steps are being taken to meet the steel
shortage, such as efforts to increase produc-
tion, regulation of exports and a liberal
imports policy in respect of categories in short
supply.

Faoww ¥ g ¥ Sy

1444, oft nbx Foy firer : w7 we-
w wwt oY ag WA W g w0 fie

(%) wr FevEw d@w ¥ Pfaw
¥ PRy o & ;
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(w) af g, o Frdiw few-frr et
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# o1 W ¢ e anft aw A€ Qar fadg
afy fer & famd gfraw ' af v
o g aw | gafae ol Iz Sgww
aft aman a7 aFar fe gy fey o
®Y orrre faer wdr o

Recommendations of the Committee on
Defections

1445. SHRI HARI KISHORE SINGH :
Will the Minister of HOME AFFAIRS be

Ppleased to state :

(a) whether Government have sioce taken
a decision on the recommendations of the
Committee on Defections ; and

(b) if so, the broad features of the decisions
taken 7

THE DEPUTY MINISTER IN THE
MINSTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): (a) and (b). Leglalative
proposals giving effect to the recommendations
of the Committee on Defections had been
placed before the leaders of various politicsl
parties on 10th December, 1970, Comments of
the Chiel Ministers of States have now beéen
Wn&umﬁ- Raplies from some
of the Chlel Ministers are awstted,
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Masufacture of Consumer Goods with
Soviet Collaboration

1446. SHRI N. K. SANGHI : Will the
Minister of INDUSTRIAL DEVELOPMENT

be pleased to state :

(a) whether the Soviet Union has offered to
the Government of India to have certain of
their consumer goods manufactured in India
with Soviet raw materials ;

{b) the terms and conditions of the offer
with particular reference to the items required
by the Soviet Union ; and

(c) whether the terms of offer in each case
has been processed by this Ministry and, if so,
whether an agreement has been entered into
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
to (c). An agreementhas been reached between
India and Sowviet Union about the supply of
raw cotton to India for processing. In terms of
the agreement which is for a period of 4 years
commencing from 1972, India would receive
every year approximately 20,000 metric tons of
Rumian cotton for conversion into cotton
textiles and manufactures to be exported back
to the USSR, India will get conversion
charges, which would be mutually settled
every year. The protocol envisaging the
various details of the agreement would be
signed shortly.

Muanufacture of Consumer Goods i
Pablic Sector

1448. SHRI P. GANGADEB :
SHRI P, M, MEHTA :
SHRI MU

MALIK :

SINGH

Will the Minister of INDUSTRIAL DE-
VELOPMENT be pleased to state ;

(2) whether Government are considering to
enter the field of comumer industries in a big
way and also to et up profit yielding
industries ;

(b) if s0, thenames of those industries ; and

(e} how far Government is hopeful of its
wacoes '
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
to (c). It has been decided in principle that
the role of public sector should be expanded
and extended to mew fields, including those
consumer industries in which major production
gaps are likely to develop in coming years. A
final selection of such industries to be taken up
in the public sector has not been completed so
far.

National Committee on Science and
Technology

1449. SHRI P. GANGADESB :
SHRI DHARAMRAO AFZAL~
PURKAR :
SHRI P. M. MEHTA :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Union Government are
considering & proposal to set up National
Committee on Scicnce and Technology ; and

(b) if so, when it is likely to be set up ?

THE MINISTER OF PLANNING
AND MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) : (a) and (b). The
Government has set upa National Committee
on Science and Technology to advise and
amist Government on matters pertaining to
development of science and technology in the
country, particularly on the preparation, updat-
iog and evaluation of national scientific and
technological plans, both Five Year and
Perspective Plans, in close cooperation with the
Planning Commission. The Committee’s work
was inaugurated by the President on 16.11,1971,

Paper and Printing Crisis in P&T Depast-
ment

1450, SHRI P. GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the Posts and Telegraphs De-

partment is in the midst of paper and printing
crisls; "
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(b) the total paper requirements for the
printing of Posts and Telegraphs material ;
and

(c) the steps taken to overcome the short-
age ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): ()
Some difficulty has been experienced in the
printing of P&T forms due to inadequate
supplics of paper.

(b) Approximately 15,000 tons only.

() (i) A survey of the stocks of P&T forms
held by various P&T offices has been taken in
hand with a view to diverting thestocks in
excess of immediate requirements to other
offices where there is a shortage.

(ii) Heads of P&T Circles have been
authorised to purchase paper from the open
market up to four months' requircments for
printing of forms which are not available.
Their financial powers in this regaid have also
been increased,

(i) A review has been taken in hand
regarding the distribution of circulars and
notices to cut down on the number printed.

(iv) A cellis being created in the P&T
Directorate to rationahse forms and reduce
their number with a view to economy.

(v) The inadequate supply of P&T forms
the Government of India Forms Presses has
been brought to the notice of the Ministry of
Works, Housing and Urban Development, The
Ministry of Industrial Development is also
taking action in regard to the inadequate
supply of paper.

vore v & fauy fad

1451, wit geafrow doft @ T gree
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Strength of C.R.P.

1453. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have increased eight
more battalions to the Central Reserve Police
recently ;

(b) if so, the present force of the Central
Reserve Police ;

(c) whether the group centres for stationing
the Central Reserve Police are proposed to be
raised ; and

(d) ifso, the reasons therefor and the ex-
penses likely to be incurred ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) Yes, Sir.

(b) The total sanctioned strength of C.R.P.
is 60 battalions out of which B are, at present,
under raising.

(c) No, Sir,

(d) Question does not arise.

Classification of Detenus kept in Jalls in
West Bengal under P. V, A, Act

1454, SHRI SAROJMUKHERJEE: Wil
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Starred Question
No. 1707 on the 11th August, 1971, regarding
the clamification of deteaus kept in Jails in
West Bengal under the Prevention of Violent
Activities Act and state

(a) whether the necessary information has
since been collected from the State Governe
ment of West Bengal ; and

(b) if o, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (s) and {b). Accosding
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to the information received from the Govern-
meat of West Bengal, persans detained under
the West Bengal (Prevention of Violent Activi-
ties) Act, 1970, are classified into two groups
namely, Group A and Group B, corresponding
to ‘under-trial prisoncrs’ in Division 1I and
Division I, respectively, under the West Bengal
Jail Code, for the purpose of treatment in jails.
‘The detenus in both groups arc entitled to get
such facilities as ; (i) medical attendance, (i)
to &ppear at university examinations or exami-
nations conducted by the Board of Secondary
Education, West Bengal, from the jails, (iii)
family allowance for dependents, (iv) study
allowance of Rs. 15/- per month and (v) mains
tenance of private funds with mouey received
from the relatives of prisoners, which were en-
joyed by Group C detenus under the Preven-
tive Detention Act, 1930, Group B detenus
are ahio entitled to monthly personal allowance
for purchase of articles like newspapers, periodi-
cals, clothings, stationery, toilet articles, ete.
The clasufication of detenus into C Group,
which was made under the Preventive Deten-
tion Act, 1950, corresponded to the classificas
tion ‘civil prisoners’ under the West Bengal
Jail Code, who, under the prowvisions of the
Code, had free access to visitors from outside.
As the delentions under the West Bengal (Pre-
vention of Violent Activities) Act, 1970, are
ordered in respect of persons who commit or
are likely to commit or instigate the commis-
sion of grave offences, the State Government
have not considered it demrable, taking into
consideration the security and other relevant
considerations, to extend to such detenus the
disciplinary conditions applicable to ‘civil
prisoners’ under the West Bengal Jail Code
and, hence, no clasmfication of detenusinto C
Group has been made.

Maoufacture of Batteries

1455, SHRI N. E. HORO:
SHRI G. Y. KRISHNAN :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

{s) whether Government are considering
the question of setting up factorics to manufac-
tufe batteries ; and

* (b) if so, the main foatures of the scheme ?

NOVEMBER 24, 1971
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b), Government have under consideration
proposals for setting up a factory for the manu-
fature of 2.5 lakh nos. of Storage batteries and
train lighting cells and another for the manu~
facture of 120 million nos. of dry cells and
midget eclectrodes. Detailed Project Reports
for both these projects are under preparation,

Distribution of Soviet Literature in India

1456. SHRI K. MALLANNA: Will the
Minister of IIOME AFFAIRS be pleased to
state 3

(a) whether the U.S.S.R. literature is
distributed in India om 4 very large scale at
piescat ; and

(b) if so, the number of languages 1n which
this literature is circulated ?

THE DEPUCY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). Information
regarding Soviet periodicals printed and pub-
lished in India 15 contained in the annual
repoits of the Registrar of Newspapers which
are placed on the table of the House., Such
periodicals are published 1n thirteen languages
including English, The value in rupees of
books, newspapers and periodicals imported
from USSR was Rs. U.29 lakhs in 1967-68,
2,83 lakhs in 1968-69 and 0.57 lakhs in 1969.
70. Fhe imported literature is generally in
English.

Issue of Licences for setting up Small
Industries in Madhya Pradesh

1457, BHRI RANABAHADUR SINGH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether the Madhya Pradesh Govern-
ment have reguested the Central Government
to issue licences to 10 small industries in the
State ; and

(b) if so, the names of parties and places
where these industries are to be set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHEWAR PRASAD) :
(s) and (b), Inforgmtion tus born seught
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from the Madhya Pradesh Government and
will be laid on the Table of the House.

Production in Industries Beyond Licensed
Capacity

1458. SHRI DHARAMRAO AFZALPUR-
KAR : Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to refer to the
reply given to Unstarred Question No. 142
dated the 25th May, 1971 regarding the pro-
duction by Industrial concerns beyond licensed
capacity and state 3

(a) whether any action has since been taken
against the firms ; and

(b) if so, the nature thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MFNT (SHRI GHANSHYAM OZA): (a)
and (b). The matter is still under the consi-
deration of Government.

Setting up of Cement Factory in Gulbarga

1439. SHRI DHARAMRAO AFZALPUR-
KAR : Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether a Cement Factory was set up
in Gulbarga (Kurakunta) by the Cement Cor-
poration of India with the grant of 10 crores

of rupees ;

(b) the date on which the work was started ;
and

(c) its progress and the time by which this
project would be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (GHANSHYAM OZA): (a) The
Cement Corporation of India has set upa
Cement Factory at Kurkunta in Gulbarga
District of Mysore State at an estimated cost
of Rs, 510.27 lakhs, composed of equity and
loans advanced by the Govt. of India.

(b) June, 1966.

(c) The erection of plant and machinery
etc. had been completed and load trial of raw
mill is in progress alter which the kiln will be
lighted. The factory is expected to start com-
mercial production early in 1972,
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Foreign Collaboration Agreements

1460. SHRI SAMAR MUKHER]JEE :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to refer to the reply
given to Unstarred Question No. 7469 on the
10th August, 1971 regarding foreign collabora-
tion agreements and state :

(a) whether the requisite information has
since been collected ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). The information 1is still being collec-
ted and will be laid on the Table of the House.

Representatives of News Papers Agencies
Accompanying Prime Minister, Minis-
ters, Official Delegation etc.

1461. SHRI K. LAKKAPPA : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether newspapers and news agencies
send their representatives to accompany the
President, Vice-President and the Prime
Minister, Ministers or other Official Delega-
tions going abroad ; and

(b) if so, the number and names of such
representatives who went abroad during the
last three years alongwith the President, Vice-
President, Prime Minister, Minister and other
Official Delegations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Newspapers and news agencies
sometimes make arrangements at their own
cost to cover the tours of the President and
the Prime Minister abroad. Sometimes, how-
ever, a limited number of seats are available
in the (VIP) plane for the Press free of
charge. On such occasions, selected journalists
are provided free air travel by Government.
No newspaper or news agency ordinarily
sends its representative abroad to cover the
visits of other dignitaries or Parliamentary
Delegations.
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{b) A list of Press representatives who went
abroad during the year 1969, 1470 and 1971
to cover the visits of the President and the
Prime Minister is laid on the Table of the
House. [Placed in Library See. No. LT—
1103/71)

Alleged Killing of Persons in the Name
of Naxalites in Punjab

1462, SHRI DINESH JOARDER : Will
the Minister of HOME AFFAIRS be pleased
to state

(a) the total number of people shot dead
or killed by the Police in the name of Nuxa-
lites in Punjab (fromy the st May to 15th
October, 1471)

{b) whether the attention of Government
has bren drawn to the protests made by the
Communist Party of India (Marxists) and
other political parties in the State against the
brutal killings ;

(c) if so, whether Government propose (o
institwie any inguiry in regard thereto ;5 and

(d) if not, the reasons therefur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SIIRE
F. H. MOiiSIN) : (a) According to inferma-
tion received from the State Government,
five Naxulites were killed during encounters
with police.

{b) Yus, Sir.

{c) and
conducted in all these casvs and the lindings of

{d). Magisterial inquiries were

these inquiries do not discluse any justification
for fresh irquiries.

Completion of Major and ‘Continuing’
Scheme during Fourth Plan

1463. SHRI M. RAM GOPAL REDDY :
Will the Minister of PLANNING be pleased
to state :

(a) whether the cast of 50 major ond 161
‘Contirming scheme: inclwded i the Fourth
Pl has already doubled raising it to nearly
Re, 1,100 crores @
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(b) the steps being taken by Government
for speeding completion of these projects ;
and

(c) the time by which these will be com=
pleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) w (c). From the
question it is not clear which schemes are
being referred to. However, it is seen that in
some sectors the cost of some Major and con-
tivuing schemes hais gone up, but in no case
has the cost doubled as indicated in the
question.

As a consequence of the Mid-term Apprai-
sal which is now being counducted in the
Planning Commission, it has been proposed
that in future there should be a shelf of well
prepared projects from which proper sclection
could be made for inclusion in the five year
plans. Such a system would ensure not only
speed in hmplementation but 2lso an adeqrate
check on cost escalation. No doubt, this will
involve considerable preparatory work on the
part of the agencies in charge of project
formulation.

In the absence of details relating to the
projects the Hon'ble Member has in mind it
is not possible to give an indicatinn of the
time of completion,

Production of Raw Films

1464, SHRI N. K. SANGIII :
DR, KARNT SINGII :
SHRI FATEH SINGH RAQ GAEK-
WAD -

Will the Minister of INDUSTRIAL DIEVE-
LOPMENT be pleased to state :

(a) whether the country is faced with an
acute shortage of raw {ilms ;

(b) whether the scarciiy has arisen because
of the failure of the public sector Film Fac-
tory at Ooticammund to produce cven 50
prr cent of its rated capacity on the onr
hand and stoppage of imports on the other ;

(¢) il s0, whether Government have made
an overall asssssment of  the requirement of
the counry’s annual needs especialiy of Xeray
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films and the steps taken or proposed to be
taken to gain near selfesufficiency ; and

(d) the ateps taken to enwre that during
theinterim period the supply of X-ray films
vital for modern treatment is not hampered
by shortages and the patients do not suffer as
& result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). Yes, Sir.

(c) and (d). M/s. Hindustan Photo Films
Mapufacturing Co. Ltd, Ootacamund, are
engaged in the manufacture of following types,
of films :

(i) Cine
White).

(ii) Cine Film Sound.

(iii) Xeray film.

{iv) Roll film.

(v) 35 mm Negative film.

Due to the complex processes involved in
the manufacture of these items and due to
certain technical difficulties faced by the Com-
pany in the matter of utilisation of indigenous
raw materials, the Company could not achieve
their rated capacity so far, particularly in
x-ray film.

Fim Positive (Black &

The current demand for x-ray films is
placed around 1.3 to 1.5 million sq, mts. per
aonum. Imports have been authorised to
meet the requirements of x-ray films. Hindus-
tan Photo Films also have been allowed to
impert Jumbo Rolls for conversion into
xray films and sale in the market. The
Company is making all efforts to get over”
the technical problems to achieve the rated
capacity of [ million ag. meter of x-ray

1465. SHRI BIREN DUTTA: Will the
Mipister of INDUSTRIAL DEVELOPMENT
be pleased o state:

u;wté&nrmmmm
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production unit is to be undertaken with

foreign collaboration with & number of firme
like Fiat and Nissan ;

(b) whether Government have already
givcutwelimemtolndimpuﬂa‘ to produce
Small cars ; and

(c) ifso, the reasons why Government are
collaborating with foreign firms when there
is indigenous talent available ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a).
It is presumed that the queation relates to
manufacture of passenger cars 1n the public
sector. The proposals made by foreign auto.
mobile manufacturers interested in collaborat-
ing in the public sector car project are under
examination.

(b) Three parties in the private sector
have been granted letters of intent for the
manufacture of passenger cars subject to
certain conditions. These lctters of intent will
be converted into industrial licences after
the parties have fulfilled, the conditions of the
letters of intent.

{c) A proven indigenous design for a pas-
senger car has yet to be evolved. Further
more, for the proposed public sector car pro-
ject, mass production technology will be
needed. Such mass production technology is
not yet developed indigenously and foreign
assistance has to be availed of for the purpose.
For these reasons, while it is Government’s
policy to encourage the development of indi-
genous talent, design and technology, they
have come to the conclusion that forcign
collaboration is necessary for the establishment
of the public sector car project.

Manufacture of Passenger Buses in Pablic
Sector

1466. SHRI MUKHTIAR SINGH MA.
LIK: Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state §

(a) whether there is any propossl under
consideration of Government to start procue-



tion of Pamsenger buses in the public sectoe in
the country ;

{(b) if so, the main features thereof ; and

{c) the funds allocated for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
No, Sir,

(b) and (c). Do not arise.

State Soctor Scooterette Project

1467. SHRI MUKHTIAR SINGH MA-
LIK: Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state the
progress 30 far made in thc matter of
preparation of feasibility of State Sector
Scooterette project ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : There
is no proposal under consideration for the
manufacture of scooterettes in the public
scctor,

Setting up of Industries in U. P,

1468, SHRI RAJDEO SINGH : Will the
Minister of INDUSTRIAL DEVELOPMENT

be pleased to state :

(») whether the Central Government have
undertaken an industrial survey of Uttar
Pradesh ;

(b) if so, the names of the industries which
are likely to be set in public and private sectors
respectively in that State during the remaining
period of the Fourth Five Year Plan ;

(¢) whether the Uttar Pradesh Government
have requested the Central Covernment for the
setting up of any particular type of indusry in
puklic scotor ; and

1&) $f yo. he mukih foatures of the sthems 7
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THE MINISTFR OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM QOZA): (a)
and (b). The Industrin! Development Bank
of India, in collaboration with agencies lke the
Industrial Finance Corporation of India, the
Industrial Credit snd Investment Corporstion
of India, etc, has made a survey of the State of
Uttar Pradesh and its report is under prepara-
tion.

(c) and (d). Recently the U.P. Govern-
ment had requested the Central Government
to put up projects in the state in the public
sector for the manufacture of (i) Paper/Pulp,
(ii) Scooters, (iii) Small Cars, (iv) Oil Refinery
and (v) Nuclear power station.

The request of the State Government will be
kept in view by the respective departments
while taking a decision on the individual
projects.

Security Deposits with Scooter manu.
facturing factories

1469. SHRI RAJDEO SINGH : Will the
Minister of INDUSTRIAL DEVELOPMENT

be pleased to state :

(a) the number of persons along with the
money deposited by them as security with the
scooter manufacturing factories for the purchase
of scooters ; and

(b) the number of scooters produced by the
factories every month and by what time these
factories will be able to meet the requiremeats
of their customers ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA):
4,19,721, persons had registered their names for
two-wheeler scooters and 25,978 for three-
wheelers as on 31.10.1971. They have made
drposits at the rate of Rs. 250/- each for two-
wheelers and Ka. 500/~ each for threevwheelers
in the post offices by opening Security Deposit
Accounts and pledging them to the respecti
deaders ; .

{b) ‘The monthwise of 4codters
by the differcat natls during
the year 1971 I sa under ¢ *
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T Automobile Bajaj Auto Eaficld Escors
Products of Indis
2 3 2 3 2 2
wheeler  wheeler  wheeler  wheeler wheeler whetler
January 2020 — 3880 395 959
February 2312 — 3179 S84 B 251
March 1227 —_— 2173 297 10 201
April 1977 127 4606 809 5 205
May 2200 94 3915 198 - 285
June 2540 161 83250 406 _ 250
July 2428 225 8420 365 - 175
August 1920 164 3276 440 9 225
September 2000 180 3100 376 5 27
18,419 951 30,799 8,170 43 1,922

The schemes of these units for effecting substantial expansion in their units are at various
stages of consideration by the Government. If these schemes are approved by the Government
and their production materialises, the supply position will improve.

Investment in large and Small Scale
Industries

1470. SHRI RAJDEO SINGH : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

{n) the total investment in large and small
scale industries in India as on the 30th Octo-
ber, 1971 ; and

(b) the total number of persons employed
in large scale and small scale industrics res-
pectively in India as on the said date ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
The figures of total investment in large and
small industries in India ms on 31.10.71 are
pot available, as the relevant data regarding
investment especially in Private Sector becomes
available after a considerable lapse of time.
However, the investment in large and medium
industrics and mineral projects in the Public
Secter Is astimated to be of the
order of Re. 515 crores during 197071,

(b) The total number of persoms employed
i oxsnufieturing lndustry, as at the end pf

public and private sectors taken together, This
information is available in the Economic
Survey 1970-71 (pp. 109-110).
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AR.C’s recommendations re: functions
of Officers of 1. C. 8. and L. A. 8. Cadres

1476. SHRI D.B.GHANDMGOWDA:
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have since accep-
ted the Administrative Reforms Commission’s
recommendations regarding the functions of
Officers of the I.C. 8, and 1. A, 8, Cadres ;
and

{b) if so, the action taken in pursuance of
the above recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF MOME AFFAIRS AND
AN THE DEPARTMENT OF PRRSONNEL
{BERT RAM NIWAS MIRDHA) 1 (s) sod

AGRAHAYANA 3, 1895 (S4K4)
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(b). The reconpmendations of the Administra-
tive Reforos Commimion are under considerae
tion, i

1477, SHRI D, P. JADEJA : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether any Seminar on the financing
of small scale industries in Asia and the Far-
East, organised by the U.N. Industrial De-
velopment, was held in New Delbi this year ;

(b) whether any proposal was put by the
Government of India ; and

(c) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) and (c). The principal objective of
the seminar was an exchange of experience of
the various countries of the region in matters
of financial assistance to small scale industries,
which might lead to suggesting a plan of action
at the national, regional and international level
20 as to achicve a ballanced growth of small
industries in the different countries, consistent
with their overall socio-economic objectives,
The Indian experience and our programme for
the development of small scale industries,
particularly in matters of financial assistance,
was highly appreciated by the participants in
the Seminar. The plan of action at the national
level suggested for the various developing
countries in the region was to a large extent
based on Indian experience. As for regional
and international cooperation, the Indian
suggestion for increasing financial and techni-
cal assistance from the Asian Development
Bank to promote small scale industries in the
region was accepted by the Seminar. The
Seminar also recommended that opportunities
for training in the Small Industry Extemsion
Training Institute in India should be availed
of by the participating countries of the region.

Study, Legislation and Enforcemsemt of
Ecology ’

1478. SHRI D, P, JADEJA: Will the
Minister of SCIENCE AND TECHNOLOGY
be pleased to state the measures Government
have taken regarding the study, leghlation and
enforcement of Ecology 7 et
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THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF SCIEN.
CE AND TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : It has been recently decided by
the Gavernmient to develop a major programme
of research in the fields of ecology and environ.
ment under the UNESQO's inter-disciplinary
and inter-governmental programme, ‘Man and
the Biosphere’. The activities of the pro-
gramme can be grouped encatially under the
following four sub-heads :

(1) Research on the structure and function-
ing of biosphere ;

(2) Asscaament of the extent to which the
biosphere can be modified by Man
without impairing its functioning
structure ;

(3) Study of the effect of man-made en-
vironment on man himself ; and

{4) RBducation, related to these items,

The general responsibility of organising
research under this programme in India is
proposed to be entrusted to a Special Com-
mittee of the National Committee on Human
Environment, which has been engaged in the
preparatory work of the 1972 U.N. Conference
oo Human Environment, and has been
functioning since October, 1970,

UNESCO had convened the first meeting
of the International Coordinating Council for
Man and the Biosphere Programme in Paris,
9.19, November, 1971. The Indian representa-
tive is an eminent Bcologist and Member of
the National Committee on Human Environ-
ment. The details of the national programme
are belng worked out.

Disciplinary Action agaimet C. R. P,
Constables

1479. SHRI VAYALAR RAVI: Will the
Minister of HOME AFFAIRS be ploased to
sefier 10 the reply given to Unstarred Question
No. 7759 on the 1lth August, 197} and
sate 3

{s) the nction taken by Goverament to
prevent victimisation and the action taken
wgainst the coneertved officials who victiniised
the Constables ; and

NOVEMBER 24, 1971
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{b) the total sumber of Clomstables sgainst
whom disciplinary action has been taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) The G, R. P, Force
has a time-tested and in-built system of meet-
ings where senior supervisory officers meet
all the membrrs of the force where they dre
called upon to expross freely their problems
and grievances if any. Such meetings are abo
periodically held in the battalions themselves
where Commandants, Deputy Commandants
and Coy. Commanders meet the personnel
under their control for the same purpose. All
the supervisory officers, including the Gom-
mandants and Company Commanders, have
been exhorted to ensure justice and fairplay
in the administration of the Force. Since
there has been no case of victimisation, the
question of taking any action against the
concerned officials does not arise.

(b) Disciplinary action was taken against
1548 constables during the period 1.1,1969
to 51.7.1971.
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frar sfeifoar gl g w3 a9
% g3t & forg AT 2 AHA F AWA
Tear amr 3159 TP & & fafae
art ¥ gy A sreafaat & ferg wA-
EH-9% NI A q97 Iy WA @ fag
fear war gwg gata Sar g !

Plaa for Solving Unemployment in Kerala

1441, SHRI M. K. KRISHNAN : Will the
Minister of PLANNING be pleased to state :

(a) whether the Government of Kerala had
submitted a Ra, 180- crore plan to the Govern-
ment of India for solving unemployment in
Kerala ;

(b) if s0, the main features thereof ;

(c) whether Goverament have considered
this plan; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA) : (a) to (d). The Kerala
Governmoert  has formulated  various pro-
grammes for incroming rmployment opportu-
ultfés fn the State en the bash ¢f & Report
of fie" Ooimitite o * unevployment set up

AGRAHAYANA 3, 1893 (S4K4)

Wriiten Ansoers 114

by the State Government. The proposals
cover a wide range of activity and aim at
providing employment to about 1.3 lakh pete
sons, involving an outlay of Rs. 175 crores
during the remaining years of the Fourth
Plan. The State Government had suggested
that they would find about Rs. 30 crares
from their own resources, that the Central
Government might provide another Rs. 30
crores and thut the remaining provision has
to be found from institutional agencies and
private sector,

The feasibility of these proposals was consi-
dercd by Planning Commission in consuita-
tion with the various Central Minstries and
the Kerala Government. In the light of these
discussions, the Planning Commission has
suggested that some of the proposals, which
would be specially intended to benefit the
educated unemployed, might be taken up by the
State Government expeditiously. The detasls
of these proposals are awaited from the State
Government. As the other schemes required
comsiderable preparatory work and scrutiny
before they could be accepied, it hay been
suggested to the State Government that they
might undertake necewary studies and pre-
paration of detailed project repoits in respect
of thrse programmes for which token provision
might be included m the State’s Annual Plans,
These suggestions have been communicated
by the Planning Commimion to the State
Government for further action,

Streamlining of Administration in West
Bengal

1482, SHRI BISHWANATH JHUNJHUN-
WALA ; Will the Minister of HOME AF-
FAIRES be pleased to state :

(a) whether Government have taken some
steps to tone up the administrative machinery
in West Bengal ;

{b) whether cases for taking action agaiost
some Police and I, A. S. Officers are current-
Jy being examined by Government ; and

(c) if so, the steps taken in these cases
and the effect of the Government’s action on
the administration ?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS (8HRI
K. O, PANT): () to (c). In acoordande
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with the broad objective of the Government
to provide the State with a clean, efficient and
dynamic administration, the working of the
administrative machinery including I. A. S.
and I. P. S. Officers is kept under constant
review and appropriate steps taken from time
to time.

Transfer of Present Commissioner of
Municipal Corporation of Delhi

1483. SHRI SHASHI BHUSHAN : Will
the Minister of HOME AFFAIRS be pleased

to state :

(a) whether the attention of Government
has becn drawn to the Press reports appearing
in the newspapers to the cffect that the pre-
sent Commissioner of Municipal Corporation
of Delhi has become a controversial figure ;

(b) whether Government propose to post
him to some suitable post in some other

Department ; and
(c) if so, when it is likely to be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
K. C. PANT) : (a) In press reports published
on the 14th and 16th September, 1971, the
present Commissioner, Delhi Municipal Corpo-
ration was accused of playing politics. How-
ever, enquiries made in the matter have
revealed that the allegations are not based on
facts.

(b) and (c). Do not arise.

Incentive to Industrialists for setting up
Industries in West Bengal

1484. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether some of the leading industria-
lists of the country have suggested to Govern-
ment that along with the concessions proposed
to be given for the setting up of industries in
backward Districts of West Bengal, Govern«
ment should also provide infrastructure for the
industries also ; and

(b) whether it has also been suggested that
the whole of the State of West Bengal should
be declared as backward to attract more in-
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vestment and, if so, the reaction of Government
to all these and the reasons for lack of response
for setting up of industries in the backward
districts ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (GHANSHYAM OZA): (a) Yes,
Sir.

(b) Government have decided that indus-
tries to be set up in the whole of West Bengal,
except in the districts of Calcutta, Howrah
and 24-Parganas, would be cligible for conces-
sional finance from financial institutions in line
with similar concessions extended to backward
districts in other States.

It is too carly to assess the impact of the
incentives offered for the development of back-
ward areas in the country.

Alleged Bungling in National Savings
Certificates in Delhi

1485. SHRI AMAR NATH CHAWLA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether a gang indulging in the
National Savings Certificates has been unearth-
ed in Delhi in the third week of October,
1971 ;

(b) the persons who have been arrested in
this connection and the documents recovered
from them ; and

(c) the action taken or proposed to be taken
against these persons and others involved in
this illegal trade ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes. But this was about National Savings
Stamps (not National Savings Certificates).

(b) Persons arrested
(i) Shri Uma Shankar Gupta, UDG,
Office of the Director, Audit and
Accounts, P & T, Delhi.

(ii) Shri Arjan Singh. resident of
Village Garhi, New Delhi 24,
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(iii) Shri Daulat Ram, Glerk, Office
of the Senior Supdt. of Post
Offices, New Delhi (South Divis
sion).

Documents recovered

Used up National Savings Stamps
value about Rs. 10,000/ and 5
Savings Bank Pass books along-

with some White papers.

{(c) The case is under police investigation.
The two officials mentioned above are under
suspension.

Closure of Industrial Units

1486, SHRI AMAR NATH CHAWLA :
SHRI DHARAMRAO AFZALPUR-
KAR :

Will the Minister of INDUSTRIAL DEVE-
LOPMEN I’ be pleased to state :

(a) the number and particulars of industrial
units in the country which have closed down
or are on the verge of closure due to mis-
management or other reasons ; and

(b) the steps taken by Government in this
respect and particularly in the interest of
wotkers working in those industrial units ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). Information regarding the number
of industrial units which are closed down in
different parts of the country or are on the
i-:rge of closure due lo mismanagement, etc.,
isnot readily available. In the interest of
maintaining production and employment in
such units, Government have taken powers
through promulgation of the Endustries (Deve-
Jopment and Regulation) Amendment Ordi-
pance, 1971, on the Ist November, 1971 to
provide for certain malters in connection with
the taking over of mismanaged
undertakings by them. A copy of the Ordi-

~ mance has been laid on the Table of tin
'i.Hmne on the 15th Novemnher, 1371,

or closed
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Crossing over of Pak Saboteurs in India
in the guise of Refugees to commit
Sabotage and Subversion

1487. SHRI AMAR NATH CHAWLA :
SHRI SAT PAL KAPUR :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that a
large number of Pakistani Saboteurs have
crossed over and Pakistan is sending them in
the guise of refugee to India to commit Sabo-
tage and subversion ;

(b) whether Government are aware that
the martial law authorities of Pakistan were
purchasing at handsome prices identity cards
issued by the Government of India to Bangla
Desh refugees some of whom might have gone
back to Bangla Desh and these cards are being
given by Pakistani authorities to dependable
stooges with orders to cross over India and
commit sabotage and subversion ; and

(c) if so, the reaction of Government there~
to and the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Yes, Sir.

(b) and (c). No such specific instance has
come to notice. However, the possibility of
the Pakistani authoritics trying to cover their
agents with forged documents cannot be ruled
out. All our agencies are fully vigilant.

Unlawful occupation of Telephone Ex-
change at Habra, West Bengal

1488. SHRI JAGADISH BHATTACHAR-
YYA : Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether Government are aware that
some miscreants occupied the Teleplione Ex-
chage at Habra in West Bengal on the 13th
October, 1971 ; and

(b) if sn, what steps Government have taken
to bring the miscreants to hook ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). Facra ave

being asertaiaed.
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State of Industries in West Bengal

1489. SHRI JAGADISH BHATTACHA-
RYYA : Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) the cause of the deplorable condition of
so many industrics in West Bengal ; and

(b) the steps taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
Shortage of raw materials, particularly for en-
gineering goods, lack of demand, financial
stringency, labour-management problems are
mainly the factors which have adversely affec-
ted industrial growth in West Bengal.

(b) A number of measures have been taken
to revive industrial growth in West Bengal.
These are maiuly :—

(i) An Industrial Reconstruction
Corporation of India has been
established with its headquarters
at Calcutta to rehabilitate and
revive the sick and closed indus-
trial units.

(ii) Al districts in West Bengal, ex-
cepting Calcutta, Howrah and
24-Parganas, have been declared
as backward and industries to be
set up in these districts will be
cligible fur concessional finance
from the financial institutions.

(iii) An ordinance has been promul-
gated amending the Industries
(D&R) Act, 1951 to enable the
Government of India Inter alia to
take over and run closed indus-
trial Undertakings.

(iv) The Licensing Committee has
been specifically directed to speed
up the applications from West
Bengal and for this purpose the
Committee has been mecting

more frequently than before.

Similarly applications for import

of capital goods and for forcign

collaboration are also being pro-
cessed on a priority basis,
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(v) The Government of West Bengal
have sanctioned a package of in-
centives such as refund of sales
tax, interest free long term loans,
refund of entry taxes, in specified
cases and assistance from the
State Financial Institutions for
the sick /closed units.

(vi) Provision has been made in the
Import policy for 1971.72 for
advance allocation of imported
raw materials to closed industrial
units in West Bengal to enable
them to re-start their manufac-
turing activities.

(vii) A comprehensive 16-point pro-

gramme has been drawn up for

stepping up the industrial deve-
lopment of the State and it is
being actively implemented.

Setting up of Industries in Midnapur
(West Bengal)

1490. SHRI JAGADISH BHATTACHA-
RYYA : Wili the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether Government plan to set up any

industries in Midnapur, West Bengal this year
or in 1972 ;

(b) the number of industries to be set up
and the nature of those industries ; and

(¢) the number of persons likely to get em-
ployment in these new industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
to (c). Midnapur is onc of the districts dec-
lared as backward ; concessional finance from
financial institutions will be available to in-
dustries to be set up there.

The West Bengal Industrial Development
Corporation has taken steps to set up a small
paper mill based on agro-waste at Jhargram,
This mill, when completed, will employ 147
persons. The Haldia Refinery is under cons-
truction. Government of India has given
clearance for a fertilizer project with methanol
and soda ash plant at Haldia. A committee
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has been 2t up to find out suitable location
for the ship building yard and suggest the
muge of tonnage of ships that could be manu-
factured at Haldia. A committee has also been
set up to prepare a blue print for petrochemi-
cal industries based on byproducts from the
oil refinery. Employment potential under
these different projects is about 1.05 lakhs.

It 15 mainly for the State agencies and indi-
vidual entieprencurs to take advantage of the
incentives and sct up wdustries in backward
dustricts.

As part of the 16 point programme, the
State Governme nt propose to set up 200 small
scale units every year in Midnapur district.

This Ministry has at present no plans to set
up any industries in Midnapur district.

Assistance for a New Capital of Assam

1491. SHRIBISWANARAYANSHASTRI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the nature of assistance to the
Government of Asam to build a new capital
for the State has been finalised ; and

(b) if s0, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.PANT) : (a) No, Sir.

(b) Does not arise.

Headquarters of NEF.A,

1492. SHRI BISWANARAYAN BSHAS-

TRI : Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the site for the Headquarters
NEFA has been finally selected ;

(b) ifso, when its construction is likely to
commence : and

{c) ifthe reply to part () above be in the
fiegative when the final selestion i expeoted
sud the resson for the delay in arriving at a
doclelod?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) No, Sir.

(b) Does not arise.

(¢) NEFA Administration have reported
that after the three asites suggested for the
Headquarters of NEFA were examined by a
Technical Committee, suggestions was reccived
for a fourth site which is now being examined
by the members of Techmcal Committee. A
decision in the matter would be taken on
receipt of the final report of the Committee,

Decision has been delayed because the
possible sites have to be examined from the
geological, townplanning and public bealth
engineering point of view and finally sclected
in consultation with the NEFA Agency
Council,

Alleged rocovery of dead bodies of C.P.I.
(M) workers in Burdwan District (West
Bengal)

1493. SHRI KRISHNA CHANDRA HAL-
DER : Will the Minister of HOME AF-
FAIRS be pleased to state :

{a) whether dead bodies of C.P.I. (M)
workers had been recovered fiom a field at
Haldi, Burdwan Dustrict (West Bengal) on the
7th Octobrr, 1971 ;

(b) if so, whether Government had insti-
tuted any enquiry into the recovery of dead
bodies and to bring to book the culprits
responsible for these deaths ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (BHRI
F. H. MOHSIN) : (a) to (c). According to the
information furnished by the Government of
West Bengal, Sarvashr: Swadhin Samanta and
Swadesh Samanta, reported to be GPM
workers of Mirajpur, District Burdwan, were
taken away by 15/16 unknown persons armed
with pipe-gun, revolver, ete from the house
of Shri Sibaprasad Samanta of Birgra, PS
Bhatar, District Burdwan, on 5th October,
1971. On the following day the dead body
of Swadhin Samanta was recovered from the
bed of river Khari, Haldi, PS8 Burdwan, A
case under section 302 IPC has been instituted
snd is under investigation.

i
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Muarder of & Warking Committes Mem-
ber of Hindustan Stecl Employess’ Union,
Dargapur

1494, SHRI XRISHNA CHANDRA
HALDER : Will the Minister of HOME

AFFAIRS be pleased to state :

(s) whether Shri Sushil Acharya, Working
Committse Member of the Hindustan Steel
Employet's Union, Durgapur has been stab-
bed to death and 2 other prominent Trade
Unien leaders of the Durgapur Steel Ems
ployee’s Union, Sarvashrsi Ajit Mukerjee and
Slsir Banerjee, have been attacked when they
were waiting to board the bus for the Durga-
pur Steel Plant ;

(b) if so, whether any steps have been
taken by Government to bring the culprits
who are responsible for this murder and attack
on the employees to book ; and

(c) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) to (c). Facts are being
sscertained from the State Government.

Alleged barassment of workers of
Graphite (India) Ltd. Durgapur

1495, SHRI KRISHNA CHANDRA HAL-
DER : Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether Government are aware that
antisocial and goonda clements are consise
tently harraming and aseulting the workers
of the Graphite (India) Ltd.,, Durgapur,
West Bengal ;

(b) ifso, whether Goverament bave receiv-
#d any representation protesung against these
asaults and hacrsssments ; and

(¢) if so, the action taken to bring the cul-
prits to book and to protect the warkers there-
from ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFPAIRS (SHRI
F. H. MOHSIN) : (a) aud (b} No. Sir.
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(c) However, a police picket consisting of
C. R. P. personnel under charge of one Assis-
tant Sub-Inspectar of the State Police hms
been posted in the arca for prevention of
crime and for providing protection to the law
abiding residents.

Removal of Telephone from A, V. B.
Employees’ Unions’ Office Durgapur

1496. SHRI MOHAMMAD ISMAIL:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unstarred
Question No. 7612 on the 11th August, 1971
and state :

(a) whether the requsite information hns
since been collected ;

(b) 1fso, the broad outlines thereof ; and

(c) the steps taken by Government to reins-
tal the telephone in the office of the A, V.B.

Employees' Union ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) The telephone mn the A.V.B. Em-
ployec’s Union® Office, Durgapur, was oot
taken away either by the State Police or by
the C. R. P, This telephone which was pro-
vided by the Management was taken away by
them when the Union was de-recoguised,

(c) Since the telephone was taken away by
the Management, no action u called for on
the part of Government to re-instal the tele-

phone.

Agitation for Separate State of Vidharha

1497. SHRI P. K.DEO: Will the Minis
ter of HOME AFFAIRS be pleased to state :

(n) whether there has been & serious agita-
tion for a scparatc State of Vidbarba resulting
in killings of several people ; and

(b) if so, the nature thereof and the reac-
tion of Government thereto P

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. H, MOHSIN} : (n) and (b). Ancoiing o

informaton rockived from the Goverpeati-of
& -
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Maharashtra a bundh was organised in Nag-
pur by the Maha Vidarbha Rajya Sangharsna
Samiti, which was also supported by the
Vidharbha Bunkar Sangram Samiti. On the
5th, 6th and the 7th September, 71, the sup-
porters of the bundh indulged in acts of vio-
lence. To disperse the violent crowds the
police had to resort to the use of teargas and
firing on a number of occassions. In all 7
persons died as a result of firing, State
Government have ordered a judicial inquiry
into the firing.

The question whether Vidarba should be
made into a separate State or form part of
Maharashtra had been gone into carefully by
the Central Government and Parliament at
the time of the reorganisation of States and
the matter had been finally settled by decid-
ing to include Vidarbha in the composite
State of Bombay and later, in the State of
Maharashtra. Government do
to re-open this question.

not propase

Loyalty Pledged to India by a Prominent
Plebiscite Front Leader

1493. SHRI P. K. DEO : Will the Minis-
ter of HOME AFFAIRS be pleased to state :

(a) whether a prominent Plebiscite Front
leader, Shri Hagroo, has pledged loyalty to
India ;

(b) whether the attention of the Govern-
ment of India has been drawn in this regard

to a report published in the Patriot dated
the 9th September, 1971 ; and

(c) if so, the
thereto ?

reaction of Government

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
'ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : (a) and (b).
-Government have seen the report which
‘rappeared in the Patriot dated 9th September,
1971, in which the statement attributed to
8hri Ghulam Nabi Hagroo had been published.

¥

(c) Government consider the reported
_ tement pledging loyalty to India to be realis-
and therefore welcome it, but cannot
with all the views expressed in the

t.
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Stoppage of work by Employees of
West Bengal Secretariat in Protest
Against Dismissal of State Employees

1499. SHRIP. K. DEO : Will the PRIME
MINISTER be pleased to state :

(a) whether a large section of the em-
ployees of the State Government Secretariat
in Calcutta had stopped work on September
14th, 1971 in protest against the dismissal of
some state employees by Government ;

(b) thz extent to which the functioning
of the Secretariat was affected consequently ;
and

(c) the
regard ?

reaction of Government in this

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (2) No
Sir. Only about 20} of tie West Bengal
Government Secretariat employees stopped
work on l4th September, 1471,

(b) The functioning of the Secretariat on
that day was not much affected.

(c) The State Government had decided to
deduct pay and allowances fur that day in the
case of those employees who ceased work on
that day.

Satellite Instructional Television Experi-
ment with Nasa’s Help

1500. SHRI BANAMALI PATNAIK :
Will the Minister of ATOMIC ENERGY be
pleased to state :

(a) whether it is proposed to conduct a
Satellite Instructional Television Experiment
from 1974-75, for one year, with the help of
National Aeronautics and Space Administra-

tion of the U.S.A,,
(b} if so, the objective thereof ; and

(b) the steps
tion ?

being taken in this direc-

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDHI ): (a) Yes, Sir.
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(b) The objectives of the experiraent are
as follows :

1 To test the capability of a satellite for

providing country-wide instructional
television for national development.

2, Gain experience in the manufacture,
operation and maintenance of direct
reception television scts in remote and
backward villages and rediffusion and
broadcast facilitics

3. Gain insights 1nto practical instruction
of village inhabitants in famuly plann-
ing, agriculture, national integration,
school and adult education, teacher
training, occupational skills, health and
hygiene

{o) Clusters of villages are being idenufied
for participation in the Satellite Instructional
Television Experiment (SITE) India s solely
responsible for the ground segment and the
preparation of the instructional material,
which will be televised Preparatory work 1s
being undertaken by the concerned national
agencies for the design and fabnication of the
bardware, the earth stations and instructional
televinon programmes

Recognition of Song and Drama Division
Employees’ Association

1501 SHRIS M. BANERJEE Wili the

Minuster of INFORMATION AND BROAD-
CASTING be plcased to state :

Population of India

Decennial Growth Rate 1961-71 :
Bex Ratio :

Literacy Rate (including age group 0-4) :

Proporton of Urban
ion to Total
Populatian }
:c;lmm of Workers to }
{Main mtﬂw oaly)
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(a) whether the Song and Drama Division
Employees’ Association has submitted a memo-
randum to the Minister regarding their
demands ;

(b) if so, the steps taken to concede their
demands ; and

{c} whether the Association has mince been

THE DEPUTY MINISTER IN [rHE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRT DHARAM BIR
SINGH) + (a) Yes, Sir

(b) The requests contaned therein are
being examined,

(¢) No, Su.

Supplementary Census Data

1502, SHRI CHINTAMANI PANI-
GRAHI: Will the Minster of HOME
AFFAIRS be pleased to state

(a) whether supplementary  provisional
Cenwus data have since been released , and

(b) 1f s0, the main conclusions drawn there-
from ¢

THE DEPUTY MINISTER IN IHE
MINISTRY OF HOME AFFAIRS (SHRI
F H MOHSIN) : (a) Yes, Sir.

(b) The man results of the Provisonal
Census figutes published in the Supplement to
Paper No, 1 of 1971 are :

Total 547 milhon
Males 283 million
Females 264 million

24,66 percent
933 Females per

1000 males

Total
Male
Female

29 34%
39 31%
18.44%

19.87 percent

Total
Males
Females

33.54
52.58 :
1%.18
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Break up of Workers Percentage to total workers

(i) Cultivators Total 42.87
Males 37.56

Females 5.31

(ii) Agricultural Labourers Total 25.76
Males 17.058

Females 8.71

(i) Other Workers Total 31.37
Males 26.42

Females 4.95

Par Capits Income in Haryana

1503. SHRI BIRENDER SINGH RAO:
Will the Minister of PLANNING be pleased
to state :

(a) the per capita income in the State of
Haryana at present ;

(b) whether per capita income in Haryana
is lower than most of the States of the country;
and

(c) ifso, the steps being taken or proposed
to be taken to raise per capita income of this
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) The per capita net
domestic product of Haryana for the year
1969-70 at current prices as estimated by the
State Statistical Bureau is 788

(b) No Sir.
(c) Does not arise.
Opening of P, G, Os. aud Telephone Ex-
changes ia Rajket
150¢. SHRI HEMENDRA SINGH
BANERA : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the oumber of P, C. Os. and Telephone
Exchanges to be apened in the Rajkot District
of Gujaratin 1971 ;

(b) whether 20 persons have applied for
;hhmenmdnuhthevﬂhgemnt;

(c) whether Government propose to instal a

Telephone Exchange at Dhank and, if so, when
the work will be started for the same ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA): (a)
One Public call office and one Telephone ex-
change are likely to be opened in Rajkot
district of Gujarat in 1971.

{b) A representation signed by 20 persons
requesting for opening of a telephone exchange
at Dhank has been received.

{c) The proposal to open a telephone ex-
change at Dhank is under consideration and
is likely to be approved if found technically
feasible and financially viable. Subject to this
the work can be taken up in 1972-73,

Out-of-Turn Telephone Connections in
Makarashtra

1505. SHRI RAJA KULKARNI: Wil
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether some new telephone connec-
tions have been given out-of-turn during
1970-71 and 1971-72 in various places in the
Maharashtra State ;

(b) if so, the manner in which out-ofsturn
telephone connections were sanctioned ; and

(c) the reaction of Government thereto ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yet,
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(b) Out-of-turn connbetions were sanctioned
in the following cases ;

(1) These recommended by the Telephone
Advaory Committec ; and these sance
tioned by Heads of Circles/Districts in
exercise of the discretion vested in them.

(2) Foreign exchange ‘carners as per
Government policy.

(3) Those recommended by Central or
State Governments,

(4) M.Ps, M.L. A» and Members of
Municipal bodies, Senior Retired
Government Officers, Distinguished
Persons and Foreign Missions

(3) Government Departments (Central and
States), Statutory Bodies and Public
Undertakings.

(c) {The connections have been sanctioned
in accordance with the standing instructions
issued by the Department

Shortage of Raw Materials, Plants and
Equipments ia Chemical Indastry

1506 SHRI RAJA KULKARNI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the Chemical industry has been
seriously affected due to the shortage of raw
materials, plants and equipments ; and

(b) 1f so, the steps taken by Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA-
SAD): (p) There is a general shortage
of certain items of raw materials used in
Chemical Industry like Caustic Soda, Sods Ash,
Qalcium Carbide ctc. Engineering industries
based on steel have also been some what
affected due to shortage of stecl,

{b) With a view to make available the
required material to the industrial units, the
supply position is reviewed periodically and
easential iinports are being allowed. A number
of steps have since been taken to incresse the
production of items which are curreptly in
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short supply and are libely to be in short
supply for some time to come. .

The import policy concerning the inrport of
industrial raw materials is also being reviewed
from time to time by the Standing Internal
Departmental Committee to meet the short-
term scarcity conditions. The import policy of
1971-72 contains special provisions for import
of items which are in world short-supply. The
industries which are affected due to short
supply of raw-materials arising from the world
shortage are being permitted to apply for
import of raw materials for over a period of
six months at a time.

The import policy also provides for review
of cntilements of Actual Users. Cases of
Actual Users, in which it is catablished that the
operation of existing import policy has caused
undue hardship and is likely to affect industrial
production, are conmdered for imports by the
Sub-Committee under the C.C.I &E

Arrest of Political Workers belonging to
C.P. L (M) in Punjab

1507. SHRI DASARTHA DEB: Will the
Munister of HOME AFFAIRS be pleased to
state :

(») whether a large number of polttical
workers particularly those who belonged to
C P. I (M) are being arrested in Punjab ;

(b) if s0, the number of persons arrested :
and

(c) the reasons for their arrest ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (c). According to the in-
formation reccived from Government of Punjab,
three persons belonging to CPM were arrested
in connection with a specific case registered on
B.9.71 under Section 216 TPQ for harbouring
offenders. It is, however, not correct to say
that & large number of political workers, parti=
cularly those belonging to C. P. M., are belng
arrested in Punjab

Murder of a Freedom Fighter of Kisan
Sabha Worker of Bharwar (Mysere)
1508, SHRI DINEN BHATTACHARYA :

Will the Miciner of HOME AFFAIRS be

pleased to state : ;

{n) whether the attention of Guvernmnt
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hazbesn drawn to the grue-some murder of
Sbri Goneppa Bharsmappa Kamat, a freedom
fighter and Risan Sabha worker of Koganur
Taluka, Dharwar, Mysore State, who had been
stabbed to death on the 4th October, 1971 by
some miscreants in connivance with landlords ;

(b) if so, whether Government are consi-
dering to mppoint & high ranking Police Officer
from outside the District of Dharwar for inves-
tigation ; and

(c) if so, when a decision is Jikely to be
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) to (c). Yes, Sir. The
murder is reported to have been committed on
the night of 4th October, 1971, because of
some dispute over land. A case under Section
302 I1PC has been registered and of the 11 sus-
pects, nine have been arrested. All necessary
steps to investigate the case expeditiously and
rffectively have been taken and further mea-
sures, if any, will be taken, when nccemary.

Murder of one Shri Shyam Suader Konar
in West Bengal

1509, SHRI 8. P. BHATTACHARYYA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether one, Shri Shyam Sundar Konar,
has been stabbed to death by some miscreants
on the 10th September, 1971 under Burdwan
P. 8§, West Bengal ;

(b) if so, whether any steps have been taken
by Gevernment against the culprits responsible
for the gruesome murder ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHRIN) : (a) to (c). Attention is
imvited to the réply given to unstarred question
No. 1311 today in this House,

Marder of a Stwdent Leador in Howeah
District (West Bengal)

1310, SHRI 8. P. BHATTACHARYYA :
Will the Minister of HOME AFFAIRS be
pleased o atate : .
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(a) whether S8hri Biplab Mazumdar a Stu«
dent Leader, has been stabbed to death by
some miscreants in Amia P. 8, Howrah Die
trict, West Bengal on the 19%th October, 1971
and

(b) if so, what steps have taken by Govern.
ment to apprehend his assailants, whose namey
bave been disclosed by the deceased in his
death declaration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). No Sir.
However, according to the information received
from the Government of West Bengal, Shri
Biplab Mazumdar, a 8. F. (C. P. M.} leader
was leading a procession of students at Amta,
Diatrict Howrah, shouting abusive and provo-
cative slogans against local Chhatra Parishad
and Yuba Congress leaders. A clash between
the processionists and followers of Yuba Con-
gress (R) and Chhatra Parishad took place,
In the melee Shri Mazumdar sustained minor
injuries and was treated by Medical Officer,
Amta Primary Health Centre, in whose opin-
ion the injuries of Shri Mazumdar were of
simple pature and caused by a hard blunt
weapon. A specific case over the incidents has
been started,

Murder of one Shri Bablu Dutt in Burd-
wan (West Beogal)

1511. SHRI S P. BHATTACHARYYA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(n) whether one, Shri Bablu Dutt, was stab-
bed to death by some hooligans on the 10th
September, 1971 under Burdwan P. S. West

Bengal ; and

(b) if =0, the action that has been tifken
against the assailants, whose names have been
disclosed by the deceased in  his death dgclara-
tion 7

THE DEPUTY MINISTER IN THR
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). According to
the information furnished by the Government
of West Bengal, on 10th September, 1971
S/Shri Bablu Dutt and Shyam Suunder Konar
aling Kachi who were witnewing a cinesaa
show were calied out of the cinema hall by one
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Madhu Mandal and two other anti-social ele-
ments and stabbed. Shri Bablu died instan-
tensously while Shri Konar was seriously in.
Jured and admitted to B. C. Hospital, Burd.
wan, for treatment, where he later succumbed
to his injuries. A case has been started over
the incident and it is under investigation.
Madhu Mandal has been arrested by the
police.

Action against alleged Murder of Lekshmi
Naysk in Weat Beagal

1512. SHRI S, P. BHATTACHARYYA :
Will the Minister of HOME AFFAIRS be

pleased to state &

(a) the names of persons stated in the
death declaration by Shri Lekshon Nayak who
had been stabbed to death on 6th April, 1971
before the First Class Magistrate, Kalna, Dis-
trict Burdwan (West Bengal) ; and

(b) the action that has been taken against
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). According
to the information received from the Govern-
ment of West Bengal, Shri Lekshmi Nayak
did not make any dying declaration before
any Magistrate. He, however, stated to the
Sub-Divisional Medical Officer, Kalna, that
be was amauited by Sarit Banerjee, Madan
Poddar and Sujay Chakraborty, all of Kalna
P. 8., who are absconding. Their houses were
scarched and all efforts are being made to
secure their arrest. The police have registered
acase and have arrested two other persons
who were also mentioned in the F. L R,

Allotment of Quarters to Staff of Cegtral
*Fuel Research Institwte, Dhanbad

15/8. SHRI ROBIN SEN: Wil the
iniff¥r of SCIENCE AND TECHNOLOGY

be pleased to state :

(a) the total number of quarters construc-
ted for staff members of the Central Fuel
Research Institute, Dhanbad ;

(b) the total number of staff members who
have been aljotred quarters ;

(c) the mode of allotment of quarters ;
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(d) whether a large number of quareens
bhave been allotted in violation of the allétment
rules and, if 20, whether Government have
enquired into the matter ; and

(¢) if not the reasons therefor ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) 405. In addition
38 staff quarters are under construction.

(b) 413 officers and  staff provided accom-

modation in staff quarters including quarters
converted into hostel.

(c) The allotment of staff quarters is made
by the Director, Central Fuel Research Insti-
tute, Jealgora as per rules for allotment of
residential accommodation of the CSIR, a
copy of which is laid on the Table of the
House. [Placed in Library. Ses No. LT—1104/
711

(d) No, Sir. Only one staff quarter has
been allotted to a Scientist on the ground of
cssentially of service,

{¢) Does not arise,

Staff Working in Central Fuel and Re-
search Institute, Dhanbad

1514, SHRI ROBIN SEN : Will the Minister
of SCIENCE AND TECHNOLOGY be pleased
to state :

(a) the total number of staff members
working m the Central Fuel Rescarch Insti-
tute, Dhanbad ;

(b) the total number of permanent and
temporary staff, respectively ;

(c) whether a large number of temporary
workers arc working aguinst permanent posts
and, if so the total number of such posts;
and

(d) whether Government propose to make
temporary workers permancnt and if not, the
rediona therefor ? )

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF SCIE-
NGE AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) 1,805
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(b) There are 546 permanent staff membery
of which 26 are working in other Organisa-
tions, Number of temporary staff is 759.

(c) 485 temporary staff are working against
permanent posts,

(d) Proposal for confirmation of temporary
staff against available permanent posts is
under consideration.

Mode of Belection of Employees in
a8 LR

1515. SHRI ROBIN SEN: Will the
Minister of SCIENCE AND TECHNOLOGY
be pleased to state :

(a) the mode of selection of employces for
recruitment in the Council of Scientific and
Industrial Rescarch ;

(b) whether Government propose to set up
a Central Service Commission for selecting the
personnel ; and

(c) if s0, when the Commission will be set
up?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRIC.
SUBRAMANIAM) : (a) Scientific and Tech-
nical Peronnel are selected/appointed in
accordance with the provisions in the Rules
and Regulations and Byc-laws of the CSIR, a
copy of which is available in the Library of
Parliament. Administrative staff is clected/
appointed as per Administrative services (Rec-
ruitment and Promotion) Rules formulated in
accordance with the relevant Bye-law.

(b) No, Sir,
(c) Does not arise.

Repressntatives Cemmittees in Laborat-
oriesof C. 8. L R,

1516, SHRI ROBIN SEN: Will the
Minister of SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether there are representatives com-
mittces in each Labaratory under the Council
of Scientific and Industrial Research to deal
with the publication of papers pateats maga-
sines, books en repair of roads, buildig etc ;
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(b) if 50, the numes of laboratories where
such committees are functioning ;

(¢) the composition of such committees ;
and

(d) if not, whether Government propose to
form such committees ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) : (a) to (d). Some of
the National Laboratories, namely, Central
Leather Research Institute (CLRI), Madras,
Central Glass and Ceramic Research Institute
(CGCRI), Calcutta, Regional Research
Laboratory (RRL), Hyderabsd, Central
Electro-Chemical Retearch Institute (CECRI),
Karaikudi, Central Food Technological Reac-
arch Institute (CFTRI), Mysore etc. have
already such committees functioning at present.
Scientifc workers and Administrators at
different levels conatitute these Committees.

The Committee of Inquiry (CSIR) in
Part II of their Report has recommended the
constitution of similar Commitiees to assist the
Executive Commitices of each National La-
boratory/Institute of the CSIR. The recom-
mendation is under consideration.

Completion of various Projects in Pondi-
cherry

1517, SHRI E. R. KRISHNAN: Wil
the Minister of HOME AFFAIRS be pleased
to state ;

(a) whether the following projects, as re-
ported in the 1970-71 Annual Report of the

Ministry of Home Affairs, have been completed
in the Union Territory of Pondicherry—
(i) Esturarine fish farm in Karaikal ;
(if) Jetty and landing shed at Mahi ;
(iif) Pasteurisation Plant ;
(iv) Bxcursion Centre ;
(v) Five boats for boating facilities o1
Ousteri lake and Aviankuppan river ;
(vi) Operation theatre and 20-beded
sterilisation ward ;
(vii) Pomdicherry urban area development
plan ; and
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{b) if not, when they are likely to be com-
pleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). The information
as furnished by the Government of Pondicherry
Is given in the statement attached.

Btatemaent

The position in respect of each project is
given below :

(i) Estuarine fish Farm in Karaikal ;: The
project has not been completed. Con-
stryction at an estimated cost of
Ra. 42,930/- was started from March,
1971. Digging of stock ponds, six
nursery ponds and two rearing ponds
have alrcady been started. The
prujeét is likely to be completed dur-
ing the year 1972-73,

(ii) Jetty and Landwng Shed at Maks: The
project has not been completed. This
project at an ecstimated cost of
Rs.  29,000/- was taken up dunng
December, 1970, The casting and
driving of the concrete piles for the
jetty have been completed, The pro-
ject Is likely to be completed during
current financial year 1971-72.

(ii) Pasteurssation Plants The project has
been completed and the plant com-
miwmioned from 12.4.1971.

(iv) Excursion Centre : The Project has not
been completed. A mte has been

selected at Kolas Nagar, for construce .

tion of Exoursion Centre Notification
has been issued under Land Acquisi-
tion Act. A sum of Rs 25,000/- has
been provided in the current year's
budget for the building. The project
will be completed in 1972.78.

(v) Fise boats for boating facilstres on Ousteri
Laks and Awmankuppam River: The
project hms heen gempleted, Five
boats have been purchased during
1970-71.

Operation Theatrs and 20 bedded Steritisation
ward: The project has been com-
pleted. Under the post partum pro-
gramme an operation thestre anda
16 bedded Sterilization ward have been
completed at a cost of Rs, 27,000/-.
It was commimioned on 2.10.1971.

(i)
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{vit) Pondicheryy Urban arps Dopslopmant Plan :
The project is g the stage of infare
mation. An urimn area development
plan was prepared in March, 1971
The Town and Country Planning Act
was enforced jp the Union Territory
from 15.9.197] and the plan will now
have to be pe-examined wunder the
provisions of the Act. No date of
enforcement of the plan can yet be
given.

Utilisation of installed capacity in Sagar
Mill Mschinery Industry

1518. SHRIR P. ULAGANAMBI : Will
the Minster of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the reasons for only 65 percent utilisas
tion of the iastalled capacity 1n the Sugar Mill
Machinery industry , and

{b) the steps propoused to be taken to reach
the full utilisation of installed capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : (a)
As agmnst the current installed capacity of
the order of Rs. 2100 lakhs per annum, pro.
duction of sugar mill machinery during the
year 1969 and 1970 was of the order of
Rs. 1242 lakhs and 1463 lakhs respectively.
Production of sugar machinery depends upon
the orders received by the manufacturers from
time to time and a capacity utlisation of 65%
to 70% 18 connidered reasonable,

(b) Government have banned import of
complete sugar plant aud are alio encouraging
exporting of sugar mull machinery for purposes
of setting up joint ventures abroad. Most of
the major sugar machinery magufacturers are
also engaged in the production of other items
of machinery and heavy eguipment and coald
optimize utilization of capasity through diver-
sification,

Black Marketing in Essential
Commadities

1519. SHRI R, P. ULAGANAMBI : wilt
the Minister of INDUSTRIAL DEVELOP.
MENT be pleased to state ¢

(a) the number of cases reparted oader the
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BaeotiAl Commeodities Act agaimst black-
marketéérs and profiteens during 1970-71,

(b) the nature of punishments awarded in
such efises ; and

() the commodities involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT (SHRI GHANSHYAM OZA): (a)
to (c). Asa result of action taken by Police
authoritles of State Gevernments and Union
Territory Administrations against violation of
Control regulations relating to Essential Com-
modities including foodgrains, 22739 cases
were sent to courts and 17535 persons prose-
cuted during the year 1970. The nature of
punishment varied from fines, confiscation of
goods, swpension of business to award of im-
prisonment. The commodites involved were
foodgrains and other essential commodities
such as Kerosene, Baby Goods, Torch Cells,
Tyres and Tubes,

Rajamanoar Report on Centre-State
Relations

1520. SHRI C. CHITTIBABU :
SHRI H. N. MUKERJEE :

Will the Minister of HOME AFFAIRS be
pleaged to state ;

(a) whether Government have completed
the study of the Rajamannar Report on the
Centre-State Relations ; and

(b) 1f so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFIARE AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The Rajamannar Oommittee was set up
by the Governmwnt of Tamil Nadu and itis
essentlally far that government to examine its
recommendations. The Administrative Reforms
Commision had alio gone Into thé question of
‘Centre-State Relatlonship’ and submitted its
report, which ls under the consideration of the
government. The government of Tamil Nadu
has been ipformed that if its views on this
matier are caade available, \hey would also be
taken intg account and that the Qenteal Governe
minm:bwuuhm&a Chiasf Minkstery
in the sstter, '
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Opposition 60 Drafe Bill on Delhi
Gurdwaras

1521. SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFEAIRS be
pleased to atate :

(a) whether the Delhi Gurdwara Parban-
dhak Sudhar Commuttee gave any memorans
dum to the Home Minister on the 31st October,
1971 opposing the draft Bill on the Delhi Gur.
dwaras Board ; and

(b) if 3o, the reaction of Government there-
to?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) Yes, Sir.

(b) All the suggestions made to the Govern-
ment will be considered before finalising the
new Bill,

Warning by Federation of Telangana

Employees' Associations and Unioms en

Replacement of Mullkdes In Teolangans
Region

1522. SHRI B. K. DASCHOWDHURY :
Will the PRIME MINISTER be pleased to
state :

(a) whether the President of the newly
formed Federation of Telengana Employees’
Associations and Unions has warned the Govern-
ment on the 28th October, 1971 for the replace-
ment of 20,000 mulkies who were employed in
Telengana region ; and

(b) ifso, the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and (b).
According to & news item published in the
DECCAN CHRONICLE dated the 2%th
October 1971, Shri R, B. Mooli, said to be
President, Federation of Telengana Asocias
tions and Unions, said at a press conference
that ‘“the Telengana employees would resort
to bitter struggle if the Government would not
replace 20,000 nos-mulkies working in Telen.
gana by the end of November”, The Govern~
ment of Andhra Pradesh have istishated that
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Shn Mool 8 not an offics bearer of any
of 1he recognused service associations in that
State No formal letter or resolution has been
recaived from hum by Government The State
Government have clanfied that mnce the said
Federation 13 not a recognused service associa-
tion, it 1s not proposed to take any cognusance
of the said press statement of Shra Mook

Development of Bmall Scale Industries

1523 SHRI R V BADE: Will the
Minster of INDUSTRIAL DEVELOPMENT
be pleased to state

(a) whether Government have prepared a
plan for the development of small scale indus-
tries , and

(b) 1fso, the amount allotted for this pur-
pose P

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD)
(a) and (b) Allocanon has been made in the
Fourth Five Year Plan for the developmenr of

Small Scale Industry to the extent of Rs 37 65
crores in the Central Sector and Rs 8568

crores 1n the State Secter
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Suspension of a Member of Board of
Revenue in Kerala

1526. SHRI K. SURYANARAYANA : Will
the PRIME MINISTER be pleased to state :

(a) whether the Government of Kerala
have suspended a member of the Board of
Revinue of that State

(b} whether the Association of I.A.S.
Officers led by the Additivnal Chicf Seccretary
of the State Government has adopted a protest

NOVEMBER 24, 1971
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resolution
order ; and

against the State Government’s

(¢) ifsn, the reasons for the suspension of
the Board’s member and the reaction of the
State Government on the protest made by the
Assoviarion of the I, A.S. Ofiicers of the
Keralx State ?

THE MINISTER Ol STATLE IN THE
MINISTRY OF HOME AFFAIS ANDIN
THE DEPARTMENT OF PLRRSONNLEL
(SEHIRI  RANT NIWAS MIRDHAMA) : The
Government of Ferala have intimated as under :

(a) Yes, Sir,

(b) The L. A. S. Assnciation has not passed
any Resolution protesting against the suspen-
sion of the officer as such.

{(c) The Officer was suspended as the
Government considered that there were grounds
for inquiry into the truth of serious  charges of
misconduct against the officer.

Rural Industries ia Madhya Pradesh

1527, SHRI G. C. DIXIT: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state

(a) the particulars of schemes allotted for
industries in Madhya Pradesh upto April, 1971 ;
and

(b) the other schemes under consideration
for rural industries in Madhva Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Schemes under the Small Scale
Sector (other than those pertaining to Rural
Industries projects) are not allotted to States.
They are discussed at the time of consideration
of the Annual Plan of the State by the Planning
Commission with the State representatives
and the Ministries concerned. On the basis of
agrecd allocations the State Government is
free to incur expenditure on these schemes
subject to its budgetary provisions,

In 1962-63, four Rural Industries Projects
were allotted to the State in the districts of
Bhilai, Bhind, Sarguja and Last Nimar covering
in each case 3 to 6 blocks; the coverage has
been recently extended to the whole district.



149 Wit Answers

Under the Rural Artisan Development Pro=
gramme, amistance will be provided ¢to upgrade
the skills of rural artisans in select arcas of the
State,

Decision on Khosla Committee Report on
Film Censorship

1528. SHRI MUKHTIAR  SINGH
MALIK : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state §

(8) whether Government have since taken
any decision on the recommendations of the
Khosla Committee Report on Film Censorship ;

(b) if so, the salient features thereof ; and
(c) if not, when the decision will be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) to (c). The decisions arc likely
to be taken shortly,

Rejection of Housing Ministry's Sugges-

tion for Transferring Slum Clearance and

Improvement Scheme from States to
Central Bector

1530, SHRI S, A. MURUGANANTHAM :
Will the Minister of PLANNING be pleased
to state ;

(a) whether the Planning Commission has
Tejected the suggestion of the Housing Ministry
that the slum clearance and improvement
scheme should be transferred from the States
to the Central Sector for its successful imple-
thentation ; and

(b) if s0, the grounds on which the sugges-
tion has been rejected ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) aod (b). Conse-
quent on the recommendations of the Housing
Micisters’ Conference beld in Bangalore in
June 1969, the Ministry of Works and Housing
approached the Planning Commission with &
proposal that the slum clearancs and improve-
ment Scheme should be treated as a Centrally-
sponsgred acheme. The question was examined
by the Planping Gomolelon in cossultation
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with the Ministries of Finance and Works and
Housiag and it was agreed that the transfer of
the scheme to the Central Sector will not be
possible on account of the following reasons =

(i) Since slum clearance and improves
ment schemes are deficit schemes,
they cannot be considered nor execu-
ted in isolation to other urban deve-
lopments, Both financially and
physically it is desirable that they
should form a part ofa composite
scheme, the remunerative part making
up for the deficit part ;

(ii) The total quantum of Central Assise
tance for the Plan assistance to the
Statcs for the Plan has already been

committed and it is not possible to
find additional funds in the Central
Sector.

Most of the slum clearance and ime
provement scheme i8 in metropolitan
cities into which there is more and
more of migration. Therefore, un-
less State Governments take neces-
sary action to develop other towns
the problem of slum clearance and
improvement in metropalitan cities
will continue to increase with in-
creasing liabilities both on the
Centre and the States,

(iii)

The question came up again in the

ing Ministers’ Conference held in New
Delhi on 5th and 6th November, 1971 and
on the suggestion of the Planning Commis-
sion, it was unanimously agreed that the pro-
blem was ecssentially the responsibility of
Local Seif Government and State agencies
and composite schemes of urban development
should be executed by the State Governments
through funds made available by the Housing
and Urban Development Corporation and
other financing agencics. The following Reso-
lution was adopted at this Conference :

“After discussing the merits and
demerits of carmarking funds and trans-
ferring slum clearance to the Centrally
sponsored sector, it was recognized that
slum clearance cannot be scparated from
urban development. While the formation
of HUDCO would enable viable compo~
site schemes with slum clearance ele.
mcots being undertaken with marginal
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subsldy element, it was agreed that for a
long time to come, the total resources
available would not be sufficient for the
eradication. Further as slums come into
existence through migration and other
factors over which the States may not
always have full control, the Centre would
play a useful role by lending support and
special financial amistance for slum im-
provement programmces.

The Conference, therefore, recom-
mends that slum improvement projects
formulated by the States for the larger
metropolitan cities be considered by the
Ceatral Government for Special financial
accommodation apart from arrangements
to be evolved for financial asmstance for
slum clearance schemes generally.”

Appointment of C ittee to probe iato

Film and Television Institute of Indis,

Poona

1531, SHRI S. A. MURUGANAN-
THAM :

SHRI MUHAMMED SHERIFF :
Will the Minister of INFORMATION
. AND BROADCASTING be plcased to state :

(a) whether a Committes to probe into
the working of the Film and Television Ins-
titute of India at Poona has been appointed
by Government recently ;

(b) if so, the composition and the terms
of reference of the Committee ; and

(c) when the Committee is cxpected to
submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Bir.

chan, Dr. V. K. Naryana Menon mnd Shri
K. L. Khandpur, Contrcller of the Films
Division. Shri K. K. Khas, Under SBecretary,
Minigtry of Information and Broadcasting is
e Dlgmbrer-Secritary fo the Comnitien,

NOVEMBER 24, 1971
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The terms of refecence of the Committoe
are @

(i) to study generally the working of
the Film Wing of the Film and
Television Institute of India and
to suggest ways and means for im-
proving its working ;

(ii) in particular to scrutinise the pres
cribed qualifications 1n the matter
of age and gencral education for
admusion of students to various
courses and the procedure followed
for the purpose and to suggest
changes theremn ;

(i} to examine the theoretical curri-
cula for the different courses and
to suggest improvements ;

(iv) to study the system of practical
training provided for different
courses and suggest improvements ;

(v) to examine facilities for board,
lodging and other facilities provie
ded in the hostels for Indian and
foreign students and to suggest
improvements having duc regard
to the charges payable by the
students ;

{vi) to suggest ways and means for
better utilisation of the financial,
technical and other resources pro-
vided at the Institute with a view
to improving the quality of the
diploma-holders who pass out of
the Institute , and

to go into the system of examina-
tion and tests prevalent at the
Institute and to suggest improve
ments in them.

(c) The Committee is expected to submit
its report within three months from the com-
mencement of the enquiry.

(vid)

Issue of Licences

1582, SHRI B. R. SHUKLA :
BHRI NAGESHWARA RAO :
SHRI M. KALYANASUNDA-
RAM

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state |

{a) the total number of aew licences
impied 0 the indusitial undertaling, uriog
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the period from Ist Janmuary, 1871 to 3ist
October, 1971, State-wise and District-wise ;

(b) the items of production under these
licences ;

(c) the total number of applicants for
participating in industrial undertakings during
the same period and whose applications have
been rejected ;

(d) whether the cooperation of those in-
dustrialists have been sought for participating
in industrial undertakings in the regions iden~
tified as backward areas for industrial deve-
lopment ; and

(e) if so, the reaction of the industrialists
thereto and, if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
Statistical data is maintained State-Wise and
not district-wise. A statement showing the
total number of Licences issued state-wise
from 1-1-1971 to 31-10.71 is attached.

(b) Details of all licences and letters of
intent including the items of manufacture
licensed are published from time to time in
the Weekly Bulletin of industrial licences,
import licences and export hcences, Weekly
Indian Trade Journal and the Monthly Jour-
nal of Industry and Trade. Copies of these
publications arc available in the Parliament
Library.

(c) Out of the total nuraber of 2464 In-
dustrial Licence applications received during
the year upto 31-10-71, 164 have been rejec-
ted.

(d) and (c). Government is doing its best

encourage parties to go to these aress and it
is expected that the Government will meet
with an encouraging response.

Stateriens
Statrwise, brosk-sp of Indusivial Licences isiwed
Jrom 1471 to 31-10-71,
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State Number of licences
) issued
1. Andhra Pradesh %0
2, Awwmn i 3
R M Ay v g
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4. Chandigarh -
5. Delhi 11
6, Goa .t
7. Gujarat 56
8. Haryana 27
9. Himachal Pradesh —_
10. Jammu and Kashmir 1
11. Kerala 6
12. Madhya Pradesh 14
13, Manipur -
14, Maharashtra 144
15. Meghalaya aee
16, Mysore 21
17, Nagaland .
18, Orissa 7
19. Pondicherry ==
20. Punjab 12
21. Rajasthan 10
22, Tamil Nadu 45
23, Uttar Pradesh 43
24, West Bengal 73
25 More than one State 2

Total 527

—

Setting up of Factories in Public and
Private Bectors

1533, SHRI B. R. SHUKLA: Wil the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) the number of factorics proposed to be
opened during the current year in public and
private sectors together with their location and
the articles to be manufactured by them in the
country ;

(b) the total capital investment likely to be
made in those factories and the number of
persons likely to get employment as & result
thereof ; and

(c) the number of those factories which
have been sanctioned to be opened during the
current year in places identified as industrially
backward arcas State-wise and the total invest.
ment of the capital proposed for the propose ?

THE MINISTER OF STATR IN THR
MINISTRY OF INDUSTRIAL DEVELOP.
MENT (SHRI GHANSHYAM OZA): ()
wid (1) The aursber of factoriss ta be gpehe
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ed in the current year will depend on the
number of licences issued in the past few
years. It takes about 2 to 3 years for an
undertaking to be set up and it is difficult to
forecast as to how many new undertakings will
be established in any given period.

Apart from the large number of letters of
intent, 198 licences were issued under the
Industries (Development and Regulation) Act,
1951 for the setting up of new industrial under-
takings during the period 1968 to 23.10.1970.
The break-up is as under :

1968 37

1969 34

1970 63
1971 up to

23.10.71 64

198

Details of licences issued, including articles
of manufacture, location of units, etc., are
published in the Weekly Bulletin of Industrial
Licences, Import Licences and Export Licen-
ces, the Weekly Indian Trade Journal and the
Monthly Journal of Industry and Trade.
Details of capital investment and number of
persons actually employed in undertaking are
not readily available.

(c) Industrial licences issued, Statewise,
for the setting up of new industrial under-
takings in the 9 backward States during the

period 1.1.1971 to 23.10.1971 are as below :

NOVEMBER 24, 1971

St. No. Name of the State  No. of Industrial
Licences issued for
setting  up of new
industrial undertakings

1.  Andhra Pradesh 6

2.  Assam

3. Bihar 5

4, Jammu & Kashmir 1

5. Madhya Pradesh

6. Nagaland

7.  Orissa 2

8. Rajasthan

9. Uttar Pradesh 6
Total 23

Information about intvestment involved
in these industrial licences is not available,
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A.R. C's Recommendations on Person-
nel Administration

1534. SHRI B. R. SHUKLA : Will the
PRIME MINISTER be pleased to state :

(a) whether several hindrances have
come in the way of accepting and implement-
ing the recommendations of the Adminis-
trative Reforms Commission on ‘Personnel
Administration ; and

(b) if so, the steps being taken to remove
those hindrances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) No,

-Sir.

(b) Does not arise.

Petition Received for Commutation of
Death Sentence passed om a Naxalite
Leader of Andhra Pradesh

1535. SHRI INDRAJIT GUPTA :
SHRI D. K, PANDA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
a number of petitions from different quarters
praying for commutation of the death sent-
ence passed on Shri Nagabhushan Patnaik, a
former Naxalite Leader of Srikakulam District,

Andhra Pradesh ; and
(b) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) Yes, Sir.

(b) It is for the Government of Andhra
Pradesh to consider the mercy petitions in the

first instance.

Hindustan Cables Ltd.

1536. SHRI INDRAJIT GUPTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the output of telephone cables
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at the Hindustan Cables Flant has not been
stepped up and if so, the reasons therefor ;
and

{b) whether valuable imported machinery
is laying idle at the above Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
Yes, Sir ; this is mainly due to labour trouble.
HCL has not been able to achirve even the
targetted production during the current year.

(b) The machinery imported for copper
ply project have not been erccted for want
of completion of the building, due to dispute
with the civil contractor.

Rated Capacity of Indian Telephone
Industries

1537. SHRI INDRAJIT GUPTA :
SHRI FATEH SINGH RAO
GAEKWAD :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the reasons for the continuing failure
of the Indian Telephone Iudustries undertak-
iog to reach the rated capacity ;

(b) whether there are any technical defects
in the collaboration performance of the forcign
experts ;

(c) whether the plant is also suffering
because of delayed supply and poor quality of
indigenous raw materials ; and

(d) ifso, the action taken to remedy the
situation ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) : (a) to
(d). Except in the case of crombar exchange
equipment, the Indian Telephone Industries
Ltd., Bangalore, have more or less achieved
tho rated capmeity In rospest of equipments
manufactured by thexi. Delay in receipt of
imported raw roaterials due to  foreign
exthapge difficultios uid unsatilfactiey quality
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of some indigenous raw materials have affected
the production to some extent. The reasons
for the shortfall in the production of crossbar
equipment have recently been discussed with
the top representatives of the collaborators,
M/s. Bell Telephone Manufacturing Company
of Belgium, who have assured full co-operation
and assistance to enable the Indian Telephone
Industries Ltd. to reach the rated capacity.
They have agreed tosupply some additional
machines at their cozt and also make available
the services of their technical experts. With
these steps, the Indian Telephone Industries
Ltd. hope that they would reach the rated
capacity in the crossbar division by the end
of March, 1972, The collaboration agreement
with the Bell Telephone Manufacturing Com-
pany has also been extended for another year
beyond 21st May, 1971 without payment of
royalty.

Monopoly Houses in the Field of
Advertising

1538. SHRI INDRAJIT GUPTA: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 4612 on the 15th
July, 1971 regarding monopoly houses in the
field of advertising and state :

(a) whether Government have since in-
formed themselves of the growth of commer-
cial advertising agencies ownedfcontrolled by
one or other of the 20 largest Business Houses ;
and

(b) the stepe being taken at least to
ensure that such growth is not further acce-
lerated by patronage from leading public sec-
tor concerns?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): ()
and (b). No scparate statistics are being main-
tained by tbe Government regarding the
commercial advertising agencios sct up by the
20 Larger Business Houses. The Monopolies
and Restrictive Trade Practices Act, however,
controls and regulates the spread of il big
business houses in the Selds of industry, trade
and serviges. In view of this, thsaeedhw
separste action does not arise,
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Investment and assets of Gold Spot and
Limca Masufacturing Companies

1540, SHRI RAMAVATAR SHASTRI;
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state ;

(a) the investment of the proprictors of
the Gold Spot and Limca drinks as in 1962 ;
and

(b) the assets of these Companics as on
the 31st March, 1971 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (S8HRI GHANSHYAM OZA): (a)
and (b). The financial posiion of M}
Parle Bottling Co. Lid., who are the manu-
fucturers of bevarage bases for Gold Spot, as
per their balance shoet, s om 31, 3, 1962, is
as under =

NOVEMBER 24, 1971
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Liabilities : Ra.
Subscribed and paid up eapital

(5,000 Equity shares of

Rs, 100/- each fully paid). 5,00,000
Reserves and Surplus 4,06,444
Unsecured Loans 11,20,770
Current liabilitics and Provisions  10,31,778

30,67,992

Assels :
Fixed assets (after depreciation) 15,42,654¢
Investments 25,000
Current assets 5,40,799
Loans and Advances 4,89,146

Cash and Bank Balances 4,70,393

30,67,992

Company’s latest Balance Sheet is as on
31. 12. 1970 and its total assets, according to
this are Rs, 1,62,16,760,

M/s. Busleri India Pvt. Limited are the
manufacturers of beverage bases for Limca.
The finaneial position of the company, as per
their balance sheets, as on 31. 12, 1962 15 as,

under:

Liabilities :
Issued and subscribed camtal 20,000
Reserve and surplus —-—
Unsecured Loans 1,85,721
Current labilities and provisions 89,358
2,45,079
Assels :
Fixed asmets (after depreciation) 1,38,595
Current assets 94,713
Loans and Advances 2,098
Cash and Bank Balance 5,330
Profit and Loss account 4,343
2,45,079

Amets of the Company as on 31. 5. 1871 are
not avallable. The Company bas filed it
Iatest Balance Shoot as gm 31, 12. 1970,
aceording to which ite total awets 58 pit thist
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date were Ra 2546,706. (This is derived
after deducting an amount of Rs. 14,87,335(.
being Misc. expenditure and losses).

Substitute for paper insulated cables

1541, DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state:

(a) whether Government have taken any
steps to substitute the use of papeér insulated
cables by 11 KV PVC cables ; and

(b) if so, the main features of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). In Power Cables upto 1.1 kv the
use of paper and lrad has been discontinued.
Substitution by P. V. C. cables up to 6.6 KV
and by cross linked polyethelene cables upto
11 KV is in progress.

Shortage of Telephone Cables in Madhya
Pradesh

1542, STRI G. C. DIXIT: Will the
Minister of COMMUNICATIONS be pleased
to state :

{a) whether the work connected with
telephone wires is not progressing smoothly
on account of shortage of telephone cables in
Madhya Pradesh ; and

{b) if so, the steps proposed to be taken
in the matter ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir, to a certain extent, The cable
supply position during the past yean
has not been very satisfactory primarily
due to shortfall in production of M/s. Hindus-
tan Cables Ltd. Roopnarainpur, which is the
only indigenous source of supply. Consequently
the progress in provision of telephone connec-
tions all aver the country including the state
of Madhya Pradesh has been affected to a
certain extent, by the cable shortage. Iron
wire and some other line stores also in short
sapply impede the quick progress.

As regards ML P, Clicle

the actual
Py of cubn haye b %5 and 8% &
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the allotments made for the years 196370 and
1970-7] respectively.

{b) Sizeable quantities of cables have
been ordered on  imports under the Third
IDA Loan (supply of which has already coms
menced). Considering this, M. P. Circle has
been allotted in 197172 programme a totsl
of 1.36 lakh CKMs of cables which is about
4009, of the previous year's allotment. OQut
of this about 809/ is to be supplied from the
imports referred to above. Conceding a shorts
fall in supplies from M/s. H. C. L. during
the current year alsn, M. P. Circle is likely
to receive about 1.0 lakh CKMs of cables
during 1971-72. With the progressive receips
of supply of cables from imports, it is expec-
ted - that the difficulties, if any, in provision
of telephone connections in M. P. Circle
would be overcome.

Planning Mianister’s Meecting with Labour
Leaders Representing all ladia Trade
Union

1543. DR. RANEN SEN: Will the
Minister of PLANNING be plcased to state :

(a) whether he had called a meeting of
various labour leaders, represcnting All India
Trade Union on the 10th September, 1971 ;

(b) if so, whether opinions were expressed
on the wage-price policy ;

(c) if so, the views expressed by various
Iabour leaders ; and

(d) whether any decision has been taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MOHAN
DHARIA): (a) to (d). The Planniag
Minister had convened a meeting of Trade
Union Leaders and t Experts on
the 10th September 1971 and had some infor-
mal discussions on how to improve industrial
relations and the feasibility of evolving a
wages-incomes-prices policy which would be
consistent with industrial development and
economic growth. Most of the labour leaders
stressed the need for taking effective measures
for stebilising price level in the country.
Some of them also pointed out that the need~
based minimum wage should be extended to
Inboue. The general consemsus was that while
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the evolution of an integrated wages-incomess
drastic economic and social changes which
can be brought about only through sustained
economic growth and over a long span of
time,

Agretmoent between India and West
Germany in the Ficld of Atomic Energy

1544, SARI C. K. CHANDRAPPAN 1
Wil the Minister of ATOMIC ENERGY be

pleased to state ;

(m) whether India and West Germany
had signed an agreement of collaboration in
the field of Atomic Energy ; and

(b) if so, the terms of the agreement ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROAD CASTING (SHRI-
MATI INDIRA GANDHI) : (a) Yes, Sir.
Agreement for co-operation in the fields of
peaceful uses of atomic emergy and space
rescarch between India and the Federal
Republic of Germany was signed in New
Delhi on 5th October, 1971,

(b) The agreement mainly provides for
(i) exchange of unclasified information in
the fields of peaceful uses of atomic energy
and space research, (ii) exchange of scien-
tists and (iii) exccution of rescarch projects
of common interest.

m of Indian made Rockets from

. 1545, SHRI Y. ESWARA REDDY:
wmmmdammcmmv be
pleased to state :

(a) whether rockets made in India have
. been launched from Sriharikota range in
-Ne&uetﬂnuict(&ndhnhdeﬂa) and

- (b) i o,
from ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY,. MINISTER - OF

:hcmulunchievdthuo—
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MATION AND BROADCASTING (SHRI:
MATI INDIRA GANDHI); (a) Yes, Sir.

Range on 9th and 10th October 1971.

(b) One rocket was for testing the
launching system set up at the Range and
two others for testing the control system of
the thrust vector control project under flight
conditions. The results showed that the
launching system was satisfactory and the
thrust vector control sub-system worked as
desired.

Nuclear Power

1546. SHRI NARENDRA SINGH :
‘Will the Minister of ATOMIC ENERGY be

pleased to state :

(a) whether according to the latest esti-
mates of the Department of Atomic Energy,
by the year 2000 India will have about
43,000 megawatts of nuclear power which
would be about 30 percent of the country’s
total installed capacity of electricity ; and

(b) if so, the present percentage of
nuclear power ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : (a) Yes, Sir.
Based on a proposed installed capacity of
2700 megawatts by 1980 and an assumed
doubling time of five years for nuclear power
the total installed capacity of nuclear power
may reach 43,000 megawatts by 2000 A. D.

(b) The present percentage of nuclear
power to total installed capacity is about
2.5%.

Fut W e frere & ford fewrar-
oo smAeray
1547, ot s T vt
it vy fay -
war ol fewre st g
W wi fir

EER
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Formation of ‘Resistance Groups’ im
Calcutta and other Districts of West

Bengal

1548. SHRI TRIDIB CHOWDHURI :
Will the Minister of HOME AFFAIRS be
plessed to state ¢

(s) the number of ‘Resistance Grougp'
organised in Calentta and other Disciots of
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West Bengal under the acgis of the police in
order to combat violent lawlessness and anti-
social elements :

(b) the pattern of their composition and
organisation and the number of such ‘Groups'
and their total strength ; and

(c) the kind of lLaison maintamned by
the Police and Maguistracy with these ‘Resis-
tance Groups’,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT): (a) and (b), As on lst
November, 1971, 22,773 Remstance Groups
were functioming 1n West Bengal with a total
membership of 5,36,635 These Resistance
Groups are non-pohitical organisations and
wntmuous vigilance 13 maintained to keep
out persons wilth political affihations and
those believing in violence

(c) These Groups are in touch with the
police to asust them in the detection of vio-
lent incidents and apprehension of culprats
Rallies of these groups are addrewed by
Magstrates to explain thcu role and respon-
nbilities.

Death of a Boy of Chhatarpur Village,
Delhi due to Poisonous Drink

1549 SHRI DALIP SINGH - Will the
Mmister of HOME AFFAIRS be pleased to
state :

(m) whether Government are aware that

onc young boy died of poisonous drink in
village Chhatarpur, Mchrauli Thana, Declh1 ,

(b) if so, the action Government are

taking against the persons who were found
connected with thus case :

(c) whether the report of the relatives of
the deceaped was not cven registered in the
Police Statwon at the primary stage ; and

(d) the stage at which this casc now
stands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
G PANT) ¢ {s) Yes. One Raun Chaader 8/0O
Shei Ruan Rikh of village Rajpur P. 8. Mehe
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rauli died on 14.9.1971 at the bus stand of
g?mmwmwngmm
uor,

(b) One Abinash Chander Mathur had
been arrested on 7.11.1971 ujs 302 IPC.
Another suspect Bansal is at large and
attempts are being made to apprehend him.

(c) It not correct, The first informa-
tion was miven by the Pradhan of willage
Chhatarpur on telephone This information
was immediately recorded in the dafly diary
of police station Mchraul:

(d) Investigation 13 1n progiess

Theft of Copper Wire in Assam Qircle

1550 SHRI ROBIN KAKROTI- will
the Minuster of COMMUNICATIONS be
pleased to state

(a) whether copper wire worth more
than 12 lakhs of rupees were stolen from the
overhead lines of the Posts and Telegraphs
Department of Assam Circle during 197071 :
and

(b) if so, the number of persons detece
ted and convicted for the offence during that
peried ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) The number of persons challaned by
Police 13 not available with the Department
but all thefts were rcported to the Local
Police.

qifeerm & Siy-Aly v #  whoww
sTew waet ¥ & gl gra seweade
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Scarcity in Essential Articles aad Adal-

teration in Foodstuffs

1552. SHRI AMAR NATH CHAWLA :
SHR1 VIKRAM MAHAJAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether Government are aware of
the artificial scarcity in essential articles,
adulteration in foodstufls ;

(b) whether one of the reasons for this is
that traders have stored these goods and
hidden them in their secret godowns ;

(¢) whether raids were conducted during
last six months to scize hoarded and adul-
terated goods from various parts of the
country ;

(d) if s0, the value and other particu-
lars of the goods scived and the number of
ptrons arrested in this connettion ; and

Jﬁ‘r’mw”h

L .
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THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). Government have been receiving
from time to time reports of scarcity in some
essential articles and adulteration in foode
stuffs as a result of anti social practices on
the part of some traders

(c) to (e). As a result of action taken by
Police Authorities in enforcing control regue
lations relating to essential commodities inclu.
ding foodgrains, 96517 quintals of foodgrains
and other commodities were seized and 8315
persons  prosecuted between January and
August 1971,

Increase in Promotion Quota of I A. 8.
Officers from State Civil Services

1553, SHRIJ. B PATNAIK : Will the
PRIME MINISTER be pleased to state :

(a) Whether the All India Adminisira.
tive Services Awociation has demanded that
the Promotion Quota of the Indian Adminis.
trative Scrvices Officers from State Services
be rased fiom 25 per cent to 50 per cent ;
and

(b) If so, whether Government have con
sidered the request and, if so, with what
result !

THE MINISTER OF STATE IN THRE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIVAS MIRDIIA) : (a) The All
India Federation of State Civil/Administra.
tive Service Associations has submitted o
Memorandum suggesting infer alia that the
promotion quota for promotion of members
of the State Civil Services to the Indian
Administrative Services be raised from 25 per
cent to 50 per cent.

{b) The Central Government are having
under consideration, in consultation with
the State Government the suggestion of the
All India Federation of State Civil/Adminis.
trative Service Asmociations.

Crash Programme for Providing Relief
to Educated Unemployed and Empley-
ment to Trained Teachers .

1554, SHRI P. NARASIMHA REDDY
Wil the Minister of PLANNING be pleased
1 state ;

1) mmmrﬁuwm
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crash programme for relief to educated un-
employed ; and

(b) whether any scheme has been adopted
for employing the uncmploped trained
teachers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). Pursuant
to the i of Rs. 25 crores made in the
Ceatral Budget for 197172 to relieve educa-
ted unemployment, schemes were formulated
by the Ministrics concerned in accordance with
the guidelines given by the Planning Com-
mission. Thesc schemes were scrutinised by
the Planning Commission and given clearance.
The Ministries concerned are now cugaged
in the implementation of the schemes, While
examining the schemes, Planning Commussion
also came to the view that schemes should
not be merely on an ad hoc basis but vn a
continuing basis. The schemes approved now
will, therefore, continu¢ for the remaining
years of the Fourth Plan.

Briefly, the particulars of the schemes
approved by the Planning Commussion are as
follows :

Ministry of Education *

The proposal envisages the appointment
of 30,000 additional teachers in primary
schools during the year, besides providing
qnploymt to a proportionate number of

inspectors and other categories of educated
pmomﬂ:l including agricultural graduates.
The expenditure on this account for a period
of twelve months would be approximately
Rs. 12 crores.

Ministey of Irrigatson and Power :

tion. Each team will have 9 persons com-
prised of engineering graduates, agricultural
graduates, matriculates and some unskilled
personnel. Expenditure on this scheme for a
period of twelve months is ecstimated at
Ras. 285 crores approximately.

Mindsiry of Petrolewm and Chemicals :

The scheme is to render assistance to
unemployed graduates for setting up dealer-
ships under the Indian Gil Corporation by
paymeat of subsidy fo cover the intersst
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paymeat to banks on loans advanced by them
to the entreprencurs. A revolving fund
amist young engineers by way of seed capital
is also contemplated by the Ministry. The
proposal involves an annual outlay of Rs. 40
lakhs.

Minisiry of Agriculture :

The Department of Cooperation has a
scheme for expansion of retail centres of
selected consumer cooperatives which is ex-
pected to provide employment to about 4,000
persons such as matriculate clerks, store
assistants, accountants, cashiers etec. The
annual expenditure on this scheme is estimat-
ed at Rs 55 lakhs.

The Department of Agriculture has a

penditure on this scheme would be Rs. 150
lakhs approximately.

Minisiry of Industrial Development :

The proposal is to provide assistance
through the National Small Industries Cor-
poration, and the State Industrial Develop-
ment Corporation to technically qualified
persons for setting up small scale industries,
The annual outlay anticipated for this is
approximately Rs. 650 lakhs.

Ministry of Shipping and Transport :

The scheme is for advance action for
investigation of road works to be taken up in
the Central Sector in the Fifth Plan. The
annual expenditure on this will be Rs. 90
lakhs approximately.

Ministry of Health and Family Planning :

The scheme is for sctting up design  units
covering all States for building up a shelf of
well designed and feasible projects for rural

water supply so that well prepared projects
could be chosen for execution during the

Fifth Plan period. The annual expenditure on
this will be Rs. 48 lakhs approximately and
the scheme is expected to provide employ-
ment for about 900 technologists,

faesit gftrw & art ¥ oot st ot
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Transcription of Mail Addresses into
English/Hindi in New Delhi H. P, O,

1556. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(») whether a Transcription Centre for
translating addresses on mails from Tamil,
Telugu, Kannada, Malayalam, Gujarati and
Bengali into Hindi or English has started
functioning in the New Delhi Head Post
Office ; and

(b) if so, the reason for non-inclusion of
Oriya ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (x)
Yes, except Kannada.

(b) The number of articles bearing ad-
dremes in Oriya is hardly one or two and

becn made with the Postal Tracing Unit of
Army 'Postal Service at New Delbi to transe
tibe addvewss written in Oriyn and also in
Kaptads.

1
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Demand of 10 por cent Subsidy mpte one
Crore Investment for Industrial Units in
Backward Areas

1558, SHRI P. NARASIMHA REDDY:
Will the Minister of INDUSTRIAL DE-.
VELOPMENT be pleased to state :

(a) whether the industrial members of
the Central Advisory Council of Industrics at
its recent meecting pleaded for raising the
investment limit of Rs. 50 lakhs fixed for
eligibility for the 10 per cent of subsidy to
Rs. 1 crore in the notified backward areas ;

(b) whether they also expressed the view
that the incentives offered for sctting up
industries in backward areas were not ade-
quate ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). Yes, Sir.

(c) The scheme already provides that the
industrial unils having fixed capital invest-
ment of more than Ra. 50 lakhs may also be
considered on merits for the grant of 10 per
cent investment subsidy.

A review of the adequacy of the incentives
will be made after watching the working of
the scheme for some time,

Setting up of industrial units in Selected
Backward Districts

1559, SHRI 8. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) the names of industrial units that
have come up in the sclected backward
Districts as a result of concesional finance
and other incentives offered ;

(b) the number of applications for setting
up industries in such arcas approved during
the current year and for what items, and the
number out of them which are pending : and

(c) whether the infra-structure has been
laid in all these aveas to attract enirepréncurs
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and the agency made responsible for carrying
out this work ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). As the incentives to backward
arcas have been announced only recendy,
figures regarding units set up in the backward
arcas after the announcement of these concese
sions are not yet available, However, a state-
ment showing concerns in notified backward
districts which availed of financial assistance
from the Industrial Finance Corporation from
Ist July 1970 to 31.10.1971, is laid on the
Table of the House. [Placed in Library. Ses
No. LT—1106/71}.

(c) It was laid down by the Planning
Commission that the existence of certain
minimum infrastructure facilities was a pre-
requisite for eligiblity to the incentives and
the concessional finance scheme. However,
Government of India have been urging the
State Governments from time to time to
improve infrastructure facilities required for
industrial development in all backward areas,

Setting up of Paper Mills in Nagalnad and
Assam by Hindustan Papcr Corporation

1560, SHRI S. R, DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

{a) the progress made by the Hindustan
Paper Corporation in the implementation of
the Nagaland and Assam Paper Mill Pro-
Jocts;

(b) the time by which the construction
work will be taken up and completed ; and

(c) the initial and final capacity envisa-
ged for each unit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ($HRI SIDDHESHWAR PRASAD):
(a) The progrem of implementation of the
Nagaland and Asam Pulp and Paper Pro-
Jects is indicated below :

(1) Nagaland Puip and Paper Project :

() Final millacale testing of Nagaland
gtascs has been campletod.
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(#) Land for the project hes heoa
acquired and it is in the process of

development.

(iii) Some candidates have been sponsored
by the Government of Nagaland for
training n the Institute of Paper
Technologv, Saharanpur, for absorp-
tion in the project,

(iv) A subsidiary Company has been
registered on 14.9.1971 for the ime
plementation of this project.

(v) Detailed Project Estimates have been
got prepared by the National In-
dustrial Development Corporation
Ltd. and these are under examina-
tion,

(vi) Details of paint and machinery have
been drawn up and the import
requirements are being advertised in
the Indian Trade Journal.

(2) Assam Pulp and Paper Project :

(i) Final sclection of the sites is likely
to be made shortly.

(i) Some candidates have been sponsored
by the Assam Government for
training in the Institute of Paper
Technology, Saharanpur.

(1) The detailed Project Estimates for
the project to be set up in Nowgong
District has been finalsed.

(iv) General Manager for the Project has
been appointed.

(b) and (c). Since the detailed Project
Estimates are yet to be approved, it is tentati-
vely estimated that construction work on
Nagaland Pulp and Paper Project will start
during 1973.74 and the project would be
commissioned by the end of 1974-75. As
regards the Assam Pulp and Paper Project the
construction work might be undertaken during
1974 and the production might commence in
1975.76. The projects are designed for the
following capacities ;

Paper and Pulp FProject-Assam

Nowgong project . 30,000 tonnes
Cachar Project <+ 50,000 tonnes
Pulp Project 5
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Loss of Money Orders

1561. SHRI MADHURYYA HALDAR :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the total numbcer of Money Orders
lost in 1970-71 and the amount of money
involved ; and

(b) the number of persons involved and
of these who have becn punished in this

respect ?

The Minister of COMMUNICATIONS
(SHRI H. N. BAHUGUNA): (a) and (b).
"The requisitc information is being collected
and will be placed on the table of the Lok
Sabha shortly.

Creation of Sunderbans into a Separate
District

1562. SHRI MADHURYYA HALDAR :
Will the Minister - of HOME AFFAIRS be
pleased to state :

(a) whether therc is any proposal under
consideration of Government for creating
Sunderbans, a part of 24-Parganas into a
separate District ; and

(b) if so, the proposed Headquarters of
the new district with the names of Sub-
Divisions and their Headquarters ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) No, Sir.

(b) Does not arisc.

Release of persons detained wuader vari-
ous Detention Acts in West Bengal

= 1563, SHRI MADHURYYA HALDAR:
-Will the Minister of HOME AFFAIRS be
- -pleased to state the number of persons de-
- tained under various Dectention Acts in West
Bengal during the period from Ist March to
. 81st October, 1971 and the number out of
them released after scrutiny and by courts ?

" THE DEPUTY MINISTER IN THE
‘MINISTRY OF IHOME AFFAIRS (SHRI
F. H. MOHSIN) According to the informa-
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tion available, during the period from st
April. 1971, to 15th October, 1971, 2578 per-
sons were datained under the West Bengal
(Prevention of violent Activities) Act, 1970,
and 861 persons werc detained under the
Maintenance of Internal Security Act, 1971,
Further information is being obtained and
will be laid on the Table of the House,

Restoration of Telecommunication Sys-
tem Damaged by Cyclone in Orissa

1564, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government  have ade any
cstimate, by now, of the damage caused to
the  cntirc  Telecommunication system  in
Orissa and to the P and T Department by
the recent unprecedented cyclone ;

(b) -if so, the estimated loss in terms of
moncy 3 and '

(¢) whether the entire disputed Tele-
communication system has been fully restored
by now ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. B.-\HU(}UN.-\}: (a)
Yes.

(b) Rs. 6.67 lakhs (appx.)

(c) Yes, all disrupted communication
systems have been fully restored by 20th
November, 1971.

Manufacture of Tractor Tyres

1565. SHRI G. Y. KRISHNAN :
SHRIMATI BHARGAVI
THANKAPPAN :

Will the Minister of INDUSTRIAL DE-
VELOPMENT be pleased to state :

(a) whether therc is a shortage of Tractor
tyres in the country ; and

(b) if so, the factors inhabiting the
manufacturc of these tyres in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAI, DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
Yes Sir, hut only marginal.
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(b) Due to labour unrest—power short.
sge and other reasons the production in 1970-
71 was affected to some cxtent. With better
production and import, position is expected
to improve.

Progress in Law and Order situation in
West Bengal

1566, SHRI G. Y. KRISHNAN -
SHRI CHINTAMANI PANI-
GRAHI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there is some progress in
maintaining the law and order situation in
‘West Bengal ; and

(b) if so, the result of the assessment
made and the steps Government have taken
for the speedy improvement of the situation P

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI F.
H. MOHSIN) : (a) There has been a general
improvement in law and order situation of
the State since September, 1971.

(b) Steps taken by the Government for
bringing about improvement of the situation
include strengthening of police intellg
and vigilance, raids for recovery of illicitly
held arms and ammunition, detention of
anti-social elements and toning up of adminis-
trative efficiency.

Government files missing in West Bengal

1567. SHRI N. E. Horo * Will the Min-
ister of HOME AFFAIRS be pleased to
state :

(a) whether many files relating to the
period dunng which the former coalition
Ministry in West Bengal was in office are

mising ;

(b) whether some officials have also been
“found guilty in this regard ; and

(c) whether Government propose to make
changes in administration, fix responsibilities
and pumish the pemsons involved in the
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C, PANT): (a) There is no such infor-
mation with Government.

(b) and (c). Does not arise,

Assam-Nagsland Boundary Dispute

1568. SHRI N. E. HORO: Will the
Minister of HOME AFFAIRS be pleased to
ftate

(a) whether the Chief Adviser to his
Ministry has submitted his report regard-
ing the dispute between the Government of
Assam and Nagaland after his talks with the
C ned Gover H and

(b) if so, the decision
Uruon Government thereon ?

taken by the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT: (a) No, Sir.

(b) Docs not arise

Utilisation of installed capacity in
Cement Mill Machinery Industry
156% SHRI1 V. MAYAVAN : Will the

Minister of INDUSTRIAL DEVELOFMENT
be pleased to state :

(a) whether there 1s only 39 per cent
utilisation of installed capacity in the Cement
Mill Machinery industry and, if so, the reasons
therefor ; and

(b) the steps proposed to be taken by
Government for reaching full utlisation of
the installed capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : (a) As
against the current installed capacity estima-
ted to be of the order of Rs. 2600 lakhs a
year, the production of cement mill machinery
during the year 1969 and 1970 has been
Rs. 980 lakhs and Ras. 840 lakhs respectively.
Production of cement mill machinery is depen-
dent on the quantum of order received” by
the manufacturers from the neer indwitry ie.
cement industty from time to sime,
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(b) Government have approved recently
two cement plants in the Public Sector cach
with a capacity of 2 lakhs tonnes annually
being set up in Himachal Pradesh and Assam.
In addition 11 Letters of Intent Industrial
Licences have also been issued for setting up
of Cement Mills with a total capacity of 3
million tonnes per annum approximately,
Import of completc cement plant is not
allowed. Most of the major Cement machinery
manufacturers are also engaged in the manu-
facture of other heavy machinery items and
are utilising their surplus capacity in other
items of manufacture. The industry 1 alsw
trying to enter into export market for supply
of Cement Mill Machinery to other countries,

Loans to State Governments for Police
Housing Schemes

1570. SHRI V. MAYAVAN: Will the
Minister of HOME AFFAIRS be plcased to
state the State-wise distribution of loans to
the State Governments since the launching of
the Police Housing Schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): A statrment is attached
showing the total amounts provided to the
State Governments by the Central Govern-
ment under the Police Housing Scheme from
its inception in the year 1956-37 to 15th
November, 1971.

Statement

Total financial assistance provided by
Central Government to State Governments
under Police Housing Scheme from 195657
to 15th November, 1971.

AGRAHAYANA 8, 1898 (SAKA)
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10. Mysore Rs. 269.94
11. Nagaland Rs. 400
12. Orissa Rs. 235.91
13. Punjab Rs. 182,07
14. Rajasthan Rs. 256.15
15. Tamil Nadu Rs. 399.82

16. Uttar Pradesh  Rs. 366.13

17. West Bengal Rs. 54233

18, Himachal Pradesh Rs. 7,50 (after the
State came
into cxis
tence)

Rs. 4537.85

Assistance to States for Modernisation of
Police Forces

1571, SHRI V., MAYAVAN: Will the
Mumster of HOME AFFAIRS be pleased to
statc the asustance given to the States,
State-wise, for the modernisation of Police
Forces since the inception of this Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT). A statement showing total
amount provided to the State Governments
under the Modernization of Police Forces
Scheme from 1969-70 to 1971-72 is attached.

Statement

T'otal amount of loan/grant in-aid sanc-
tioned to States for modernisation of their
Police Forces during 1969-70, 1970-71 and
1971-72.

‘Total amount provided

SL
No. Name of State (in lakhs)

Sl

1, Andhra Pradesh Rs. 396.22

2, Amam Rs. 11945
3. Bihar Rs, 232,25
4. Gujarat Ras, 193.22
5. Haryans Rs. 32,75 (after the
State was
formed)
6. Jand K Rs. 227.98
7. Kerala Rs. 19191
8, Madhya Pradesh Rs 417.20
9, Maharashtra Rs. 463.42

No. Name of State  Total amount provided
1. Andhra Pradesh Rs. 70,50,000
2. Assam Rs. 52,00,000
3. Bihar Rs. 75,25,000
4. Gujarat Rs. 30,25,000
5. Haryana Rs. 20,00,000
6. Jand K Rs. 74,00,000
7. Kerala Rs. 28,75,000
8. Madhya Pradesh Rs. 64,00,000
9, Maharashtra Rs. 41,50,000
10. Mysore Rs. 21,75,000
11. Orima Rs. 61,50,000
12. Punjab Rs. 27,00,000
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13 Rajasthan Rs. 64,15,000
14. Tamil Nadu Rs. 63,00,000
15. West Bengal Rs, 60,75,000
16, Uttar Pradesh Rs. 60,60,000
17. Himachal Pradesh  Rs. 15,00,000

Total  Rs. 8,30,00,000

Analysis of Items in Btate List Being
Hasdled by Central Agencies in States

1572, SHRI V. MAYAVAN: Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether the analysis of the items of
work handled at present by the Central
Agencies in  the areas covered by the “State
List” of subjects given in the Constitution
has been completed ,

(b) if so, whether Government would
place on the Table of the House a copy of
this analysis ; and

(c) the action taken by Government on
the basus of the analysis ?

THE MINISTERS OF ST'ATE IN I'HE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNECL
(SHRI RAM NIWAS MIRDHA) : (a) to (c).
Following the consideration of certain recom-
mendations of the Administrative Reforms
Commission, Government have decided that
the functions to be performed by the Central
Ministries in relation to subjects in the State
List in the sphere of Planning and Develop-
ment should be as hated below :—

(i) providing intiative, leadershup and
consultancy services to the states
and in particular serving as a clear-
ing housc of information intimating
details and data about good pro-
grammes and methods adopted in
one part of the country to the rest
of the country;

(ii) undertaking the responsibility for
drawmg up the national plan for
the developzoent sector in  question
in close collaboration with the states
and developing for this purposc well-
manned plapning and statistical
units. This responsibility win fnter
glia include ;
matter 7
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(1) amisting the Planping Commis-
sion in formulating plans for the
scctors with which the ministrics
are concerned and working them
out in appropriate detail ;

(2) undertaking, for the above

research and surveys having a
bearing on the development of
the sectors and collection of
background material and econo-
mic and statistical data ;

(3) providing technical and other
assstance with regard to plan-
ning to the Working Group set
upbylhe?hnmngcummmon
and to Development Councils ;

(4) assisting the Planning Commis-
sion in determining the pro-
grammes in the state plans to
which assistance should be tied ;

(5) scrutinising in detail, and before
they are put inte exccution,
such state plan schemes as are
required to be scrutinised by
the ministries according to the
policy in force ;

(i) undertaking research on matters

)

v)

(vi)
(vid)

which are beyond the research resour-
ces of states or which have a national
import ;

taking the initiative in the evalua-
tion of programmes with the object
of checking progress, locating bottle-
necks, giving advice regarding reme-
dial measures and adjustment, etc.,

undertaking directly activities or
schemes which cater to regional or
all-India needs ;

undertaking experimental projects ;

coordination of programmes under-
taken in  agreement with fnrdgu
and international organisstions and
agencies and amsociation with thelr
implementation to the extent neces-
sary for complinnos with the agree-
ments .
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(vili) attending to functions of the nature
of coordination which can appro-
priately be handled at the Centre ;

(ix) providing a forum and meecting
ground for state representative for
the cxchange of ideas on different
subjects and for the cvolution of
guidelines ;

(x) certrally sponsored schemes,

(xi) undertaking training programmes of
a foundational or advanced nature,
e.g. training of planners and ad-
ministrators and training of trainers
and assisting the states in other

ways in devcloping their adminis-*

trative and technical capacity ;

dealing with all-India voluntary or
autonomous organisations (as distinct
from such organisations at the state
or lower levels).

(i)

The ministries/departments dealing with
subjects in  the State List have reviewed the
items of work handled by them in the light
of the above principles. The results of this
review will be laid on the Table of the House
in due course.

Availability of Medical Persoonel for
Fourth Plan Scheme

1573, SHRI P. A. SAMINATHAN : Will
the Minister of HOME AFFAIRS be pleased
to state ;

(a) whether the study regarding the utili-
sation pattern of medical personnel and the
study of the availability, State-wise, of
medical personnel for Fourth Plan schemes
in the public sector have been completed by
the Sub-Group on Man-power ; and

(b) if so, the results of the above two
studies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) The Institute of Applied
Manpower Restarch have tilien up a study
on the utilisstion patiern  of medical gradus-
tes. The Institute has also undertaken &
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study, in collaboration with Ministry of
Health and Family Planning and the Directo-
rate of Manpower, on the availghility of
medical personnel during the Fourth Plan for
programmes in the Public Sector. Both the
studies are in progress and have not been
completed.

(b) Does not ariar.

Draft report on Employment and Training

1574, SHRI P. A, SAMINATHAN ¢
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the draft report of the Sub-
Group on Man-power of the Planning Group
on Employment and Training has been
finalised ;

(b) if so, the principal recommendations
contained in the report ;

(c) whether the man-power needs of the
Defence sector during the Fourth Plan have
been ascertained ; and

(d) if so, the steps taken by Government
to meet the man-power needs of the Delence
scctor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) A statement containing the recom-
mendations of the Sub-Group on Manpower
is placed on the Table of the House. [Placed
in Library. Set No, LT—1107/71)

(c) The requir s of engineering and
medical manpower of the Defence sector
during the Fourth Plan period have been
estimated.

(d) In addition to normal chennpels of
recruitment, the following additional steps
have been taken to meet the requirements
of the Defence sector.

(1) Graat of short service commiasion 40
engineers.
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{2) Introduction of Compulsory Liability
Scheme for utilising services of engie
neers in the public sector,

Utilisation of iastalled capacity in Drill-
ing Equipment Manafacturing Industry

1575, SHRI P, A. SAMINATHAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

{a) the reasons for only 58 per cent
utilisation of the installed capacity in drilling
equipment manufacturing industry ; and

(b) the stcps proposed to be taken for
reaching full utilisation of the installed capa-
city ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
and (b). The total installed capacity of
drilling equipment manufacturing industry 1s
Rs. 300/~ lakhs a year. As against this, the
production of drilling equipment during 1970
was of the order of Rs, 204 lakhs. In other
words, the percentage of utilization of capa-
city during 1970 vis-a-vis the installed capa-
city was 6805,

The production of these drills depends
upon orders received by manufacturers and
as such a capacity utilisation of 659 to 709/
for their manufacture is considered reason-
ably good.

The following steps have, however, been
taken to enable the indigenous manufacturers
to utilize their capacity to the maximum
possible extent :

(i) Dnlling equipment being in the priority
sector, it has been possible to allow im-
port of raw materials/components to the
manufacturing units to meet their full
requirement on the basis of orders
received by them. It has also been
possible to allow import of raw materials
and components to cover the require-
ments up to 1259 of the licensed capa-
city in many cases where the same was
justified and

(ii) A strict scrutiny of requests from various
user industrics for import of drilling
matter ?
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Revision of Fourth Five Year Plan on the
basis of District Plans

1576. SHRI R. P. ULAGANAMBI ;
Will the Minister of PLANNING be pleased
to state @

(a) whether it has been decided to im-
plement the core schemes only of the Fourth
Five Year Plan ;

(b) whether the Planning Commission
has decided to revise the Fourth Five Year
Plan on the basis of District Plans ;

(c) whether foreign financial assistance
is not forthcoming for public sector projects ;
and

(d) if so, the rrasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) ; (a) No, Sir.

(b) No, Sir.

{¢) The assumption is not correct. Farei-
gn financial assistance has been forthcoming
for public sector projects.

(d) Does not arise.

Industrial projects in collaboration with
Philippines, Indonesis and Fiji

1577, SHRI R, P. ULAGANAMBI :
Will the Mimister of INDUSTRIAL DEVE-
LOPMENT be pleased to state the number,
nature and the sponsors of industrial projects
for which negotiations are reported to be in
progress with cs, Indonesia and Fiji
as a result of Investment Promotion Meeting
held in September, 1970 at Manila ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): A
statemant is sttsched, "

[T - vs e ve———
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Statement shotwing the Number, naturs and the sponsors of Industrial projects for which negotistions
are raporied Lo by in prograss with Philippines, Indonesia and Fiji as a result of
invastment Promotion Mesting held, in Seplember, 1970, at Manila

No. of
projects

Nature of projects

Sponsors of Industrial
Projects

Name of the
Country

1 2
Philippines 3
Indonesia 6
Fiji 3

1. Plants for the manufacture
of rayon grade pulp and
rayon, based on locally
grown raw materials.

2. Antibiotic manufacturing
unit with a capacity of 54
tons per year.

3. Manufacture of  kraft
paper{/News print based on
baggasse,

1. Textile plant
2. Textile mills

3. Textile plant

4. Antibiotics processing unit

5. Setting up of Plywood
Mills

6, Plant for the manufacture
of Refrigeration and Air
conditions equipment.

1. Manufacture of Tranmster
assembly viz. tape records
players etc.

2. Distillery for conversion of
Molasses to alcohol/Gin/
Brandy,

3. Food processing plant viz.
apple, pine.

M/s Century Rayon, Bombay.

M/s K. T. Dongre & Co.,
Pvt. Ltd., Bombay.

M/s Rohtas Industries Ltd.,
New Delhi.

M/s Shri Shakti Mills Ltd.,
Bombay.

M/s Laksou Machine Works
Ltd., Coimbatore,

M/s Century Rayon, Bombay.

M/s K. T. Dongre & Co.,
Pvt. Ltd., Bombay.

M/s Woodcraft Products Ltd.,
New Delhi

M/s Fedders Lloyed Corpan.
Pwt., Ltd., New Delhi.

M/s Kolapur Sugar Mills &
United Agencies, Bombay.

. [ —

M/s Alokudyog Overseas Ltd.,
New Delhi
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Alleged beating of Harijans by ocaste

1578. SHRI NARENDRA  SINGH
BISHT : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whother the attention of Government
has been drawn to a news item published in
the Hindustan Times dated the 21st October,
1971 regarding the beating of twelve Hari-
jans by caste Hindus, as they refused to work
at low wages ; and

{b) if so, the action taken or proposed
to be taken by Government to obviatc the
recurrence of such incidents in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SIIRI
F. H. MOHSIN) : (a) and (b). Government
have seen the relevant news item. The facts
are being ascertained from the State Govern-
ment.

Mail Delivery in Gujarat villages

1579. SHRI PRAVINSINH SOLANKI :
Will the Minister of GOMMUNICATIONS
be pleased to state :

(a) whether Postal Authoritics in Gujarat
had made arrangements with the State Trans-
port 1o carry Mail Bags to various villages ;

(b) whether this arrangement has since
been discontinued and thereby Mail Délivery
to these villages is seriously affected ; and

(¢) if wo, the other suitable methods
being considered to deliver the Mail to these
villages ?

THE MINISTER OF COMMUNICA-
CATIONS (SHRI H. N. BAHUGUNA) : (a)
Yes. The arrangement for conveyance of
manils though made inigially far a period of
3 years with offect fram 1-7-63 with Gujarat
State Road Transport Corporation is atill
continuing.

(b) No. Although there is dispute bete
ween the P & T Department and the Gujarat
State Road Transport Corporation over cer-
tin terms and conditions of the agreement
but the conveyance of mails has not stopped.
The mail delivery has not so far been affec-
ted at all.
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* (c) The question does not arize,

Manafacture of Aerated Water Bottling
Machinery by M/s. Gold Spot

1580, SHRI PRAVINSINH SOLANKI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether M/s. Gold Spot, a Parle con-
cern, arc manufacturing Aerated Water
Bottling machinery in India ;

{b) whether owing to availability of this
machinery in India, Government have banned
import of foreign made bottling machinery ;

(c) whether in spite of this ban on im-
port of foreign machinery, Gold Spot manu-
facturers have been issued licences for the
import of foreign machinery and, if so, the
reasons therefor : and

(d) the total cost of the machinery for
which M/s. Gold Sput have been issued
licences ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : (a)
M/s. Parle Bottling Co., the manufacturers
of ‘Gold Spot’ are not licensedfregistered for
the manufacture of Aerated Water Bottling
Machinery.

(b) No ban has been imposed on the
import of bottling machinery by Actual
Users.

(¢) In view of answer to (b) above, does
not arise,

(d) No import of Bottling machinery has
boen recommended to MJs. Parle Bottling
Co. during the last two years.

Cases of deaths, arrests and vicleat lacl-
dents in West Bengal after Presideat’s
Kule

158). SHRI SAMAR GUHA : Wil the
Minister of HOME AFFAIRS be pleased to
state

(£) the Iatest figures of deaths, atvests
and violent incidents after the isgposition of
the President’s rule in West Bengsl ;
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(b) the steps taken by Government in
dealing with the law and order situation in
the State ;

(c) the reasons for not continuing the
attempts to mobilise all parties united efforts
to deal with the law and order situation in
West Bengal ;

(d) the reasons for not holding mertings
of West Bengal Consultative Committre des-
pite requests from the West Bengal Members ;
and

(¢) the present state of law and order
situation in West Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Acrording to infor-
mation available B0B persons were murdered
in the State during the period lst July te
15th October, 1971, During the same period
9,712 persons were arrested ; there were 309
inter-party clashes and 431 attacks on police.

(b) Government are determined to end
the politics of murder and violence. All possi-
ble steps, both preventive and penal, are
being taken to restore normal conditions in
the State.

{c) Co-operation of all parties is sought
in the matter.

(d) The last meeting of the Consultative
Committee was held on 25.8.1971. The next
mceting is scheduled to be held on 2.12.1971.

(¢) Recent trends in law and order situa-
tion of the State indicate an improvement,
though, the situation is still not normal.

Dismissal of Goverament Employees in
West Bengal

1582, SHRI SAMAR GUHA : Wil the
PRIME MINISTER be pleased to state :

(a) the reasons for dismissal of a number
of State and Central Government employees
in West Beogal ;

(b) their sumber and the charge sheets
aguimst thom ;
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(c) why they have been deprived of the
right to represent their cases to higher autho-
rities ;

(d) the effect of ‘Bengal Bundha' in the
matter ; and

(e) the steps taken by Government to
improve the Administration in West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Recently 13 non-gazatted ecmployees of
the West Bengal Government have been dis-
missed under the orders of the Governor of
West Bengal in pursuance of proviso {c) to
article 311(2) of the Constitution in the
interest of the security of the State and 12
employees of the Ordnance Factories/Establi-
shments of the Central Government located
in West Bengal were removed from service
by the President in pursuance of article
310(1) of the Constitution. In view of the
aforesaid provisions of the Constitution under
which the orders of dismissal/removal were
issued, the question of any specific charges
being brought against the dismissed/removed
employees does not arise,

(c) Since the orders in question were
passed by Governor and the President respec-

tively, the yuestion of employees' representing
to higher authorities does not arise.

(d) None

(e) The Government of West Bengal are
enforcing strictly the conduct and other
service rules. They are also examining a pro-
cedure to sort out urgent individual and also
some of the corporate grievances of the staff.

Case against Extremist
Weat Bengal

Elements in

1538, SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

{a) the number of cases instituted in West
Bengal against extremist elements during the
year 1971 ;

(b) the mumber of persons coovicted in
such cases ; and
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(c) the total number of persons who
have been produced before the court and
bailed out and persons kept inside prisons as
under-trial against whom investigations are
proceeding ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) According to infor~
mation received from the State Government
from Jaouary to October, 1971, 3,220 cases
aguinst Extremist elements have been institu-
ted in the State.

(b) No case has %0 far ended in convics

(c) 5,729 persons were produced before
Court out of whom 1,644 persons were bailed
out and the remaimng persons arc still in
judicial custody.
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fingr war

(w) ¥ awg owa saferdt & ¥
T WX O e W g
& o T emaRr @ o o W
war gfrerd wrer off ; s
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(¥) et fied 72 eaferal # g
frge & & gy § W Qe
t?

srefire fewre s & el
(st wagaw sthwr) : (F) wrea &

fgse, gfa & a§ T g fed
wr fafeer §ofaad aar sttacfaad
& T IEC § —

fafew gofifaax oF ot adf

sfagT 1968 & 9

1969 ¥ 2

(=) 3w fafas ohfFad aar -
faadi #t dear W g grewT T 1,
I g7 fow areg faart & eqrar-
= AT a9 qer forrr g
auTeg FT & 7 oY, W AP g i—

1. @ ayeT W WX
fafas oftfrax 25

Fatfauy 11

2, wwa fawrit ¥ eqrrrawfor

fafaw foltfra 12 (wree 4 -
fewe  fio,
g gow #
)

4 (wror ift -
fgesg  fio,
¥ wge wiy-
Frgfes o3)
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srrcfaat 5 (wree & v@r-
fegeen  fao,
ghgre gfae &

€)

19 (e gt v
figwew  fao,
& age wfa-
frgfes a7) 1
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8. fopreht v wore oY wf
fafast whfrae Tr W A
ArafaaT 1 (et 57 &
)\

() fafam wofifaaly faam & wrd-
w1 woifaae | g ohfwar o=
faurt ¥ wgroERer oW g I
Fawn ¥ ot 377 & < &, e wfaes
wohifirae (Fafirsr) e sivaefaae (fefae)
9 T Aqw X R R —

T saferal o wear
dwfers CarmT
fgar war

A 9T ®Y I ATH,
{7 W aqr
AT

froqui

1 2

3 4

3 wiwes goitfrae (fafawr)

39T BW

a9 : 300/-

azmg war: 146 §o

I whies i (fafem)

1A WY
¥aq

HEME AGT . 146 ®°

2 wrwefege (fafaw)

o B
AT

ggoré T 122 %o

270-575

270-575
200 ®§°

¢ 150-380
1 200 gv

wdiy agraw

g wW
fauifvg
¥

g€ war

210-425 X J arar-
250 5> 97 2 fAy
ar ow
Y &7
we

146 %o

srwcfea (Fo wro)

YT
fauffear
99

agmE Aar

* 150-380 & w7
2305 W@y

146 go

e )T Wi Ge-2
T e : 150-205 uE X @-
fawifer 181 o quw ¥ figr
LGi LU
wgm§wer . 1229 ®wW  wT

LAt
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2

3 4

1
2 vivecfaa (fafew)
AT T

| : 200 %o

gzmEaar: 122 go

1 srareferae ( fafaer)

79 W
Aq : 279 go
gzmEwar: 154 go

: 150-380 ¥4 9

: 180-430 ¥47 %7

w———
: 150-205
181 %o

TF ¥ -
o ¥ faar
AT oF wW
FIW@ R

fraifea
LG
wgar war: 122 %o
shrarcfeat (wedta)
1 180-440 uwx FIH WY
¥ : 279 %0 T
#zmg war: 154 %o

ot safes wiror B efaprew fafale gfae & age sfafagfer oc 8, &
gadt g afrafeaat & <@ &, fraeft fF eqrr=rao & qgr & 73 &

(w) fafem gifaad sfewfoal N @y, atz, «ifas afe drasdd
fawat % e afusrd, @iz wfeerd aor wifas afuwrd & s § fagfe & fe
w1 mar &, wafr wfass Gofifa aor aeefead #t adwmr w4 @ro sawr
qAT, FYAA, WA qqr T F AT F A7 W fafww o F fow g oawm g
a7 3¢ araefaa (£87), 3g {7 99-2, @Iwg7, d@adane (@far), «dw

wzraw sife Ay Qo fawr &

:ivmiqnwiliﬁw“iw-lh"%
dwran & Gy fafewse & at
Lea |

1588. «i gerw= IW0 :
oft wefw ¥ :

W owg AN ag aWI N FW
w3 fin s

() mrdona & oF yaqd wAA
o s fag ¥ g ¥ gafos @
areft “w-Rd0”’ ¥ gaagTET W oW
% fafrmea @A awefl g @
s o g

(&) wr gfeem st sgda faz
&Y dre-dry FOr AW gt W wr
fadeft sfwger way & ok faoly

spaT g ;

(7) afe &, & == sg@ar W@
wET T ?

g WA ¥ qosnt (s qwo qwe
sigfe) : (F) g ¥ gwfer g9
fuaie et &

(=) stz (7). ag gedg & ¥ Fror
R s mifieeam w10 wrarofier fag wY aifre
fafeqt % g a2 var &)

Deadbody found lying on Pavement
Skirting Irwin Hospital, New Delhi

1590, RAJMATA KRISHNA KUMARI
JODHPUR : Will the Minister of HOME
AFFAIRS be pleased to state :

{a) whether the report in the Timesqf
India dated the 7th September, 1971 thata
person was found lying dead on the pavement
skirting the Irwin Hospital, New Delhi ; for
over twenty-four hours has been investigated ;
and
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(b) whether the body was not even
noticed either by a Policeman on the beat
or by the Police Patrol Car during this period
of a day and a night in a busy thoroughfare ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). The report was
investigated. On 6.9.71 the stall holders in
front of Irwin Hospital saw a beggar lying on
the road. The beggar was alive at about
10.00 a. m. and died sometime thereafter,
The stall holders informed the Control Room,
who informed the Darya Ganj Police Station.
A rcport D.D. No. 43-B was registered in
the Darya Ganj Police Station at 12.0% hours
and an officer rushed to the spot, He held an
inquest and sent the body for post-mortem.
The post-mortem report showed death as due
to natural causes, It is incorrect that the
body lay on the road for a night and a day.

Betting mp of Industrial Units at Madurai
(Tamil Nadu)

1591. SHRI R V, SWAMINATHAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased 1o state :

(a) whether Government are aware that
Madurai in Tamil Nadu State is industrially
backward, particularly in engineering industry,
and

(b) whether Government contemplate to
start an industrial unit of heavy industry in
this Dustrict ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
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and (b), Madurai is one of the districta
declared as backward and finance at concese
sional ratcs is available from financial institue
tions for indusiries to be set up in the district,
Besides, an area comprising of 10 taluks in
Tamil Nadu is eligible for the 109, Central
outright grant or subsidy, which includes one
taluk, namely, Melur, from this district.
There is at present no proposal for setting up
a Central public sector unit of heavy indus-
try in that district.

Utilisation of idle capacity in Industries
in Madhbya Pradesh

1592, SHRI G. C. DIXIT : Will the
Minuster of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) the extent of the idle capacity lying
in different industries in Madhya Pradesh
from 1968 to 1970, year-wise and

(b) the steps taken by Government to
rectify all prevailing imbalances in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): (a)
A statement is attached,

(b) The problems of individual industries
where capacity is uader-utilised are constan-
tly enganging the attention of Govern-
ment and whatever steps are feasible are
being taken to facilitate the fuller use of the
installed capacities in various industries,

STATEMENT

Unutilised Production Capacity in soms important Indusiriss in Medhya Pradesh, As borne
on the Register of D G. T, D.

1968 1969 1970
Name of Industry Measuring Licenced Ldle Idle 1dle
unit capacity  capacity capacity  capacity
1 2 3 4 5 6
1. Tndustrial R (wkbs) 200 14152 1199 111,08
m chinery
2. Agro industrics Nos. 60000 19685 T
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1 2 3 4 5 6
3. Welding Electrodes Million runn- 42 in 1968
ing meters & 69 and
60in 1970 14 Nil 8
4, Steel Forgings Tonnes 5000 4838.48 4090,08 4251.50
5. Steel castings — - 50% 62% 60%
6. Cast Iron Spun Pipes — - - 80% 509,
7. Chlorosulphonie Acid Tonnes 3600 1636 2173 2009
8. S. Superphosphate ,, 75000 93828 18898 2136
9, Particle Board and — — 29, 639/ 639/
Densified wood
10, Asbestos Cement —_ — 769, 729, 57.89,
products
11. Refractories Tonnes 83640 19440 18390 12845
12, Cotton seed oil - 42800 3694 309, 459/,
Industry
18. Cement Million Tonnes 2.5 Mil. 300/ 209, 269,
‘Tonnes
14. Soap Tonnes 1500 1397 1288 1297

Removal of imbalances by setting up of
Rural Industries in Backward areas of
Madhya pradesh

1593. SHRI G. C. DIXIT: Will the

Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether any additional rural schemes
bave been sanctioned recently for certain
Districts in the industrially backward regions
of Madhya Pradesh State ; and

(b) if so, the past experience in regard
to rural industrial schemes sanctioned pre-
viously and the extent to which the newly
sanctioned schemes are expected to remove
imbalances &s & result of the development of
beckward areas 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :

(a) Yes, Sir. Four Rural Industries Projects
have been allotted to the State recently.

(b) Four Rural Industries Pro ects have
been operating in Madhya Pradesh since
1962-63 in the Districts of Bhilai, Bhind,
Sarguja and East Nimar, The progress of the
project in all these areas has been reasonably
satisfactory. 1154 new units have been set
up in these areas in the fields of plasties,
bakery, steel furniture, tyre retreading,
agricultural implements, leather goods, barbed
wire, readymade garments, radio-repair etc.
Common Facility Centres have also been set
up in the fields of bell metal working, car-
pentry, blacksmithy etc. The total employ-
ment provided by these industries has been
about 6,800 persons. The succem of such pro-
jects will undoubtedly help to reduce the
imbalances in the development of the State,

L
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12 00 hrs.

RE. STATEMENT BY PRIME MINISTER
MR SPEAKER : After the Calling Atten-

tion Notice and the papers are laid the

Prime Minister will make a statement on the

border situation.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

DirsrOULTIES FACED BY SUGAR PFACTORIES AND
cANE GROWERS 18 UP AND oTHER sTATES

SHRI NARSINGH NARAIN PANDEY
(Gosaklipur) : Sir, I call the attention of
the Minister of Agriculture to the following
matter of urgent public importance and
request that he may make a4 statement
thereon :

«The reported difficultics faced by sugar
factonies and cane growers mm UP and
other States owing to sugarcane price having
been fixed by the government at a lower
level than the recovery price,”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF-
SHER SINGH) : The Government of India
fix only the minimum price of sugarcane
payable by vacuum pan sugar factonies. ‘The
actual price to be paid 1s settlled between
the sugarcane growers as sellers and sugar
factories as buyers, The minimum sugar-
cane price is determined after taking into
account the recommendations received from
the Governments of the sugar producing
States, Amsociations of Sugarcane growers and
Sugar Industry, Agricultural Prices Commis-
sion, etc. In fixing this price various factors
such as the cost of production of sugarcane,
the return to the grower from alternative
crops and the general trend of prices of
agricultural commoditics, the availability of
sugar to the consumer at a fair price and the
price at which suugar produced from sugar-
cane js sald by producers of sugar, are also
taken into account.

For sugarcane purchased vacuum
pan sugar factories during the 1971-1972
season, the Government after careful consi-
deration of all aspects have decided to
continue the basic minimum sugarcane price
at Ra, 7.37 per quintal linked to a recovery of
9.4 percent or less with & premium of 6.6
paise per quintal for every incresse of 0,1
peroent fn recovery above 9.4 percent.
Goverament did oot consider it necessary to
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increase the minimum price of sugarcane as
this would have pushed up the sugar prices
further. Increase in the statutory minimum
price would have also repercussions on the
prices of other competing crops therchy
aggravating the inflationery trends.

The minimum price fixed is expected
to be only a npational price as it has heen
made clear to the sugar industry that they are
expected to pay a higher price for sugarcane
than the minimum fixed by the Government,
in view of the higher realisations they are
getting at the present level of sugar prices.
As per information received form the indus-
try it is understood that they propose to pay
sugarcant as under;—

Rs. per quintal
West U.P. 8.50
Central U.P. 8.00
East U.P. 8.00
Punjab 9,00
Haryana upto 8.50
Maharashtra 11.50 ex Feld.
Mysore 9.50 to 11.50
Andhra Pradesh 9,00
Tamil Nadu 7 50 to 8.00

it aefag aroaw qiv @ siwT, A
%1 qrz gorr ' fagd a7 7 o %1 g
% gfcad, g & gd {1 GIHT A
urw sfear &1 g Afy f, @
gy ¥ fagg w7 & syrear A7 af o
#z 39 ang ft NI ¥7 fag age 7
g a9t W& fag gaa &7 qgs aq
FEA, BT ArEE W 97 $WX ¥ g A
o8 W T gEAT Y, qor w gk g,
GlaaTEarT & AW STAC A AL, AL
1o fT & gaT w1 NwewT IqEr gar
§, IgFT AW W0 90, g7 97 $A-
& fegr manr S I9% i framy o
ge wort § dge frar amgar wife
w08 @17 X9 sqaE ¥ & go § A
T wgy & 5 3dr a0F ¥ goo qrfefy
w A am it W arw feew W
w1 4 S, W gW OF TR b T
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T AGET gar | qwdre gafad gaw
fe wea! wgigg ¥ uw Trfasar awew }
faqr AT AT AT §F IIA T G Q)
1970-71 & afy wars fear aar 1z
TR FACFT & 7172 7 femmmar §)
Ig ¥@ TgIA W g ) g FIER
fog awm & ¥ wod &« H fraer
sfasz &, ag 9% AW@HT AGH qav
qF WA |

Tad v ard o€ 7f § ) g5 ana
feradt v w4 wgea ¥ =€ 5 ¥
wrerg qatfeeaa ¥ A7 FaF 7 90 gag
P Mg ¥ gwa fawe ag A9 (Far
fF7 s 374% 47 o &1 T Ay
fear sra & sprAaT wTEAT §, ¥4 98 AT
agr 7t & fr g faa qatfagas & &
afasl @1 uatfagma §, IR e
araer Fgr 5 A der I 30
85 gz FH &Y M€ B AT FHATH
qT HI9 TG §r AT |IRAIT A7 T
Far@ g 1q9 @1 fgrgeam &7 qaw
o wWIF ¥ qov q9¥ 3% § fraw
* go § faad g 30 avde wear oft
gfeew & faay o s & G feafar
¥ o i qede ot wear agt Rl e
120 fa7 &7 qer gPRwA &, w4
FIHIT X ¥F T w1 @90 fwar ?

IR o vy fr Foral & fgare
¥ @ fimy qr ® ag fed
At care & oqrar § 1 aga ¥ gEw wiAa
® foR¥ sux Awd gew A WE
WA Yo AT AR FAY
w9 9 WY §A T wifgh | oy 37
& % W e A ¥ P dare adi
wY ot ¥ aga oy ST wgr r fF
™ ¥ 9T few &8 Afew wror 9w
TaeT aoeey @ W ad Fraer gf @)
i wEfewT Qi fear, wx G ag
vt o gad wfmdrfer off @it
ray ot vl fr 7o 37T
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argg feeg == § e gad ave fas
wifast & farx AT FreF WE o
AR 7 weX 37 Gy ¥ earr am R
W 1w ot &1 A g B oA
feoadaq & oF ST Ay 99 ¥
fordas & M7 $a@e@ T1@ I @
#ig # gfaar & 9 frgmT fr o4
T wiar & SFa@ ERE ¥ waA §
gaifas e ¥ awar o= sgF faT o
I, AT AagT AN X AW, A
TE JA7 JTQ § AV T @rward qqr any
& 1 Xt feafir # Prarm faega faamr &
T g R 7 598 37 GX F AHT weAr
Fagedt 29y ¥ fAar wg o faEy @A
&7 77 o 2@ &Y qar adwr fF aiw
W1 &7 ufeas & oz & g1ar awEr
T N g gumm qfefeafal ,1 2@ go
@i gt & 1968 ¥ ¥FT 1971 aF,
@ @ oad ¥ wr§ DN Aif ag@
T ) 99 Fgd § 5 wga @97 F
Jeqar o F AAFY FRWA F g0 KA
srgan g 5 wE 7 @ woA fesgia foar
ar arg| & foea s #ai g o7 w ?
ane s gawy ¥ Fr feddlw w4 ¥
qigg arF faer gt & & sk amy
¥ FWIR AT TWAT AGAT §, EIF
AT FATHTIL, FAT §7 &1 FG1 6 1

F19% & agelt af WY 7@ JAON A
# feadra frarar 9@ 79w 178 4%
fedzar @1 wra 41 #T GATKETTH
193 g sraaart 8 7§ 1971 %y
gg Wi gY¥ ¥ 196.67 o At
FEAFHT A 196.25 w9 g Tav
22 7§ ® TZ AW w1 EIY¥ F 181
§9 gor A1 GAGHTITL ¥ 195 T |
29 wE # ZgY ¥ 183 ¥y 50 ¥ siix
FATHEIC A 187 ® 1 5 T W
177 59 1T 187 7@ 1 12 A W
176 9% &1T 186 w¥ 1 3 Jwg H
175 wa¥ oftc 184 79 1 24 qarf A
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[y a<fag wrome qtd ]

168 59 1T 179 &9 ) 14 ¥oey &Y
1701 ®¥ 185 39 | 4 faasyT &Y
192 372 #1196 T 1 @@ S
qg WA BAW: FIE AT JATHANT F
¥ 1 30 WAL W ¥ REW g
# 183 %o Wix £t AT AT FAFTHEAL
¥ 192 %o &Y mar 1 6 FATAT W FyT X
186 %o #YT FawwTr ¥ 196 ¥
& T

Feqw ARy, o feqfy ag & fr
200 5o & 205 o sy fagesr & fgam
¥ o fas < & N feeer & aonQ
¥2% 1547 AwT 270 20 49
foelt & fgare & fas Y &1 & wEwAr
Tl g & Jew 3@ sa@ g
Mg ?

sgx 1962 ¥ wy ar—¥ few
wHmT #7 RO F7 IO AGHF A
TRAT ATGAT §—

“In 1962 the Government adopted a

system of mummum price fixaton related to
the recovery of sugar from sugarcane »

wiqr ag qifedt 1962 ¥ fauifa &
ft, o faw ARG gEfadwA o -
WRgA Fer Far §, IO wEgAr § 0w
T T W AW 9T ¥ TR A@
wifad, aw weHr a= ¥ fafraw qgw
fove w1% ¥ ST fewsa & @rowy
feg qrmmR q@tfidew & sy fr
7% 37 4% @w w21 AT FAMed
geifadea 1 *@ v —few ¥
Wt gafedew ¥ sngwr qar fotdreaT
Feear, forad e oo wgy e ¥
gatfedem & o ¥ T F geRr
wigrt § v frow ¥ e wogae ¥
s AT g ?

s feaf ag § fs 1968 & Rre
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a9 7K, 9 1971-72 %1 QW §, w4
7w ¥ @ Wt dwraw & sa-
dzw Aard awiie A qzaw frar g,
g wrfasfor §Y agars fiear 8, faasr
adrar ag gorr e oo a5 gardr B
fafeag gaz wifaar af #a i 1 gar
frart =t food o & Ao 9T wyr
AR 7% 3737 A S AT Y

seqw wge - IE gw wv
EAAT T |

ot aclag aromer qie & @ dega
HAOF FAA 1@ FE A ITN F XA
97 JAT 7 WIE |

s A agr 9v gz sy fv fogdr
9 & YEEAS T A T B ®IA
30 ¥ 35 wfrmg sl g, waw
Y g A4 AN T A 787 X 43 U B,
g7 ¥ wrwr frar o fagd ex & o
@ ¥ 9 w4%i gf 4, 3w gAg A
wERg ¥ ST Fg 91, U7 { IgWT qET
9 3T TE O XA FT qGT TG 90
A@AT | GR [ IT8 AFAT §
T4 39 9%T Fg 91, TT FTA Ty A
79X fag ¥ A5 QUL FT A A4 Aq
w0, ¥fe gar ag 5 O xow oA
1970-71 ¥ faar @1, v&t & 1971-72
¥ w3 98T # 9F faar—ug aroer W@
7T &\

¥ aer swifay  ewwar g,
wre o daer Qar § @ wgd gg N
WIT SN WY A T Ewy 1 g o
t e waaeft oft ¢@ @ww ayt A
agi & | & onod sy wigyn g werd
wita & xdfifrg g ot A ey ar s
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fawr qh, femel &Y 09 & S T
w#Y farer qrifr 1 ¥fer 9@ g § e ow
o s qg femr war ) s aAd
TR & #YE F7A ¥AT § O wW ENT
% 9% ¥ A9 T AYAT , AU TH
t 5 ang 9 s B gWifag T T
gt a0F § ¥ qT IAW wT |

g g wWTfEdter g ¥ I
¥ Frw e fawrar, SaW R
ag aw fear fF o w1 9w Qo
Ia¥ falr ey DA giw F ag
& e e ¥ A 95 &

A g !

W WD . AT I HioA |

sft wefeg arevaw ot ¢ & 3 @
@ s g g frasr saw wof of &
AT & WOw ag A@T 16
1966 #1 §, fwawr fafrel % o2
ooE TiEea A fAwmr § 1 e A
# arar 3 ¥ forar §—

The Central Government may, after
consultation with such authorities, bodics or
associations as it may deem fit, by notification
in the official Gazette, from tune to time,
fix the minimum price of sugarcane to be
paid by producers of sugar or their agents for
the sugarcane purchased by them, having
regard to the cost of production of sugarcane;
the return to the grower from alternative
crops and the gencral trend of prices of
agricultural commodities.

o, & 9 AE A AT ST
feerrd gq wTed s wrga § e ey
g & Il W o s & fag
few Mgt w1 agra fear, fred o
o AT ERE 7 w037 WEw
ow g T Wi ? oo @ gk
ok o % ww @ W oy B, fiey-
W ETd gae YRl I
o1 off & | W e o T 70 weEe
g,ﬂummmmm
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& A fegeam § g dhadad
&z g oo, P ¥ar & oy
g

o Ae fay : wim gaer & &€
¥ whr 1 SEIN qF R faa,
forgdl guewary @R gyE N 39
e ff 1 IR arvr A agt wr fe
g - 25 Ak W fear a2
af =t T fearari 2 o€ ¥ 25 wf
as I AN fand 4 g, I g
# A @ @, Afew 25 wER
A A AN LA N - ear At
Hrad frct ge @Y ok ot -
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oft s AmgrEr (A¥RT) ¢ ghear #
a5 ¥ r@T sy fredr @, 7y
&g grrifeen § 7

o Aoy : w17 sgrar wifs
wWd a3 W, 78 % §, el gy
faqr oA ¥ g 5 AR g A
wr wea e W 8, wafad oWk
qTET $G AT &, AWH FAT 46T fgam
¥ o wfgm 1 B gy aETsT A G
grrd e A ¢ fs fer Pra e2gw
¥ farar-foraan qar o v faaar § atc
qgaw g 7 o 37 ¥y warar §

st feqfa faw (Aidierd) @ g
wioRt ferg st g fer o =@
& aaw gy ¥ afwsx §, AfwT qry
R T s g §

WMo A fag: Te 0 ¥ ww
fuy el #3Er Y, ¥EF WawE 9y
g e § fear g, s fear
wr grar &1 &ae R @ & feew
¥ el &1 Yy ard qow § e
s R o TR A qm G w@r

4
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[ B feg]

AT geer &y wwaesy ¥ AT
w wgadod o f-grdT e
fowg v a9 g w1 §g AT T
oY wifgh | § ouw avaew ¥ ogy )
¥ gy A Faer & § A Foad deest
§, =% atw s feenar g0

us afe ame ¥ 1970-71 # 35
vy e RIS ACE
TRy A omedt @ g A oot o
quq gt AF &< fogr qr, ¥fFT @)
w1t g & g wf ¢, IEH 1970-71
By T §, wwfs ag 1971-72 § | @97
a8 oG A9 & fr ag 1970-71 # d712
goT §, ag et § ZiEd @Y A g

ooy KRG : A TF AN Fdr
t SEH gEE & Wewd B GER FUE
Fa ifed @)

oft SR |y (AR @ et wEEa
ga ¥ w1 ez @ & N oF g
TE® §aTT gAT 9T, 9% ¥ W@ & AT 9
FTI@WY 18 AT FT Reqe § 1 70-71
# g TR A

st wcfag aremwr qi : go dfe &
ore fafreex Fwgr § v o= @1
@ &q¢ faar a1

o gic fag : fafre Re ey
®gaT gy gErT WA 1§ AN
@iy

Andhra Pradesh  Rs. 7.37 (linked to 9.5 per
cent recovery)

Bihar Rs.10

Gujarat (No suggestion has been
received)

Haryana Rs. 10

Kerala Rs. 7.97

Meadhya Pradesh Rs, 8 (linked to 9.4 per
cent recovery)

Mysore Ra. 767
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Rajasthan Ra. 7.87

‘Tamil Nadu Rs, 7.37 (if the recovery
is less, the price would
also be lesm)

U.P Rs. 10 (linked to 9 per
cent recovery)

Bihar Sugarcane
Growers' Association: Rs, 10.00
Indian Sugar Mills Association: Rs, 9
Deccan Sugar factories Association Rs. 8
South Indian Sugar Mills
Association : Rs. 7.37
National Federation of Co-operative
Sugar Factories Ltd. Rs. 7.37 (linked to

recovery of 8.4 per cent)

T FAT-HAT AT GAIE 9 AT § |

PROF. §. L. SAKSENA (Maharajganj): 1
have heard the hon. Minuster with great
attention and he has said that he hopes that
the factories wil pay a higher price for
sugarcane, The situation now 1s exactly.
simular to that which prevaled in 1967-1968,
At that time, the price of sugarcane was Ra.
13 per quintal. But then there was partial con-
trol on sugar; the sugar faciories sold 40 per
cent in the free market and 60 percent in the
controlled market. So, at that time, they
were enabled to pay a higher price. But if
Government do mnot immediately resort to
partial decontrol and still expect higher price
for sugarcane to be paid, then it is impossible.
The factories will not then pay higher price.
Besides a price of Rs. B per quintal will
not be sufficient in this season.

The price of sugarcane is determined by
the price of gur. As you know, gur is sel-
ling at Rs. 125 per quintal in the market.
One quintal of gur is made from 8§ quintals
of sugarcane, which gives the grower Rs, 15
per quintal for his sugarcane, The growers
gets Rs. 15 per quintal for his sugarcans
if he converts his sugarcane into gur. Then
how can you expect that a grower will ell
it to the sugar factory and not make gur?
So, unless the price of sugarcane js fixed
at Ra 15 per quintal, the sugar factories
will not get sugarcane this yecar, So, merely
saying the price paid by factoriea will be
Rs, 8 or 9 will not do. The Chief Minister of
our State has himuwelf suggested a
price of Ra. 10, Bilar wiss hay

i
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a similar price. But Government have fixed
only Rs. 7.37 per quintal and hope that
the factories will get sugarcane at this price.
This is impossible.

So, my first suggestion is that partial
decontrol of sugar must be announced
immediately. I say that the hon. Minister
must be realistic. He must not think that
merely because the factories have promised,
they will pay a higher price. They will oot
pay, unlcss they are enabled to sell a portion
of the sugar in the free maket at a higher
price. So, I suggest that Government should
announce immediately partial decontrol of
sugar as they did in 1967.68 and make 40 per
cent availiable for sale in the free market;
and let the factories sell it at a higher price
in free market. The factories must then be
made to pay canegrowers a price of Rs.
15 per quintal, The remaining 60 per cent
can then be sold in the controlled market
as Government stock on prices fixed by Gov-
ernment. My sccond suggestion is that unless the
grower is given at lcast Rs. 15 per quintal
for his sugarcane, there will be less sowings
of cane in the coming sowing season. If this
year the sowings of cane are small, next year
the sugarcane crop will be even smaller with
the result that sugar may scll at Rs. 5 per
kilo.

I therefore think Government must take
proper counsel and must not play with this
matter. Your experts say that if you raisc
the price of cane, the prices of other com-
moditics will also go up. Already the price
of wheat is high. It is Re, 1. per kilo. So
are the prices of other commeodities. If you do
fnot raise the price of cane, you may not
have enough sugar next year. Therefore, it
is necgssary to give a higher price to cane.
Do you not wish that there should be a
reasonable price at which sugar should be
available next year, If that is your wish, you
must pay a price of at least Rs. 15 per
quintal to the cancgrower this secason. To
keep the price of sugar within reasonable
limits next year, you must raise the price of
cane to Rs. 15 per quintal so that there may
be higher production of sugarcane next year
ngmultal‘luuer sowings, Without that,
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there will be more sugar production and there
will be a free market also in sugar.

PROF. SHER SINGH: I have alrcady
stated in my main statement that mill.
owners arc actually paying the prices
indicated to the sugarcane growers. From
several States we got this information.
Several mills have started functioning and
they are paying these prices. This is the
case in Mysore, Maharashtra, Western UP,
Haryana and s0 on where the mills have
started functioning. The prices are higher
and the millowners are in a position to pay
these prices. Therefore, the fear in the mind
of the hon. member that prices are not up
to that level which he wants is groundless.
The prices have gone up to the level and
these prices which are prevailing are actually
being paid by the millowners.

As for his suggestion to reintroduce
partial decontrol, that will be examined.

SHRI INDRAJIT GUPTA (Alipore): May
Idraw your aftention to the fact that the
decision on this question of fixation of price
of sugarcane is a decision at the Cabinet
level and so only the Prime Minister can
indicate whether they have any inention
of reviewing or reconsidering the matter,
So it is not fair to ask this Minister to
explain this. This question has been agitating
members for sometime and it is only fair
that the Prime Minister should answer it.

MR. SPEAKER : The
answer it.

ot fagfe fewr: @tsgw o, wigw
fafrezt agi 9 &, & o°® sfl@  «wan
g % za @ ¥ #9 X Pl w7
TH oA A &, ST qF TFAG §, €W
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12.29 hbrs.
PAPERS LAID ON THE TABLE
Rapiation ProtreTioNn Rures

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI.
MATI INDIRA GANDHI): I beg to lay
on the Table a copy of the Radiatjon

Minister can
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Protection Rules, 1971 (Hindi and English
versions) published in Notification No. G.S.R.
1601 in Gazette of India dated the 30th
October, 1971, under 2 sub-scction (%) of
section 30 of the Atomic Energy Act, 1962,
[Placed in Library. See No. LT-1090/71]

Razvisws & AnNUAL REPORTI OF SAMBHAR
Savrts Ltp. HmoustAN Savts L.

THR MINISTER OF INDUSTRIAL DE-
VELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY): I beg to lay on the Table
& copy each of the following papers (Hindi
and English vertions) under sub-section (1)
of section 619A of the Companies Act, 1956:—

(1) (i) Review by the Government on the
working of the Sambhar Salts
Limited, Japur, for the period from
1st October, 1969 to 30th Scptem-
ber, 1970.

(i) Annual Report of the Sambhar
Salts limited, Japur, for the period
from lst October, 1969 to 30th
September, 1970 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-1091/71]

(2) (i) Review by the Government on the
working of the Hindustan Salts
Limited, Jaipur for the period from
1st October, 1969 to 30th September,
1970.

(i) Annual Report of the Hindustan
Salts limuted, Jaipur, for the period
from lst October 1969 to 30st Scp-
tember, 1970 along with the
Audited Accounts and comments
of the Comptroller and Auditor
General thereon.

(Placed in Library. See No, LT-1092/713
Reroxr or CSIR Exgumy CosmmiTrzs

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF SCIENCE
AND TECHNOLOGY (SHRI C. SUBRAM-
ANIAM): I beg to lay on the Table a copy
of the Report (Part II) of Commitiee of
Eaquiry (Council of Sclentific and Industrial

Repenrch) (Hindi and English versions
[Pliokt in Librery. .&n';%. LT-1088/71] )
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Notunoarions unpee Inpian Tersonars Aor

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): I beg
to lay on the Table a copy each of the
following Notifications (Hindi and English
versions) under sub-section (5) of sec. 7 of the
Indian Telegraph Act, 1885 :—

m The Indian Telegraph (Tenth
Amendment) Rules, 1971 published
in Notification No. G. 5. R. 1144 in
Gazette of India dated the 7th August,
1971,  (Placed in Library. See No.
LT-IG%EH]

(2) The Indian Telegraph (Eleventh
Amendment) Rules, 1971 published
in Notification No. G. S R. 1145
in Gazette of India dated the 7th
August, 1971, [Placed in Library. See
No. Lrimssms

3) The Indian Telegraph (Fourtcenth
Amendment) Rules, 1971 published
in Notification No. G. 8. R. 1419
in Gazette of India dated the 22nd

September, 1971, [Placed s Library.
Ses No. LT'-loss,m][

Punjas OrbinaNces unpErR CONSTITUTION OF
INDIA AND A STATEMENT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): 1 beg to lay on the Table:

(1) A copy each of the following Punjab
Ordinances under provisons of
article 213 (2) (a) of the Constie
tution read with clawse (c) (iv) of
the Proclamation dated the 15th
June, 1971 issued by the President
in relation to the State of Punjab :—

(i) The Punjab Entertainments Duty
(Amendment) Ordinance, 1971
(No. 1 of 1971) promulgated by
the Governor of punjab on the 10th
November, 1971,

() The Punjab Pamengers and Goods
Taxation (Amendment) Ordinance,
1971 (No, 2 of 1971) promulgated
by the Governor of Punjeb on the
‘mmml. o
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(iii) The Indian Stamp (Punjab Amend-
ment) Ordinance, 1971 (No. 3 of
1971) promulgated by the Governor
of Punjab on the 10th November,
1971,

The Punjab General Sales Tax
(Amendment) Ordinance, 1971 (No.
4 of 1971) promulgated by the
Governor of Punjab on the 13th
November, 1971,

[Placed in Library. St No. LT—1097/71}

(iv)

(2) A Statement (Hindi and English
versions) cxplaini.ng the reasons as
to why the version of the above
Ordinances is not being laid on thr.
Table.

[Placed in Library. See No. LT—1098/71]

Borper Securrry Fomce (Amenpuent) RuLes
ANp Nomimcation UNDER BORDER Secumity
Force Act

THE. MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): I beg to
lay on the Table—

(1) A copy of the Border Security Force
(Amendment) Rules, 1971 (Hindi
and English versions) published in
Notification No. 8.0.4034 in Gazette
of India dated the 21st October, 1971,
under sub-section (3) of section 141
of the Border Security Force Act,

Lil . See N
:.-r_zéss,m] s *

(2) A copy of Notification No. 8. O,
3621 (Hindi and English versions)
published in Gazette of India dated
the 9th October, 1971, under sub-
section (3) of section 139 of the
Border Security Force Act, 1968.
[Placed in Library, See No. LT-1100/71]

NormimoaTion unpex Essenrzas
Coumoniries Aot

THE MINISTER OF STAYE IN TEE
MINISTRY QF INDUSTRIAL DEVELOP-
mﬁr(s;m GHANSHYAM 0ZA): 1 beg

gm Table a. copy of Notification

lnd!n;&hm
Mhm of hdhdtledthhli
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September, 1971, under sub-section (1) of

section 12A of the Essential Commodities

Act, 1955, (Placed in Library. Se¢ No. LT
1oy

12.30 brs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

SEVENTH REPORT

SHRI G. G. SWELL : (Autonomous Diste
ricts) : I present the Seventh Report of the
Committee on private Members’ Bills and
Resolutions.

st fagfe faw (Nferd) : weg
g, g8 @ oI mUw s XU
uw A-wifefage faw e

weaW AR : AAAT g WY
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FgT AS AIAET §

12 51 brs.

STATEMENT RE. DECLARATION OF
EMERGENCY IN PAKISTAN AND SITUA-
TION ON INDIA-PAKISTAN BORDER

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI.
MATI INDIRA GANDHI) : The Howe is
aware of the announcement made by President
Yahya Khan yesterday declaring a State of
Emergency throughout Pakistan. This decla-
ration is the climax of his efforts to divert
the attention of the world from Bangla Desh
and to put the blame on ws for a aituﬁm
which he himself has created. Sl.\ch

’l
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Dush for the last 8 months and has Dbeen
threatening us with total war for the last 3
to 4 moaths, has no meaning except to
deceive his own pzople and the world at
large.

President Yahya Khan’s Id message had
created the impression that he was at least
heeding the advice of a number of world
leaders to abandon the military approach and
to scek a political solution. We hope that  the
declaration of Emergency is not a device to
get out of the compulsions of secking a
political solution.

Since the recession of the monsoon, the
successes of the Mukti Bahini have apparently
upset the plan of the military regime, The
Liberation forces of Bangla Desh, with the
full support of their entire  people, have
taken a heavy toll of Pakistan’s armed forees
and have freed large paris of their home-
land.

At great cost to oursclves, we have heen
shouldering an intolerable burden of looking
after nearly 10 million  tervor-stricken  men,
women and  children, who have [led from
Pakistani oppression. The refugees want to
return to their homes under credible guaran-
teces of safety and human dignity. We are
determined to ensure that they are cnabled to
do so as soon as possible,

Pakistan’s armed forces have bueen shell-
ing our border arcas inflicting damage on
life and property. Their air foree  has want-
only violated our air space several times and
once came right up to Srinagar. Spies and
saboteurs have been blowing  up  trains  and
bridges. Since March 1971, we have lodzged
66 protests for border violations covering 890
incidents, For air violations we have lodged 17
protest covering 50 incidents. However, these
protests have had no effeet and to cover up
their incessant violations, Pakistani propaganda
media have been putting out the story that we
are engaged in an undeclared war and have
mounted massive attacks with tanks and
troops. This is wholly untrue. In fact, it
was Pakistan which threatened total war and
moved its entire armed strength into  opera-
tional positions on our borders and launched
a massive hate-India campaign with the
slogans “Crush India” “Conquer India®”, We
had, therefore, to take appropriate  measures
and move our forces to defensive powitions in
order to proteet the integrity of one countiry
and the lives and propertics of onr citizens,
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Lt has never been our intention to escalate the
situation or to start a conflict. T'v this end,
we have instructed our troops not to cross
the borders except in self-defence, We can-
not ignore our experiences of  1947-48, Jan-
uary 1965 and of August-September 1965,

On November 21, Pakistani  infantry,
supported by tanks and artillery launched an
offensive on the Mukti Bahini who were hold-
ing the liberated arca around Boyra, five
miles from our eastern border. Pakistani
armour, under heavy artillery cover, advanced
to our border threatening our defensive posi-
tions. Their shells fell in  our territory,
wounding a number of our men, The local
Indian military Commander ook appropriate

action to repulse the Pakistani atfack. In
this action 13 Pakistani Chafee tanks were
destroyed.

On November 22, the Pakistani forces
called up an air strike of four Sabre jets on
our positions. These were intercepted  within
Indian territory by our Gnats who  destroyed
three Sabrie jetse Two of the Pakistani pilots,
who haled out, wure captured on our  terri-
tory. We regard this as a purely local
action.

Even though Pakistan has  declwed an
Emergency, we shall refrain from  taking a
similar step, unless further aggressive action
by Pakistan compels us to do so in the
interest of national security. In the means
time, the country should remain wnrufiled.
Our brave armed forces and our people  will
ensure that any adventurism on the part of
the Military regime of Pakistan meets with
adequate rebuff. The rulers of Pakistan st
realise that the path of peace of praceful
negotiation reconciliation—is more
rewarding than that of war and the suppres-
sion of liberty and democracy.

andl

12.35 hrs.
BUSINESS ADVISORY COMMITTER
SixtH ReporT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
I beg to move @

“That this House do agree with the
Sixth Repert of the Business Advisory
Committee  presented to the House on
the 23rd November, 1971.”
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MR. SPEAKER : Motion moved :

“That this House do agree with the
Sixth Report of the Business Advisory
Committee presented to the House on the
23rd November, 1971,

SHRI H. M. PATEL (Dhandhuka): 1
have written to you, Sir, that more time
shouid be allotted for discussion of the 25th
Constitution Amendment Bill. Very vital
issues are at stake and they should be pro-
perly represented.  The opposition  should
have full opportunitv and therefore I had
suggoested that at least double the time should
be allotted.

MR. SPEAKER : I have received your
letter and in fact I wanted to refer toit;
mean while you have spoken about it. The
time proposcd by the Government was four
hours. The Business Advisory Committee had
a lot of discussions about it and then we fixed
the time at 8 hours.

sft W w (TAMT) o wEAw
wated, 79 ¥ qgA ¥ 7wt 7 faw w2
gz qwg frar ar fF aF it 0F =ma 7
sagt ¢ aufa fagrz & a1 M guiT
graedfl AeqIAW T PG GATEZ &H9ig
W@ ALEHIT F A1A v &, § @A §
f¥ 3g s F1 PoR g e s F
far g9 g®@ & fawdg ® 99 @
Eicl

SHRI PILOO MODY (Godhra) : If
you do not wish to increase the time for that
particular debate, may I suggest that you
somewhat deviate from your procedure in
view of the importance of this particular
subject and give some of us who have a
great deal to say about this, time in excess of
our duc. This is a request, in case you do not
wish to increase the time of the entire debate,

MR. SPEAKER : Itis very difficult for
me to commit mysell so openly. I shall urv
to accommadate yau all,

SHRI PILOO MODY: Itis an agree-
ment in Chamber, then,

MR. SPEAKER : I have some time
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placed at my disposal as reserve time and I
have been thinking of this, if you can speak
so effectively.

SHRI INDRAJIT GUPTA (Alipore) :
How cun yuu presume that only he will have
so much 1o say on that Bill? We also may
have.

PROF. 8. L. SAKSENA (Maharajganj) :
May I request you to allot at least 16 hours ?

SHRI FRANK ANTHONY (Nominated
Anglo-Indians) : Ilus is the most important
Comnstitution (Amendment) Bill that has ever
came before Patliament, and the whole
character of the Constitution is going to be
changed  Gnva us at Jeast three days.

MR. SPEAKER : They came out with
four hours, and we then increased it w cight
hours.

SHRI PILOO MODY: Supposc they
had started with I} hours, what would you
have done ?

MR. SPEAKER : leave it time, we will
try 1o adjust. I know you are s0 keen to
speak om it. 1 will try tv accommodate you
all.

SHRI H. M. PAIEL : I would request
you carnvstly to fix at least three days for
this. It is very necessary, because there are
so many wmatters which should be presented
adequately on a matier like this. T would
appeal to you

MR. SPEAKER : Let the Repoit go as
it is, We can have minor adjustments here
and there. \We have been doing it.

SHRI H. M. PATEL : Unless we decide
it at this stage ..

SHRI RAJ BAUADUR: May 1 say
that we thought that for a measure like this
which conforms to the hopes und aspirations
of the vast majority of the people, not much
time should be taken of this House, At any
rate, in deference to the wisches of the Business
Advisory Committee, we  accepted  cight
hours. As you have said, some minor adjusts
ments can be made. ‘That means the lunch
buur can be given up that day, and if neces-
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sary we may sit for one hour more. Because
we have got so much business and because of
the situation that faces us from day to day,
we would not like to give more time to this
than is required.

SHRI H. M. PATEL: He gaid that
this is to meet the aspirations of the vast
majority of the people, but for that very
reason, an important issue like this shouid
get adequate time for discussion.

MR. SPEAKER : As for the lunch hour,
we will have to decide for all time that we
will have no lunch hour. Itis no good dis-
pensing with it off and on.

SHRI PILOO MODY: Yes, no lunch
hour for all time.

MR. SPEAKER : I will put the motion
to the House.

SHRI PILOO MODY: I have never
known a matir like this to be decided by
voting, and I think it is a great shame.

SHRI RA] BAHADUR : I have agreed
that we can sit longer, but we want to  hnish
it in two days.

MR. SPEAKER : I'wo days is all right.
Leave it to me, I will adjust. The question
is:

“That this House do agree with the
Sixth Report of the Business Advisury
Committee presented to the House on the
23rd November, 1971.”

Ths motion was adopied

12.45 hrs.

RE. SITUATION IN MAILAN AND
BALAT REFUGEE CAMPS IN
MEGHALAYA

SHRI SAMAR GUHA (Contai): Sir,
I would Like to draw your attention to the
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tragic and alarming situation that has de-
veloped in Malian and Balat refugee camps.
It is only a small place with an area of 6
square miles where more than three lakhs of
refugees have taken shelter, There is o
water and they are suffering in the biting
cold. Recently, along with the Minister four
of out members also visited that camp and
we found that a numbet  of shelters were
gutted and 20,000 perople were rendered
hutless, T would not say home less. This has
happened not once but twice. Just a few
days back we got information that a simliar
thing happened in Balat camp. As a result
of this, about 50,000 people have been
rendered shelterless. You can imagine their
plight. Therc is lack of transport and lack of
communications, It is an inaccessible arca
flanked by two hills In the biting cold,
50,000 people arc shivering there without any
cover passing the days and nights. It is a
hotrible  situation. I want to koow what
steps Government have taken. This burning
of huts has been done by Pakistan saboteurs,
How could they come ¢ Why have the
Government not taken enough precaution ?
Thousands of young men are there. Why
have they not been reciuited as a volunteer
corps to proteet  the refugees from Pak
saboteurs ? It s a serious matter and [ want
Government to make a statcment about this
maltter.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR]) : It is trur that Pakistan has stepped
up the sabotage activities in that area,
because of which some huts were burnt. The
first information I have is that about 15,000
persons  living  there have been rendered
homeless because of the fire. About other
matters, I will get the information from the
Meghalaya Government and make a statement.
(Intesruptions).

MR. SPEAKER : When you have said
so much, is there any scope left for a second
intervention by you, Mr. Guha ? Mr,
Jyotirmoy Bosu also should not intervene
without my permission.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : The condition in Balat
camp is really serious and steps must be
taken to improve the condition there.

—
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12.48 hrs.

DEPARTMENTAL INQUIRIES (ENFOR-

CEMENT OF ATTENDANCE OF WIT-

NESSES AND PRODUCTION OF DOGU-
MENTS) BILL*

THE MINISTER OF STATE IN lHE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : I beg
to move for leave to introduce a Bill to
provide for the enforcement of attendance of
witnesses and production of documents in
certain departmental  inquirics and for
matters connected therewith or incidental
thereto.

MR. SPEAKER : The question is :

*“T'hat leave be granted to introducce
a Bill to provide for the enforcement of
attendance of witnesses ancd production of
documents in certain  depastmental in-
quirics and for matters connected there-
with or incidental thereto.”

The motion was adopted.
MIRDHA : I

SHRI RAM NIWAS
introduce the Bill.

12.49 brs.

FORWARD CONTRACTS (REGULA-
TION) AMENDMENT BILL—GCon'd

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : Sir,
I have already moved the motion for con-
sideration. As hun. members know, the Bill
comprises of only three clauses. Clause | is
formal and Clause 3 relates to repealing the
ordinance. Only Clause 2 is impartant. hon.
members will appreciate the importance of
this clause when I remind them that an
ordinance had to be issued to bring into foree
the provisions of this particular amendment
on 11 October. That shows how important
this clause is for the regulation of forward
markets.

We all very well know that the Constitu-
titn, while giving cortain fandamental rights
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to the citizens of this country, has also given
powers to Parliament to regulate these rights
in the interest of the genecral public. Arti-
cle 19(1)(g) gives all citizens the right to
practise any trade or business, but at the
same time Article 19(6) clearly lays down
that the State will not be prevented from
making any law imposing restrictions in the
interest of the general public. 'The Directive
Principles of the Constitution are also very
clear. For example, Article 39(b) says that
the ownership and control of material re-
sources of the community should be distributed
as best to subserve the common good. All the
agencies in this country. whether engaged in
the field of production or distribution, shall
have always to serve this purpose,

So far as this Bill ix concerned, we are
concerned  with the distributive aspect of our
economy. It is the desire of this Government
to avoid cxploitation of the producer and
consumer by middlemen. With this end in
view, it is our ultimate desire to have whole-
sale trade procurcment of major agricultural
commodities in the public sector. It is also
the desire of this Government to ban forward
trading in all agricultural pruduce.

The Forward Contracts (Regulation) Act
empowers the Guvernment to  regulate matters
relating to futurc trade. Under this Act, the-
Government and the Forward Market Com-
mission constituted under the Act, have
power to ban, suspend and regulate forward
trading. The Government has been  exercising
these powers to safeguard the interests of
producers, consumers and in the overall
interest of vur economy.

The Forward Contracts (Regulativn) Act,
as the very nomenclaturc depotes, relates
only to forward trading and not to ready
delivery contracts. Ready delivery contracts
are kept outside the purview of this Act.
‘l'oday there is total ban on all sorts of for-
ward contracts so far as bullion and com-
maodities such as groundout and groundnut
oil are concerned. It came to the notice of
the Government that somr speculative ine
terests, under the guise of entering into ready
delivery contracts, in fact, carried on future
trading. Under the existing definition of the
ready delivery contract, the delivery has to
he effected within the period of cleven days.
The speculative interests seemingly entered
into such a contract and within the stipulated

a4

*Published in Gazette of Indin Extraordinary, Part I, Section 2, dated 2¢.11.71.
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time entered into opposite contracts, i.e., the
seller would become the buyer and the buyer
would become the seller at the same rate and
do away with either actual delivery of the
goods or making any payment. They would
soon thereafter enter intv fresh contracts.
This process would be repeated till the
contemplated period of the future date. The
amended definition will check the citcumven-
tion of the provisions of law. Thost who
enter into ready delivery contracts shall have
actually to tender the goods and pay the
price. If this is not done within the supulated
period, it will not be deemed to be a ready
delivery contract. The words appearing in
the definition of forward contract at a future
date become redundant in view of the revised
definition of a ready delivery contract. In
order to stop the malpractices of the cxisting
definition, an Ordinance was brought out on
the 11th October, 1971. It had the desited
effect, but we are still closely watching
whether it is being observed both in spirit
and letter. Here 1 may like to administer a
stern warning to the speculative interests to
desist from mis-using any provisions of law.
Such attempts will rebound on them and not
only Government will further tighten the
provisions of the Act, but will also not
hesitate to take recourse to penal provisions
of the Act and will prosecute whoever  defies
it.

With thesc words, 5Su, 1 commend the
Bill for the consideration of the House.

MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Forward Contracts (Regulation) Act, 1932,
be taken into consideration.”

There 1 an amendwent. I do not know
whether it is being moved.

oft SRR T (AT ): 1 beg to move :

“That the Bill further to amend the
Forward Contracts (Regulation) Act,
1952, be referred to a Select Committer
consisting of 9 members, namely :—

(1) Shri Bashweshwar Nath Bhargava
(2) Shri Hiralal Doda
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(8) Shri K. R. Ganesh

(4) Shri Bishwanath Jhunjhunwala
(5) Shri Shrikishan Modi

(6) Shri N. K. Sanghi

(7) Shri Nawal Kishore Sharma
(8) Shri S. N. Singh ; and

(9) Shri R. P. Yadav

with instructions to repoil by the first day of
the next scssion.” (1)

yeuy HERA, W TF AT LWH
set & fr ot wRtea & Qgdwa o
BT GieT H T BF A AwAr {0
& ST AEA g AYATA AT FIEE
e i g7 &% garAd 7 .. (vwwwm)...
IF (T OF TT AFAT ST A FT JU Y,
fergeam & sray Y FivAE FEEE @
IaET @Y A9 I HT fr@r, wa A
=gd & fr farar fase @ige g, Y
ST 72T & A7 fams s 9 &
VAR FQE, T 9y g 5 oag
faad wm $73 1% s & A sWAT
® €7 7 E, g FIY B, WFT g,
qg QI 419 @A &1 AT | A9 TS §
fe 5a% g5 g Tmr d &1 fasAw-
#9 q7H UOIYTA F W AT W oAf w
o fF oag wr@€ gfer ¢ @ ag
AT 8 1 98 fawgw aww aw
art fggerm # o gy AT aqray
W EF 1A B T QR AOT @
wread Zfew wigeT usz ¥ 1952 ¥ 73
F1 3 AITH T F1 4§ TEA §—

“to collect and, whenver the Com-
mission thinks it necewary public infor-
mation regarding trading conditions in
respect of goods to which any of the
provisions of this Act is made applicable
including information regarding supply,
demand and prices and to submit to the
Central Government periodical reports on
the operation of this Act and on the
working of forward markets relating to
such goods ;"
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I FTATT § =2 I T [ &
ot a1 Gt & ok femwr H ag § fr
& &Y snaar Wi A AT B qoE
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UFr, fee rer fa Wine = o idr
¢ saR fY smiardt wivad Efew w1 A
¢, sufag = oft AFr ww ogw wh
werEnr 3z ¥Ag 5 &9 9@ FiwA
fray 0 3T oF® § A faawr &
sngx MarT frar ¢ i wrvag gfewr
frar &7 faay sgft o@ & foaw
fF eogx wrar @1 fr AgeaT FW@ R
A WFAEA ® q77 IR frIErT
forar 1 ? &t GATC TH OF FT AT WA
A AR FAT AT W AT AN
#3 #1€ @@ ;4T WdE RO #7,
500 fagza @A #fag mew g@ @
wifgd Wie Il F1 AT HAXAT T
§, W= & ¥ wigAT g AT Wi d@daT
agr & A w0 T AEd & 6 qg qIAr
FHYY) FE AT AW AT FAT A AT
gd ? ag St wmigaT AMiEd faww g 9
&1 8 ? A AAE-ANG BT T H AT
faen qe o7 fear g 1 ag @ 2 7
A QFATA AT AN K WM T T
W R A gE W GEE FEEE AT
¥z 2, W@ oY g FAYNA FW 97 Y
2§, U AT oY faordg A qF W R
fora® g oI q@md § f5 @ 7
AAJWT G AFAT §, W@Ar G, A
THATE A WY wiw fomr gar g
7 W9 4§ GREN f5 AT 9w 9@ A
¢ wafag ag wvad 3feq @ mr ? A
& 7 quw oy 5 AR & Aifa s
t? orad e o @gdgr ¥ @9
w o e § 7 Wie e @ @@
feor % Rar & e Arw A At X qrew
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AT T FT HATE A W Ay wiPwe
gy avar g ? (wrawm) . @ q&
¥ ¥ § fAAET oA um )

1303 hours.

MR. SPEAKER : Is the hon, Minister

accepting the amendment of the hon.
Member ¢

SHRI GHANSHYAM OZA: I am not
accepting 1t.

MR. SPEAKER : Mr Jyotirmoy Bosu.

The hon Member will speak after lunch.
Now we adjourn for lunch and re-assemble
at 2 pm.

1301 hours,

The Loh Sabha adjourned for Lunch tll Fourtsen of
the Clock.

The Lok Sabha re-assembled after Lunch at five
muntiles past Fourteen of the Clock

[Mg. Derunsy-SPEAKER in the Charr]

FORWARD CONTRACTS (REGULA-
TION) AMENDMLNT BILL —Contd.

MR. DEPUTY-SPEAKER : Shr1 Jyotir-
moy Bosu may now continue hi» speech

SHRI JYOITRMOY BOSU (Diamond
Harbour) : May I ask Shr1 Ghanshyam Oza
i the very beginning why 1t took the Govern-
ment a good three or four or five or six years
to bring torward this Bill? We know that
they had torpedoed the Patents Bill for about
20 yeans so that the drug manufacturers
could make their fortune and at the same
time also lovk after theiy party interests, Hese
also, my feelings ate that simslar things are
happening.

Now, I do not understand one thing.
Foaward trading in secunities was banned.
What pressure was put on them to force them
to appomnta committee? We did not ask
for it. Who forced them to appownt & com=
mittee again to go into the evil ? We wanted
nothing of that kind, In fact, this is pothing
but a surrender to big businers which i
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deeply involved in this speculation and for-
ward trading.

In the course of a reply, Shri F. A.
Ahmad had said in the Lok Sabha some time
ago that 77 raids were carried out by the
State police between January and Junc, 1969
in different States for illegal forward trading,
and of these 51 were on complamnts by the
Forward Markets Commision. 1 would like
10 know whether the hon. Minister realises
the magnitude of this evil ; Government have
been sitting over this for years, and now they
want to give an eyewash. ‘That is why they
have brought forward this Bill. For, we
know that nothing is gning to happen. They
had promulgated the ordinance on  1lth
October. But I asked some people who were
dabbling in forwaid conttact business, and I
found that some of them were not even
awarc of it. So, the less I speak of its effect,
the Better would it be.

In India, we are surrounded by an ocean
of laws rules, but they need not comply with
their spirit, because if they can have arrange-
ments elsewhere, they can do with complying
with the letter only. So, this nothing but a
political gimmick. They arc tying to bring
within the scope of this legislation a sci of
people who are the trickiest and cleverest that
one could see in the crowd. So, I may tell
you that this legislation is not going to have
any cffect, unless they stop the other dia-
logues that they have with them bchind the
scencs.

We have seen the Operatiun RAT con-
ducted by the Income-tax Department and
we know what the outcome has been. Even
the Collection of arrears was less than what
it was in the previous years. So, we do not
have much confidence in what the Govern-
ment say and what they are telling others

they are doing.

Then, there is the Sarafa bazar. This is
a notorious centre of forward trading. Even
though it has been banned, the two places
continue to be the main centres of forward
trading under the Government’s very nose
in Delhi within a few miles of the Central
Secretariat. It goos on cvery day. The police
found that telephone connections at the hotel
were being misysed for forward trading pur-
poses. I could quate from & recent clipping
in this connection.
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‘In Fatehpuri alonc, Rs. 15 lakhs in
unaccounted moncy changed hands every
day, it is said. There have been days of
heavy fluctuations in the market when
Rs. 1 crore in cash is reported to have
changed hands. As a rcsult of this
speculation, prices for the consumers have
increased approximately 75 per cent
over the last two years. The police station
is barely a furlong away. There is the
Forward Markets Commission charged
with preventing forward trading. Yet,
the market opens every day with unfailing
regularity and follows fixed working hours
between 10 a.m. and 4 p.m.

“It 15 not that the police do not raid
the buildings. They do; an  eyc-wash
they sometimes do. Yet, surprising, a bell
rings some 20 minutes before the raid is
due and cverybody disappears. The police
team comes in all gloy. Some documents
are seized. A couple of people are taken
into custody. The market opens again
after half an hour. Pachas sat karid liva
teen bech diya”

1t gues on.

“The proprietors of the bulding, it is
repurted, have made various representa-
tions to the highest authorites about this
illegal operation with a colossal amount
of muney. The authoritics have remained
gilent.

“Forward tiading in banned commo-
dities is a highly organised affair, better
organised perhaps than the legal stock
market. S0 powerful is its influence that
some newspaper publish the rates and
fluctuations every day*

“Let us go back to the Fatehpuri hotel.
When the market opens, every item has
its own ring 10om or shack where opera-
tions are conducted. Every commodity
has separate units for dealing and price
quotation. The ‘*boli’ or the price called
of chana, for example, is for 50 kg, The

This is what is happening under the
very nose of authority. We have seen in

Calcutta that the police are paid for arrest-
ing peopls involved in this Unlew ho &
arrested and takan away, be continues to lose

more, 5o the police ar¢ paid btibes o Lions
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Range auction—of the Calcutta Fatka bazar
and stock market. They pay money to the

ice to get arrested. That is the funny
thing.

There are threc types of this evil. One
is the ready market, the second is the for-
ward market and the third is the futures
market. The futures mark~t means fictitious
market, Every conceivable item is covered,
specially agriculiural items, where the small
producers are hclpless and unprotected. The
Government have been a passive watcher of
all thesc things. The beneficiaries are the
big moncybags, the patron saint of this
Government. Even to cheat the smaller frics,
the bigger fry manipulate by getting round
people who ae in the grip of a bearish
movement. If he is losing due to a bullish
market, he tries to hoodwink the smaller fry.
A big speculator, a member of this House,
did the same only sometime ago. When he
saw the market was going up in jute goods
at the time of his stipulated delivery, he
refused to pay the (ull difference or deliver
the goods. So the smaller fry were affected.

Government indulge in a fanfare of
talk about collecting tax affairs, checking
smuggling, curbing speculators and so on.
We know smuggling goes on to the tunc of
Rs. 400 crores a year. About over-invoicing
and unde: invoicing, 1 have been talking
about it since 1967 when I camer to this
House. So also about circulation of black
monty.

Now this item is cortainly added to
this. The personnel manning the Govern-
ment machinery, the machinery you operate
has been beyond repair. It cannot certainly
take any more patch repair. You will not be
able to penetrate this gang for the simple
rcason that they have taken to cxpecting
verbal contracts. They do not keep anything
in legible writing.

Italked to a person a fortnight ago, a
peron who is deeply involved in this. He
said that ‘all we shall do is to take to verbal
contracts and not take to writing’. This is
a bad thing, but it is good for them that in
their sphere of business, nobody dishonours
» commitment. While there are very few
cases where there ia a verbal agreement, I
will tell you how these dirty transactions are
kiting our industries. They arc hilling the
tax eolisction ; ¥lling ‘the spixil share-holders,
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killing the worker. For cxample, Mr, Gir-
dharilal Mehta, who is a big jute product
exporter, i the controlling factor in a firm,
say, Jardine Henderson, Ltd., which has a
number of jute mills under its control. 'What
Mr. Girdharilal Mchta does is, under the
pame of one of his proprictary firms, Kant
and Co., he enters into a forward contract
with foreign buyers as far as jute export is
concerned. He  watches the trend of the
market, If the market goes down, the busie
ness remains in the hands of proprictary con
cern i if the market goes up, lie passes the
contract on to the jute mills directly which
arc under the control of Jardine Herderson,
Ltd., in which he holds a controlling interest.
That is the advantage of having interlocking
capital. That is how this is functioning. The
story, to sum it up, actually comes to this,
Heads I win, tails you lose A big man can-
not be disturbed.

Then there are umpteen number of
malpractices in the dealings in jute and jute
goods For cxample, if a B-twill bag—I do
not know who understands these jute market
specifications,

AN HON. MEMBER : Except you,

SHRI JYOTIRMOY BOSU: No, I
don't. I am trying to uoderstand. A B-twill
bag weights 24 Ib, and its weight could be
reduced if one wants. Suppose, it is a
Government  order and the quotation is
aceepled, the tycvon will order the mill to
produce the bag weighing two pounds, That
means the price to the buyrr comes to the
tune of 12§ per cent of the commodity which
is not notired by the Gorvenment.

Today, what we find 13 that there are about
90,000 tonnes of yute that the mills require
in West Bengal, and by a very rough calcu-
lation or cstimate, we have come to the cone
clusion that the poor kban or the grower
loses nothing less than Rs. 330 per tonne,
The cheating is done through the bogey of
maoisture content, weight, and the price
that is paid is transacted through different
dummy middle men.

Then, I have talked many a time—+this
is inter-connected with forward trading—
about trading in jute goods. Trading in
jute goods is one of the biggest cvils that hus
engulfed the Calcutta business market. Today,
the Government has fixed the minimum regis
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tration price for carpet backing material for
export, which is for the time being,
Rs. 3,933 per tonne. Then there is the ques-
tion of paying a premium ; that is under-
hand. It may be anything between Rs. 300
and Rs. 800, It nced not always be under-
hand, but it is taken that way. It goes up
to Ra. 4,200 to Rs. 4,700 per tonne of carpet
backing material. What is the outcome.
The goods are exported to America. Here,
the running prices are Rs. 4,700 per tonne.
In America, thr current price is Rs, 5,200
per tonne, cxcluding freight. S0, hy the
structure that is there, n this market, they
are depriving this country of its forcign
exchange earning per tonne to the tune of
Rs. 400. They are depriving ncome-tax
collection in this couniry to the tuue of
Rs. 400. They are depriving the worker to the
tune of Res. 400, which 18 an extra profit 1t 1
a very big vicious cirde and I have no doubt
that the Government will not be able to go
anywhere near the core of it. This Govern-
ment knows everything, bul 1t cannot disturh
their masters. I ask Mr., Oza.

Could you kindly find out for the House
what is the average registered price of export
of jute gouds during the last 12 months, carpet
bagging material particularly ! Thc  only
answer lies in nationalising jute trade, jute
mills, the import-export trade, the wholesale
business of foodgrains and other essential
commoditics. There 15 no short=cut or uthe
remedy. The whole thing 13 s0 mouth-caten
that there is no other way-out. You cannot
really hoodwink prople by telling these things.

Mr. Oza has the industrics portfolio and
be might be able to do something. He may
know how recently the B B Amalgamated
mills, five jute mills with paid-up share valuc
of Rs. 10, manipulated the market value to
Rs, 6.50 each and it has changed from Andrew
Yule and Company and some other indivi-
duals at Rs, 24 a sharc. The present buyers
and B. P. Bodda: and others or their company
and they are buying only 55 per cent of
Andrew Yule's holding. Now the minority
sharchaolders, small sharcholders whu are often
helpless and are cxploited have made repre-
sentations to the Government that the
Government should fuorce the new buyers to
give an offer to all the sharcholders, as was
the case in J. F. Chapdani jute mills when
Jarmes Finlay Gompany sold their shares; a
snull sharcholder may not like to invest his
money with the new management,
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I do not like to say very much on this
matter. It has become such a wide spread
vicious circle in the last 25 years that there
is no other remedy than what I have sugges-
ted : nationalise the basic commodity transac-
tins and impott-export trade, particularly
where the poor grower or the agriculturist is
involved.

SHRI D K. PANDA (Bhanjanagar) :
The present amendment appears to be a small
une, to bring out the distinction between the
definition of a forward contract under section
2 (c} and the definition of a late delivery con-
tract under section 2 (1), It has been said
that in the guise of late delivery contract
some speculators, profiteers and hoarders have
been carrving on forward trade cuntradts
o pul an end to ths, the Bill secks to
make certain amendments, After 20 years of
experience —the  Act  is dated 1952—the
Government were able to discover certain
defects m the definition of the forward con-
tracts and late delively contract It appears
that speculation is on  the increasc  only
because of the defect in the definition. That
1 not the 1cason at all. The present amend-
ment is a bunkum and an eye wash ; it does
not go deep into the matter and as far as
my pariy, the Communist party, is concerned,
we have been giving suggestions to comple.
tely abolish forward contracts. That is the
only solution. And the crisis in this forward
contracts iy as old as the hills. I will cite
some examples.

Government  has assumed  all the powers
under different amending Acts, viz., Act 46
of 1953, Act 32 of 1957 apd Act 52 of 1960,
In addition, there is the Forward Markets
Commission and also an Advisery Body set
up to check speculation. In spite of all this
find that illegal, excessive, speculative trading
has been rampant through out the country.

1 do not want to go into the mechanism
of 1t as Government arc more aware of it
than I, but I would like to draw the attention
of the hon. Minister to a report in the
Economic Times of yesterday that prices have
dropped in gur as a result of Government's
action regarding farward markets, In the
Hapur Market the price of gur had shot up
to Rs, 132.50 but now it has come down to
Rs. 85 because of the banning of forward
centracts in gur. Some of the big manufac-
turers of gur, some of the sugar mill owacry
and hig sugarcans hoarders started forward
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trading in gur, and the sugar mill owners
tock money from the nationalised banks as
credit and invested it in gur. But the specu-
lators over-shot the mark, and therefore the
Government was forced to intervene, and the
result is that gur prices have fallen.

From this two conclusions are very clear,
One is that the producers of cane are not at
all benefited; they are the hardest hit and
this has disastr conseq for them
because it is they who produce gur. Secondly
even when the prices shot up, it was the
speculaters who packeted the entire money
at the cost of the cane grower and the con-
sumer, the growers did not get any benefit
out of that also,

There is another news item reported in the
Eeonomic Times of 19th November, 1971 to
which I would like to draw the attention of
the hon. Minister. In the front page, it has
been stated @

“Late this evening, the Reserve Bank
relaxed its credit control against cotton.
The decision would appear to be contrary
to the Finance Minister's assurance in the
Lok Sabha of a credit squecze against
speculative commodities.”

Now the cat is out of the bag. Despite the
assurance given by the Finance Minister in
the Lok Sabha, the Governor of the Reserve
Bank and the burcaucrats have flouted this
policy and started permitting credit against
cotton and other speculative commodities to
such speculators. Even the solemn assurances
of Government given on the floor of this
House are thrown overboard by the
bureaucrats in charge of banking and finance,
Unless and until the entire forward
trading system is completely abolished, we
cannot achieve our goal, in spitc of these
amendments. The time has now come for
testing the bona fides of the Government.
Hoarders, profiteers and speculators must be
treated on & par with Pakistani war criminals.
They must be arrested and sent to prison.
For that, this forward trading has to be
abolished.

Itis well known that Government has
sct up & Forward Markets Commission. Who
are the members ? Handmaids of speculators |
The pest Chairman was, one of the largest
spoculstons in cotton. He is already dead
gone. Thit was 1ot metely a rumour byt it
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was proved to be true. So, we will not be
able to curb this evil by making amendments
here and there. I do not know if anybody at
the top has any hand in it.

With regard to the definitions, hundreds
of decisions are there, It is only the hoarders
and speculators who take the matter to the
Supreme Court and High Court. Will the
minister lay on the Table a statement show-
ing the numbers and speculators who have
been arrested? In 1962 thcre was a case
Raghubar Dayal Jayaprakash Vs State,
Raghubar Dayal was looting, taking advan-
tage of forward trading. But on one occasion
he fell out with the commission and some
minister. There was a notification dated
11-2-59 banning forward market in gur, He
took the matter to the Supreme Court and
challenged the validity of the Act, just because
he was going to lose Rs. 48,000! I also
enquired from the Supreme Court lawyers
and Tam told that there are not much of
cases launched by the Government, The
Government has not launched much of the
prosecutions Nothing of the kind

This kind of amendment has nothing to
do with the reality. Itis far away from the
reality. This cannot solve the problem. T am
totally opposed to forward trading and the
present amendment. It only appears that it
can make some progress. But it is far away
from the reality.

With these words, I oppose this amending
Bill.

st foware g : (q47) : svrsew
wgmg, sfgw @1 & WO W &
s & gfaga & F19r qgaq @
1oy s A awy dwrar fv g
iz fer, wf famer for w1€ aise
for wgerar | W1 AN A oA ¥ AR
7 d §g I S 91 AR A g "
war a1 N Fiw W oS X R JF§
gadi A @l wAr g AT A & I
srar & 1ag o stxeqr & 4y fafew
T ¥ A AT Y 3 ) AT FATY FHIL
o aw gAY w@Er AAfaar 9, e
sfdt =1 ¥awr st 1952 ¥ |TEmc ¥
[N TEY T WU W TYAT FA®
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e ¥ STEE g, Fiza A ggar og
g &1 | AT, qz AfE gEAR gIH
N e A A A WrAgAT W N IAE
avgl o faed), gawr fademr st
FIRT & g9 @ ag Nw Fw ¥ awe,
Iaw! N W & AL FE@T IHT ) 5w
W TR @ 7w ¥ B wed @y
%, wqH IBA |

sdE fer §1 wPw FAF g
T sfawT xar v g & Wy g fe
qamar g fr sa% Jodhw € o ey
e wT g7 ST 3few AT dwwiw
FR AW AT E? W IEN A svggw
F@ g ar @ wRYAT §, W@ N g
frere & qrar § 7 & amwer § fe aft
qrar § | S9N I A0 Wy Fefrfaw
frer garr & O wrdd e ¥ wwar
AT § gUH SR & awwor §
s ox a% me Rz fer i hawd
ol aff FAEar o we s
s & frg o qwymer §, W SegET
§ o o gogacd, o WAt o e
fedoEan § 1 Yar ared fomr o G gm
wge 17 FT o af o fafaptadst

£ @ wd oo q kAR et
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P T wAT g A e A EX
R e w4 @, qerd Al
® ATew ¥ WY I wW AR S®
whwr o sA Fyg FARas o
wifgd WogaT 1 AT AGI & |

fagm FTAUF gUg A AFTCF
wizg s o A g fs a2y
gug &1 § wafe gard Aifaay
aA-sarfas Adf T a%, faadwda -
fag 7 FT 9% | ¥T WA FT CF
ATATALT W qAT HT AEAT AR § AT
W gAY ;AW F@ , FOYAT AIAC
w71 8, SEgA AYAr FW R F g
¥y feedt fady oroeft otor &7 31T g o9a
o & qay arfaa e A 5T aEe
gt offeafirat @t @ gofoqar
%9 gAY WEH & IRAr § Ag ;T F
i o ¥ Wl wz I W aE
szw 9o | fagar o w ddAfaw §,
gt W @, I wAW @2
Herae ¥ A1 wafag Faw § g,
frdgn o g g 5 @y aga
g ot waleA S @ § I9¥ W
feeirs fdralt, 39 ¥% gor, Iaarar &
gudw w@T g | AfeR g § wAda
ax g ww Jg T Fhew qgd

SHRI E. R. KRISHNAN (Salem) : Mr,
Deputy Speaker, 8Sir,t I would like tosay a
few words on the Forward Contracts (Regu-
lation) Amendment Bill, 1971 introduced by
the Minister of State in the Ministry of
Industrial Development,

Sir, all of us are aware of the impor-
sance of the legislation under discussion now.
It is also realised that forward trading is the
main reason for the phenomenal rise in

of emential commodities and also in
industrial raw materials, The ppeculators
and hoarders are only interested in making
quick money at the cost of our society and
they are finding out cvery day the loopholes
in our legislations so that they can exploit
them ' for their own aggrandisement, On the

AGRAHAYANA 3, 1898 (SAKA) (Regulation) Amdt. Bill 248

onec side it is dinned into our ears that the
production in all sectors of our economy has
increased and it is proclaimed from house-
tops that we have achieved the green revolu-
tion in the country. But, what do we find
on the other side ? Thereis a price spiral
everywhere, It is time that the Government
bestows greater attention to this problem and
tries to find out the basic reasons for this.
On page 48 of the Economic Survey, 197071
it is stated :

“Among the shortages that have
bedevilled the economy during the year,
the most persistent and insidious from the
point of view of the price level for
essential commodities are those relating

- particularly to cotton and oilseeds. Even
in regard to foodgrains, while the gene-
ral situation has been good, supplies
have been short for pulses and even for
rise the position in only marginally satis-
fw-l’

This is what the Ec
by the Government tells.

i: Survey conducted

From this it is sufficiently clear that the
hoarders and speculators aie holding the
country to ransom with the sharp-cdged
weapon of forward trading in their hands.
Unless the forward trading in all the com-
modities is put to an end to for all times to
come, the Government cannot control the
price rise. It is common knowledge that after
a great deal of agitation and struggle the
Government banned the forward trading in
gw which is used by the common man
throughout the country. The way in which
the Government takes recourse to banning
of forward trading in cssential commodities
as and when the occasion arises shows the
reluctance on the part of Government to
take to this effective weapon and to end
forward trading once and for all,

To give you one example of the conse.
quence of forward trading, I will refer to
cotton. When the price of cotton goes up as a
result of forward trading, naturally the price
of yarn goes up. The weavers are unable to
buy yarn at such an exorbitant price and
run their traditional profession. Lakhs and
Lakhs of families of weavers have been suffers
ing as a recsult of forward trading in cotton
and in fact many of them have become

"4 The original speech was delivered {n Tomil,

Sovpop—
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destitute. Similarly, in the case of ground-
nut oil which is in daily use of the poorest
of the poor in the country, the speculators
have their say and the distress of the people
cannot be enumerated by me within the
short time available to me.

I will refer you to page 157 of the
Annual Report of the Ministry of Industrial
Development. Chapter III deals with For-
ward Markets Commission, a very important
organuation with the Government to control
and to curb forward trading in the commodi-
ties. You will be surprised to know that only
14 lines have been given to detail t(he func-
tioning of this organisation. In fact, only
4 lines depict how the Forward Markets
Commission is functioning. There is no infor-
mation at all as to how many raids were
conducted by the Enforcement Wing of the
Commission, 1n how many cases what kind
of action has been taken and in how many
banned commoditics the forward trading was
indulged 1n by the speculators. I would like
the hon. Minister to give to the House these
details so that we may know how furward
tracing is effectively controlled by the Mims-
try. But, it is beyond my comprehension
that only this much attention has been paid
by the Government to the functioning of
Forward Markets Commussion.

It was a laudable step that the Govern-
ment banned forward trading in shares
and securities in the year 1969 and all of us
felt that the hold of monopolists on the
country’s economy would get weakened., But;
suddenly last year the Government appointed
a Committee under the chairmanship of Shri
Anjaria to consider whether forward trading
in shares and securitics could be resumed.
It is clear that the speculators are only ex-
ploiting the wvacillation of the Government
in such an important issue. There is no firm
policy so far as forward trading 1s concer=
med and in consequence the hoarders and
speculators have their field day. I would
like to the hon. Minister to inform the house
as (0 what happened to the report of the
Anjaria Committee and what action has been
taken on the recommendations of the Com-
mittee,

If the Government are reslly keen to
mve the country’s economy from the grip of
speculators, if the Government are detere
mined 10 control the rise in prices of casene
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tial commodities, if the Government are
really interested in the welfare of 50 crores
of people, especially at this critical juncture
when the country’s security is threatensd by
external aggression from Pakistan, then the
only alternative left to the Government is to
ban forward trading in all the commodities
for ever, Unless the industrial commuodities
are taken away from the clutches of
hoarders and speculators the economy of the
country will never pick up. The good inten-
tions of the Government should not be con-
fined to paper alone and in particular this
legislation should not become a paper legis-
lation, but 1t should be implemented with
all the force at the command of the Govern-
ment.

Mo wEHAEM qiq (W)
3qreTe wEw, & wEAAR WA AR
Neg a@ Jagnag fe amamr &
fanq sta-frafe &1 aeqn g9 & 77,
@ dT aAw I 4T {) gF I9N
mEr ] & fag S A wxw IaQ Ar
® ¢ ony frar &1 o€ fadw w8 &Y
gral | ¥fsw & ag N fA¥aw s
F[igar § i 1 fasas & Y qameT frg
MY § ST WA AR AT AT gIGS
#1 qf7 wE g% FC BT A7 FAAT B
¥ET AF AW GG ST W gag § |
# ey gafeg & foger &€ ac o
HEE ST WIQ AT B @rE a6}
AR 9T 99T g, WWar T 997§ 4T
AT 9T 97 & A [ A g g
Fraar ATy 93 AwET A @R g
ot ag wEE AR F ww U § )| @&
TR A qr AR I Y s Ay
M2 ¥ AT 9T 9ZE 99 @Y § A wqedr
o A owW AW Iuwr ded
w1 IaY aft s § fF TR
fafesa @rex & o g9 sor aff
wight & & wgm wgw f fe e
A €T Y 1 HF F dwT Ay
¥ ¥ Tl wwar o Iuw fg I9gw
wEaEe @ wAen nfge N wege
arevreter s woy off wg &+ e g

1
»
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weg ¥ ey o wafer, gATEErd €
wafer ay off § w7 9 WY ¥F FAA
¥gro gw s qray ? ag Oy frew
el o o off awey Haw 1 AwF
o & wimi w & wdE fer
Fax ¥, W ¥ F oA F W
Heiew g g IAk wiw AT Wy 7
T WA Geqre g, WraasTe
oSS g a1 "rFgAne sHEw g
& a1 AT-wrerane g, ot §g o ¥
wa W ¢ N gy ey, sed aw
sifgx & fF @ & sigr A Al ax

wedareh A fway @ E 1 9w aE

oo ) wgfa & Fo Awd a@ g
ZaR T WfaF qge o &Y aFa § | g
|1 <ot & afge famd ofgx amIEr TNt
aft &, ar o= g M€ e Ao
gaar W fedad & g@ T g
faa® fac #1f mezr @t o A &
I7 vl | wAF A qgr oA
gy w1 ¥ ifsg, s w1 ¥ Aifog
A aga & 4 A § ok i wg €
1T BT AUET AT F DY A
¥y | § gg °df sgw & 9% g
& g £r€ nqq wraAT §, AT WA
g & | AfFT sqrowr S FW FF A7
& &, I A Arowt §, W ag A
wihe W @ a1 Hrg o7 g ),
IAW FHAT @A FW § F ITF ww
sEd F I =g Fayw N qav
&), ag feafer fean€ adf 2

oF oA ot s qfcadw fear
g s 2 & X oA wrgwn g €9
mfRs afads &1 s fegar qgar & ?
Fard e O T Yz g o 2 Frwrr
fear mar §, w sEd wdd ey
a0 feafe wae ol ? oW -
AYVE AN FAT  SYAGIT A FT I Al
WIGIUTI ST AIAT ST A FL A1
s faw o agfe ww ot g,
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% gy feda ¥ adf WA wgT—a
AAT, A FAT, WAAT THT @S K0,
ZigW 9T &1 ¥ w2 7, IIw { &Y
SqrEr ar & AdT §, 9w - AAr,
i st aw afads g aha, T8 qId
§g 1

3% ol g § N W-fadmd w7
st ¢ 8% fag @& feqiad &
afener & st gg sfaaar dew w0
sgv A frar § 39 ofgaw & gr=r
sRa¥ Arde 9T fFAAr wac qwan, &
HAY AAT HgAr § W6 ey F oy
faavor fear & ar g fadas & oY faar
fear &, sa# az feafs 541 ez 7t @
¥ owmF oo W feaar e W
9@, Frai w5t f5Y ggas feag w1
9w, frr g3 av sgmE 8 Qs iy ?
AT FAL A6 A 7 A qqA w7 sy
T &1 § e Afvma w9 § ag qrwr
TR ¥ g arwm ¥ §, fre 3
I IgA A § AR g@g aF g
aRY & | OF A FeX § 5 awm
FET 9L Q0 aw® F frgewor s
Yezr FT @ A ;WD FT @ §,
Fd a gmm e ¥ far gg
qr YT R, g9H A qOd §, -
FArSr Y §, wQ-w-ard feafy g &

HANIT ®AT A WY WA F7 A{T
wW g At & ag wwwar g fr forw g
# sif s 99 @R, o g e
wee & froorw & amag A wryAt
# 97 1w §, I FCW Ao F Aoy Ay
waedr smex &, faw wwre ¥ amaw
T Ao FgEr AT H w7 F qfchnr
@ mar g, 99 9T w9 Sfwew 7§ wav
oy § ) W g A o T Q=
fager #% a1 awll AWAQ T qww
&% fau¥ gro am sfyew @ oF
e forr wwe o sl wear § Ry
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gt & fior ot gqeaf ox e oo,
qedt ¥ g feae @, weah A,
foad qm @ swfaw & frad, @
o N egaeqr ¥ @ | F oA
WIEAT ST g HAT F g AT dva
s fe are wrE gyw, g aEAd
FTIY &7 woeT Hifog forady arq S w
g faer &% A WY W AW IFT A
%9 & 9% aqr TR AT sgmi
A% ¥ w1 H1 g@ AT ;0

SHRI H. M. PATEL (Dhandhuks): It
sccms to me from the speeches that have been
made that the function of forward trading
has not been clearly understood. There has
to be a distinction between speculation and
forward trading. Speculation you may un-
doubtedly condemn, but forward trading per-
forms a very necessary economic function,
and so long as you can make it function in
that way and not allow it to be abused, st 13
8 good thing, and it scems to me very neces-
Rry, so that if Government wish to regulate
forward trading, it is certainly a step in the
right direction. But when they go further and
by this amendment scek to cut out even such
Little scope as there existed for manufacturers
and processers to sec that they do not suffer
through fluctuations of prices, then 1 think
they are doing positive harm.

In the main, 1 would say that forward
trading is necessary for agricultural commo-
dities which have to be processed. For ins-
tance, if you take groundnut, groundnuts have
to be processed into groundnut oil ; the oil
manufacturer buys the groundnut and later
converts it into oil and sells it. When he
buys the groundnut at a particular price, he
at the same time enters into a hedge contract
about the time that he would make it into
ofl and scll it and thus safeguards himself
against the market fluctuations in the mean-
time in the prices of grountnuts. By doing so,
he does not have to suffer loss, nor does he have
to add a considerable margin of safety to the
prices of the oil which he sclls. In fact, by
being able to hedge, he is able to stabilise the
prices. I am only giving an illustration,

It scems to me that if Government make
it impossible for processers to have recourse
to hedge trading, then they are taking a step
which is definitely retrograde, The suggestion
that the State may take over the eatire trad-
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ing in this regard is not sound. But if the
State does what It is being asked to do, then
it might perhaps consider, what a colosal and
impossible task it would be undertaking to
take over the entire trade in groundnuts,
cotton and jute, the kinds of commodities
which have to be processed. It secms to me
that when Government have decided to
tighten the parent Act by proposing to close
the loopholes in regard to the ready market,
I think that they are perhaps doing something
which is likely to do more harm than good.

I am oot suggesting that speculation
should be allowed so run mnot. Speculation is
something quite different ; genuine forward
trading is something which performs a real
economic role and it should be allowed It
should be regulated by all means to sce that
it is not abused. For the puipose of regula-
tion, by all means, let Government act as
firmly and as drastically as they may desire.
But let them not make impossible genuine
cconomic activities or seck to  restrict them so
as to make them impowible.

In fact, as some other speakers have puin-
ted out, if you close the door completcly and
prohibit it, just like prohibition of alunholic
drinks, it will only make matters worsc and
lead to worse evils. Prohibition of thiv kind
will only drive nccessary activities underground
and encourage speculation, rather than per-
mit genuine activitv. As one of the speakers
pointed out, it will be ecasy to circumvent
this by having recouise to verbal transactions.
In fact, in all these forward  transactions, the
bulk of them are initially purly verbal, recor-
ded only later. Thus if you control it, as you
now propose to do, it will become more harms
ful and you will make it operate in a more
harmful manner,

I would, therefore, earnestly request the
Minister to reconsider this matter. If he is
not able to do that straightway let him at
least accept the amendment for reference to a
Select Committee where the entire question
can be gone into fully to sce preciscly why it
is that the forward markets regulations have
not been successful so far and what you
should do to make them a succes, so that
the real economic function is performed satis-
factorily ; this will help both the producer
and the consumer, Rather than do something
in haste, I do plead carnestlly with the
Minister to consider this suggestion of mine
to have the matter fully gope imto by thoss
competent to do so.



THY MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA) : While
1 feel deeply grateful for some of the cons-
tructive suggestions made by some hon, Mem-
bers, I am constrained to observe that they
bave unnecessarily enlarged the discussion.
Some of the points raised by them, though
very important, arc mnot strictly relcvant to
the present Bill.

As T said in the beginning, this Bill only
tries to amend the definition of ready delivery
contract. A suggestion has been made that it
be referred to a select committee. I would
request the mover to consider this aspect.
As one of the hon, members mentioned, there
was a Committer appuinted to review the

working of the Forward Markets Regulation -

Act and the working of the Forward Markets
Commission. We are going to have a com-
prehensive Bill based on comsideration of the
report of the Committee. When that Bill is
before the House, it can certainly be referred
to a sclect committee because it will contain
mauy provisions in deciding upon which we
will require the guidance and experience of
all hon. members, as Shri  Patel pointed out.
That would be the proper stage for referring
the matter to the Sclect Committee when we
are having a comprchensive review of the
old Icgislation from all points of view. But
for one clause and that too which proposcs to
amend section 2(i) about ready delivery con-
tract, that is not necessary. Suppose il is
referred to the Sclect Committee, would the
Select Committee be able to devote more
than two hours to that clause ? Even in the
Select Committee we could thrash out the
whole thing within an hour or so. When on
the floor of this House we have had enough
time for considering this,—I think we have
examined the definition in detail 1 request
the hon. Member not to press that this Bill
be referred to the Select Committee.

15.00 hrs.

Again, he has not even been good enough
1o include me in the Select Commitier. A
Select Committee without the Minister—

SHRI DINEN BHATTACHARYYA
{Serampore) 1 If be includes, you are agreed?

*SHRI GHANSHYAM OZA : [ am afraid
I wil] pot be able to accept this amendment.
I think after what I have ssid, that a com-
pretensive Bill is going to be introduped ———
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SHRI M. C. DAGA : Speculation in
forward trading.

SHRI GHANSHYAM OZA: It is not
necessary in this Bill. But so far as this Bill ix
concerned, it is only to plug a lvophole which
has come to the notice of the Forward Market
Commission and which was being misused.
How was it being misused? So many hon.
friends have said that after 20 years, we are
coming forward with an amendment of the
definition of ready delivery contract. This
definition of ready delivery contract has got
to be amended because when forward trading
is banned, or suspended, people resort to
acts of subterfuge. When forward trading
is allowed to be regulated by the Forward
Market Commission and it went in its normal
course, then, this was not resorted to. This
definition was not resorted to for carrying
out trade which was of a good character. We
have to bring it when we have put a ban or
we have suspended future trading in most
of the commoditics ; so it has become neces-
sary to bring this amendment in order to
amcnd the definition clause of ready delivery
contract, su that we can cffectively control
the forward trading which we mean to control.
Therefore, we have come forward with this
amendment.

SHRI H. M. PATEL: Will the Minister
indicate when he proposes to bring in this
a comprehensive Bill to which he refers ? How
soon

SHRI GHANSHYAM OZA: I will not
able to give the time; it would be done as
early as possible. It is under thorough
cxamination.

SHRI H. M. PATEL: The point of my
question was only this, If it was likely to
be brought at a fairly early date, why then
should you tinker with an Act which has
gone on for a considerably long time ?

MR. DEPUTY-SPEAKER : That is only
to plug a loophole.

SHRI GHANSHYAM OZA : 8o long as we
have not got a comprehensive Bill, so dong
as it has not been pased by Parliament, we
cannot afford to allow this loophole to be
exploited by persons who want to indulge in
practices which arc not in  the imterests of the
commaon man. Thevefore, I would urge
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upon the hon. Members to accept the amall
iment, b , so many of them are
worried about the activities which are not
in the larger interests of the public, and
this will enable the Government to control
those activities and I will certainly request
them to reconsider what they have said.

Some Members waxed eloquent about
hoarding and profitecring and all these things.
In spite of this, they say that even when this
piece of legislation is brought to the Statute-
Book, hoarding is going on and profiteering is
going on. They forget what is the function
of the Forward Market Commission and what
is the purpose of bringing this legislation. As
I said in the beginning, under Article 19(g)
of the Constitution, every citizen is fice to
practise any trade, business or profession. So,
he is free to do that. Thatis a fundamental
right given by the constitution to every
citizen. But Article 19(b) also says that this
right can be reasonably restricted by the
larger public interest, and therefore it is
that this Forward Market Commission Act
has stood the test of the courts; 1t 18 a legal
piece of leguslation, it cannot be Challenged,
because it reasonably restricts the nght of
the citizen o practise any trade. Ther fore,
the function of the present legislation is unly
to regulate forward trading. As we have heen
saying we want to regulate forward trading
cffectively particulaily in agricultural com-
modities when it is allowed. In my specch I
said that we wanted to see that so far as
agricultural commodities were concerned
future trading was not practised or allowed.

Some hon. Members asked how many
prosecutions were launched and how many
cases were put before the court ? Every year
we are having raids on so many markets
which are functioning illegally or improperly
and put up cases before the court. ., (Interrup-
tions,) In 1963, 91 persons were convicted
and in 1964, 533 were convicted. If you co-
operate we shall be able to bring many more
persons within the grip of the law.

‘This small Bill is only an attempt to plug
the loophole which was being taken advantage
of by unscrupulous people. We want to give
a stern warning to persons who do not abide
by law. We will not tolerate all these things ;
we shall launch prosecuticas whenever it is
vecessary tb do so. With these words 1
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request the hon. Members to pass this amall
Biil.

MR. DEPUTY-SPEAKER : [ shall now
put to vote the amendment moved by Shri
Daga for referring this Bill to & Select Com-
mittee,

The amendment was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill further to amend the
Forward Contracts (Regulation) Act, 1952
be taken into consideration.”

The motion was adofred.

MR. DEPUTY-SPEAKER : The ques-

tion is :

“That Clauses 2,3 and 1, the
Enacting Formula and the Tide stand
part of the Bill.”

The motion was adopted

Clauses 2, 3 and 1, the Enacting Formula and the
Title were added to the Bill.

SHRI GHANSHYAM OZA : S8ir, I
move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed."

The motion was adopled.

15.07 hrs.

SMALL COINS (OFFENCES) BILL
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R.

GANESH) : Sir, I beg to move :

“That the Bill to provide for the
prevention of melting or destruction of
small coins, hoarding of small coins for
the purpose of melting or destruction
thereof, and for maticrs connected there
with or incidental thereto, be tiken into
conslderation.”
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Government had been receiving reports
of shortage of small coins in several parts of
the country since the middle of last year.
Action was taken immediately to step up the
production of small coins in the mints. The
two mints at Alipure and Hyderabad were
put to 60 hours working per week, as against
48 hours carlier, from the month of October/
Nuvunhcr 1970, The mint at Bombay was

to two-shift working of nine hours each
fmmjulyl??ﬂ The number of men engaged
in the production of coins was also increased.
As a result of these measures, the daily rate
of production in the mints went up from
12 lakh pieces per day in August 1970 to
35 lakh pieces per day in January/February
1971. The current rate of production of
small coins is over 50 lakh pieces per day.
Government have also taken several other
measures for stepping up the pace of output
of coins in the mints. The ten paise coins
arc now being minted in aluminium mag-
nesium alloy which enables a faster pace of
output than the aluminium-bronze alloy in
which this denomination of coins used to be
minted until recently. With a similar object
in view, it has been decided to mint fifty
paisc coins in cupro-nickel, insicad of in
nickel and to resume the minting of 25 paise
coins (in cupro-nickel alloy instead of in
pure nickel) holding in abeyance further
minting of the 20 paise coins in aluminium
bronze. The minting of these coins in the
new alloy will conmence shortly. The measures
already taken have undoubtedly contributed
to ease the coin shortage to some extent and
are expect to further improve the situation
in the near future.

An analysis of the possible causes of
shortage has revealed that considerable
quantities of the earlier minted coins in
cupro-nickel alloy of the denominations of
zpunemdipnu,md:omm: extent 10
paise abo, bave gone out of circulation
because, with the rise in the price of the
metals used in them, their metallic value
out stripped their face value and it became a
payiag proposition to use the coins as mectal
for various purposes. There are also reports
that aluminium-bronze 20 paise and 10 paisc
coins are being melted for production of
cheap trinkets and fountain-pen nibs. The
diversion of coins for other wuses has been
responsible for reducing the volume of coins
in crculation. The aditional quantitics
since put into circulation have not fully
noutralised the erosion already taken place

and still taking place due to melting of
coing.

It became clear that completc normaley
could not be reached unless the business of
melting of coins is put an end to. Legally,
however, melting of coins was not an offence.
There was no provision in the Indian Code,
or the Indian Coinage Act, or Metal Token
Act which debarred a person frum melting a
coin. This legal lacuna had to be made good
an urgent basis, if further diversion of coins
for purposes of melting was to be stopped.
Government had, therefore, no allernative but
to promulgate the Small Coins (Offcnces)
Ordinance, 1971, on 22nd October, 1971
declaring melting of small coins and hoarding
such coins for the purpose of melting an

* offence in law. The Bill now introduced is

mecant to replace this Ordinance. As shortage
of small coins, which this legislation is intended
to tackle, is expected to bea temporary
phenomenon, it is proposed to cnact the law
with a duration of three years only.

I commend this Bill to the House.

MR. DEPUTY-SPEAKER
moved !

Motion

“That the Bill to provide for the
prevention of melting or destruction of
small coins, hoarding of small coins for the
purpose of melting or destruction thereof,
and for matters connected therewith or
incidental thereto, be taken into consie
deration.”

SHRI M. G. DAGA (Pah) :

move

I begrwo

“That the Bill to provide for the
prevention of meliing or destruction of
small coins, hoarding of small coins for
the purpose of melting or destruction
thereof, and for matters connected there-
with or incidental thereto, be referred to
a Select Committee consisting of 8 mems-
bers, namely :—

(1) Shri Bashweshwar Nath Bhargava
(2) Shri Hiralal Doda

(3) Shri K. R, Ganesh

(4) Shri Vikram Mahajan

{5) Shri Shrikishan Modi

(6) Shri Nawal Kishore Sharma

(7) Shri 8. N. Singh; and

(8) Bhri R. P. Yadav
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with instructions to report by the last day of
the next session.” (7)

*SHRI E. R. KRISHNAN (Salem) :
Mr. Deputy Speaker, Sir, I am grateful to
you for giving me an opportunity to partici
pate in the debate on the Small Coins
(Offences) Bill.

At the outset, I would refer to the fact
that this Bill is to replace the Ordinance
issued by the President during the inter-scssion
on 22.10.1971. The Government was aware
that the Parliament would be convened on
the 15th of this month. The Government was
also aware of the fact that there was
countrywide shortage of small coins during
the past 12 months. While the Government
did not take effective steps during this period
to mect the situation, suddenly just 22 days
before the starting the session an Ordinance
was issued by the President, Will such a step
lead to creation of sound parliamentary
conventions in the country ? Does such an
action on the part of the Government not
show the utter disregard of parliamentary and
democratic traditions ? Having waited 12
months to asscss the situation, the crisis would
not have become worse if the Government had
awaited for another 22 days and introduced
this Bill in the Parliament. I refer to this
becausc at least for the future the Govern-
ment would take note of the sentiments of
Members of this House and would not take
recourse to Ordinances of this nature when
the Pailiament is not in session.

On 26th March 1971 while replying to a
question the then Manister of State for
Finance, Shri V. C. Shukla, stated that the
Government had no legal powers to prevent
the melting or destruction of amall coins,
hoarding of small coins for the purpose of
melting or destruction thereof and in the
very near future the Government would
introduce a legislation in this regard. I am
happy that this Bill has been introduced now
and I welcome it.

Sir, you must have come across the news
jtemn that in Bangalore small coins worth
Rs. 10,000 were recovered by the Police.
There was also another news item that 20
paise coins were sold for Rs. 4 cach. It was
also found out that the small coins were used
as washers. It was stated that because the
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metallic content of 20 paise was worth Rs. 4
it was being sold for that amount. I need
not say that when this Bill becomes an Act,
these undesirable activities will be put an
end to,

But, here I would like to point out that
all the ills do not lic in such miuses of the
small coins. The serious shortage of small
coins resulted from the considerable scaling
down of production of small coins in the
Government Mints I would give some
figures to prove my contention. In the year
1966-67, the production of small coins was
169,60 crores of picces ; in 1967.68 1B4.54
crores in 1968-69 142.46 crores ; in 1969-70
3B.58 crores and in 1970-71 32.40 crores. From
this it is clear that the steep fall in the
production of small coins is the main cause
for the shortage of small coins through out
the country.

1 would also like to bring to your notice
another factor which contributed to this
shortage. In Apnl 1970 the Reserve Bank of
India withdrew from circulation old coins
worth Rs. 20 crores. If there is on the one
hand steep fall in the production of smalt
coins and on thec other therc is also sudden
withdrawal from circulation of small coins
worth Rs. 20 crores, there is no wonder that
such an acutc shortage of small coins will
become inevitable.

The State Trading Corporation has also
been obtaining export orders for small coins
from some South-cast Asian countries like
Thailand, Malaysia etc. I do not know the
value of such export orders executed by our
Mints during this period. I would like the
hon. Minister to tell the House the value of
such export orders executed by our Mints,

Because of 75% copper content and 25%
nickel content in the old small coins, there was
demand from foreign countries for the supply
of huge quantities of old blank coins. I know
that the §.T.C. was trying its best to procure
export orders for the old blank coire. I
would like to know from the hon. Minister
the value of such export orders received by
the 8. T. C. for the supply of old blank
coins. If only the Government had made an
attempt to melt these old coins and produced
new small coins, this crisis could have been
averted.

*The original speech was delivered in Tamil,
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I am also unable to understand another
sirange phenomenon. During this critical
period, the weekly overtime work of the
Mints had been reduced from 22} hours to
104 hours, You can imagine how this shortage
of small coins would have come about when
the Mints had to execute huge export orders
but their overtime work had also been reduced
by 509 simultancoualy, I do not also know
how export orders could be accepted by the
Government when there was acute shortage
of small coins inside the country. I would
like the hon. Minister to explain this situation.

It is easy and possible for the Govern-
ment to bring forward legislations any time
they like. But it has been proved that it is

not puossible for the Government to produce -

the required quantity of small coins to meet
the acute shortage in the country. It is also
easy for the Government to put the blame
on the anti-social clements in the country for
any crisis. It should be clear to all from
what I have said so far that all the faults
for this crisis do not lie with the anti-social
clements in the country, but the Government
also must bear the major part of the blame
for this shortage. When the Government
pays attention'to the export of small coins
and doca not care for the sufferings of the
poor people, onc is forced to construe that
this Government is callously indifferent to
the needs of the people.

It issaid that a sum of Rs. 33 Jakhs as
foreign exchange has been carned through
these export orders. But, what about the
sufferings of the 50 crores of people ? Whether
it is & tea stall or a pawn shop or a grocer's
shop the people were harassed to tender the
actual change if they wanted to buy anything.
It did not end here. If onc went to the
Railway Platform or a Post Office and some-
times even in the Banks, he was abruptly
told to tender exact change. The late Ram
Manohar Lohia wsed to repeatedly point out
in this House that the per capita income of
an Indian was jult?ﬂp.ile. Yon can imae
gine, Sir, how a poor man would have faced
this acute shortage of shall coins,

As early as 21st January, 1971 the Rescrve
Bank of India isued a statement that the
shortage of small coins would be over. We
bave been frequently hearing such statements
{from the Reserve Bank, but the situation has
not improved so far. Previoualy, the capitalists
and the industrialists wsed to find fault with

the policies and services of the Reserve Bank.,
But now even the common men have started
blaming the Reserve Bank for their difficulties.
If asolution is not atsight, itis better to
keep quiet than making annouccments at
random. I would request that the Governe
ment should concentrate more on constructive
action than on annoucements,

In the end, I would like to suggest that
for the time being no export orders for amall
coins should be aecepted by the Government
till the situation inside the country improves.
Even the export of blank coins to forcign
countries should be stopped at once. Sccondly
the weekly overtime work prevailing in the
Mints before this shortage occurred should be
revived so that they are able to produce
more. Thirdly, every attempt should be made
by the Government to step up production of
small coins to the level of 169,60, crores of
picces that obtained in the year 1966-67 and
to the production level of 184.54 crores of
pitces in 1967-68,

Unless these measures arc adopted by the
Government forthwith, the shortage of small
coins prevailing in the country now cannot
be remedied. I don’t think that the Govern-
ment will be able to achicve its objective
merely by this legislation. They should imple-
ment the suggestions made by me vigorously
and earnestly.

SHRI MADHURYYA HALDAR (Mathura~
pur) : Mr. Deputy-Speaker, Sir, the small
coins shortage was discussed in this House on
25th of March this year and, before that, it
was discussed in the Rajya Sabha on 4th
December, 1970. The hon. Minister, Shri
Vidya Charan Shukla, on 4th December,
1970, expressed the hope and assured the
House that the small coins shortage would be
met by sufficient supply and proper distribu-
tion of small coins.

At that time, he felt and admitted that
there is no such law that can punish the anti-
social clements who melt these coins and get
the metallic portion of the coins. But I may
mention here that the Internal Secruity Act
is being applied to the political opponents,
The Internal Security Act could have been
applied to those anti-social clements engaged
in this trade, Small boys of 12 or 10 yean
of age collecting small coins and giving them to
some ‘big businessmen, Everyone knows that
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these boys are working on commission basis and
big busincssmen are making profit out of it.
The Government should have taken note of
it carlier that the metallic value of these coins
is double the face value of the coins.

Now, after a lapse of one year with the
assurance that they hoped to overcome the
small coins shortage in 2-3 months, they issued
an ordinance just before the Parliament was
going to meet. May I ask the hon. Minister
how many persons have been arrested under
this Ordinance ? Small boys or the persons
who make some profit out of it may be taken
into custody and punished. But the big busi-
nessmen who powess the technical know-how
and apparatus behind this racket and who
make huge profits are not touched and none
of them has yet been arrested till this day.
Like many other laws, this law also will meet
the same fate. It will not be effective because
the Governmental machinery which has to
enforce the laws operates under the pressure
of these big business people.

So, I would like to say only one thing
that the Government should take care of this
that the big people who are making huge
profits out of these small coins should be
taken into custody or severcly punished so
that the country may be saved from the
shortage of small coins. There is no point in
punishing these hittle  boys becauwse they are
only getting 5%, or 7%, from this to live on
after 25 years of independence, This ordinance
must have some provision so that the big
business people should have been punished
heavily.
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His total daily requirements of small coins,

the nature of his business, occupation or

profession, the mode of his acquisition of
small coins,

It is & question of evidence.
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S8HRI 8. M. BANERJEE : What docs the
Minister say about the new coins, for instance,
the ten NP one ? Suppose I want to telephone
from a public call booth. IfI put one new
cain and one old, you cannot do it because the
new onc cannot pass through it.

DR. KARNI SINGH (Bikaner) ; I rie to
support the Bill that has been brought forward.
I think the Bill reflects the mood of the House
and the country becausc the small coins shor-
tage has created & very difficult situation in our
opuntry for the lmst few months. I had raised

a call attention myself on the floor of the House
on this subject and the hon, Minister had then
replied tosay that in a very short while the
situation would be eased. But notonly hasit
not cased ; it has, if anything, grown worse.

There is only one thing that has been bothere
ing me after I listened to the speeches in this
House is the emphasis that is being paid to the
penal clauses in my Bill. There should bea
two-pronged approach to this question. The
first, of course, is the punitive one, how a citizen
who hoards will be punished, the various ways
and means whereby he can be punished in such
a way that it acts as a deterrent.  The other one
which, inmy opinion, is the more reasonable
and more humane way of bandling this situa-

. tion in such a way as tg make hoarding unpro.

fitable, In this House of late, we have been
heaped with 3o many pieces of legislation, The
hon. Minister opposite will probably bear me
out when Isay thatvery few citizens realise
today when they are breaking a law and when
they are not, when they are breaking a law
which is of such a nature that they can be puni-
shed by being seat to jail and so on. Even Shri
Chavan, I am sure, does not know because he
has created so many laws. Even in regard to
taxation laws, even the average citizen today
does not know when he will be sent to jail and
when he will not be. The result is that the
average human being is becoming numb to
the fear of punishment. He is not being frigh-
tened of punishment any more. The hon.
Member from the communist party suggested
just mow that we should have punishment
by hanging people for these minor offences,
I feel that this is only the beginning or the
suggestion of the beginnings of a police state
that India may unfortunately very soon sce. I
feel that jails and punishment is not the answer
to this problem. The answer is to bring about
metal coins whose face-value is more than the
real value of the metal, I am sure that is poasi-
ble, and if the other countries can do so, which
India for Some réason cannot, I would suggest
that we start having postage-stamps or some=
thing similar for a period of two or three years
which makes jt almost impossible or remaoves
the motivation from the minds of the persona
to hoard or melt such coins. You will need fay
too many jeils if you go on making such pieces
of legislation, and creating difficulties for the
people. Therefore I do feel that your approach
has to change, in regard to more and mere
punishment.

]
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Now, if Government permits the shortage to
take place, the shortage will inevitably be there.
Last time, when we had thus call Attention in
Parliament we found out that the Bombay mint
had not minted metal coms for a very long
time ; that the Hyderabad mint was making
medals, tokens, hammers and Gandhi
badges. Surely, the Government mints arc
meant primarily for producing coins and if
there is a shortage in this country, and the
people throughout our land arc suffering as a
result of the shortage, the mints should be given
higher priority to producing coins I have no
doubt that our prestige in foreign countrica is
enhanced by our making coins for Greece and
Thailand. Some of our mints have been doing
that e, g. m Bombay. But surely that is not the
the pumary function of the mints A muntis
primarily meant to produce adequate cowns for
the needs of the country first , priority to your
own countrymen and thereafter other countries,
should be our policy.

Sir, the common man has beun very adver
sely lut by small coin shortage, because I have
seen 1t personaily. You go toa shop today.
You buy something. Nearly always the small
shopkeeper is a loser, because if the man who
wants to make a purchase cannot give him the
change, the small shopkeeper has to do without
the ten paue or 15 pase, and consequently, he
loses over the sale that he makes.

I remember in Bombay, about four months
ago, Ihad gone to send a telegram, and when
I went there, & little girl had come along, and
she brought a telegram which cost about one
rupee and a few pause. Iwas standing next to
her in the queue. The man who was handling
the telegrams said that he was sorry that he had
po small coins, And unless the girl went back
and brought the coins, the telegram could not
be sent, I brought this matter immediately to
the attention of the Minister. ..

SHRI 5. M, BANERJEE : Stamps.

DR. KARNI SINGH @ They isued
nothing. The girl was asked to go back. I
wrote a letter to the Minister because I
thought this was something which was abso-
lutely wrong. At the stage, fortunatey I had a
few coins with me and I helped the lutle girl
out, But I thought this was no way that the
Government should be run.,

Our mints will have to be run to full capa~
city, If we have to work overtime, we must
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work overime. The metallic wvalue and
the face value ratio must constantly be
reviewed by the Government. Soaring coins
prices have eroded the face valuc of and
have increased the value of the metal
conteat. The holding of the priceshne has a
direct bearing on the intrinsic value of the
coins, These arc matters that the Government
will have to consider,

While supporting this Bill, I would once
more appeal to the hon. Minister that the
emphass that you are putting in each and
every legulation, on the punitive clauses or,
how to put more and more citizens behind the
bars, to frighten the citizen that if he did sume-
thing wrong, he would be punished, 1s an un-
Gandhian way of handling this matter 1am
quite sure that they could create conditions 1n
this country where by the motivation to hoard
15 removed, the motivation to melt the coins 1s
also removed If that motivation 15 removed,
there will be much less motivation to do the
wrong thing, and much lrst 1cason for this
Government to thicaten the cizens with Jail
and other dire consequences.

SHRI H. M. PATEL (Dhandhuka) « I want
to refer to two matters, One ofcourse 1s : why
an Ordinance wus necessary for this purpose ?
Thas particular problem was known to Govern-
ment on thew own admission for almost two
years, It was brought before this House ecarly
this year and at that time the Mimster in hs
reply gave a persuasive analysis of the situa-
tion. In his view the Government had already
taken a decision to munt coins of different kinds,
using metals which would be of no valueor very
Iittle value. That ofcourse was a step in the
right direction, He also said that he was well
awarc of the factthat coins were being melted
and used for purposes other than coins but he
did not feel that any special action was called
for. He knew well at that time that some penal
action would be necessary if offenves were
being committed on a large scale, But taking
a congtructive view of the situation, for which
I think he deserves credit, be decuded o Lake
more constructive action to munt coins of a
kind which would not be melted.

Having taken that step and baving proceed-
ed to mint the new coins on a large scale,
virtually valueless coins in terms of metal
content etc, why is 1t necessary to bring this
Bill at all? They have now Increastd pro-
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duction to 50 lakhs of pieces per day. In no
time, I imagine, the requirement of the country
would met. In fact it is surprising that the
Minister in his statement has nowhere stated
what their assessment of the total requirement
of the different coins is, There must be some
method which the Government would undoub-
tedly be following in assessing the total
requirement of coins.

The melting of coins has been going on for
a long time. Itis very doubtful, having regard
to the long period during which shortage has
existed in the country, if very much more
remains to be melted, Why then was such a
Bill necessary ? Why was an Ordinance
necessary ? Could they not have waited until
Parliament met ? What damage would have
been caused to the economy of the country ?
Having ignored the request of this House for
several months that something should be done
about this, suddenly they come along with an
Ordinance when hardly three weeks or a little
more were left for Parliament to meet. What
barm would have been done if they had
waited for another month or so ?

The tendency to have recourse to Ordi-
nances is something which must be depricated.
What surprises me more is that when one of
the speakers started referring to the fact that
it was very undesireable for the Government to
have had recourse to an Ordinance, the hon.
Minister exclaimed almost as if he was asto-
nished that anybody should make such a
suggestion. Since what was happening was
undoubtedly so undesireable .. (Interruptions) .
You are entitled to your astonishment and I
am entitled to mine, because in your astonish-
ment it is clearly implied that you do not
have regard for democracy or democratic
institutions, Why was an ordinance nccessary ?
T would agree if you could indicate that the
damage that would have happened to the eco-
nomy if you had waited a few more days would
have been great to do something which you
have ignored under repeated pressure from this
House ; you did not take action ; you were 10
confident that in reply to a call attention notice
you said that the whole matter would be re-
solved in a very short period of time. When
you were so confident and you found your-
welf 50 much in the wrong, now suddenly and
unashamedly within three weeks of the ses-
sion of Parliament you have had recourse to
an Ordinance.

What exactly have you achieved in these
three weeks ? ls it the contention that the
melting has been greatly reduced 7 Is there
any yardstick by which the quantum of
melting can be measured ? Have there been
any offrnces that have been committed ?
What gain or advantage have they achieved ?

Now we have this Bill in which there are
provisions for summary trial and very high
punishment. What for ? What exactly is
going 1o be achieved now ? The horse has
bolted and thereafter you proceed to close
the doors of the stable. That is the precise
position here.

In my view the Government has shown
grave disrespect to this House in dealing with
a matter of this nature through an Ordinance,
the more so when really  this action had
already become unnecessary. If the Minister's
own statement 15 correct, production has now
been stepped up to such an  extent that the
shortage will be speedily overcome, must
have bren overcome by now. This I sav on
the baus of my wwn calculations, but it would
have been very much more helpful had he
himsell assisted us in thus, process by telling
us precisely what his assessment of the require-
ments of the country was and how long he
thinks it will take to meet the country’s
requirement.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : This Bill is intended to replace the
Ordinance that has been issued to prevent
the hoarding of the small coins in the country.
The hon. Member who preceded me has
questioned the desirability of issung an
Ordinance when the Ministry was fully confi-
dent that it would be able to overcome the
shoriage and prevent this malpractice. Little
dues he realise that there has already been
an acute shortage, that malpractice on a
large scale has been indulged in by vested
interests, that it was the common man more
than the rich man that was hit by these small
coins being hoarded indiscriminately, as
explained in the Statement of Objects and
Reasons of the Bill, because their metal value
was more than their face value,

15-58 hrs.
[Sur1 K. N. Tiwary in the Chair]

In this connection” would like to recall
that such instances were there before also.
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After independence when we started minting
our coins, the price of the old British Indian
coins bearing the figures of Edward VIII and
George V went up very high and there was
a sort of scramble for hoarding them. But
this time the situation is quite different.

I would suggest to the Minister that
sufficient care should be taken to see that
the new coins munted are not blown off by
air. They are of such a light quality that
people may not desire to go in for them and
there may be a craze for the previous small
coins, Some of the new coina recently circu-
lated are so light that they may not even
remain in our hands.

I would only suggest to the Minister that
proper care should be taken to see that these
small coins are distributed properly. While
answering a Call Attention in this House he
said that they were taking all *possible steps
to see that these malpractices would not
continue. I am reminded of his previous
assurance with regard to counterfeiting of
notes which was prevalent on a large scale.
At one time it was alleged that these mal-
practices started from the Nasik press There
were many instances. 8 currency notes bear-
ing the same number were brought to the
Minister’s notice. Recently thert was a news
item that there had been a large-scale printing
of counterfeit currency notes and very
influential people are involved. There have
been several instances where many people in
big centres have become rich overnight by
indulging in this racket. I do not know
whether the ministry is investigating into this
racket, which has been going on throughout
the country taking advantage of certain
loopholes.

16-00 brs.

I do not agree with my predecesser who
said, there was no need for this ordinance.
There was a need for it and a situation had
arisen where the poor and middle-class people
were confronted with shortage of coins at the
shops, post offices, buses, etc. So, he has
done well in promulgating this ordinance.
He has assured us that this Bill would be
valid for three years only, by which time the

ion of small coins will go up consider-
ably, 1o that this sort of unfortunate situation
may not arise,

With these words, I support the Bill.

Swnall Coins (Offences) Bill 276

ot wrfrew wae (wrgar) @ awgfr
7T, T8 THT 2 fawnt ¥ fadas a3
wWEH L) @ faigs w1 w9
T TR o W qrAmwar 6, Afew
qET X @ wg 9T sq A famr |
frgd awz &% ¥ fr ow aw & 7w g€
q fr 3w #§ fowwl o =Y § ol
XH FTLOT AT-JIHTCT FF TG wfsvreat
g g d, Ty oo
gAY T oy & aw gAwt feay fY @
wi eI AT T § | Y aEd
Wi &Y wwl & o o A awe F §
MTAX a7 q@ X W G/ 4y
AR AN 1 @ awre N el §
wfeargar s ¥w & sufeqa gf atx o=
TAT TA A €F T 9T wgy g aw A
AgRT ¥ IR fawr @ 5 gy wweEr
G X gF & S ) Afew ag
gaer a4t a% g A gf o7 sy
& af ¥ @ @ &1 e /o
f& @ e fawnr 1 d 78, S
ATATIS GUAT A IBA, IT U A
& afes ag sedw, A 22 TRAT,
1971 #t swefer foqr wqr, afy ogx
wrdy fear e @ wTRr wEET AT
QW W1 ggy wwifaw gY | 9Ek W
W& q I HTFA N qTAT 4, IqH
X 22 FRAT NG @ AW &
w7 ¥ yarfer fear man, faed s
Foreram sran grar wife® ar, sar Ay
gar 1 fe it & qawr e v g
ag Y sqrdw fawr & oo & o §, oy
o8 ff AT A Qwe & o A qre @ oy
#1T TaY FA-GIATXT Y, AW g W

AT ERIT |

& 3y gum ot W Wi A
# o2 fawel & &t § wew ot W
el & wewr T v X @ &
e ST et gt §o gl



277 Small Coins (Offtnces) Bill AGRAHAYANA 3, 1898 (SAKA) Small Coins (Offinces) Bill 278

AT AN Y o AR ¥ orqar w
¥ &Y T oA w1 w@T AN B,
Ufiewr Tgrat ¥, w-gd it ¥ afe A
uF T & wi oY 80 ¥ &1 ;AR
w0, o9t 50 &y Fv fawwr F A
wifre 4§ &1 Fw@ ¥4 & sEE 20
ar 10 4% aww 7 v sl &
argm fe gran & A ¥ AE [
sageqr gt fore® il Y qW FqST W
gfawr & a%, Suw! @19 9T I |

T fadgs & oywl ¥ ag IawAr
g f ot faadh aF 999 gl Fiaa
o g forell ®re & Grg F Hwg w7
gnir 1 &fw gas d@r war Ad g
qEy FeN H FwA WA W AG ¥
faes a7Q ¥, affT aq @1 ag avafear
gt o | g W @y A & feaw
Y 9, AR A AW AAT FT FEL
S # @ ¥ | & wrgan §, e AR
it A oft wg § Y@ faw fAwra
wifgy frer®t orT aeg g | gEE g
g avar § s e faed 10
TS5 ¥ gwowfes I WIF
qard, forer ®1E TqT T FF 1 JI W
a<g & fowk oy o &% gl al gk
o age a=ay &1

R wareran war § e fad s
o< W o ok Wy oy & S
wrr e & Qar war § fe gt 9%
|l Y e wgfe gy € & R oag
TwE a0® § W o w7 IwA F)
wofad Ty faed ward oy wifgy foaer
felt oft w9 & v #3 oG 4 P
AT GF AT AW FAAT W IIFT AN
fowak | agt TR Y W I®W F
fodbwr (& | Rad aiw #3 R
fs q® 10 ¢ &1 fower Frsrom war
ot fe aift o7 w11 @ faed gz qma
wify o w1 B2 4T gg owT F oA

HE Y aff A arar | Fg frewr dw
AN g aAE ¥ o¥@r | gewErd
Ty & A ¥ A §5 F A X gawr
FEIAIT fFar ol 10 79 & fawv W
15, 20 ar 39¥ WY sarzr §IaF &7 Ay
FarwT fawm faar |

& A0 AFHT TR ATAT @IE |
Eas A& F3 % oy mar 1 &5 &
Uz ¥ guw! oF fawwr 36T wgr R a3
10 g0 ¥ faewr & oY awe § A
fasar | e qawmar fr ara & Iaa

c&gT wwg  eafed agr fam @ ad

qUAT HH AT FT 1 AL gAE H oAd)
orar fF oY g9 awg & faad fasad §
IAST R F fRAT AT g0 Eax
ER S gaeg fear o ¥ @ aga
J3G AT , FIF AT T ITY FEY
qArg g g5ar 21

79 fagqs ¥ 7@t A= Fr Ay @
% &, 78t 9 ¥ 79 Fafq T 7y 7
&t € @ A wfus ¥ awfws o [
wEr TR FagagfRaw ¥ ww
Fafy o= qrF 1 @ At qfar ¥ afws
w3l 913 a1 2@ A I @E sy
Y AT AW @ KUY 9 §G AF
AT AR | AT A O FT qOF AR
£, aft gaFr S A sqaeqr 7 g 41 IAHT
qraw 3% & af fear war gg faw
arg grm, Tad o g St suaeqr o
#< gfpq Y soear wwT AT Tifgd
faray el & o gt & sow st wr
WETAH W FAT F afA ¥ @
qATE WY sqITAT TAH ATAWF § |

ol v qq ¥ gq fadgs «r
T war § AR e = fafgr
FEAT & f ST F@TE |

st gow Wi F oF e
yw frar § fr o far r fadwe oy



279  Small Coins (Offences) Bill

[ gz ]
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e fru, g fad o9gd R, o
Arg wr faogw FAa ? ;T AT ag
frorqa 3% I9% fF 37 g ®Y IF
foet Y e Af A7 ¥JwmT 3 F
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“Whoever contravenes any provision of
sub-section (1) of section 3 without any
reasonable excuse, the burden of proving
of which shall lie on such person, shall
be punishable with imprisonment for a
term of not less than three months, .. ."

Who will prove this offence ?

foag qreely & oA fagd faW, ag
FAT YATE FfaT s ? qrqq fran § -

The burden lies on him

qgﬁqwmalw%‘m
win aff g wfey fe e
b

“Small coins substantially in excess of
his reasonable requircments. ..."

What reasonable requirements ? Have you
defined it ?

oF §TR & ¥R W @ AR
faw wrd @y orrawr gfeaw AHAT W
vy § 1T JEITE FT §wAT & ) AN
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" g
“For the purpose of determining the
reasonable requirements of small coins
of a person, due, regard shall be had to. ..

(i) his total daily requirements of small

coins,”

a7 797 oF Prard § O Iwd 9w
fags famr o g @1 gfew @ ga®r
FE1 fr @i F=Y | FA 79 T ¢ AR
g TqT = fameast w9 gwA
frad @ gu &1 o9 T@F T I
frardt &1 sgt fadifwar =t fag
FIAT A1

Because you have mentioned this. You
have said this. You have said that it will be
the duty of that person to prove.

Figw fraT &

“(ii) the nature of his business, occup-
ation of profession,”

TN T AT FFIR ¢

Melt or destroy.

T TiET ¥ Fwar & a0 ¥ faFnr F
g7 7% 9gAr faar s § ar fasy &
AT qAT FT 92T T oA §, @Y

Will it amount to destroy or not ?

A9 W oFEA ! FEN FTET AT
fem @ ? @ @y #E FE ¥R E oy
I AN & A W owgwr @
g wfgd

a1 a9 $T A197 faar §

“Small coins substantially in excess of
his reasonable requirements in such cir-
curnstances as to indicate that he is having
the possession, custody or control of such
small coins for the purpose of melting or
destroying such small coins.

For what purpose ? How will you find it ?
Will your_police officer or comstable go to
the spot and recover the coins and sy, “You
are at fault” ? To whom are you going to
entrust powers P
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“Whoever contravenes any provision
of sub-section (1) of section 3 without
any remsonable excuse, the burden of
providing of which shall lic on such per-
son, shall be punishable with imprison-
ment for a term of not less than three
months but not mort than five years”
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SHR1 INDRAJIT GUPTA (Alipore) :
With your permission I would like to take
this opportunity to seck one clarification from
the Minister. I was not here when he made
his opemng remarks. But I presume t!_lat
what is supposed to bec an antihoarding
meagure, that is to say that small coins should
not be hoarded, is only one part of the solu-
tion. The other part is that the production
of the small coins should be increased very
rapidly. I would like to know from him
whether the difficulties which had recently
arisen in the Alipore mint at Calcutta regard-
ing the stepping up of the production of the
small coins have been solved. There was a
proposal that three-shift work should be antro-
duced in the Alipore mint and the workers of
the old silver refinery whose work is now al-
most over should be absorbed in the Alipore
int and with their help a third shift should
be introduced so that the production .f small
coins could be rapidly increased. There was
some difficulty in the way. Some objections
had been raised by the union of the mint
workers to the introduction of the third shift
and the absorption of the workers there. 1
would like to know from him, when he replies,
as to what the latest position is, regarding
this matter and whether they have been able
to salve this difficulty and if so, how.

SHRI K. R. GANESH : I am thankful
to the hon. Members who have participated
in this debate and made some useful sugges-
tions. As you know, this House has expressed
concern about shortage of small coins through
Call Attention Notices and throigh Questions
and the attention of the Government was
drawn to these shortages. The shortage has
been observed from about December, 1970
and from that period itself the Government
has been considering the enactment of a law
f“mmﬂﬁmdﬂmmw
of coins for the purpose of melting an offence,
because under the ordinary law of the land
there was no provision. In reply to Shri
“Vajpayec's question, 1 would submit that
what is being made an offence is melting or
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destruction of small coins and possession of
small coins for the purposes of melting. They
may posscss certain cpins. .Mere hoarding of
coins is not made an offerice under this law
for the same reason which hon. Members
mentioned, namelv, if a power like this is
given, there is every chance of its being mis-
used and even small people who have coins pr
who accumulate coins may be harrassed by
the investigating authority.

‘That is why this Bill secks to take account
of a temporary problem. I agree with some
hon. Members who expressed the view that a
bigger solution of this problem is the stepping
up of the production of small coins, and
putting into circulation the necessary coins on
the basis of assessment which the Reserve
Bank of India makes from time 1o time.

That 18 why, Mr. Chairman, S8ir, in the
Bill the duration of this Bill has been
put as 3 years, It has not been put as a per-
manent measure on the Statute-book because
it is the assessment of the Government that
within this period the production would have
increased and it would be posuble 10 make
aviable imnpact as far as this particular pro-
blem is concerned and to make the melting
of cuins non-profitable, for which various steps
have been taken already and in my statement
itsell I have indicated the various steps that
have been taken.

Hon. Members referred to the asurance
that my predecessor Shri Shukla made in
answer to the Call Attention Notice and in
my statement here I have indicated the steps
that the Government have already taken for
increasing the production of these small coins.

From 15 lakh pieces, we are now produc-
ing or minting about 50 lakhs pieces of coins,
and so far as the increase in the labour
strength is concerned, about increase in the
number of hours in the various mints, Shri
Indrajit Gupta who raised this is already
aware of the fact that a large number of
workers of the silver refinery have already
been made part of the Alipore Mint,

There are various other problems comec-
ted with both the mints, and attempts have
been made to solve them, As far as the
question of the third shift is obncérned, as
soon as thest transitional problemd ark”solved,
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Government will take a decision on the third
shift, and there, of course, I would need the
amistance of Shri Indrajit Gupta as well as
hon. Members of the CPM to bring about
this change as early as posible.

It has been said by one hon. Member that
the loss of production was there due to the
Government's export policy as well as the
reduction in working hours. I must submit
that as it was known that there had been a
shortage of small coins, Government had
refused to accept any cxport orders. I would
sumbit to hon. Members that our mints have
got a particular standard and they produce
coins which have got a worldwide reputation.
As s00n as we are in a position to meet the
internal requirements, it
pational interest to ecxpand the minting
processes and streamline them further so that
we can meet both the internal requirements
as well as the export to orders that many
countries might place on us, because it is an
established fact that our mints are producing
coins which have a world wide reputation.

One hon. Member referred to the loss in
production and had asked for the total
number of coins that had been minted from
June 1970 to September, 1971. Here, there
* is onc point to be noted. While the coins
that were minted by the various mints might
have been less than what might have been
minted before, yet for the reasons that we
had indicated from time to time in the
House, the number of coins issued to the
Reserve Bank of India and which the Reserve
Bank of India had released to the general
public was very substantial. For instance,
June, 1970, the number of coins minted was
as follows; 291 lakh pieces were minted and
616 lakh picces were issued to the Reserve
Bank of India, and 1,094 lakh picces were
issued to the general public. I have figures
like this from June, 1970 to 1971 to indicate
that though there has been shortage in pro-
duction to some extent, ms a result of the
Reserve Bank having withdrawn some of
their demands since they had accumulated
stock, the number of coins issued to the
Reserve Bank and to the general public has
been in an ascending order,

Shri H. M. Patel had asked about the
asesment of the Reserve Bank in regard to
the requirements of the coins. As he is pro-
bably aware, the Reserve Bank takes into
account, the national imcome and priee

will be in the ’

trends, the expansion requirement on account
of growth of the economy, replacement needs
due to wear and tear, requirement of reserve
stock, existing circulation and minting capa~
city. On all these considerations, the require-
ment of small coins in a particular year is
assessed. The current year's assessment is
18,550 lakh picces against which production
from mints is expected to be 15,000 lakh pieces.
The net issue of 18,550 lakh picces this year
will be made up by reducing the stock with
the Reserve Bank by about 3,550 lakh pieces.
To that extent, there will be no shortfall as
far as the reserve stock is concerned.

As far as the metal value is concerned,
the hon. member indicated that there should
have been a periodic review. I have already
indicated in my staternent that this is being
continuously reviewed. For increased produc-
tion and for seeing to it that the hoarding of
coins does not become & profitable proposition,
the metal value of wvarious coins has been
changed.

Shri Venkatasubbaiah raised the question
of counterfeit coins and notes. Although this
does not strictly come within the scope of the
Bill, I may say that when this question was
discussed here in the form of a call attention
notice and a number of hon. members had
also written to the Finance Minister we took
notice of it and a thorough investigation was
made as far as the Government mints and
printing presses are concerned. It was found
that the requirement of security and the
checks at various stages of production were all
complied with and there was no question of
any leakage or any counterfeit notes or coins.
I can assure the House that continuously this
question is kept in mind.

The other question raised was about the
penal clauses. After all, we have to have this
legislation for a temporary period. It is the
assemsment of the Government that unless
these economic crimes are made deterrent, it
will not be possible to put a stop to these
violations of law. I agree with the hon. mem-
ber that we must go to the root causes, but
temporary measures as this are necessary and
unless they are made deterrent and unles
hoarding and profiteering by anti-social efe-
ments is made difficult so that they do not get
away, the measure will not have any impgct
on a solution to this problem.

1 commend the motion,
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MR. CHAIRMAN : There is an amend-
ment for reference of the Bill to select Coms-
mittee by Shri M. C. Daga. I shall put it to
the House.

The amendment was put and negatived

MR. CHAIRMAN : The question is :

“That the Bill to provide for the pre-
vention of melting or destruction of small
coins, hoarding of small coins for the
purpose of melting or destruction thereof,
and for matters connected therewith or
mcidental thereto, be taken mto consi-
drration.”

The motion was adopted.

MR. CHAIRMAN: We shall take up
clause by clause discussion. There 15 no
amendment to clause 2. The question 143

“That clausc 2 stand part of the Dull."

The motion was adopled.
Glause 2 was added to the Bill
Clause 3 (Prohibition on malting or destruction of
small coins)

SHRI B. R. SHUKLA
beg to move :
Page 2, line 5—add aL the end—“in a
destroyed or multilated State or.”” (1)

Page 2, lmne Y —aftr “destroying”
msert—*‘or sclling them at a price higher
than its face value of." (2)

Page 2, linc 18,—after “metal" tnsert —
tigther than the small coins in their
usual shape.” (3)

(Bahraich) : 1

1 would like to accord my full support to
the provisions of the Bill. I have moved these
amendments not to whittle down the effect or
efficacy of this measure but to plug the
Joopholes and to make the Bill more effective
so that there may be no difficulty in a court
of law to punish the real offenders.

As regards the first amendment, 1n clause 3
the offence of melting or destroying any small
coin has been made penal. But curiously,
in (b), this aspect of the matter has been
omitted. Clause 3(b) reads like this :

“No person shall have in his passes-
sion, custody or control, any melted
coin, whether in the molten state or in a
wiid sate, or....”

T

NOVEMBER 24, 1971

Small Coins (Offences) Bill 288
My amendment is that the words *in a des-
troyed or mutilated state” should be added
so that if a person is found in posmsession of
coins which have not reached the stage of
melting or are in a solid state but they are in
the process of destruction or they are in the
process of mutilation, that also should be
made penal, and therefore, this amendment
should be accepted.

Then, sub-clause (b) (ii), as it stands,
provides that no person shall have in his
possession, custody or control, small coins
substantially in excess of his reasonable
requirements in  such circumstances as to
indicate that he is haviag them for the pur-
posr of melting or destroying such  small
coms. If a person is 1n possession of small
comns i excedss of his reasonable requirements
in circumstances which may indicate that he
is hoarding them for the purpose of selling
them at a price higher than the face value,
that should also be made penal. That point
is not covered by this clause. A person may
be hoarding coins not for the purpose of
melting, not for the purpose of destruction
but only for the sake of selling them in the
black market, as 135 generally done these
days. Therefore, the scope of this sub-clause
should be extended by accepting this amend-
ment, that 15, by adding the words, ‘“or
selling them at a price higher than its face
value of”, after the word ‘“‘destroying”.
That 13 my second amendment,

Thurdly, sub-clause (2) says that who
ever 13 found to be in the possession of any
metal, which contains alloys in the same
proportion in which they have been used in
the manufacture of any small coin, shall
be presumed, until the contrary 18 proved,
to have contravened the provisions of this
sub-section. My submussion is that the words
“any metal” should be followed by the
words “other than the small coins in their
usual shape.” Because the words “metal”
is general, and small coins are only species
of a metal. Therefore, although this is not
the object or the intention of the framers of
this Bill, necvertheless, there appears to
be a technical defect. So, it should be
removed. That is why I have brought forward
this amendment.

‘Then, about my other amendments—

MR. CHAIRMAN : That is all right.
Only the amendments to clawse 3 are now
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SHRI K. R. GANESH : As far as the
first amendment is concerned, I would
accept it if the amendment is put this way
that is, “any destrgyed or melted coin.”
If the amendment is put in this form, we
will be able to accept it. As far as the
second amendment, about the destruction
of small coins,....

SHRI SEZHIYAN (Kumbakonam) :
If the hon. Minister can himself move that
amendment—

SHRI K. R. GANESH : Yes. I shall
move it. For the prevention of melting or
the destruction of small coins with a view
to melting or destroying only, the person
concerned would be contravening this provi-
sion. It does not include selling of small
coins at a price higher than the face value.

MR. CHAIRMAN : Read your amend-

ment.

SHRI K. R, GANESH : “Any destroyed
or mutilated coin.”

MR. CHAIRMAN : Please read it in
the form in which you would like it to be,

SHRI K. R. GANESH : Any destroyed
or mutilated coin.”

MR. CHAIRMAN : What you are acs
cepting, only that nced be mentioned.

SHRI K. R. GANESH : The amendment
may be accepted subject to the following
verbal changes : *“(ia) any small coin in a
destroyed or mutilated statc®’

Amendment made

Mzo—
after line 5, insort —
“(ii) any small coin in & destroyed

or mutilated atate, or™ (9).
(Skri K. R. Ganash)

SHRI K. R. GANESH: The other
amendments are not acceptable to us.

MR, CHAIRMAN: I shall now put
amendments Nos. 1, 2 and 3 to the vote of
House.

Amendmants Nos. I to 3 wers put and nagatived

MR. CHAIRMAN : The question is :
That clause 3, as amended, stand
part of the Bill.”

The motion was adepted

Clauss 3, asamanded, was added to the Bill
Clause 4 (Penalty for contravention of Section 3)

MR. CHAIRMAN : We shall now takeup
clauss £.

SHRI B. R. SHUKLA : I move ;
Page 2, lines 25 and 26,—

omif ‘‘without any reasonable excuse, the
burden of proving of which shall lic on
such person” (4)

The words ‘without reasonable excuse,
the burden of proving of which shall lie on
such person’ should be deleted. There cane
not be any excuse for such an anti-social act
as the mutilation or destruction of any small
coin. It should be treated as an offence
if he is in possession or custody or control of
any melted coin, whether in the molten state
or solid state or destroyed or mutilated state,
per se ; it should not admit of any protection
by way of excuse the bruden of proving
which would be on the person who is accused
of such an offence,

My submission is that the clause should make
it penal for any porson who melts or destroys
any coin or who has in his possession, custody
or control of such small coins. My submission
is that the moment a person is found to have
contravened any of the penal provisions of
clause 3 he should not be allowed to escape by
proving any reasonable excuse, Reasonable
excuseis foreign to such acts as melting, destroy-
ing small coins or having melted coins or
destroyed or mutilated coins in possession,

As Caluse 3 (1) (b) (i) itself provides for the
reasonable requirements of the person concer-
ned, reasonable excuse in Clause 4 becomes
redundant. Therefore, the total effect would be
that the Clause would read like this :

“Whenever contravenes any pravision of sube

Section (1) of sections 3 shall be punishable

with imprisonment for a term of mot less

than three months but not more than five
L]

years.
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SRHI K. R. GANESH : I do not accept it.

MR. CHAIRMAN : I put Amendment No.
4 to the House.

Amendment No. £ was put and negatived

MR. CHATRMAN : The question is :
“That Clause 4 stand part of the Bill”

The mation was adopted,
Clause 4 was added to the Bill.

MR. CHATIRMAN : The question is :
“That Clause 5 stand part of the Bill,”
The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 (offences to be cognizable bailable
and compoundable)

SHRI B. R. SHUKLA : I beg to move:

page 3, line 11,—

Jor “bailable” substutute *“non-bailable” (5)

The immediate impact of this legislation is
whittled down or almost nullified if offences of
this nature are made bailable because these
anti-social elements who indulge in such prac-
tices do not then feel the impact of such legisla-
tion. Therefore, my submission is that the
offences under this Bill should be made non-
bailable so that there should be an effective
curb on anti-social activities of these hoarders
and destroyers.

SHRI K. R. GANESH 1 Ido not accept it.

MR. CHAIRMAN : I put Amendment No.
5 to the House.

Amendment No. 5 was put and negatived.

MR. CHAIRMAN : The question is :
“*That Clause 6 stand part of the Bill."”

The motion twas adopled.
Clause 6 was added to the Bill.

MR, CHAIRMAN : The question is
“That Clauses 7 and B stand part of the Bill.”

The motion was adopted.
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Clausss 7 and 8 were added to the Bill.
Clauses 9. (Provisions of Act 20 of 1958 not to
apply to offences under this Aet)

SHRI B. R. SHUKLA : I beg to move :
Page 3, line 18,—
after “Offenders Act, 1958" insert—

‘“or analogous providons of any
State Act or rules made thereunder” (6)

The probation of Offenders Act, 1958, is a
Central lagislation. There are analogous Acts
pamed by the State Legulature which allow the
release of the offenders on probation on the
production of personal and surety bonds.
Clause 9 provides :

“Nothing in the probation of Offenders
Act, 1958, shall apply to any offence against
this Act.”

These crimes are to be punished by the Courts
which are functioning under the jurisdiction of
the States, Therefore, it might be argued that
although the probation of Offenders Act, 1958,
is not applicable to crimes committed under
this Act, the benefit of the analogous Acts
passed by the State Legislatures should be given
to the offenders. Just as under the prevention
of Food Adulteration Act, it has been held by
several High Courts that an offender under that
Act can be released on furnishing surety under
Release of First offenders Probation Act of the
UP legislature. So, my submission is that this
amendment may be accepted, so that the section
may read thus :

“Nothing in the Probation of Offenders
Act, 1958 or analogous Acts passed by any
State legislature shall apply to any offence
against this Act.”

SHRI K. R. GANESH : This amendment
is not acceptable to Government.

MR CHAIRMAN : I shall putamendment
No. 6 to the House.

Amendmnt No. 6 was pus and negatived,

MR CHAIRMAN : The question is 1
“That clause 9 stand part of the Bill,”
The motion was adoptad.

Clawse 9 was added 1o the Bill.
Clawse 10 was added to the Bill.
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MR. CHAIRMAN : Mr. S. N, Misra is not
here to move his amendment to clause 1.
The question is :
“That clause 1 stand part of the Bill.”
The motion was adopted.
Clause I was added to the Bill.
The Enacting Formula and the titls were
added to the Bill,

SHRI K. R. GANESH : 1 beg to move ;

““That the Bill, as amended, be passed”,

MR. CHAIRMAN : The question is :
““That the Bill as amended, be passed”.
The motion was adopted.

16.58 hrs

STATUTORY RESOLUTION RE:
RAILWAY PASSENGER FARES
ORDINANCE AND RAILWAY

PASSENGER FARES BILL

oft wew fagrdt Tt (anfa)
gumfy o, & w@@ F@r §
“gg @aw  usggld g 22
Fagay, 1971 # wearfa @&
ifr  wrer asgiRE, 1971
(1971 %1 &=qiRT Fo 17) &

. frgara s@r g
ofY g7 UF FeqIRW IL FIA &I
ehgfa st MgramE e AT qwaET &
e qEa werRe faare & fAy asa
¥ fora®r sroeay s ¥ 13 FeyRw
ardr f&d W @I wsmdw s@fawm
T & AT Y AW A1 AF FW AT
i e 7 | gfaww & q=wia asyRY
arr F7 F7 Afgw ugefy wgag w
fear mur &, ¥few d@faew w afas
¥ g W goor A ¥ & afe
sfcfeqfr wararaer &, afx omfge &
Ry ATl & HEAwE § § oA
T ox aemAw W AT faar o
qvar § 1+ Afier o o Yar fewrk X
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16 54 hrs.

[SHR1 SzzETYAN in the Chair]

awrafa ofr, 7 aF ead & a7 §
fr dvm s & fA, X9 feod ¥ qfg

FAF o, Tt #r g7 @A

foad ssqRw F1 g foar war g
&9 8% § 9gx AY ged far o T
R fF emffa wadsT & aoow R ¥ ag
Ia e Wi A FE At A F ¥
wedt #t Igfer waar wrgar ¢

“The procedure of the promulgation of
Ordinances is inherently undemocratic,
‘Whether an Qrdinance is justified or not,
the issue of a large number of Ordinances
has psychologically a bad cffect. The
people carry an impression that governe
ment is carried on by Ordinances. The
Housc carrics a sense of being ignored
and the Central Secretariat pethaps gets
into the habit of slackness which neccssi-
tates Ordinances and an impression is
created that it is desired to commit the
House to a particular legislation, as the
House has no alternative but to put its
seal on matters that have been legislated
upon by Ordinance. Such a state of
things is not conductive to the development

o

of the best parliamentary traditions,”

W AT AeTW AEAART A Fgr
Feqidw & g d¥w @mAar av aaw §
& 7Y o @sar | g9 gwEAw & 17 qarg,
1954 FY gur7 77T ot AZE B I
o oxfrar ar, frasr qF sw 7 ggfa
FTAT G §—

“I may invite your attention to one

more aspect, namely, the financial aspect
involved in the amendment of the Indian
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Income-tax Act, 1922. Itis not directly
a taxation measure. But it is intended

for the purpose of collection of taxes.
Indirectly it affects the finances and it

would be a wrong precedent to have an
Ordinance for such a purpose.”
ooy AEAEsT  gaw Ofs ¥ i
EET FW & wew ¥ ard Ry
weardw &7 6 gwdw w & fod qarg
T A, qgT v AART ¥y A% Sy
wn fad oy &

@ wafr  frear o o wifed |
T &1 78 F99 A1 Rqifs gw fdas
¥ St Afr mr g fe Toat &
T A gen wfat & dsw gl
W IR ag favaw fiear fe e B
qu s ¥ fay = feud ¥ gfg &
arY Afgd—ag 455 12 soqa ot g
ot 1 22 FEg@ET w9 wifeRw Wil
feqr a1 15 Tas ¥ gg AfeA@
AT AT @Y 15 qIFT §
T¥ |ag A d3% areew gk § 1 woRwrE
st ger afaay ¥ seqdw ard F
w1 gwE t far, ¥fFa Sy g @
warar fe fan s arafaat o3 aar oW
wrtr qU Farearfiat & agraan & fod
Uy @ & fad o & ¥ v agand
o =ied |

w7 T &Y A wrf Sy 5y 0f
¢, ey a7 man g, A faw A s
#t ffew €, A ¥ oar N
gt ook a dar agfed a0 ¥ o
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X QT ¥ A FC oy ¥ ) qff dare
¥ ¥ T ¥ frg o gardr W %
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AR NI WA T W W
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ot w0 | e s fred fear o
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s § fs frat ol & feadr ¥ o
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war g7 e ast & s ae W
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% fag 7 war g, s ghraa ¥
faaf gkt ¥ ad-wd amr s §,
AN AR AAEAAG 1 ow o
T 3 & faeqifaat & amw g7 wfgs
ferar 3% & faq aorge fear o <gr g
T & A, 9 oF §0Y #1 fore wh-
T, IAHY A AR FT &AT g 4 wE
WA #7 ferz R 99 g A & w@w
qg?rrﬂq"r geret wfwam o1 qF figear
27

%y frea fear & fF faearfyal &
far afas oo @ 1 FrErwgwar §
N IN Faw gAT FAT N
sqaeqr %t 7€ §, wAlE g A F v g
& FUT G qTIWAF T | 9@ Far
war ar fr frearfea & 7 & arfye
o AT | qTS WHT A7 T R, Afew
T F T ITH Fear ww g
I gAEr QF 31§ guA ff dar o
1 afx ade wre F f g% e qow
@A g ) AT 3FC Wl
&y q¢ dfw sgraar § O @ fae 7
& gfe arfed 1 gadr afreEl &7 o
AT 9¥AT AT A W WY AT wrdr
ararx & faearfoat & o7 o ¥ ot o
dar g ok §, vEw & WA wow
¢ | aw gEHC i qaET W e
st oY, favr wAma W o[ S X
fog sweralte ot | o AT O g,
freqrfeal & anfae oy ot fpergrer wiré
feafy feurd aff ¥ 7w wg . e



297 Rly. Passenger
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N gqEwar g g 1 AfFT W
arferal a< afes W< e o @ ¢ e
W ool sawr agr H, et
werw ¥, sveqm qFA A fRir awg A
AT A FUE ¥ gmw awar ar
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W 9 W a9 & A ot 91T
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FEETar § WA W F FTAWF
a9 ¥ ff w2 w37 Wfew A o
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o o7 gt § e @ A Ay
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frde #1 & faq @wr g sifs &
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forar smar wifgy e v wgx ¥ @A
1 waa ww waEs § T Sl
frdzer far, & Ree rgaar =g g,
A Fradt g faar dar Ik gy faewr-
foaif #r wrgar & & frn greT A AT
gwy § afeq wod fog e A &9
wa-frddt erer dEar g Ak W
WY T ST FIEAT I A X W @A
Y ¥ ¥ @ war & 5@
Fsardgl F grTr A HT TG T §, IAHT
frart #@ @@ g8 93 © faegw
ghe & dwa w3 faar w g, fag
ag fadw g1 @ &\ 7g fadw waar aw
AT HT TAY qH GHT W T H FAT-
TEqF FZAT 2T FIv |

g FO Y GEH F TF T A<
AT |rgAr g 1 AT FEA 2, qAAT
tw & froqifee anfem =@ sndwy | fam
faeqifgs o & 17 98 ¥ AA[ ALK
F< faar iy ? g freqifea arfeg <
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gaer qgeelt s AnwAd € 5 ag
wq aF ¥ faqaeqdr gor ! aA qF
&7 agwa Qar § f SFeF@ ¥ amm a3
ot dvm g 9 §, 78 fex arfew
B &7 a9 A A & avw ¢, Faeafea
qifye a% @, FC &9 afag T8 )
g feafy agr gveqd § A& gaw
¥ qefis ArE@T A1AWT § | AL )

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir, I beg to move*:

#That the Bill to provide for the levy
of a tax on railway fares, be taken into
consideration.”

Sir, hon, Members are aware that the
question of raidng additional resources to
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meet the expenditure for relief of Bangla
Desh refugees was discussed at the last meet
ing of the Governors and Chicf Minister of
States held on the 12th October, 1971. It
was agreed that both the Centre and the
States should raise additional resources from
their respective spheres of taxation for being
utihised exclusively for the relief of Bangia
Desh refugees. The representatives of the
States had also agreed that the additional
revenues so raised should be entirely placed
at the disposal of the Centre for the above
purpose.

It has been decided to levy a tax of 5%
of the railway fares paid by passengers for
Jjourneys commencing on or after 15th Novem-
ber, 1971 However, the levy does not apply
either to fares less than Re 1/- or to season
tickets for which the corresponding mingle
Journey faie i less than Re 1/-, Whilst the
former exemption would keep out of the tax
a majority of the III Class passengers travel-
ling short distances, the latter will take out-
side the purview of this tax many commuters,
traveling on scason tickets. In other words,
the tax will generally impinge on passengers
travc ling longer distances or by higher classes.

Under Art, 269(1) of the Constilution,
this tax, though levied and collected by the
Central Government, has to be assigned to
States under clause (2) of the Article. The
Constilution provides that the “net proceeds"
shall be distributed among the States in
accordance with such principles of distribue
tion as may be formulated by Parliament
by law. As the States are to re-transfer the
share of their proceeds to the Centre, Clause
6 of the Bill enacts a simple mechanism for
determination of their share. As the Railways
will be collecting this tax, in addition to the
railway fares, no difficulty is likely to be
expericnced by them for implementing the
requirements of Clause 6,

It became necessary to impose this levy
through an Ordinance, namely Ordinance No.
17 of 1971 for the following reasons :—

(») Parlinment was not in session ;

(b) action had to be taken immediate-
ly to raise maximum resqurces,
as delays would have impeded our
efforts in this direction, Further,
steps were required to be taken

#*Moved with the recommendation of the President.
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to collect the tax where advance
reservation for journcys commen-
cing on or after the 15th Novem-
ber, 1971 were made :

(c) The date of effect of the levy had
to be kept as 15th November,
1971, as scveral preparatory steps
were necessary (i) to keep the
collection machinery in readiness,
and (ii) to avoid inconvenience
to the travelling public.
The present Bill secks to replace this ' ordi-
nance.

I commend this Bill to the House, as the
objective underlying the levy is a laudable

purpose, namely, meeting the expenditure for -

relief of Bangla Desh refugees, and I request
the House to unanimously accept this Bill.

Sir, 1 move.
MR. CHAIRMAN : Motions moved :

“This House disapproves of the Rail-
way Passenger Fares of Ordinance, 1971
(Ordinance No. 17 of 1971) promulgated
by the President on the 22nd October,
1971 ;

“That the Bill to provide for the levy
of a tax on railway fares, be taken into
consideration.”
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MR. SPEAKER : We will continue this
debate tomorrow. But before we take up the
next item, Shrimati Nandini Satpathy will
make a statement. I wanted to make it clear
that on this matter of stopping of publication
by certain newspapers in Calcutta, 1 had
allowed a Call Attention Motion already, but
the justification for the statement as given to
me and explained to me is such that it needs
being made today. 1 hope you will believe
me when I say that they thmnk that if we
issue an appeal today the newspapers might
resume publication by tomorrow, that is why
I wanted to convey it to you so tuat there
may be no misunderstanding tomorrow. I
have already conveyed to the Members who
gave the call attention notice that—they are
frer to ask questions if they like, here and

o (Interruptions).

SHRI DINEN BHATTACHARYYA
(Serampore) : It is better we put questions
today.

MR. SPEAKER : In that case we shall
not have call attention motion tomorrow
because the significance will be gone. So she
will make a statement now and you can ask
questions.

17.31 hrs.

STATEMENT Re. INCREASE IN PRICES
OF NEWSPAPERS

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : With the imposition of the
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Excise Duty on newspapers which came into
effect on the 15th November, a number of
newspapers in the country have increased
their prices well in excess of the Excise Duty.
The price increases have not been uniform,
but have varied from 2 paise which is the
Excisc Duty now payable by newspapers whose
circulation is above 15,000 right up to
8 paise,

Newspapers managements have  justi-
fied increase in prices in excess of the Excise
Duty as being due to the inerease in cost of
various items. While there may have been
some increases in cost, Government are of
opinion that the increases in prices, which
have followed no uniform pattern cannot be
justified on this ground. This is obvious from
the fact that while cost increases mugt have
affected all newspapers uniformly, the price
increases have vanied from one paper to an-
other. Government feel that such price in-
creascs, specially now when the country is
passing through a difficult period, should have
been avoided.

In this respect the situation 1n the
Eastern Sector of the country is specially
serious. Hawkers in Calcutta claimed their
proportionate share of the price increase on
account of Excise Duty and since newspapers
managements declined to pay them additional
commission the distribution of newspapers in
the city has practically come to a standstill.
This is unfortunatc, cspecially  because people
are anxious to have the latest and most authen-
tic news of developments on our border. In
these circumstances the absence of newspapers
affects public morale, encourages unfounded
rumours and tends to create panic,

The Government of West Bengal and
the Government of India have tried to inter-
vene in this situation. As a result, the Paschim
Banga Sangbad Patra Bikreta Samity, an
Association representing newspaper hawkers
in the city have agreed not to claim any addi-
tional commission so long as the increasc in
the price of the newspaper is restricted to the
amount of the Excise Duty, Government ap-
preciate this gesture of the Samity and appeal
newspaper managements and hawkers all over
the country to respond to the situation in the
same spirit which this Samity has shown.®
Government requests newspaper managements
to restrict the price increase for the present to
the amount of the Excise Duty and defer the
question of any further increase for decision
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after a careful and detailed study of the cost
of newspaper production and other factors.

Government sincercly hope that news-
papers managements will heed this appeal and
will publish their newspapers with immediate
effect at the old prices plus two paise to cover
the Excise Duty. As I have stated earlier,
Government attach cunsiderable importance to
the normal publication of newspapers and,
will therefore, naturally watch the situation
with anxicty. I assure the House, that should
this appeal fail, Government will take appro-
priate steps in the matter.

SHRI DINEN BHATTACHARYYA
(Serampore) : So far as the price of news-
papers is concerned, it is really a scandal at
least in West Hengal. I do not know whether
it is known to the Minister that in 1966 the
cost of newspapers was increased from 16 to
18 paise. In 1970 in February this 18 paise
was increased to 20 paise. In 1971 February,
this 20 paise was made 22 paise, that is before
the imposition of this levy. Then again they
are increasing this 22 paise to 26 and in some
cases 28 paise. All these are big newspapers
controlled by the monopolists. These news-
papers while increasing the cost of the paper
are not ready to share the increase with the
hawkers who daily sell their papers. But at
the same time these newspapers are demand-
ing from the hawkers who advance security
money for the papers they sell. That is one
of the problems.

Tt is not a fact that the hawkers refused to
distribute the papers asking for a portion of
the increase. Now they have come forward
with an assurance that they will not demand
anything if only 2 paise extra for the levy is
charged on the papers. But these clever
sharks, big monopolists, take every plea to
increase the price of the paper. Some big
Congressmen are the proprietors of the papers
like the Ananda Bazar Patrika and the Jugan-
tar. Shri Sidhartha Shankar Ray can use his
influence on them not to create this trouble.
Only three days ago there was an air-raid
practice, but the unfortunate part is this that
nobody could get the information because
there was no newspaper.

It {s good that the Minister has assured
the House that if the newspaper owners do
not agree to the suggestion made by the Go-
vernment, the Government will take further
steps, Tomorrow moming we will know whe-
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ther newspaper owners agree to the suggestion
or not. If they do not agree I want to know
if the steps that are proposed will be taken
by tomorrow evening. I want a categorical
answer to this.

SHRIMATI NANDINI SATPATHY : I
have made it absolutely clear in my statement
that Government are fully seized of the prob-
lem and are trying to do whatever is necessary
in this matter. If they do not heed the
appeal, I do not want to say cxactly at what
time we are going to take steps, but we are
keenly watching the developments, and if
nothing happens, naturally the Government
has to take some measures.

SHR1I B. K. DASCHOWDHURY
(Cnach-Bchar) : In view of the acute pro-
blem created in the cntire sector by the
closure of the publication of the newspapers,
I would like to know whether there is any
policy known as the price-page schedule and
what should be the pricrs of the newspapers
accoeding to that policy : Secondly, may I
know whether it is also a fact that the news-
paper-owners are giving only 25 per cemt
commission to the vendors of papers publish-
ed from Calcutta, while in other parts of
India, the local venders get 314 per cent, and
whether this was alsu a point referred to
Government by the Paschim Banga Patra
Vikreta Samiti ?

SHRIMATI NANDINI SATPATHY : I
think the hon. member is quite aware of the
fact that the pricc-page scheduled has been
struck down by the Supreme Court and it
is not there now.

SOME HON. MEMBERS ross—

MR. SPEAKER : The Minister has to
make the same statement before the Rajya
8abha before it adjourns today at 6 O'clock.
So, she wants to be free at about five mine
utes to 6. I will first call the names of those
Members who have given notice of the call
attention. Mr. Naval Kishore Sharma. Mr.
Sarar Guha, Mr. Das Munsi, Mr, Sashi
Bhushan, Mr. Daga, None of them is here,
Mr. Vajpayee.

o o Fegrd R (sf) -
Heqw WG, T 9 WA § fFuF
FETAILAA X M FEwwr A faeer
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SHRIMATI NANDINI SATPATHY : I
thank nhe hon. member for his support. It
is a fact that in the case of & paper which
comes out from Delhi as well as Caleutta
simultancously, they have raised the price of
their Calcutta edition but not the price of
the Delhi edition. As I have already stated
in my statement, whatever steps arc neces-
sary will be taken if they do not heed this
appeal. I hope the hon. member will have
the patience to wait for some time and see
how it works.

SHRI 8. M. BANERJEE (Kanpur) :
When we opposed the introduction of this
particular Bill which we are going to discus,
we have made it very clear that the prices of
newspapers, particularly in West Bengal like
Ansnds Basar Patrika and Jugantar, were
increased by six to seven pmise. The origiaal
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price was 20 paise. Now it has been raised
to 25 or 26 paise on the ground that, apart
from the additional excise duty, the price of
newsprint has gone up. Will the government
ensure that the newspapers do not increase
their prices on the ground of increase in the
price of newsprint ? I know how the news-
papers use their newsprint. Without imput-
ing any motives on any newspaper, I can say
that it is a reality that almost every big
newspaper sells a part of the newsprint in the
blackmarket. So, I would like to know whether
care will be taken to see that they do not
increase the price on the plea of increase in
the price of newsprint ?

SHRIMATI NANDINI SATPATHY : I
have alrcady mentioned in my statement that
this is not thie time to raise the price of news-
papcr on the ground that the price of news-
print has gone up. 1t is a fact that the pnce
of newsprint has increased, hut it should not
be made that plea at this mument for raising
the price. Further, as I said carlier, the
increase in the price of newsprint cannot vary
from place to place or newspaper to newspaper.
But, as Shri Vajpayer has pointed out, one
newspaper has raised the price of the Calcutta
edition but not the Delhi edition. There is
no uniformity. We arc looking into the matter
and we will sce 1o it that they do not increasc
the prices.

SHRI TRIDIB CHAUDHURI (Berham-
pote) : The price increase has not been only
in the case of the Calcutta newspapers. The
only thing is that in Calcutta public notice
has been drawn to it because the newspapers
have ceased publication. Naturally, govern~
ment are worried about it. I do not know if
somebody with authority, particularly this
government, which has a massive majority
behind it, had drawn thc attention of the
newspapers to the existence of a legislation
called the Maintenance of Internal Security
Act and these days we are passing through a
national crisis although emergency has mot
been formally declared ? The newspapers
must be told that their action is nothing
sort of anti-national action and it militates
against the security of the country.

That apart, there is another aspect.
While the Bombay edition of the Tirves of
India has increased its price by seven paise,
the Delhi edition has increased it omly by
two paite. There i» similar difference between
the Caleutts and Delhi edition of another
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ncwspaper. So, any action that would be
taken should be on an all-India level. Par-
Lament will be behind the government.
Government should put their foot down
firmly and say that this will not be allowed
at this time of national crisis.

SHRIMATI NANDINI SATPATHY : 1
have made it very clear in my statement that
this policy will be applicable not only to the
Calcutta newspapers but to all newspapers in
the country. There is no question of doing
something only in Calcutta. It will apply to
all those newspapers which have raised their
prices.

SHRI SEZHIYAN (Kumbakonam): Just
now the hon. Minister has said that first a
request will be made to the newspapers, to be
followed by legislative measures if necessary.
In the case of newspapers which raised their
prices beyond 2 paise, I would like to know
whether the excess so collected will be taken
over by the Government because that is an
anti-social and anti-national action on the part
of the papers ? Has the Government any pro~
posal under censideration from this point of
view ? Secondly, will Government consider
giving exemption to monthlies and fortnightlies
and newspapers which have a circulation of
below 20,000 ?

SHRIMATI NANDINI SATPATHY : The
suggestions made by the hon, Member will
definitely be taken into consideration while
talking some measures in the matter.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I want to ask the hon. Minister
if she is aware of the fact that in the eastern
region, that is, Calcutts, the price of news-
paper is one of the highest in the country. Are
you aware of the fact that the readership
figure per thowsand is the second lowest ?
What are you going to do with regard to that ?
In it also a fact that in the Audit Burcau of
Circulation most of the newspapers have been
showiog highly inflated circulation figures ?
They are bandling newsprint very efficiently
for their own gains. The excise duty was to be
caloulated at that rate. That is what bas really

SHRIMATI NANDINI SATPATHY: It
is 1ot poesible for me to say whether that is a
fiiot or hot. Naturally, when these things are
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coming into the open, many things which pro-
bably hon. Members think right will definitely
come in front of the public,

SHRI SHYAM SUNDER MOHAPATRA
(Balasore) : The hon. Minister has stated that
the hawkers have demanded commission on
the increase in the price. While coming to
Delhi I saw in the train onc daily paper pub-
lished by the C. P. I. (M) I saw a statement
issued by the General Secretary of the Paschim
Banga Sambadpatra Bikreta Somiti where he has
catcgorically stated. “Itis a blatant lic that
we are demanding commission. Our agitation
is only on the increase because these newspaper

. owners have increased the price which our

people in the country cannot pay. So, those
who are saying that we are demanding commi-
ssion are saying a blatant lie.”

She should kindly enquire into it. Other-
wise, it will be a reflection on the Samiti.

SHRIMATI NANDINI SATPATHY : 1
am sorry to say that my hon, friend is wrongly
informed. Itisa fact that they have actually
asked for commission over the increase in
price and the excise duty. As I have already
said in my statement, the Government inter=
vened into it and steps were taken. I have got
aletter from the General Secretary, Paschim
Banga Sambadpatra Bikreta Samiti where they
have said that, if they do not increase the Price
beyond the excise duty, they will not demand
commission which they are demanding now,
With whom he has talked I do not know.

MR. SPEAKER : She has to go to the
Rajya Sabha to make a statement there. We
now take up the next item,

17.53 hre.

HALF-AN-HOUR DISCUSSION RE :
POWER CRISIS IN WEST BENGAL

SHRI JYOTIRMOY BOSU (Dimond Har-
bour) : Mr. Speaker, Sir, there is an acute
shortage of power in West Bengal at a time
when it is retarding the industrial growth in
that part of the country. Itisata time when
it needs to be accelerated for defence produe-
tion, increase in G. N. P. and creation of emp-
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In rural electrification sector, we are one of
the lowest in the country. The contribution of
West Bengal to the nation’s economy has been
substantial for all times. We produce 1f3 of
country’s coal requircments ; 21 per ceot of the
total gross output from West Bengal ex-factory
value and 15 per cent of the country’s factories

are in West Bangal.

We have a monopoly in production of jute
and textiles essential for industry and agricul-
ture. There is 50 per cent of total engineering
capacity in West Bengal. A large number of
pharmaceutical and chemical plants are there,
In earning foreign exchange, we give the
largest contribution,

As regads steel, it has 1/3 of the country's
total production, There are about 9000 joint
stock companies with a paid-up capital of
Rs, 346 crores in West Bengal. Calcutta port
handles 40 per cent of the country’s fureign
trade. The power supply situation worsens
although the comsumption, more or less,
remains static.

I am quoting from the Hindustan Standard of
18, 11. 71 which says

“For threc successive years since
1968-69 consumption ol power in Calcutta
and its suburbs has been practically static.
This is borne out by the figures of
maximum demand on the Calcutta Elece
tric Supply Corporation system and the
units of electricity sold by the company
in each of the three years. The maximum
demand stood at 519 million mw. in
1968-69..."

It rase to ] million, ctc.

“More significant, however, is the steady
fall in the consumption of power by the
State's major industries,

Industrial units (including high, medium
and low wvoltage) sold in 1968-69 totalled
1,789.7 million. The units sold in the next
two years stood at 1,772.7 and 1,749.7 million
respectively, recording a progressive decline,

Following a decline of 35 million units in
sales in 196B-69 to the jute industry, there
was a further decline of 22 million units next
year to the industry, the Calcutta Electric
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Supply Corporation's largest industrial con-
sumcr. Sales to the engineering industry
declined by 20 million units both in 1968-69
and 1969-70,

The overall decline in sales for industrial
purposes in 1969-70 came to 17 million units,

In 1970-71, sales to jute and cotton mills
fel by 22 million units, to paper mills by
four million units and to other industrirs by
nine million units. Sales Lo enginerring, steel
and chemical industries, however, increased
to the extent of a total of 12 million units.”*

So our requirements have remained more
or less static. Our per capita consumption 1s
about 118, This is the 8th posttion w the
whole country. That also, of course, gives
some sort of a wrong picture because 95%  of
the total consumption of West Bengal is 1n
Greater Calcutta, Durgapur and the Asansol
industrial belt. Jt 11 the Centte’s planning
that has ruined us. They try to get away by
thiowing the blame on the poor worker. Thev
talk of the worker and say that he has failed
and he did this and that.

About South and Lower West Bengal, the
total production capacity is 1060 MW. There
would have been a shortfall of 180 MW if
normal minimum industrial growth was there
and if 10 power is reserved for emergency,
there would be a still greater shortfall.

As a result of this, the industrial growth
in West Bengal has stagnated and some in-
dustries have closed down. The mills, many
of them, have become sick and a lot of them
arc working below their capacity, all due to
shortage of raw materials, very frequent load-
shedding and credit squeeze. Due to frequent
power-shedding, the manufactured goods are
being damaged as also the plants. In the jute
industry alone, due to power-shedding, in one
month only during the period January-June
1971, it has suffered a loss of production to
the tun¢ of Rs. 5 crores. The whole State
loses Rs. 50 lakhs by power-shedding for one
hour glone. To cope with this the Govern-
ment has gone to the extent of impoxing
restrictions from 8.11.71 on the use of power
by bigh-voltage industrial consumers. That
will undoubtedly damage the industrial growth
in the district and rural areas. If the districts
angl the rural areas get industrialised and the
Haldia Complex comes into existence and the
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pormal growth rate is somchow maintained,
in five years, by 1976-77, the nced for power
will go up by 550 MW. For rural electrificas
tion we need another 100 MW, How to mect
these needs ?

We will have a firm supply of a litile over
100 MW from the end of 1972 from the
Santaldih station. There is a plan for two
other generators of 120 MW each but they
will not be ready before 1979-80. Meanwhile
the shortfall is over 410 MW by 1976-77. Sir,
the situation is wery serious. There is an
immediate need for production of additional
power, at least 500 MW for South Bengal
alone. You can get 120 MW from Bandel. If
you instal two new ones at the Coal Belt, you
can get 400 MW of additional power. By
installation of two turbines of 50 MW each
around Calcutta, you will get 100 MW,

18.00 hrs.

Sir, in Calcutta, the business is entirely
in the hands of the British monopoly, not
the generation so much, but the distribution
and the trading and this Government dare
not touch them.

Dr. K. L. Rao will remember thatin
the year 1968,—on 27th of August,—a Debate
was held here where all the balance-sheets and
everything was given and it was found that
certain things were unjustified.

Sir, the foreign capitalists are trading on
our public scctor which is losing in the gene-
ration of it, but they are making enormous
profit through trading and through distribu-
tion. Because, to mect the total consump-~
tion of about 519 M.W. in and around
Calcutta, this Calcutta Electric Supply Cor-
poration, which trades on your public sector,
barely produces half of the requircments.
I wish to quote Dr. K. L. Rao because I
know he is a very knowledgeable person. He
said :

“Generation is the real job, not
distribution.”
So, generation is the real job and not distri-
bution. Will he kindly tell us this ? Why is
it that you have to make your country depene
dent upon a British monopoly for this distri-
bution work ?

Sir, they buy D. V. C. power and they
scll that at 300 per cemt premium., They
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have a wvery powerful lobby. The former
Finance Minister—Mr, Sachin Choudhury—
is a Director. A former Principal Adviser
of the Bengal Government was a Director,
that is, Mr. B. B. Ghosh—he has rccently
died ; may his soul rest in peace. He was
one of the Directors and he was Chairman
of the Industrial Reconstruction Development
Board. That is the position, and because
they were a very powerful lobby they contis
nued to remain untouched.

In 10 years, they have given no less
than 90 per cent dividend to their share-
holders—in Britain mostly.

8ir, in India they are functioning mostly
with Indian moncy. They have got wvast
loans from the State Bank of India and from
the other financial institutions. They have big
amounts on rupec debentures and consumer
deposits. Their profits at many a time had
been in excess of ‘reasonable return’ according
to the Indian Electricity Act.

With your permission, Sir, I would like to
read out the figures about the profits carned
by them during the past few years, These
are the figures ;

Year Profits
1963-64 Rs. 2,13,15,000
1964-65 Rs. 2,22,00,000
1965-66 Rs. 2,53,00,000
1966-67 Rs. 1,19,00,716
1967-68 Rs. 2,07,00,000
1968-69 Rs. 1,57,00,000
196970 Rs. 1,41,00,000

They have been making enormous profits and
taking the money out of this country in the
shape of forcign exchange. This profit was
made by them in cxcess of the principle of
‘reasonable return’ as stipulated in the Indian
Electricity Act. I want to ask Dr. K. L.
Rao very respectfully about this, Is he going
to give any directive to the Calcutta Electric
Supply Corporation that the money should be
returned to the comsumers in the form of
rebate ? If so, how scon arc they going to
do that ?

Then, there is a question of security,
Sir, in that near-war situation in that border
of the country, particularly in the eastern
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Zone very near to the border. How can you
allow a British monopoly to have access over
the most vital sector of the economy, namely,
puwer generation and dustribution 7 Your
ammunition factories, rifle factories, gun
and shell factories, Fort William Machine
Yard and various other institutions, buy
power from the Calcutta Electric Supply
Caorporation.

8ir, it is a matter of regret that in all
the President’s rule that West Bengal has
sampled in the recent years, this Electric
Supply Carporation has got a lot out of the
Government. There are about 5 lakhs of
consumers and they have raised the price
in 1964 when there was a Congress rule, and
also in 1966 when there was a Congress  rule
and in 1970 when there was a President’s
rule,

Now again they are trying to increase
the rates for lights and fans from 11 to 16
paise and for heaters from 9 to 14 paise,
that is over 50 per cent increase.

The State Government is unusually kind
to them. Dr. K. L. Rao,~I am sorry to
say to you—I am smeclling corruption; I
would request you to get this matter
thoroughly enquired into by competent authori-
ties. They have allowed illegal withdrawal
of Rs. 35 lakhs from the Reserve Fund,
which is pot at all permissible, Now the
Government had made it clear that they
want to take it over in 1980. But thiz com-
pany is following the same path as the Cal-
cutta Tramways Company. They are not
doing any repair or replacement.

I now come to the question of load-
shedding. Load-shedding in Calcutta Electric
Supply Corporation is causing us hig losses.
This is, I may say, a clear case of breach of
contract and Government has to act on this,
Under what authority is the Calcutta Electric
Supply Cerporation doing load-shedding ?
We would like to know that, Sir. They force
even the small consumers to pay their bills
within two or three days, or otherwise they
have either to pay enormously more or have
their line disconnected. If Dr. K. L. Rao
would be 80 kind as to read an article which
catne out in the Angnda Bazar Palrika dated the
Sist. October, 1971, 1 am guite sure he will
sce some new things there.
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About North Bengal, the Jaldhaka is a
bungling. It has rumned the prosperity of
North Bengal, as we can say, There was an
inquiry, but the report of the inquiry was
never made publicc. We want to know from
the hon. Minister what action has been tiken
on the inquiry report.

Jaldhaka cannot produce more than about
7 MW. The electric power in the whole of
North Bengal can be raised to 14 or 15 MW
by the installation of further plants. That is
also doubtful, because durning the mon-
soon, onc does mnot know what will happen
due to the sclection of a bad site and the
saline water that comes in the plant there,
there may be trouble.

The existing mmmum demand there »
of the order of 25 MW.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) ;@ More than that.

SHRI JYOTIRMOY BOSU : This exclu-
des the requircment of the tea gardens, which
alone are 25 MW. 95 per cent of the tea
gardens have their own gencration scts run
by diesel or some other prime mover. For
the present, there is a shortfall of 18 MW,
The existing industries are closing down or
are working below capacity. There iv no
thus no question of expansion. If normal
activitics are conducted and if they want that
industries should grow in that part of the
country by 1974.75, then the requirement
will goup to 50 MW, and by 1980-81, u
will goupto 110 or 120 MW, if not more
than that. If 50 per cent of the tea gardens
are given electric supply, the minimum require-
ment will be a further quantity of 50 to 60 MW,

The industrial potential of North Bengal
is absolutely untapped. If we want to set up
industries there, then we would require 50
MW at least. Rural electrification will require
not less than 10 MW. 8o, I would request
the hon. Minister to make some arrangements.
As a temporary arrangement, he can borrow
from Assam and Bihar for the time being;
he can borrow 3 MW from Asam, because
by 1973 Asam will be in a position
to supply that much power, and Bihar would
be able to supply about 3 MW by 1972,
None can think of setting up an industry in
North Bengal at présent because of the
shortage of power there, '
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1 would suggest that a thermal power
station may be sct up there which is capable
of producing at lcast 300 MW. It takes at
least five years to have this done. But [
would submit that let the hon. Minister select
the right place nearer the market.

In Caleutta, on the 21st September, 1971,
the hon. Minister had given indications that
two super thermal power stations would be
sct up. We would like to know how far he
has progressed in this maiter so far. For the
immediate present, a generating set with at
least 50 MW capacity should be installed in
and around Calcutta.

Finally, before I sit down, 1 would like
to ask the hon. Minister about what has hap-
pend to the setting up of an atomic power
plant in the castern region, because our coal
is getting exhausted ... .

MR. SPEAKER : The hon. Member can
go on for the whole night at this rate.

SHRI JYOTIRMOY BOSU : Thank you,
Sir, I shall take-that time tomoriow when I
speak. Now, 1 shall conclude my speech.

SHRI B. K. DASCHOWDHURY : My
hon. fricnd Shri Jyotirmoy Basu has referred
to many of the points, and, thercfore, I shall
not go into the details of them. But I would
like to stress that power is one ol the basic
infrastructures of development. During the
last few years, almost all Members inside the
House and the people in the country were
agog with the happenings in West Bengal.
They were all cagerly wanting to know how
soon the conditions in West Bengal would
improve.

I agree that the Central Government
have taken a number of measures. We all
appreciate their efforts. But for the fruit'my
of all these steps, the main thing required is
Power. AsI have already stated, this is one
of the basic infrastructures of development,
and without this, the development and pros
gress of West Bengal cannot take place.

The figures quo?cd by my hon, friend
Shri Jyotirmoy Bosu only show that there is
no sign of development for the coming nine to
ten years, that is, up to 1980-81, unless certain
emoegency meansures are taken there ona war
footing to comminfon some electrical plants

4
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for the generation of power, Because that is
the ooly way in which development can take
place.

Even today, in Calcutta, the industries are
losing heavily in all respects. I understand
that these are not getting their power supply
according to their demand even at a moderate
rate, If Haldia also comes up within 5 or 6 years,
I do not know what will happen by that time,
If industrial development keeps pace also, as
being tried by the goverment, I do not know
what will happen.

At the same time, we have a number of
projects for the backward districts. There are
+ backward districts in the entire country and
we want that they should be developed.

Coming to west Bangal, all the districts in
North Bengal are most backward. As has been
rightly stated by Shri Bosu, the present supply
is hardly 6-7 MW whereas the actual require
ment at present is much more than the figure
Shri Bosu mentioned, namely 25MW ; it may
be round about 35MW. About 95% of the
tea-gardens are having their dicsel engines for
puwer generation,

SHRI JYO1IRMOY BOSU: With the
present demand.

SHRI"B. K. DASCHOWDHURY ; Very
good, Take the demand of the tea gardens, an
industry which is earning foreign exchange
to the wune of Rs. 160 crores. These 465 tea
gardens located in North Bengal, Jalpaiguri,
and some small tea gardens in Cooch-Bihar
which earn this foreign exchange will, when
they need to modernise the industry, need
power. If this demand is taken into account,
we will need to have another 50-60 MW, not
to meation other industrial developments,

We bave been told about the Jaldaka pro-
jectin North Bengal. In the local dialect or
language, it has been referred to in a rather
sarcastic manner as ‘JalerDohka.” It is nota
sign of development in North Bengal ; rather
itis a death blow to North Bengal. I think it
is under deep water. In Bengal, they say this
sproject is jala dube gaye che. It is absolutely
under water. This is about Jaldaka. Even
with Jaidaka, when fully Commissioned it may
come to about 14-15 MW whereas the present
requirement is in the region of 35 MW. Then
bow will jaldaka solve the problems of North
Bengal ?
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It has been said that from Assam and Bibar
we will get some power. They say it will be
3 and 8 equal to 6§ MW, Even then we have
only 14plus 6 equal to20. There is still &
shortage of 15MW. We have also to make
allowance for the fact that in normal times in
the matter of electric generation there should
be a standby or reserve power for any emer~
gency of 10-15%. Some machinery may go
out of order. If we calculate on that basis,
even today we need to have about 50 MW.
With further industrial development, we need
much more.

In the matter of rural clectrification, accord-
ing to the Fourth Plan, in Cooch-Bchar district
alone, 97 villages will be electrified. But there
may be hardly one or two MW for this pur-
pose. There are many other villages n North
Bengal programmed for electrification under
the Fourth Plan, but where is the source of
power ? Nobody cares about that.

So both for rural electrification and indus-
trial development, wc need more power. We
may have local projects. We may have a paper
mill, a lertiliser complex, a cement factory,
a tabacco factory and so on. But there will
be no sign of this development unless we have
more and more powet.

I would therefore suggest to the hon. Min-
ster to consider the grim fate of this area
which is most backward, and its power require
ments. At one time, he propoed that he
would give us a ‘Super Thermal Power’ station
located in North Bengal boarding Bihar which
will also meet the needs of Bihar. We have
seen in press reports that this is ‘Super Thermal
Power' station is proposed to be located in
some part of Bibar, Bven if we agree to that,
even if we take as what has appeared in the
press msit is, in time of any emergency in
Bihar or ifit is located in Assam, in Assam,
the power available will first go to meet that
emergency requirement and there will be no-
thing available for North Bengal. So the hom.
Minister's guarantec that we will get surplus
power from this source may not come true in

its practical need, I also plead that porthern,

portion of Bihar is equally backward. For that
the Government of India shotld initiate a
certain separate power project so that the
supply to North Bengal remains unaffected.
Only in this way gen the power roquirements
of each region be satisfied.
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So it was demanded that there shoudd be
a scparate thermal power station to generate
240-250 MW which might be commissioned
into service in the course of the next five to
scven or eight years. Specially for north Bengal
area, the site suggested was 1alkola, the area
which is a little raised land and is connected
with rail-road and other communications.
With the opening of the Farakka barrage,
it has become casier to bring this coal to
this Dalkola area, Thus is a good suggestion.
I de not know what 15 m the mind of the
hon. Minister.

In view of all these things, I would
request the hon. Minuster to clarify two
points, Whether he going to sanclion
properly the Dalkola thermal project with a
capacity of 250 mw. Thatis No 1. Nu. 2
15, whether the hon  Mimster will start a
fresh enquiry, if necessary, with the GWPC
experts along witli experts in other parts of
the world, to go into the cletails, whether
the Jaldhaka project—about which much has
been said, and which is practically the death-
knell for the development of North Bengal—
would come up as proposed and whether it
could satisfy the people of North Bengal for
puwer generation or, ultimately, this scheme
has to be salvaged ? This should be properly
looked nto Otherwise, in the name of
Jaldhaka, the people of North Bengal have
been given a different picture.

Thirdly, s a matter of immediate
measure, I request the hon. Minister to consi-
der at least to have a sort of two o1 three
Gas Turbine' engines established in North
Bengal so that immediately, the people of
North Benegal may have 50 to 60 mw of
power which may be commissioned or put
into service in the course of nine to 12
months. These are my humble suggestions.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I am
very thankful to Mr. Jyotiromoy Bosu for
bringing up this subject so that some misunder-
standing on the subject may be cleared.

First of all, T would like to say that West
Bengal was the State from which we started
the electrification of this country. The first
hydro-electric station was’ established in West
Bengal in 1897, and the first thermal station
was established again in West Bengal in 1901,
and thereafter, it maintained the supremacy
as being the State which had the highest
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amount of electricity of all the States till 1960.
It is after that it began to fall down, and, as
the hon. Mr. Bosu has mentioned, the State
is now the fifth largest from the point of view
of power in the country per capita.

What rxactly happened was this, It is
true that from 1964, there has been no  addi-
tion of power in West Bengal. ‘That is a most
regrettable feature that has happened. Apart
from the DVC, which added some power, and
except for the very small amount of power
from Jaldhaka scheme, theie was no power
addition from 1964 up to date. The reawon
was this. In 1964, the Planning Commission
sanctioned one unit of 150 mw at Durgapur,
and four units of 120 mw cach at Santhaldih.
They were sanctioned, but the succeeding
Governments of West Bengal gave second
priority ; they dropped Durgapur, and they
dropped half of Santhaldih and have taken up
power generation only half-hcartedly. Why I
am saying this is because there is a history
behind it. There is no use abusing us; that
js why | am glad that he has brought this
problem, and I want to (larify the misunder-
standing. Since 1964, every other State has
added power. For example, in Delhi, we
have added nearly 240 mw of power in the
same period. But apart from DVC, which
added some power, West Bengal proper has
not yet had any power, with the result that no
doubt there is considerable difficulty in West
Bengal about power.

Then, realising this, we immediately
rushed in to do whatever was possible. Two
units at Santhaldih are in an advanced stage
of construction. We expect one unit next year
and another one the next year: 240 mw of
power ; that is already there in the Plan. I
think we will get that, In addition to that,
we have taken action on another two units of
120 mw, and we expect those power units to
come in after three ar four ycars, That will
make another 240 mw.

We are now trying to put up one unit of
200 MW at Bandel. That report has just been
received and I can assure you that it will be
sanctioned immediately it is scrutinised. With
200 MW at Bandel and two units of 120 MW
each at Santhaldih the total comes to 440MW.
It is as good as sanctioned. The question is
one of implementing it as quickly as possible.

In addition to this I have also asked for
preparation of & project at Kolaghat for
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400 MW and immediately that comes in that
will also be sanctioned. I only hope that they
will find the money as unfortunately power
generation is a state subject. That is a snag
of coursc. With 400 MW at Kolaghat the
total comes to 840 MW.

In addition: to that we have prepared a
decade plan after careful study and we expect
that we may need at least 1200 MW in the
next decade and so another 400 MW has to
be added. We want to make available in
Calcutta by 1980 at lecast 4 million KW as
against the 1.5 MKW that we have today.

SHRI JYOTIRMOY BOSU: Where is
the money going to come from?

DR. K. L. RAO: That is the main
point. It is very unfortunate. I am not saying
that this Government did not do that or that
Gouvernment did not do that. I do not even
know exactly what Governments were there
but the fact is that from 1964 to 197 there
has been no power added at all in West
Bengal by the West Bengal Government, That
is responsible for tuday’s touble,

Theorctically today our power must be
sufficient to meet the demands. But unfortuna-
tely there are some reasons why power is not
being produced as it should be produced. One
of the main reasons is the coal that is used
there. They are having two—stage washerics,
We have always insisted that there should be
three-stage washerics and that we should use
the middle ones. By using inferior coal of an
abrasive nature the machines are derated;
machines which should produce 150 MW ean
only produce 100 MW. I have taken up this
question with the Ministry of Steel and I have
requested them often that they should  install
three-stage washerics. He has promised to do
0. Otherwise we shall be losing costly
machinery and power also is not going to be
produced according to the needs.

The second reason is this. 1 do not want
to stress that too much. In recent times there
has been some labour trouble also. I do not
say that is the only reason. But it has been
there especially at Bandel station where there
has been a sit~down strike or some other
strike,

SHRI JYOTIRMOY BOSU: The cost
of living is rising.
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DR, K. L. RAO: That is alright. I am
not laying much emphasis on that; I am
slurring 1t over.

The third reason is due to rain and
cyclone, The very heavy monsoon rain-fall
is also respomsible, it moistencd the coal
s0 much that it is giving much trouble
Cydones  interfere with unansmussion lines
Alrcady the tiansmissions lincs arc not ade-
quate. And this is another tiouble that
we are having,

With all that in November there was
some unprovement aud I hoped that we were
allnght. But unfortunately yesterday there
was 2 loss of about 80 MW power because
in Durgapur one of the machines had gone
out of order. We are working on a tight
rope and I agtee that there must be elast-
city in the system, especially when we do not
have suflicient transmussion lnes I could have
put 1n some power from the DVC yesterday
but the transmission system s capable of
conveying only 100 MW from the DVC and
160 MW from the Durgapur Project. We
have sanctioned two projects from Santh-
aldih to Calcutta and Durgapur to Kasba
in Calcutta and these transmission bLnes arc
expected Lo come into existence some lime
in 1973

I think we must expedite these transims-
sion lines by offering suome bonus o1 some-
thing, because if they are ready, then the
power shedding can be much reduced. Added
to this, when the power from Santhaldibh and
the DVC expansion comes, there is no
way of bringing it to Calrutta and Howrah,
Therefore, I have given instructions that we
should put in 400 KV transmission line from
Santhaldih 1o Howrah because a short 400
KV line capable of conveying six times the
power as a 220 KV line. With the improve-
ment in the transmission lines and the
greater generation that we are now planning,
it should be possible for us to be quite well
off from 1975-76, but in the interim period
I am afraid it is a very diflicult and delicate
position. In the next one or two years this
kind of trouble will be there.

On a close analysis I find that there s a
certain amount of increasc im demand in
Calcutta also, which is patural. In fact
1 am surprised that thaec are no further
connections. In a big city Hke Calcstta the
Increase must be of the order of 10 to 12
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per cent anpually. The 560 MWs of power
that the Calcutta Electric Supply Corporation
is now supplying must have been by this
time 700 or 800 because every year they must
o on increasing, but we find it is practically
stcady. Only this year in the last six months
there is a tendency for further increase, This
is alio a causr of thiy shedding.

North Bengal 12 onc of the neglected
areas hke North Bihai, All these North
regions seem to be neglected.  Nobody wants
to go beyond the Ganga. It was never said
that the Jaldaga project was going to solve
the problem. If anybody said so, it is wrong.
Itisa tiny hydro-clectric project. We have
got such ptojects in many States. There 1s
onc Chnani project which has been comple-
ted just now in Jammu and Kashmir. It
produces 9 MWs. It involved a huge amount
of work for five or six years, the same
amount of work and trouble which would be
mvolved in a bigger project. So, recently I
have given nstructions that no theimal power
station should be less than 200 MWs and no
hydro-electric power station should be less
than 50 MWs. As Shu Jyotrmoy Bosu said,
m the monsoon months 1t 15 very difficult to
clear the debris in Jaldhaka river ete. So, it
was merely intended as a stop-gap arrange-
ment. We are now putting 4 transmussion
line from Aliporc Duars 1o Bongaigaon which
will be ready by 1973

SHRI B. K. DASCHOWDHURY : That
is only for 3 MWs

DR. K. L. RAO : 10 MWs. The Purnea-
Siliguri line which will give 40 MWs will also
be ready in 1973, Everything in the future.

SHRI JYOTIRMOY BOSU: What
about the present ?

DR. K. L. RAO : At the moment there
i8 4 line from Purnca to North Bengal
which has just bern completed. 1t conveys
only 5 MWs.

There is ancther point of misunderstand-
ing which I would request hon. Members
from Bengal to note. Therefore, 1 thought,
with very good intentions, that we should
improve the power position in both North
Bengal and North Bihar and I asked for a
report. North Bengal has given & report for
a station at Khajuriaghat, North
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Bihar has given a report for a power station
at Purnea. If you want to get these projects
sanctioned, I will do it tomorrow. But what
I thought was, if you combine these two and
get it financed by the Centre, because both
the portions are very backward, it will be to
the advantage of both. 1 tried to explain it
to Mr. Daschowdhury and other hon, Mem-
bers. But hon. Members have started imput =
ing motives. It 1s not correct. I thought,
both are backward arcas; why have two
scparate power stations 7 Why not combine
them ? No proposal has gone to Planning
Commnussion as yet. I thought, why not send a
special request to the Planning Commiwion
in this regard beecause the per capita consump-
tion in these areas 1s very small—it is about
10 as against the all-India figure of 90. It is
as good as there being no electricity there,
I thought, let both be combined and let the
power be sharcd equally. We are thinking
of two or thrce umts of 120 and that power
can be shared. But meanwhile, already hon.
members have started imputing motives. I
only appeal to them that they should not
impute motives siraighiway. If it is a ques-
tion of sanctioning the projects at  Dalkola
and Khajuriaghat tomorrow it can be done,
But, I thought, it is better if these two are
combined. I request hon. members Lo support
me in this.

SHRI JYOTIRMOY BOSU : If we get
the money from the central funds, let the
project be located anywhere and let us have
the power.

DR. K.L. RAO: He is correct. But
my friend on this side does not allow me.
That is the trouble. (Interruption). These iwo
areas are very backward from the point of
view of power and you cannot have rural
electrification or anything clse. When we are
trying to do our best, hon. members should
not impute motives. The whole advantage
now is that Farakka Barrage has got a BG
line and coal can be pushed 1o the north.
So, that is encouraging us. I am sure we
will take it up early. You can rest assure
that both North Bengal and North Bihar will
be given the utmost consideration,
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SHRI JYOTIRMOY BOSU: We will
support ynu.

DR. K. L. RAO: Then about the gas
turbines, the suggestion has been made by
the chambers of commerce also. But it is
extremely costly. While power produced by
the other method will cost 7 or 8 paise,
this will be 30 or 40 paisc. Nowadays oil
and gas—both—are not available in that
arca, Even for Barauni Refinery, it was
sanctioned on the basis of oil, but Ministry
of Petroleum and Chemicals have given us
notice that we cannot supply oil. So, we are
converting it into coal. Then, this not going
to come immediately. It will take two or
three years. Therefore, 1 thought we will
put all our efforts into this combined project.
With the assistance and support of the hon.
members, I think we shall push ahead with
greater speed and try to get power there.

The other question 1s about the Calcutta
Electricity Supply Corporation. The hon.
Member has given some statistics, 1 shall
have some enguiry made about the increase
in rates. Somchow the hon. Member gets
infurmation much earlier than the govern-
ment. This is under the consideration of the
State Government. The Caleutta Electricity
Supply Corporation gets about 50 per cent
of the power DVC and WBSEB. Thesc orga-
nisations have raised the rates. Therefore
CSES wants to increase the rates. That point
will be examined. I can assure the hon.
Member that will be very carefully examined.

SHRI JYOTIRMOY BOSU :
about an atomic plant ?

What

DR. K. L. RAO : That would not be
allowed in Eastern India because it is a coal
Aarecas.

18.38 brs.

The Lok Sabha then adjourned till Eleven of the
Clock on Thursday, November 25,
1971) Agrahayana 4, 1893 (Saka).
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